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LOK SABHA DEBATES

LOK SABHA

Friday, 22 November 1991/Agrahayana 
1,1913 (Saka)

The Lok Sabha met at Eleven of the Cohk 

[MR. SPEAKER in the Chaif]

ORAL ANSWERS TO QUESTIONS 

[English]

Measures to Curb Economic Crimes

*21. SHRI RAMASHRAY PRASAD 
SINGH : Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state :

(a) whether the Union Government are 
contemplating to bring forward legislation to 
make radical changes in the Companies Act, 
1956 and the Foreign Exchange Regulation 
Act, 1973 for curbing economic crimes; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MIN ISTR Y OF P ARLIAMENTAR Y AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). It has 
been decided to introduce a Bill in the Parlia- 
nnent to recodify the Companies Act, 
1956.The general approach of Government 
•n making changes in Company Law is to
provide for investor proteciicn, rationalisa-
tion and streamlining of the provisions of the

Act and for better management of compa-
nies.

Minister of Finance have informed that 
a review of the Foreign Exchange Regula-
tion Act, 1973 Is under consideration of the 
Government.

[Translation]

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Speaker, Sir, since the Directorate of 
Inspection conducts inspection of the ac-
counts of less than three per cent of the 
companies, I would like to know from the 
Government whether it proposes to form a 
panel of reputed Chartered Accountants, 
and conduct the inspection of the accounts 
of these companies? Secondly, I would like 
to know whetherthe Government is bringing 
forward any amendment by which the loans 
granted by various financial institutions and 
the Government could be converted into 
equity shares? Thirdly, I would like to know 
whether the Government would like to dis-
close various heads of expenditure of the 
industrialists who make production? I raise 
these three questions under the Companies 
Act.

[English]

SHRI RANGARAJAN KUMARAMAN-
GALAM: Let me first bring to the notice of the 
House that the question really deals with two 
critical points. One is for curbing of eco-
nomic crimes what are the radical changes 
that the Government proposes to bring in the 
Companies Act and the Foreign Exchange 
Regulation Act.

The question tli© hon. Member has 
asked, in fact, goes into ciie stion whether
it is an economic crime, as what ho is
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ring to. or not. I am sorry to say, that I will not 
really put it in the scope of economic crime 
even if one goes to the larger definition of 
white collar crime, the question of disclo-
sure. as to how much investment has been 
made and how much ban has not been paid 
and so on. But still. I would like to inform the 
hon. Member that though it may not be within 
the scope of the question, today the ac-
counts are being audited by independent 
statutory auditors and it is in accordance with 
certain accounting standards. These audited 
accounts are sent to shareholders every 
year. We have also further now taken steps 
and notified that in the prospectus that is 
given for the purpose when issuance of 
shares takes place, the disclosure about 
pending legislations in the matter of eco-
nomic offences has also to be made by 
companies, so that any person who is invest-
ing in a company would know whether that 
company has in any manner violated the 
law.

[Translation]

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Speaker, Sir, the Government of India 
suffers a toss of about Rs. 30,000 crore 
annually on account of Hawala market. How 
does the Government propose to check it? 
The Government says that it is considering 
it. When the Government cannot check the 
outflow of money from the country to other 
countries through legislation, by which law, it 
can check inflow of money from foreign 
countries to this country. Will the Govern-
ment move any such amendment? In 1990 a 
U.N. conference (on multi-national compa-
nies) was held in Delhi in whtoh a report on 
multi-national companies was presented. At 
that time an agreement had been signed. 
Now foreign exchange is being embezzled 
in violation of the said agreement. Is the 
Government proposing to make any law to 
check it? Agreements are signed time and 
again about technology. Will the Govern-
ment enact any law so that foreign exchange 
is not misused.

[English]

SHRI RANGARAJAN KUMARAMAN-

GALAM: Sir. I must bring to your notice that 
this question is in two parts, one dealing with 
Companies Act, which comes under my 
Department, and the other dealing with 
FERA. The official has really looked into this. 
Now fortunately the FinanceiMinister is here. 
With your permisston, may I request him to 
reply to this supplementary question?

MR. SPEAKER: That is not proper. What 
. is pertinent to you, you can reply.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: It does not pertain to me. I can only 
mildly say, as per the information that is 
available at my disposal, that the whole 
foreign Exchange Regulation Act is under 
review and definitely the matter of hawala 
transaction is also paid attention to.

SHRI MANORANJAN BHAKTA: Mr. 
Speaker, Sir, I would like to know from the. 
hon. Minister, before deciding the amend-
ment to the Companies Law or the FERA 
whether the Government has undertaken 
any expert study on this issue. And if there is 
any, then what are its recommendations and 
also what are the recommendations the 
Government is going to implement?

SHRI RANGARAJAN KUMARAMAN 
GALAM: Sir, with regard to the Companies 
Act, I am happy to inform the hon. Member, 
through you, Sir. that we have not only had 
expert study on the Companies Act in total 
but we have had workshops by Chartered 
Accountants in the Chartered Accountants’ 
Institute, the company Secretaries’ Institute, 
the Cost Accountants’ Institute. All of them 
have had workshop, analysed the Compa-
nies Act. given their specific recommenda-
tions.

We have taken all those recommenda-
tions into consideration. The Department
has actually sat not only with them but also 
with FICCI. ASSOCHM and I am sure it will 
surprise many Members on the other side,
even the trade unions were consulted. It is 
only after consulting all of them, we have 
come to the stage where we are consoHdat- 
ing the re*<xxiification of the C o m p a n ie s
Law.
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With regard to th« FERA.... (Interrup-
tions)

SHRIMANORANJAN BHAKTA: At are 
the salient recommendations?

SHRI RANGARAJAN KUMARAMAN- 
GALAM; At the moment, it will tie fair for me 
to say that they have insisted and said that a 
lot of unnecessary formalities which are 
provided for in the Companies Act would be 
removed. We would like to bring in a lot of 
automisation in the matter of approvals. We 
have also strengthened the investor protec-
tion. We are increasing the penalties with 
regard to violations in a major way. Instead 
of mere fines, we are also bringing in penal 
provisions. These are generally the salient 
features on which we are going. We are 
definitely reducing the bulkiness of the 
kcA....(lntenvptions)

SHRISOMNATHCHATTERJEE: Noth-
ing has been done. It is only on 
paper...(Interruptions)

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I would disagree with tha t. If you 
want I can give you the figures, where thou-
sands of prosecutions have been 
lau nched.... (/n/enrupf/bns)

MR. SPEAKER: Anyway, this is going 
to oome up for discussion later.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: This is definitely going to come up 
for discussion when the Bill is moved.

With regard to Foreign Exchange Regu-
lation Act, the process of consulting experts 
is on and we shall definitely consult experts.

Firing by Pakistani Troops

•23 SHRI UDAYSINGRAO 
GAIKWAD:

SHRI BHAGWAN SHANKAR 
RAWAT:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether there has been continuous 
provocation from Pakistani army recently 
and many a time the Indian troops were fired 
at atong Indo-Pak border in J & K, Rajasthan 
and Punjab;

(b) whether meetings of the Area Com-
manders of both the countries were heM to 
ease the situatbn; and

(c) if so, the out-come thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) There have been 
several instances of unprovoked firing by the 
Pakistani Army along the LOC in J & K. As 
regards the International Border in Punjab, 
Rajasthan and Gujarat, whilethere has been 
no instance of Pak Army firing, Pak Rangers 
resorted to fire on BSF positions on a num-
ber of occasnnsduring the last three months 
in a bid to push through extremists into India 
through the Punjab border.

(b) and (c). There have been a number 
of meetings between Indian and Pakistani 
Commanders, at varbus levels, in J & K. in 
September and October 1991. The Director 
General Military Operations of tx>th coun-
tries have also been maintaining telephonk; 
contact with each other. Consequently, since 
the middle of October there has been some 
deaease in the volume of fire exchanged 
atong most of the LOC.

SHRI UDAYSINGRAO GAIKWAD: It 
has been admitted by the hon. Minister that 
there have been several firing incklents on 
the Indo-Pak border. I woukJ like to know 
from the hon. Minister that during the firing 
while pushing the extremists into the Indian 
border, how many persons have been killed, 
how many have been injured and how many 
have been arrested as on date.

MR. SPEAKER: Statistics can be sup-
plied to you in writing by the Minister.

SHRI UDAYSINGRAO GAIKWAD: It
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has also been admitted by hon. Minister that 
officers from both the sides had several 
meetings. Even after that, within few days, 
there was again firing. What action has the 
Government taken to prevent occurrence of 
such incidents of firing?

SHRI S. KRISHAN KUMAR: There have 
been a series of meetings between the Di- 
rectors-General of Military Op)eration of both 
the countries. India’s attempt has always 
been to de-escalate the tensions resulting 
from Pakistan’s firing across the border and 
our responses to it. In October, 1991 there 
was an agreement between the two Direc- 
tors*General for de-escalation especially in 
the use of heavier arms in the firing. There 
has been some violations by Pakistan espe-
cially in the Kargil sector after the agreement 
between the Directors-General. Whenever 
they violated, we had responded in equal 
measure to repulse it. This is a continuous 
process. And we are always ready to meet 
any challenge from across the border while 
at the same time trying to-escalate the ten-
sion on the border.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT: 
In this connection I would like to know as to 
why it was not discussed at the Ministers 
level and at the level of Heads of the States. 
Since the Pakistanis are indulging in such 
provocating acts, I would liketoknowwhether 
any talks have been held at the Defence 
Ministers and Prime Ministers level. If there 
is any proposal to have such talks, please let 
us know so that such events do not recur.

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): Talks were held at the 
Foreign Secretaries level in this regard and 
It has been agreed that efforts wouldl be 
made from both the sides not to create such 
a situation along the border. No further talks 
other than this has been held at Ministers or 
Prime Ministers level.

[English]

SHRI ANNA JOSH!: Recently, the Prime

Minister of Pakistan has openly declared 
that his country will positively help extrem-
ists on all fronts.

MR. SPEAKER: That different ques-
tion. This is nothing to do with this incident.

SHRI ANNA JOSHI: My second ques-
tion is what is the month-wise tally of unpro-
voked firing during the last three-months on 
the borders of Punjab, Rajasthan and Jammu 
and Kashmir and what are the plans of the 
Government to destroy the training centres 
numbering 57 along the borders of the 
States?

MR. SPEAKER: The second question 
does not arise. As far as first questbn Is 
concerned, if you want, you can reply in 
writing.

[ Translation]

SHRI HARIN PATHAK: Sir, the Paki-
stan Army resorts to bombardment, Infiltra-
tion and theft regularly on lour border In the 
western sector. I would like to bring to your 
notice that when the hon.Prime Minister 
visited Kutch for electioneering, two Paki-
stani helicopters were seen inside our terri-
tory along the border In Gujarat. This Is a 
very serious matter. It Is the question of the 
security of our hon. Prime Minister. Sir, 
through you, I would like to know whether the 
hon. Defence Minister is aware of the Inci-
dent and what action did we take when the 
Pakistani Helicopters were seen inside our 
territory along the borer during the visit of the 
Prime Minister.

[English]

SHRI SHARD PAWAR: We lodged our 
protest.

[Translation]

SHRI DAU DAYAL JOSHI: Sir, Is It a 
fact that the Pak Rangers had used artillery 
so as to facilitate infiltration of their terrorists 
into Indian territory. If so, was not a situation 
as dangerous as war created? Is It also afact
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that our army couid not hand over all the 
dead bodies of Pakistani Rangers and ter-
rorists and the Pakistani terrorists dragged 
them into their side of the border? Please 
clarify it.

SHRI S. KRISHAN KUMAR: So far as 
killing by artillery lis concerned, such inci> 
dents took place on two places, Kargil Sector 
and Kirani sector. In these incidents some 
Pakistanis had been killed and their dead 
bodies were carried away by their own col-
leagues.

[English]

SHRI SUDHIR SAWANT: There are 
two types of firing which takes place on the 
borders. One is called operational firing and 
another is called incidental firing. There have 
been large instances.

MR. SPEAKER: You have to ask the 
question. You do not have to. You ask a 
questk>n and the Minister is quite capable of 
answering it?

SHRI SUDHIR SAWANT: As far as 
incidental firing is concerned, they are caused 
by small problems on the border. My ques-
tion is what action are we taking to ensure 
that these incidental firings which occur from 
both sides-not only from our side, from both 
sides-causing lot of tensions on the border 
and hardship to the troops staying on the 
border itself because they have to move in 
the night and also what action are we taking 
to control the firing which are taking place on 
the border on small matters which are purely 
incidental?

SHRI S. KRISHAN KUMAR: Sir, the 
hon. Member is correct to this extent that 
some amount of firing takes place because 
of construction of bunkers and other activi-
ties by Pakistan close to the line of control. 
But, all these issues are matters of continu-
ous dialogue and discussion between the 
Directors-General of Military Operation and 
as I said this is a continuous process.

[Translation]

PROF. PREM DHUMAL: Mr. Speaker. 
Sir, the hon. Defence Minister stated in his 
reply that a meeting at the foreign secretar- 
ies-level was held. The main question was 
whether any meeting of the commanders 
was held. I want to know it because Pakistan 
has adopted an offensive attitude and unrest 
is taking place in our country. Is the Ministry 
of Defence satisfied that mere talks at De- 
fence-secretaries level is enough or whether 
our Government would take measures to 
hold talks at the diplomatic level so that 
dialogues could be exchanged at higher 
levels. Will the Government try to take 
repulsive measures by our army to relatiate 
Pakistani infiltration. I would like to have a 
categorical reply.

[English]

SHRI SHARAD PAWAR: We have sent 
our military delegation to Islamabad, Paki-
stan about two months back and there was 
a detailed discussion about this type of inci-
dents. By and large,whatever agreement 
was reached there, after that meeting, there 
are not so many incidents. There are some 
minor incidents but there is a little bit im-
provement in the border situation.

SHRI PAWAN KUMAR BANSAL: Sir. I 
would like to know from the hon. Minister as 
to the number of incidents where firing by 
Pakistani forces was resorted to provide 
cover to various people intruding into the 
Indian territory.

MR.SPEAKER: No, that kind of statis-
tics will be supplied later on.

Widening and development of Cuttack- 
Calcutta Section of National Highway 

No.5

*26 SHRI ANADI CHARAN DAS: 
DR. KARTIKESWAR PATRA:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:
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(a) whether the National Highway No. 5 
from Cuttack to Calcutta is the only road of 
the coastal area connecting Calcutta and is 
having high traffic density;

(b) if so, whether the Government pro-
pose to develop and widen this portion of 
National Highway to two/four lanes in differ-
ent secttons between these two major cities;

(c) if so, the details of the proposal and 
the World Bank assistance sought for the 
development of the aforesaid National High-
way in Orissa; and

(d) the details of survey made in this 
regard and the decision taken by the Gov-
ernment thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (d). A statement is laid on 
the Table of the House.

STATEMENT

(a) Yes, Sir, National Highway No. 5 
running close to the coast is the primary 
route for long-distance traffic from Cuttack 
towards Calcutta and is generally having 
high traffic intensity. However, starting from 
Cuttack, NH No. 5 does not go right upto 
cateutta, but only upto junction with NH 6 at 
Jharpokharia. From there NH 6 provides the 
connection to Calcutta.

(b), (c) and (d). The entire stretch from 
Cuttack to Calcutta along National Highway 
No. 5 and 6 is already two-lane wide, further 
widening to four lanes will depend on alloca-
tions in the VIII Plan which is notyetfinalised, 
availability of resources and inter-se priori-
ties on all-India basis. However, four-laning 
in the adjacent section from Bhubaneswar 
up to Cuttack extending up to Jagatpur, 
having an estimated cost of Rs. 110 crores, 
has been projected to the World Bank for 
assistance under the proposed Second 
National Highway Loan. Negotiations for the 
loan have been completed. However, the 
loan is yet to be signed by the World Bank. 
Surveys for the aforementioned project have

been practically completed and detailed plans 
are nearing finalisation.

[Translation]

SHRI ANADI CHARAN DAS: Mr.
Speaker, Sir, all the vehicles coming from 
Madras via Tamilnadu and Andhra Pradesh 
ply through the national highway No.5 in 
Orissa. On account of this, the traffic is 
intense from Calcutta to Bhubaneshwar. 
There is hardly a day when one or two 
accidents do not take place between Bhu-
baneshwar and Jagatpur. Does the Govern-
ment propose to widen this portbn of the 
national highway?

MR. SPEAKER: Please ask questk>n. 
You need not deliver a speech.

SHRI ANADI CHARAN DAS: I am not 
making any speech. I am speaking on this 
basis. Why the provision of Rs.110 crore 
was not spent for the highway? Secondly, 
there is no Express Highway other than this 
in Orissa. This is the only highway for other 
States also. Please state whether the Gov-
ernment is going to do something in this 
regard on the basis of the Purvey conducted 
by the World Bank.

SHRI ASHOK GEHLOT: Sir. as has 
been stated in the reply, a scheme for Rs. 
110 crores has been chalked out for this 
work. Out of this amount fullaning work on 
2.8 kilometre long highway has been com-
pleted. Only one or two months work re-
mains to be done. Survey and land acquisi-
tion work of remaining 25 kitometre long road 
from Bhubaneshwar to Cuttack-Jagatpur is 
almost complete. As soon as it is completed, 
the work will be undertaken. The land for this 
purpose has been acquired and its sun^ey 
too has been completed. After receiving the 
sanction, a three year target has been fixed 
for the work. I am of the view that the Eighth 
Five Year Plan is yet to commence and 
without knowing the plan proposals, I am not 
in a position to say anything as to how much 
work can be undertaken. For the time being 
we have taken up widening of 2.0 kitometers 
long stretch out of it.



13 Oral Answers AGRAHAYANA 1.1913 [SAKA) Oral Answers 14

SHRl ANADI CHARAN DAS: My next 
question is about the national highway. It is 
not coming direct from Calcutta. It takes a 
turn at Jharpokharia and takes another route. 
There is no straight way . Many buses clan-
destinely carry goods through the road on 
the newly constructed bridge on river Suvar- 
narekha. Does the Government propose to 
convert it into a national highway? I have 
reasons to say. If one travels from Calcutta 
to Bhubaneshwar via Balasore, the distance 
is reduced by 70 kilometre whereas now one 
has to take a round about way. I, therefore 
want to know know whether the Government 
proposes to take it over. If so, the details 
thereof.

SHRl ASHOK GEHLOT: At present, 
there is no such proposal.

[English]

SHRl K.P. SINGH DEO: Sir, in the Part-
(a) of the answer it is said that the National 
Highway No.5 running close to the coast is 
the primary route for bng distance traffic. It 
is no more the primary route form Cuttack to 
Calcutta. There are two other routes which 
have become primary routes, as a result of 
NALCO and other mineral industries. Since 
the Eighth Plan is in the formulation, as said 
bythehon. Minister, I would like to know from 
the Government whether they would con- 
skier upgrading these two routes, namely 
the Expressway through the Chandikkol via 
Sukinda, Bhuban, Kamakhyanagar and 
Tateher and the other one being Chowdwar 
to Dhenkanal to Sambalpur. Both these 
routes are taking traffic upto 30 tonnes of 
weight and the classification of the same is 
only upto ten tonnes.

[Translation]

SHRl ASHOK GEHLOT: Sir. there are 
80 many proposals from all the states. I am 
not in a position to say anything at all about 
the road the hon. Member made a mention 
of. till the Eighth Five Year Plan is finalised. 
We will see what can be done in this 
regard.

Foreign Loans

28. SHRl ANAND RATNA 
MAURYA:

SHRl BHUVNESHWAR 
PRASAD MEHTA:

Will the Minister of FINANCE be pleased 
to state:

(a) the amount of foreign loans taken by 
the Government so far from various sources, 
separately under the new financial policy;

(b) the steps being taken by the Govern-
ment to pay back these loans;

(c) the amount of interest to be paid on 
these loans and the likely impact of such 
huge amount of interest payments on the 
Indian economy; and

(d) the future plans of the Government 
to repay the loans and improve the economk: 
condition of the country?

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl RAMESH- 
WAR THAKUR): (a) to (d). A Statement is 
laid on the Table of the House.

STATEMENT

(a) There is no separate category of 
loans being taken by the Government under 
any new financial policy. Financial policy 
measures are a part of a number of polk^ 
initiatives taken for enabling continued and 
enhanced access to the traditional sources 
of obtaining foreign loans.

(b) to (d). The repayment of loans and 
amount of interest to be paid would depend 
on the drawal schedules and terms & condi-
tions of individual loans. The Government 
will ensure that this burden does not exceed 
the capacity of the economy to service such 
loans. The Government have already intro-
duced a programme of economic reforms 
aimed at short-term stabilisation combined
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with longer terrtis restructuring. These re-
forms would improve the economic condi-
tion of the country and revitalise our growth 
process including our export earning capac-
ity so as to enhance our capacity to repay the 
loans.

[Translation]

SHRI ANAND RATNA MAURYA: Mr. 
Speaker, Sir, I would like to know the per- 
capita amount of foreign indebtedness in 
India. Everybody in India knows that loans 
have been taken from the foreign countries. 
So, would the hon. Minister be pleased to 
state the amount of foreign indebtedness 
each person of the country is burdened with?

SHRI RAMESHWAR THAKUR: I would 
like to tell the hon. Minister about the total 
amount of foreign loans which can be di-
vided into four categories. Firstly, the loans 
granted by the foreign Government and the 
financial institutions of the those Govern-
ments to theGovernment of India. Underthis 
head Rs 66,000 crore have been taken upto 
31 March of 1991; The Second type of loans 
granted by the foreign Governments to 
\n6\a..(Interruptions)

SHRI ANAND RATNA MAURYA: Mr. 
Speaker, Sir, I only want to know that the 
total amount of loans and its per-capita 
raX\o{lnten^uptions)

SHRI RAMESHWAR THAKUR: Upto 
September 1991 the total amount of loan is 
Rs. 1, 34, 000 crores. You know the total 
population of India which is increasing day 
by day. So you may calculate it yourself by 
dividing the figures. {Interruptions)

SHRI ANAND RATNA MAURYA: The 
hon. Minister may give the last year’s figure 
only, what is in that. (Interruptions)

[English]

MR. SPEAKER: The total amount of 
toan divided by the number of population.

(Interruptions)

MR. SPEAKER: Is the Minister in a 
position to give the latest position?

SHRI RAMESHWAR THAKUR: I have 
given the total accumulated loan amount up 
to September 1991 Rs. 1,34,000 cTrore which 
is the total outstanding including interest and 
everything. (Interruptions)

[Translation]

SHRI ANAND RATNA MAURYA: Mr. 
Speaker, Sir, please help me. I have asked 
the hon. Minister about the per-capita amount 
of loan. He may tell me about the per-capita 
only, not in toto.

[English]

SHRI HARIN PATHAK: What is the per- 
capita. (Interruptions)

[Translation]

SHRI HARI KISHORE SINGH: Mr 
Speaker, Sir, through you, I would like to 
know about the total amount of foreign loans 
on India before devaluation and about the 
effect on it after devaluation?

[English]

MR. SPEAKER: Now, there are good 
questions, there will be good answers also.

[Translation]

SHRI RAMESHWAR THAKUR: Mr. 
Speaker, Sir, through you I would like to 
state that upto 31 March of 1991 before 
devaluation of currency it was Rs. 99,485 
crore which came to be Rs. 1,28,800 crore in 
July, 1991 after devaluation and during the 
same period between April to September, 
1991 an additional loan of Rs. 5,200 crores 
was taken. So, upto September, 1991 it 
comes to Rs. 1,34,000 crore in total.

SHRI HARI KISHORE SINGH: Mr. 
Speaker, Sir, the hon. Minister is speaking 
very loudly that "loans were taken” as if it was 
a matter of glory. (Interruptions)
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SHRI RAMESHWAR THAKUR: Mr. 
Speaker, Sir, as an hon. Member wanted to 
know the per-capita ratio of loans, so I am 
stating it. It is Rs. 1200 per-capita at old rates 
but it would be Rs. 1583 according to revised 
rates if we take the current amount of Rs. 1 
lakh 34 thousands crores in account. (Inter^ 
ruptions)

Since the hon. Member wants to know 
the per<capita indebtedness. So, I would like 
to tell them that according to our present 
economic system this ratio in our country is 
more conducive in comparison to other 
developing countries.

[English]

The total debt service as percentage of 
exports and gross invisible earnings comes 
to 21 percent.

[Translation]

The ratio is 21 percent of our total earn-
ings and the same is less than 10 percent of 
the amount of interests we are liable to pay. 
So this percentage is quite normal. The debt 
service which is called interest is 10 percent 
of the total earnings. This 10 percent is quite 
normal rate for a developing agricultural 
country if we consider all the figures to-
gether. (Interruptions)

[English]

MR. SPEAKER: He is replying to the 
question. Please hear him properly.

[Translation]

SHRI RAMESHWAR THAKUR: Thirdly,
I would like to state that in Seventh Five Year 
Plan which had an outlay of Rs. 3,20,000 
crores, the only 7 percent amount was from 
foreign loan and the remaining was from 
internal resources. Thus, considering our 
economic system and total production we 
find out that this rate is not higher in compari-
son to any development sector (developing 
country) All the International Financial Insti-
tutions admit it that India is the only country

among the developing countries, which has 
always paid its loan balance without commit-
ting any delay. We have never asked for the 
re-schedulement of loan.

[English]

SHRI MURLIDEORA: Sir, thanks to the 
economic mismanagement of Shri V.P. Singh 
Government supported by the BJP and my 
Left friends here, the debt service ratio of 
India was the highest during that time. I must 
congratulate the hon. Finance Minister and 
the new Government for putting more em-
phasis on foreign investment rather than on 
foreign loans. I would like to ask the hon. 
Finance Minister, through you, as to what is 
his experience during the last three months.

SHRI SOMNATH CHATTERJEE: What 
has President George Bush told you?

SHRI MURLI DEORA: I will tell you 
privately.

Sir, today more than 70 billion dollars 
are foreign debt wile the investment is less 
than 1.5 billion dollars. Has the internatbnal 
community responded favourably to this 
emphasis? I would further like to ask the hon. 
Finance Minister whether the new Govern-
ment’s policies are directed more towards 
foreign investment rather than getting more 
and more foreign loans.

{Interruptions)

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker, Sir, it is 
true that India has not got large scale foreign 
investment compared with most other devel-
oping countries. I am not going to mention 
countries of East Asia and South East Asia, 
but even in a country like China since 1979, 
the total commitment of foreign direct invest-
ment is close to 50 billion dollars. According 
to the latest figures that I have seen, the 
actual disbursement with respect to China is 
about 20 billion dollars. So, all that I am trying 
to say is that all over the world there is a 
recognition that this old path of preferring 
loans to direct investment iscounter-produc-
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tive beyond a point. It added debt service 
obligation even if our economy does not 
perform, even if an enterprise does not make 
money. So, this is a bind in which we have 
got ourselves. I think we have started to 
reverse this direction only recently. All the 
signals which we have got indicate that over 
a period of time we will change the directbn. 
We will change the mix. But I think, today it 
is too early to say after three months, how 
much proportion is the change.

SHRIMATI GEETA MUKHERJEE: 
Since my Question may not come up and it 
is directly related to the subject, may I ask the 
Minister that in reply to my Question....

MR. SPEAKER: No. This will be supple-
mentary to this Question.

SHRIMATI GEETA MUKHERJEE: 
Naturally I will put supplementary. The an-
swer that he has given is less revealing and 
more hkJden.

Would he kindly come out with a clear- 
cut statement that after his appeal during the 
Budget speech, how many NRIs have come 
forward for investing, in whk:h fields, the 
names of such NRIs and the amount of 
money already committed. I also want to 
know the names of the sick industries that he 
has mentioned, which are the four sick in-
dustries whk:h he has mentioned.

SHRI MANMOHAN SINGH: Mr 
Speaker, Sir, I do not think this particular 
questton relates to the Question under dis- 
cussbn. But I would like to inform the hon. 
Member that with regard to non-resident 
Indian investors, this is not a partisan ques-
tion. In fact, the hon. Chief Minister of West 
Bengal has been one who has been saying

SHRI SOMNATH CHATTERJEE: We 
want the partk:ulars.

SHRI MURLI DEQRA: Are you allergic 
to the West Bengal Chief Minister?

SHRI SOMNATH CHATTERJEE: The

Finance Minister wants the blessings of the 
Chief Minister of West Bengal. But that is not 
the point. The point is. we want the partfcu- 
lars. (Intenruptions)

9

MR. SPEAKER: The Minister can give 
proper reply. You do not get worried about it.

SHRI MANMOHAN SINGH: Attracting 
the non-resident investment is not a partisan 
issue in our country. It has the support of a|l 
the political parties including the Hon. Chief 
Minister of West Bengal.

But I have already stated on the floor of 
this House that no NRIs are going to put 
money into our country unless we get our 
economy in good shape. If the fiscal system 
of India continues to be mismanaged, if the 
banking system of India continuous to be 
mismanaged, if a lot of bank money is given 
to enterprises, without due consideration, 
which do not reply and if bank loans are 
written off. do not expect non-resident Indi-
ans to come and invest. We are trying to 
reverse that process. That process has just 
begun. It is too early, I think, to give concrete 
figures.

[Translation]

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, is it a fact that all the k»ns have 
been taken during the regime of the Con-
gress (I) ? These loans have not been taken 
during Janta Party Government from 1977to 
1979 or National Front and Shri V.P. Singh’s 
Government for 11 months. Have all the 
foreign bans been taken during the regime 
of Congress Government?

[English]

SHRI MANMOHAN SINGH: It is not 
true to say that all these bans were taken 
during the Congress Govemment. When the 
Congress Government was in power, it cer-
tainly took some loan. But when the Janata 
Dal Government or Natbnal Front Govern-
ment was in power, they also took k>an. In 
July, 1990, the Govemment withdrew quietly 
from the International Monetary Fund the
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gold draft without anybody at that time being 
told that this had been done.

SHRISOMNATH CHATTERJEE: What 
is the loan taken ?

SHRI MURLI DEORA: You wore the 
Minister at that time. You did not even know 
it. (IntenuptkSns)

SHRIMATIMALINIBHATTACHARYA: 
Unless the condKk>nalities attached to the 
foreign k>ans are made known, we cannot 
really answer the questbn as to when and 
how soon these loans are going to be repaid. 
So, I woukl like to know from the hon. Minis- 
ter whether he wouk) place it before this 
House the conditonalities of the loans, the 
foreign bans, that have been taken and the 
conditbnalities of the foreign investment.

SHRI MANMOHAN SINGH: Mr. 
Speaker, Sir, as far as the conditbnalKies 
attached to the k̂ ans that we have got from 
the IMF are concerned, I have promised to 
this House that I would make the whole letter 
of intent whbh sets out all the conditbnalities 
to be placed on the Table of this House. I 
propose to do it in this very sessbn.

[Translation]

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, there was a meeting of Con-
gress Parliamentary Party a day before 
yesterday after the recent elections. In that 
meeting, the Prime minister said that he had 
been able to maintain a foreign exchange 
reserve for Rs. 6000 crores. First, I want to 
know from the hon. Minister how much for-
eign ban out of this reserve of Rs. 6000 
crores has been taken recently. Secondly, if 
we convert Rs. 6000 crores into dollars, how 
many dollars woukj it be? I woub also like to 
ask what was the value of dollar whbh we 
had as foreign reserve last year?

[EngHsh]

SHRI MANMOHAN SINGH: I think that 
I have answered that questbn that today our 
reserves in dollar terms are over two bilibn 
dollars. When we came into office, 
these reserves were less than one billion 
dollars.

[Translation]

SHRI GEORGE FERNANDES; I would 
like to know the amount of ban taken during 
the 3 to 6 months from I.M.F. and other 
financial institutbns amongst these reserves?

[English]

SHRI MANMOHAN SINGH: I woukJ also 
like to point out that during this period, we 
have repakJ a large number of prevbus 
bans whbh were taken. The Prime Minister 
has already mentbned that the Reserve 
Bank of India at the time when our Govern-
ment came into offbe had to send 46 tonnes 
of gold abroad. That was the decisbn not 
taken by our Government. It was the deci-
sbn taken by the previous Government. 
That loan has been ^lly repab last month.

SHRI SOMNATH CHATTERJEE: Dr. 
Manmohan Singh is playing politics here 
The specifb questbn is how much is the 
foreign ban which is a part of the Rs. 6,000 
crores. It is a simple questbn. He has not 
replied this.

[Translaton]

SHRI GEORGE FERNANDES: I would 
like to know the amount of foreign bans 
taken by the Govt, at present, out of this 
amount. I have not asked the amount having 
been repaid but have asked the amount of 
ban.

Visakhapatnam Port

*29 SHRI M.V.V. S. MURTHY: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the financial assistance given to 
Visakhapatnam Port trust during the last 
three years;

(b) the total amount of demurrage col-
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lected by the Visakhapatnam Port Trust 
during the above period under various head, 
year-wise;

(c) whether the Government have any 
proposal to construct additional berths at 
Vishakhapatnam Port;

(d) if so, the details thereof; and

(e) the steps proposed to be taken by 
the Union Government for the development 
of Visakhapatnam Port during the eighth 
Plan?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT); (a) to (e). A Statement is laid on 
the Table of the Sabha.

STATEMENT

(a) The financial assistance given to Visakhapatnam port during the last three years is 
as follows:-

(Rs. in lakhs)

1988-89 1989-90 1990-91

Loans 300

Grant from 
Government of India 
for construction of 
Fishing Harbour 247.48 399.50 223.96

(b) The total amount of demurrage 
collected by Visakhapatnam Port during 
the last three years is as follows:-

(Rs. in lakhs)

1988-89 58,90

(Rs. in lakhs)

1989-90
1990-91

38.59
101.94

(c) and (d). The following proposals for 
the constructbn of the berths have been 
included in the Annual Plan, 1991-92:-

Continuing Scheme Outlay, 1991-92 
(Rupees in crores)

1. Conversion of WJ2 & WJ3 into
multipurpose berth. 9.65

New Schemes

1. Construction of multipurpose berth
including development of land adjacent
to outer Harbour. 3.00

2. Construction of berth for handling
general cargo. 5.00
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(e) The Eighth Plan is yet to be 
finalised.

SHRI M.V.V.S. MURTHY: Inthedemur- 
rage that has been collected during the past 
three years by Visakhapatnam Port, there 
has been an increase of 200 per cent in
1990-91 as compared to the previous years
1989-90. The reason mostly given is the 
non-availability of the berths in the 
Visakhapatnam Port. May I know from the 
Minister whether the construction of addi- 
tonal berths have taken place now or whether 
it will be included in the Eighth Plan? What 
are the specifk: berths that are being con-
templated in the Eighth Plan? The main 
reason for collectnn of huge demurrage is 
the lack of basic amenities like berthing and 
equipment facilities to vessels.

[Translation]

May I expect the Minister to reply to this
also.

SHRI ASHOK GEHLOT: Mr. Speaker. 
Sir, all points have been made clear in the 
reply given by me. As far the demurrage 
relating to 1989-90 and 1990-91 is con-
cerned, it has already been mentioned in the 
reply. As the Visakhapatnam Port is self- 
suffk:ient, it has no need of any assistance 
from the Government of India. The scheme 
whk:h is being launched, has been figured in 
the main reply. Apart from this, if hon. Member 
has some suggestion, I shall k>ok into it

[English]

SHRI M.V.V.S.MURTHY: What are the 
reasons forcollect»n of demurrage at higher 
levels of 200 per cent? In 1989-90, the 
demurrage collected was of the order of Rs. 
38.59 lakhs whereas in 1990-91, it was Rs. 
101.94 lakhs. Is It a fact that it is due to non-
availability of berthing and equipment facili-
ties?

[Translation]

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir. it depends upon the ships as to what are

their problems. It does not include revised 
rates, and the earlier rate of demurrage is 
being charged. I have no seperate reply for 
the figures inaeased, if any. If the hon. 
Members would require, I shall send the 
information in writing separately.

[English]

SHRI M.V.V.S. MURTHY: My second 
supplementary has not been answered.

MR. SPEAKER; Your second supple-
mentary is over.

SHRI K. P. REDDAIAH YADAV: It Is 
very clear that due to lack of handling facili-
ties, heavy damages were incurred. In view 
of lack of facilities to tackle the heavy bading 
and unloading at Visakhapatnam Port and in 
view of the abundant gas and oil that was 
found in the Krishna-Godavari Defta, will the 
hon. Minister consider to devek>p the satel-
lite ports at Machhlipatnam, whk:h is an oM 
port, and at Kakinada to hasten the heavy 
traffk: at Visakhapatnam Port?

[Translation]

SHRI ASHOK GEHLOT: Mr. Speaker. 
Sir, the suggestion given by the hon. Mem-
ber will be considered sympathetk:ally.

[English]

Prhratlsatton of Nationalised Jut* 
Mills

*30 SHRI HANNAN MOLLAH; Will the 
Minister of TEXTILES be pleased to state:

(a) whether the Government propose to 
privatise the natk>nalised Jute mills under 
the Natk>nal Jute Manufactures Corporatnn 
Ltd.

(b) if so, the details in this regards;

(c) whetherthe Government propose to 
run these mills properly in consultation with 
the workers; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE DF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (d). A Statement is laid on 
the Table of the House.

(a) and (b). In view of the heavy losses 
in National Jute Manufacturers Corporation 
Ltd., (NJMC) and the resource constraints 
faced by the Government, various alterna-
tives for its revitalisation are under consid-
eration.

(c) and (d). The workers of the Jute Mills 
are being consulted by NJMC management 
in the day today running of the mills.

SHRI HANNAN MOLLAH: On the ques-
tion of: What steps are they proposing to-
wards privatisation, they have agreed to 
that. But they have not discussed it with the 
trade union. But they have said that is not 
necessary. Therefore, there is a calculated 
plan to destroy these nationalised jute mills 
in connivance with the private jute owners 
and jute barons in West Bengal. The NJMC 
was forced to purchase jute.. ..(/nferrL/pf/ons)

MR SPEAKER: Please put the ques-
tion.

SHRI HANNAN MOLLAH: Please do 
not disturb me. I will finish it just in time.

Sir, NJMC had been forced to purchase 
the jut from JCI at Rs. 850 per MT but the 
outside price is Rs.440 per MT. They have 
lost a few crores of rupees because of this. 
Last year they had losses amounting to Rs. 
65 crores because of the high price that they 
had to pay and they were forced to weaken.

Secondly, the manpower also created a 
problem in the Mills. These two causes cre-
ated by the Government are the main rea-
son. I would like to know whether the Gov-
ernment will remove these obstacles to save 
the industry.

[Translatbn]

SHRI ASHOK GEHLOT: Mr. Speaker,

Sir. we have removed the compulsion that 
N.J.M.C. should purchase jute from J.C.I. 
Now N.J. M.C. can purchase it directly. As far 
as the workers are concerned, the mills are 
running in loss, and you know ail the facts. 
There was a loss of nearly Rs. 65 crores 
during the last year. You are also aware of it. 
As per norms 45 persons are required for per 
tonne production per day. At present instead 
o( 45 persons, there are 75 persons are 
engaged. Under V.R. N. Scheme, we have 
tried to retrench some workers earlier also 
and some workers have also been re-
trenched. Presently about 19 thousand 
workers are working whereas the require-
ment is of only 12 thousand workers. There-
fore, the workers who would like to retire 
under V.R. N. Scheme, they would be al-
lowed. You can also cooperate with us in this 
matter.

[English]

SHRI HANNAN MOLLAH: I Would like 
know whether it is a fact that the Government 
had asked the officials to give all the records 
and reports to the owners of some private 
companies and it is divulging this informa-
tion to the private owners so that it can be 
damaged and it could be privatised.

[Translation]

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, there is no such scheme to hand over 
these mills to the private owners. When 
these were nationalised, the aim was to 
protect the workers. The same object is still 
before the Government. The hon. Prime 
Minister has already ensured the House to 
have a discussion on pubik: undertaking in 
the House. I think that this issue will also be 
taken up automatically alongwith it.

SHRI SOMNATH CHATTERJEE: I 
would request the hon. Minister to give a 
specific answer to my question. Is the Gov-
ernment or the Department of Textiles nego-
tiating with Champdany Industries Limited 
for the purpose of making over these Mills to 
them? I want a categorical answer whether 
it is ‘Yes ' or 'No’.
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SHRI ASHOK GEHLOT: Sir.l have al-
ready said that there is no such proposal.

[English]

SHRI SOMNATH CHATTERJEE; I 
would like to know whether any discussion is 
going on or not.

[Translation]

SHRI ASHOK GEHLOT; Sir, there is no 
such discussion at the level of Ministry.

[English]

SHRI SOMNATH CHATTERJEE: H not. 
at any other level and I woi ld like to know 
whether the Ministry knows about it.

[ Translation]

SHRI ASHOK GEHLOT: Sir, there is no 
such information available in the Ministry. I 
shall try to obtain this information and after 
getting it. I will convey you.

[English]

SHRI CHITTA BASU: May I know from 
the hon. Minister whether the Government 
can assure the House that NJMC Mills will 
not be handed over to the private companies 
and instead of that other revitalisation pro-
grammes will be taken up in the right ear-
nest. Will the Government make this specific 
assurance?

[Translation]

SHRI ASHOK GEHLOT: Sir, as I have 
already told that there is no such programme 
to hand over these mills directly.

[English]

SHRI CHITTA BASU: I would like to 
*̂ f'ow whether the Government can assure 
the House that these Mills are not going to be

handed over to any private agency but will be 
revitalised.

[Translation]

SHRI ASHOK GEHLOT: Sir. it is not the 
question of N.J. M. C. alone. The action will 
be taken in accordance with the decision 
taken in this regard.

[English]

PROF. SUSANTA CHAKRABORTY: I 
went to the National Jute Mills, Sankraid, 
Howrah the biggest of the Nationalised Jute 
mill, and talked to the workers belonging to 
all the parties including INTUC. They want to 
talk to the Government regarding manage-
ment, purchase of raw jute etc. in the inter-
ests of making it viable. Is the Government 
prepared to talk to the workers and have 
their opinion?

[Translation]

SHRI ASHOK GEHLOT: Sir. as the 
hon. Member has said and I am also of the 
opinion that the Government would not 
hesitate to have a negotiation with the work-
ers before taking any decision.

WRITTEN ANSWERS TO QUESTIONS 

[English]

Changes In Credit Policy of RBI to 
Contain Inflation

*24. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the Reserve Bank of India 
announced in October, 1991 certain changes 
in its credit policy with a view to curbing and 
containing inflation;

(b) If so, the details thereof; and

(c) the extent to which the inflationary 
growth is likely to be brought down thereby
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and the target, If any, fixed to be achieved in 
this regard during 1991-92?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes. Sir.

(b) The key changes made by Reserve 
Bank of India in the credit polk^y included a 
one percentage point increase in the Bank 
Rate, a 1.5 percentage point increase in 
lending rates, an increase in the short term 
deposit rates, increase in export credit inter-
est rate, liberalisation of export refinance 
and reduction in cash margins, withdrawal of 
certain refinance facilities and reduction in 
the interest rate on banks’ cash balances 
with the Reserve Bank of India.

(c) In the current financial year the 
inflation rate as per provisional data on a 
year-on-year basis had reached 16.7 per-
cent on 24th August. 1991. The inflation rate 
has fallen to 13.3 per cent in the weeK ended 
October 26.1991. The endeavour is to bring 
down the inflatbn rate still further.

Default In Repayment of Advances/ 
Loans by Top Ten Business Houses

these houses by the financial institutk)ns 
during the last five years;

(e) the names of the business houses 
which defaulted in repayq[ients of advances/ 
k)ans made by the financial institutions and 
banks during each of the last five years;

(f) whether in consequence of default 
any penalties had been Imposed on these 
business houses;

(g) if so. the details of the amount 
realised therefrom and if not, the reasons 
therefor;

(h) whether after the default the ad-
vance limit for these business houses was 
raised; and

(i) if so, the details thereof, year-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) As perthe listing of the Monopo-
lies and Restrictive Trade Practk:es Com- 
missk)n. the following are the 10 top busi-
ness houses in the country based on their 
assets as on March 31.1990:

*25. SHRI CHHITUBHAIGAMIT: 1. Birla
SHRI DIGVUAYA SINGH:

2. Tata
Willthe Minister of FINANCE be pleased 

to state: 3. Reliance

(a) the names of the top ten business 4. J. K. Singhania
houses in the country;

5. Thapar
(b) the share holding of these business 

houses in the various companies owned by .6. Mafatlal
them;

7. Bajaj
(c) the stake of the financial institutions/ 

public/cooperative/private sector banks in 8. Modi
each of these companies with institution- 
wise details; 9. L & T

(d) the finances advanced to each of 10. M.A. Chidambaram



(b) On the basis of the informatbn houses in the various companies owned by
available with the Financial Institutions the them as on March 31,1991 are given below:
equity shareholdings of these business

(Rs. crores)
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Name of Group Equity share % to total paid
holding of up equity capital
Groups in Cos. of the Cos. owned 
owned by them

1. Birla 184.15 31.5

2. Tata 111.31 19.7

3. Reliance 96.25 40.2

4. J.K. Singhania 77.63 40.4

5. Thapar 47.47 40.1

6. Mafatlal 29.26 28.9

7. Bajaj 20.02 35.7

8. Modi 85.18 33.0

9. L & T 7.92 9.0

10. M.A. Chidambaram 35.04 28.3

(c) The total amount of term loans 
outstanding as on 31.3.1991 in respect of

the all India term lending financial institu-
tions are as under;

(Rs. crores)

Group IDBI IFCI ICICI Total

1. Birla 626.10

2. Tata 126.48

3. Reliance 251.07

4. J.K. Singhania 82.41

5. Thapar 85.88

152.82

31.26

178.33

87.47

72.99

287.60 1066.52

53.88 211.62

102.78 532.18

99.01 268.89

123.11 281.98



35 Written Answers NOVEMBER 22.1991 Written Answers 36

(Rs. crores)

Group IDBI IFC/ ICICI
•

Total

6. Mafatlal 82.85 15.65 56.82 155.52

7. Bajaj 33.78 • 10.56 17.30 61.64

8. Modi 91.73 58.49 41.13 191.35

9. L & T 4.86 5.10 16.62 26.58

10. M.A. Chidambaram 99.80 23.53 28.88 152.21

Total: 1484.96 636.20 827.13 2948.29

RBI have not hitherto compiled similar 
data in respect of the scheduled commercial 
banks as on March 31,1991. in any case, the 
advances sanctioned to these parties by 
scheduled commercial banks are spread 
over various types of credit facilities such as 
demand loans, cash credit, overdrafts, pack-

loans repayable beyond a period of 3 years 
and the financing of sale on deferred pay-
ment basis.

(d) The total amount of term loans 
disbursed by the all India term lending finan-
cial institutions to the top 10 business houses

ing credits, purchase and discount of inland 
and foreign bills, medium and long term

during the last five ytars ending 31-3-1991 
are as under:

(Rs. crores)

Group IDBI IFCI ICICI Total

1. Birla 670.90 135.69 232.88 1039.47

2. Tala 133.03 51.80 32.80 217.63

3. Reliance 134.63 158.19 92.63 385.45

4. J.K. Singhania 87.65 68.29 81.29 237.23

5. Thapar 101.70 49.65 90.40 241.75

6. Mafatlal 82.22 22.48 37.46 142.16

7. Bajaj 27.04 8.44 8.88 44.36

8. Modi 57.10 35.88 20.00 112.98
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(Rs. enures)

Group IDBI IFCI ICICI Total

9. L & T 9.86 2.00 5.92 17.78

10. M.A. Chidambaram 182.48 20.80 24.04 227.32

Total: 1486.61 553.22 626.30 2666.13

(e) to (i). Certain companies belonging 
to the said 10 business houses have de- 
faulted in repayment of advances/loans made 
to them by the financial institutions. The insti-
tutions have levied due penalties on such 
defaulting companies in accordance with the 
provisions of ban agreements signed be-
tween the institutions and the borrower 
company. However, in accordance with the 
provisions of the statutes governing the public 
sector banks and financial institutions and 
also the provisions of the public Financial 
Institutions (Obligations as to Fidelity and 
Secrecy) Act, 1983 and practices and us-
ages customary amongst banks and finan-
cial institutions, information relating to their 
individual constituents is not divulged.

[Translation]

Assistance by NABARD for Rural
Electrification In U.P. and Bihar

•27. SHRi ARJUN SINGH YADAV: 
SHRI RAM LAKHAN SINGH 

YADAV:

Willthe Minister of FINANCE be pleased 
to state:

(a) the amount allocated by the Na-

tional Bank for Agricultural and Rural Devel-
opment (NABARD) for rural electrification in 
Uttar Pradesh and Bihar during the Seventh 
Plan period, district-wise;

(b) the amount spent so far; and

(c) the details of the proposals for rural 
electrification in these states during the Eighth 
Plan which have been under consideration 
of the NABARD, district-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Special Project 
Agriculture (SPA is a programme of Rural 
Electrification Corporation (REC) to provide 
finance to State Electricity Boards (SEBs)to 
draw transmission lines and other infrastruc-
ture support for pumpsets energisation in 
rural areas. The Programme is financed by 
REC, Commercial Banks and National Bank 
for Agriculture and Rural Development 
(NABARD) by providing financial support to 
SEBs in the States. District-wise allocation is 
done by the SEBs. The amount allocated by 
NABARD under the Programme in Uttar 
Pradesh and Bihar during the 7th Plan (1985 
-86 to 1989-90) and the achievements made 
thereunder are given below:

(Rs. in lakhs)

STATE ALLOCATION ACHIEVEMENTS

Uttar Pradesh 

Bihar

2,115

341

1,780

141
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(c). NABARD have reported that they 
have not worked out allocations for various 
States tor the VIII Plan period.

[Engrish]

*31.

NRI Investment

SHRIMATI GEETA MUKHER- 
JEE:

SHRIMATI VASUNDHARA 
RAJE;

Will the Minister of FINANCE be pleased 
to state;

triation.

(li) NRIs and OCBs can also invest 
upto 100% equity with full repa-
triation benefits in industries 
requiring compulsory licensing 
and the industries reserved for 
small scale sector as well as in 
other industries excepting those 
resen/ed for the public sector.

(iii) The new policy with regard to the 
foreign technobgy agreements 
and licensing will apply in case of 
NRIs investment also.

(a) the details of the non-resident Indian 
firms which have come forward to invest in 
the country responding to the call of the 
Government and using all the concessions 
offered to them;

(b) the details of the projects alongwith 
the names of the States in which these are 
proposed to be set up;

(c) the number of proposals, out of 
them, for reviving sick units and for export- 
oriented units; and

(d) the total amount of expenditure 
committed by them for each of such proj-
ects?

The policy has only recently been an- 
nouriced and proposals are yet to be re-
ceived.

(c) and (d). Reserve Bank of India has 
granted final approval under the scheme for 
investment by NRIs ADCGs for the revival of 
sick units, in respect of 12 sick industrial 
units aggregating to Rs. 951.97 lakhs. E)e- 
skJes, in-principle approval has been ac-
corded in case of four sick units amounting to 
Rs. 474 lakhs.

Rise in Prices

*32. DR. S.P. YADAV;
SHRI MOHAN SINGH:

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). Government 
announced the new NRI investment poKcy 
on 28th October. 1991. The main feat ures of 
this policy are as foNows;

(i) Reserve Bank of India will give 
automatk; approval to NRis and 
Overseas Corporate Bodies 
(OCBs)for investment upto 100% 
equity in 34 high priority indus-
tries. etigble tor foreign invest-
ment with fufl bdneiits of repa-

Willthe Minister of FINANCE be pleased 
to state:

(a) the post-budget rise in the whole-
sale prices c4 food and non-food items in- 
duding the overall rise in the inflation rate, tin 
date;

(b) the main factors for rise in prices of 
essential commodities;

(c) the measures taken or proposed to 
be taken by the Government to contain the 
price rise and to check inflation; and
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(d) the results achieved therefrom?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) The Wholesale Price 
Index (WPI) of the sub-group ‘food and ‘non-
food' articles cegistered 4.6 percent and 3.0 
per cent increase respectively during the 
post-budget period this year i.e. between 
20th July and 2nd November, 1991 (latest 
available) and the overall WPI increased by 
3.5 per cent during this period.

(b) The main factors for rise in prices of 
essential commodities are: (i) the large and 
persistent fiscal deficits in the past which 
have, inevitably been associated with a 
monetisatbn of the budget deficits, and a 
large accumulated liquidity overhang, (ii) 
unavoidable increase in administered prices 
of petroleum products, fertilizers and sugar 
as part of fiscal adjustment, (iii) serious 
constrains on supply management through 
imports as a result of precarious balance of 
payments situation, and (iv) inflationary 
expectations buiit into the economy over the 
past year and (v) uneven progress of the 
monsoon until late august .1991.

(c) The Government have taken a 
number of measures for macro-economic 
stabilisation and structural reforms which 
would have a strong deflationary impact on 
the price level after a short time lag. These 
measures IrKlude: (I) Planned reduction of 
fiscal deficit by 2 percentage points of Gross 
Domestic Product (GDP), from about 8.4 per 
cent of GDP in 1990-91 to 6.5 per cent in
1991-92; (fi) check on expansion of money 
supply to curb effective demand; and (iti) 
more effective management of supply and 
demand of essential/sensitive commodities, 
streamlining of the Public Distributbn Sys-
tem. providing incentives for higher produc-
tion and savings and strict actbn against 
hoarders and profiteers.

(d) As a result of these measures the

annual rate of inflation, on a point-to-point 
basis, which reached the peak of 16.69 per 
cent on 24 August. 1991 has shown some 
declining trend thereafter and stood at 13.42 
per cent as on 2nd November. 1991.

Burning of Bank Branches In Punjab, J 
& K and Haryana

*33. SHRI RAJNATH SONKAR 
SHASTRI:

SHRI SIMON MARANDI:

Will the Minister of FINANCE be pleased 
to state:

(a) whether a large number of branches 
of the nationalised banks in Punjab. Jammu 
and Kashmir and Haryana were recently set 
on fire by the extremists;

(b) if so. the details thereof and the total 
estimated loss in each of the bank branches 
destroyed by fire; and

(c) the steps taken by the Union Gov-
ernment 0̂ meet such eventualities in fu-
ture?

THE MINISTER OF STATE IN THE 
MIN:^TRY o f  f i n a n c e  (SHRI DALBIR 
SINGH): (a) According to the reports re- 
ce.ved from pubib sector banks, 31 bank 
branches were set on fire by the extremists 
on the night of 20th/21st October, 1991 in 
Punjab. Extremists set on fire one branch on 
26th October, 1991, two branches on the 
night of lOth/11th November, 1991 and one 
branch on the night of 12th/13th November. 
1991 in Punjab. No such inckJonts have 
been reported in Jammu & Kash rwr and 
Haryana during this period.

(b) The District-wise details of the est i-
mated toss reported is given in the attacnod 
Statements
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(c) Government of India have reviewed intensified the security arrangements for
the situation and the State Government have banks.

STATEMENT

District-wise details of bant<s’ branches burnt in Punjab during October-November 1991 
and estimated loss involved therein

SI. No. Name of the Bank Village/Branch Loss of Cash

1 2 3 4

Ludhiana District

1. UCO Bank Romi 55000/-

2. Punjab & Sind Bank Chakkar 10000/-

3. Punjab National Bank Malian 35000/-

4. Co-op. Bank Kamalpur 50000/-

5. Punjab & Sind Bank Lila 50000/-

6. Co-op. Bank Lodhiwal 25000/- +

DBBL-2, Cartgs. -5

7. Oriental Bank of Commerce Lodhiwal -

8. Oriental Bank of Commerce College Sidwan 55000/-

9. Punjab & Sind Bank Nathowal 60000/-

10. UCO Bank Jhurka 55000/-

11. Indian Overseas Bank Theurke 3 lakhs

12. Punjab National Bank Dhandran 3 lakhs

13. UCO Bank Lalton 3 lakhs

14. UCO Bank Surjapur 85000/-

Sangrur District

1. Malwa Gramin Bank Karor
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SI. No. Name of the Bank Village/Branch Loss of Cash

1 2 3 4

3. State Bank of Patiala Jalalde Wala

4. Co-Op. Bank Kutba

5. Oriental Bank of Commerce Vehia

6. Central Co-op. Bank Panj Graian

7. State Bank of India Panj Graian

8. Co-op. Bank Bari

9. State Bank of India Cheema

10. Punjab & Sind Bank Bhotna

11. Malwa Gramin Bank Tholewal

12. Co-op. Bank Tholewal

13. Punjab National Bank Maur Nabha 

Faridkot District

1. State Bank of India Sukha Nand

2. Canara Bank Mari Mustfa

3. Punjab National Bank Veroke

4. Canara Bank Rode 

Jalandhar District

1. State Bank of India Kalyan Pur 

Amritsar District

1. Punjab National Bank Chetan Pura

2. Punjab & Sind Bank Chogawan

3. Punjab & Sind Bank Khiala Kalan
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Production, Consumption and Export of 
Rubber

*35. SHRI P.C. THOMAS: Will the 
Minister of COMMERCE be pleased to state:

(a) whether there is enough stock of 
rubber to meet domestic consumption;

(b) the estimated production and con-
sumption of natural rubber during the current 
year;

(c) the existing value of the natural 
rubber in the international market;

(d) whether the Government propose to 
altow export of rubber; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes. Sir.

(b) The estimated production and con-
sumption of natural rubber during the current 
year is 3.65,000tonnes and 3,80.000 tonnes 
respectively.

(c) the existing value of the RSS-3 
grade of natural rubber in the international 
market (Malaysia) is around US $ 792.

(d) and (e). India has been a net im- 
purter of natural rubber so far. Only during 
the current financial year, it has not been 
found necessary to import of rubber to meef 
the demand-supply gap. A decision on ex-
port of natural rubber will be taken, if neces-
sary, at the appropriate time.

Interest on Fixed Tinm Deposits in Post 
Offices

•36. SHRi DATTATRAYA BANDARU: 
WiH the Minister of FINANCE be pleased to 
state;

(a) whether there is difference in inter-
est rates on fixed time deposits in post of-
fices and the natbnalised commercial banks;

(b) if so, the reasons therefor;

(c) whether there is any proposal to 
alb'w uniform interest rates on fixed time 
deposits;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRi DALBIR 
SINGH): (a) Yes, Sir.

(b) to (e). The schemes in post offces 
and banks are not strictly comparable and it 
is not possible to have complete uniformity in 
interest Mates. However, increase irv inter-
est rates on bank deposits is kept in view 
while reviewing the interest rates on time 
deposits in post offices.

[Translation]

Public Expenditure

*37. SHRIPANKAJCHOWDHARY: 
SHRI KAOAMBUR M.R. JAN- 

ARTHANAN:

Willthe Minister of FINANCE be pleased 
to state:

(a) whether the Government have is-
sued any instructions to curtail the public 
expend'tture;

(b) if so. the action taken by the varous 
Government Departments in this regard af-
ter issue of these instructions:

(c) the details of the experKliture cur-
tailed so far;
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(d) whether the results produced are 
satisfactory;

(e) if not, whether the Government 
propose to take some concrete steps to 
curtail the public expenditure; and

(f) If so, the details thereof and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) Yes. Sir. Govern- 
ment have been issuing from time to time a 
number of instructions to curtail Government 
expenditure.

(b) to (f). The Revised estimates for the 
current year are under preparation keeping 
these instructbns in view and these will be 
presented to Parliament abng with the 
Budget estimates for 1992-93.

Inclusion of Delhi-Jalpur-Ahmedabad-
Bombay and Agra-lndore-Naslk- 

Bombay National Highways in Express-
way System

*38. SHRIGIRDHARILAL BHARGAVA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether the Government propose to 
include Delhi-Jaipur-Ahmedabad-Bombay- 
National Highway and Agra-lndore-Nasik- 
Bombay Natk>nal Highway No. 3 in National 
Expressway system;

(b) whether under the proposed Ex-
press way system Delhi-Jaipur stretch has 
been accorded first prk>rity while Jaipur- 
Ajmer stretch has been accorded second 
priority;

(c) if so. whether the Government 
contemplate to accord first priority to Jaipur- 
Ajmer road keeping in view the heavy traffk: 
on this route; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No. Sir.

(b) to (d). Do not arise.

[English]

Advisory Committee Report on Free 
Port

*39. SHRI MANORANJAN BHAKTA: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether the Advisory Committee 
set up to examine the desirability and feasi* 
bility of establishing a free port in the country 
has submitted its report;

(b) if so. the details thereof; and

(c) if not, the time by which the report is 
likely to be submitted?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir.

(b) Does not arise.

(c) The report is expected to be submit-
ted shortly.

Impact of Investments Under New 
Policy to Upgrade Technology on 

Employment Generation

•40. SHRI GEORGE FERNANDES: Will 
the Minister of FINANCE be pleased to state:

(a) whether the Government are aware 
that investments under the new polk^ to 
upgrade technobgy would lead to higher 
capital intensity and woukJ k>wer empk>y- 
ment generatbn; and



51 Written Answers NOVEMBER 22.1991 Written Answers 52

(b) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). Recent struc-
tural reforms in the spheres of industry and 
trade are expected to increase efficiency 
and productivity and impart dynamism to the 
growth process and provide a solid founda-
tion for higher industrial and overall growth. 
Employment growth is likely to be higher 
because of higher investments, expansion 
of industrial base, better capacity utilisation, 
tehnological upgradation and higher rate of 
growth of output.

The new industrial policy clearly states 
that Government will fully protect the inter-
ests of labour, enhance their welfare and 
equip them in all respects to deal with the 
inevitability of technological change. In 
addition. Government have also announced 
a new Small Sector Industrial Policy for the 
promotion and strengthening of small, tiny 
and village industries which have recog-
nised potential for larger generation of 
employment.

Reinvestment Scheme for Indira Vikas 
Patra

SINGH): (a) Under the existing system of 
accounting, the accounts are compiled and 
tendered on a monthly basis and not on a 
day to day basi^.

•
(b) and (c). All the small savings instru-

ments including Indii*^ Vikas Patras are 
available on tap throughout the year in which 
the maturity proceeds can be reinv9sted.

Financial Assistance from Abroad for 
Development of Inland Waterways

204. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether the Government have re-
ceived any offer of foreign financial and 
technical assistance for the development of 
Inland Waterways System;

(b) if so, the details thereof;

(c) the details of foreign assistance 
presently being taken; and

(d) the details of schemes submitted by 
the State Governments for development of 
inland Water Transport through foreign aid?

203. SHRI R. SURENDER REDDY. Will 
the Minister of FINANCE be pleased to state;

(a) the number of Indira Vikas Patras 
which matured on November 19,1991 and 
the value thereof;

(b) whether the Government have 
worked out a re-investment scheme for these 
Indira Vikas Patras; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) to (c). Yes, 
Sir. Netherlands Government’s assistance 
of 30.2 million Guilders (financial) and 9.8 
million Dutch Guilders (technical) for 
modernisation of Rajabagan Dockyard have 
been offered. There are also some propos-
als of studies/ training by Netherlands 
Government. Utilisation of financial assis-
tance for modernisation of Rajabagan Dock-
yard has not commenced.

(d) No such schemes have been sub-
mitted by State Governments.
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CCS Claims on Shipments of Cotton 
Textiles

205. SHRI VUAY NAVAL PATIL: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether Cotton Textiles Export 
Promotion Council has expressed serious 
concern over the huge piling up of CCS 
claims on shipments of cotton textiles;

(b) If so, the reasons for not releasing 
funds by the Government for disbursement 
of CCS claims; and

(c) the time by which the Government 
propose to release funds for disbursement 
to CCS claimants?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The payment of 
CCS claims pertaining to export of all cate-
gories/products including Cotton Textiles is 
pending due to non availability of adequate 
funds. As soon as necessary funds are made 
available the same will be released to vari-
ous licensing offices for disbursement to 
C.C.S. claimants.

[Translation]

Construction of Muzaffarpur-Dhar- 
banga-Farbisganj National Highway

206. SHRI BHOGENDRA JHA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to refer to reply given to Unstarred 
Question No. 649 on 26th July, 1991 and 
state:

(a) the distance between Muzaffarpur* 
Dharbanga-Farbisganj and Muzaffarpur- 
Khagaria-Farbisganj respectively; and

(b) the steps being taken to include the 
construction of Muzaffarpur-Dharbhanga- 
Farbisganj National Highway in the Eighth 
Five Year Plan?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER):(a) Theposition 
is as under:—

(i) Muzaffarpur-Dharbanga-Farbisganj 
« 250 Kms

(ii) Muzaffarpur-Khagaria-Farbisganj » 
370 Kms

(b) A decision about declaration of new 
National Highways in various States includ-
ing those pertaining to Bihar State would be 
taken only after finalisation of the VIII Five 
Year Plan subject to availability of funds and 
other criteria laid down for the purpose. It is, 
therefore, too early to indicate the position at 
this point of time.

[English]

Foreign Exchange Position

207. SHRI SRIBALLAV PANIGRAHI.., 
Will the Minister of FINANCE be pleased to 
state: the extent to which the foreign ex-
change position and credit worthiness in the 
international market has improved as a re-
sult of the fiscal measures taken by the 
Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): As a result of various 
measures taken by the Government, foreign 
exchange reserves position is being restored 
to the level that existed two years ago and 
one of the credit rating agencies has re-
moved the credit watch in October, 1991.

Allotment of Target for Janata 
Cloth to Karnataka

208. SHRI RAMCHANDRA VEER- 
APPA: Will the Minister of TEXTILES be 
pleased to state:
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(a) whether the allotment of targets for 
Janata Cbth to the States is based on the 
number of handlooms in the States and the 
past performance in production of Janata 
Cloth;

(b) if so, the performance of Karnataka 
during the past three years in this regard, 
year-wise;

(c) the target of Janata cloth allotted to 
Karnataka during each of the last three years 
and the proposed target fixed for 1991-92; 
and

(d) the steps taken by the Government 
to ensure that Janata cloth is easily available 
to poor people in rural areas of Karnataka?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The target for production of 
janata cloth in a State is fixed on the basis of 
a number of factors such as (i) production 
capacity; (ii) past performance in productfon;
(iii)a entitlement for consumption of janata 
cloth assessed on the basis of population on 
pro-rata basis; and (iv) overall target of pro-
duction of janata cloth fixed for the country 
which depends on the amount of subsidy 
earmarked in a year for release under this 
scheme.

(b) and (c). The details of target fixed 
and the achievement made in the production 
of janata cloth in Karnataka during the last 
three years is as under:-

(in million square metres)

Year Target fixed Production achieved

1988 37.38 33.18

1989-90 40.18 35.29

1990-91 40.00 40.25

1991-92 33.00 N.A.

(d) The Janata cloth produced in Karna-
taka is distributed to the targetted consum-
ers through the Public Distribution System 
(PDS) in the State and the Federations of 
consumer cooperatives identified by the 
District administrative authorities. The pro-
duction agencies in the State are allowed to 
sell normally a maximum of 15% of their 
production through their own retail outlets. 
The scheme envisages that at least 75% of 
janata cloth is sold to target groups in the 
rural areas according to a land holding in-
come criterion. A State Level Committee 
functioning under the Chairmanship of Sec- 
retary-in-charge of Handtooms of Karnataka 
is monitoring the performance of FDS and

other distributk)n arrangements made under 
this scheme in the State.

Clearance of Projects/Schemes from 
Bihar

209. SHRI SYED SHAHABUDDIN: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the details of the projects and 
schemes submitted by the Government of 
Bihar pending for clearance with the Union 
Government;

(b) their present status in each case;
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(c) the target date for their clearance;
and

(d) whether they are likely to be included 
for execution underthe Annual Plan of 1991 - 
92?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Presumably 
the Hon’ble Member is referring to National

Highway schemes relating to Annual Plan
1992-93. The proposals received from Bihar 
Government in this respect are shown in the 
attached Statement.

(b) to (d). Annual Plan 1992-93 has not 
been given a concrete shape yet due to non- 
finalisationofthe VIII Plan. It is therefore too 
early to say when these proposals might be 
cleared.

STATEMENT 

Proposals for Bridge works

Annual Programme of Sanction 1992-93 State: Bihar

SI. NH Name/Location of bridge works 
No. No.

Length Estimated REMARKS 
in Meters cost(Rs. lacks)

A. CATEGORY : Major Bridges

1. 23. Br. at Km. 29 i/c approaches 64 130.00

2. 23. Br. at Km. 77 i/c approaches 100 250.00

3. 23. Br. at Km. 162 i/c approaches 75 150.00

Total ‘A’ 530.00

B.CATEGORY IV: MINOR BRIDGES

4. 23 Br. at Km. 113 40 80.00

5. 33 Br. at Km. 112 30 60.00

6. 33 Br. at Km. 119 40 80.00

Total 'B’ 220.00

, C. CATEGORY VII
Misc.; Survey & Investigation/ 
Project preparation. 30.00

! D.ROBs/RUBs

7. 30 ROB at Didarganj in Km. 197 400.00
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SL NH Name/Location of bridge works 
No. No.

Length Estimated REMARKS 
in Meters cost(Rs.* lacks)

8. 31 ROB at Kishanganj in Km. 172 350.00

9. 32 ROB at Mile 47/1 300.00

10. 2 ROB at Isri 400.00

1450.00

Grand Total A^&t-C+O -  2230 lakhs

List of National Highway (Road) Works for lnclusk>n In Annual Plan 1992-93 for The
State of Bihar

SI. NH Name ot Work 
No. No.

Length Estimated Remarks 
Kms. Cost

Rs. in crores

(A) High Traffic Volume Group: 
a) Strsngthening existing 2 lane 

pavement in —

1. 2 Kms257to269 &293 14 2.80

2. 2 Kms 369 to 377 4 387 to 393 16 3.00

3. 31 Kms 322.5 to 335 13.5 3.00

4. 31 Kms 429 to 437 9 1.80

(B) Medium Traffic Vol. Group: 
a) Strengthening weak 2 lane 

pavement in

5. 33 Kms84to95 12 2.00

6. 33 Kms 271 to 280 10 1.80

7. 28 Kms 374 to 383 10 2.00

8. 28 Kms 527 to 536 10 2.00

9. 30 Kms 122-144,151-153 26 3.00
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SL NH Name of Work 
No. No.

Length
Kms.

Estimated Remarks 
Ck>st

10.32 Km s135to142 8

Rs. in crores 

1.60

(0) Low Traffic Volume Group: 
a)Widening & strengthening in

11. 23 Kms 34.8 to 41.8 7 2.50

12.23 Kms 41.80 to 51.80
(Chas-Ramgarh Section)

10 3.60

13.23 Kms 51.80 to 60.00
(Chas-Ramgarh Sectk>n)

8.2 3.00

14.52 Four laning of Sasaram Bazar 4 1.90

15.31 Remedial measures in selected
stretches of Pjisra Zone Kms 298 to 312

1 1.00

16.NHs Misc. wortcs-Riding Quality
• hard shouMer
• land acquisition
• protection works
- survey-investigation

- other misc. works 5.00

(Rupees forty crores only) 40.00

Ctiang* In Procedure for FInallsation of 
Bank’s Accounts

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir.

210. SHRI K.V. THANGKABALU: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether the Government have 
decided to introduce changes in the 
procedure for the finalisation of the final 
accounts of banks; and

(b) if so. the details thereof?

(b) A notifKatnn has been issued by 
Government on 18th January 1991 giving 
notk» of its intention to modify the formats of 
Balance Sheet and Profit & Loss Account of 
commercial banks after expiry of three 
months from the date of publication. The 
proposed formats woukf have, inter-alia, the 
foltowing features:-
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i) They will give a more comprehen-
sive picture of both income and ex-
penditure;

ii) They will ensure uniformity in the 
classification of various items of 
assets and liabilities as well as 
income and expenditure, and

iii) They will include statements on ac-
counting policies to facilitate easy 
understanding.

In response to the notification certain 
suggestions have been received from inter-
ested quarters including the Institute of 
Chartered Accountants of India. The new 
formats are proposed to be made effective 
from the current accounting year ending 
31st March, 1992.

[Translation]

Allocation of Funds to Handloom 
Sector In Bihar

211. SHRI RAM SARAN YADAV: Will 
the Minister of TEXTILES be pleased to 
state:

The allocation made by the union Gov-
ernment for the development of handloom 
sector in Bihar during the year 1990-91 and 
1991-92?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): Allocation of funds to the hand-
loom sector is made scheme-wise and not 
state-wise on the basis of proposals/schemes 
received from the State Governments. Dur-
ing 1990-91, a sum of Rs. 542.45 lakhs was 
released to the State of Bihar. During 1991 - 
92, Government have so far released a sum 
of Rs. 158.18 lakhs to the state of Bihar.

[English]

Sinking of Patrol Ship 1NS Andaman’

212. SHRI SAN AT KUMAR MANDAL: 
Will the Minister of DEFENCE be pleased to 
state:

(a) whether the attention of the Govern-
ment has been drawn to the news item 
captioned "INS Andaman^isaster, who is to 
blame" appearing in “The Indian Express’ 
dated October 13,1991;

•(b) if so, the outcome of the enquiry 
ordered into the sinking of the patrol ship “ 
INS Andaman" on August 21, 1990̂ ,

(c) whether the overall responsibility 
has been fixed for the tragedy; and

(d) the preventive measures proposed 
to be taken for future recurrence?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes. Sir.

(b) to (d). On the basis of the findings/ 
recommendations of the Board of Inquiry, 
orders have been issued by the Government 
to institute Court Martial proceeding/discipli-
nary action against the Officers/Sailors prima 
facie found culpable in the events leading to 
the sinking of the ship. Orders have also 
been issued to review the adequacy/func-
tioning of the existing arrangements for the 
repair/maintenance of ships in the Indian 
Navy, with special reference to the logistic 
support/repair infrastructure and the quality 
assurance/certification procedures. The need 
for enhancing/upgrading the training of the 
crews of Naval ships, in damage control and 
life saving measures and reviewing their 
professional knowledge and competence has 
also been emphasised.

Funds for Widening and Strengthening 
of NIzamuddin Road Bridge

213. SHRI M.V.CHANDRASEKHARA 
MURTHY: Will the Minister of SURFACE  
TRANSPORT be pleased to state:

(a) whether the Government have sanc-
tioned funds for strengthening and widening 
the Nizamuddin road bridge in East Delhi;
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(b) if so, the time by which the work is 
likely to be started;

(c) whether there is a proposal totally 
ban the mcvement of trucks in view of the 
deteriorating condition of the bridge and very 
heavy traffic; and

(d) if not the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Yes, Sir. The 
government have sanctioned funds for 
strengthening of the bridge.

(b) The work is likely to start by the end 
of December, 1991.

(c) and (d). No, Sir. The condition of the 
bridge is safe for normal vehicular traffic. 
However, certain load and speed restric-
tions on the bridge have been enforced in 
view of the increased traffic.

Widening of Delhl-Nolda Link road of 
Nizamuddin Bridge

214. SHRI V. SREENIVASA PRASAD: 
WilltheMinisterof SURFACE TRANSPORT 
be pleased to state:

(a) whether sanction has been accorded 
for wWening of the Delhi-Noida link road of 
Nizamuddin bridge;

(b) if so, the time by which the work is 
likely to start;

(c) whether the Government have re-
ceived any representation for improvement 
of the road junction of Samachar Bridge; and

(d) if so, the steps taken by the Delhi 
Administration in this regard so far?

THE MINISTER OF STATE OF THE 
m in is t r y  o f  s u r f a c e  TRANSPORT

(SHRI JAGDISH TYTLER): (a) and (b). 
Constitutbnally this Ministry is responsible 
for development and maintenance of Na-
tional Highways only. All other roads/brkiges 
are essentially the responsibility of the State 
GovtsAJnion Territories concerned. The 
project in question is being executed by 
Delhi Administration. According to the infor-
mation received from them, estimate for the 
work has been considered in the Standing 
Finance Committee, but formal sanctbn is 
still awaited. In view of this a firm date about 
start cannot be given at present.

(c) and (d). Yes, Sir. The bridge and 
approach to the bridge have been constructed 
by Delhi Development Authority. However, 
on receipt, of this representation, Delhi 
Administration have provided a gap in the 
central verge of NOIDA Link road to provide 
facility to users of this bridge.

Maintenance and Repair of ITO, Ni-
zamuddin and Wazirabad Bridges

215. SHRI JEEWAN SHARMA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether ITO, Nizamuddin and 
Wazirabad bridges are fast wearing out 
needing immediate repairs and the propos-
als for new bridges are nowhere to Imaterial- 
ise fast enough; and

(b) if so, the reasons for not repairing the 
old bridges in time and the delay in the 
construction of more bridges over Yamuna 
to ensure free flow of traffic to trans-Yamuna 
colonies where one third of the population of 
Delhi resides?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): Constitutionally 
this Ministry is responsible for development 
and maintenance of National Highways only. 
All “Other Roads” are essentially the respon-
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sibility of the State Govts/Union territories 
concerned. Only the Yamuna bridge near 
Nizamuddin falls on National Highway, while 
Yamuna bridges near ITO and Wazirabad 
fall on "Other Roads* and are the responsi-
bility of Delhi Administration.

(a) and (b). The‘existing ITO bridge 
does not require any immediate repair. 
However, Wazirabad bridge and Nizamud-
din bridge require repairs which are being 
undertaken.

In order to augment the facilities for 
traffic to trans-Yamuna colonies, an esti-
mate for constructing an additional four-lane 
bridge near ITO has already been prepared 
and is under sanction. Delhi Administration 
have also proposals for construction of two 
more bridges across the river Yamuna near 
existing Wazirabad and Nizamuddin bridges.

Mutual Funds

216. SHRIMATIBHAVANA 
CHICKHLIA >

KUI^ARI DIPIKA CHIKHLIA I

Willthe Minister of FINANCE be pleased 
to state:

(a) the names of the mutual funds 
launched during the last two months;

(b) the details of the terms and condi-
tions of each of these mutual funds; and

(c) the tax benefits, if any available to 
the investors under each of these funds?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) No new mutual fund 
has been launched during the last two 
months.

(b) and (c). In view of reply to (a) above, 
this does not arise.

Aid India Consortium Meet at Paris

217. KUMARI DIPIKA CHIKHLIA: Will 
the Ministerof FINANCE be pleased to state:

(a) whether the World Bank had given 
any advice against soft options during ‘ AM 
India Consortium’ Meet at Paris;

(b) if so, the details thereof;

(c) the final decision taken in the meet
and

(d) the extent to whch the decisk>ns will 
be benefcial to India?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). In the meeting 
Workj bank had stated that serbus efforts 
are needed to share the transittonal costs of 
the adjustment equitably. All these goals can 
be satisfactorily met only through a reorder-
ing of priorities and tough deciston.

(c) At the aid India Consortium Meeting 
hekJ in Paris on 19-20 September, 1991, the 
Members of the Consortium pledged aid 
assistance of the order of US $ 6.7 billion.

(d) The conclusions reached in the 
Consortium meeting fully meet India’s ex-
pectations. The financing requirements pro-
jected particularly the unbridged exceptional 
financing gap in the balance of payments 
can be met by the pledges made at the 
Consortium Meeting.

Advance Deposit for Purchase of 
Ambassador Cars

218. SHRI DHARMANNAMONDAYYA 
SADUL: Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state:

(a) whether some dealers of Ambassa
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dor cars have asked the customers to de-
posit advance amount for purchase of car;

(b) if so, whether some such cases have 
been brought to the notice of the Govern-
ment;

(c) whetherthe Govemment propose to 
talte action against such dealers under the 
Monopolies and Restrictive Trade practices 
Act, 1969; and

(d) if so, the number of cases received 
t>y the Government and the taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF U W , JUSTICE AND COM-
PANY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (d). The MRTP 
Commission had instituted 3 enquiries 
against M/s Hindustan Motors Ltd. and its 
dealers for their allegedly indulging in Re- 
strfctive Trade Practices within the meaning 
of Sectbn 2 (O) (ii) of the MRTP Act, 1969 by 
way of accepting the deposits in advance for 
selling cars and subsequently manipulating 
the conditons of delivery. The notice of 
enquiry was discharged in two cases as no 
material was produced by the complainant 
to support the allegations. In the third case, 
the MRTP Commission has passed a ‘Cease

and desist’ Order on 20.9.1991 against the 
dealer M/s. Geo Motors. Cochin dirading 
that he shall discontinue the restrictive trade 
practice and shaH not repeat the same.

Realisation of Income Tax In Qujarat

219. SHRI CHANDRESH PATEL* W» 
the Ministerof FINANCE be pleased to state:

(a) whether income tax worth lakhs of 
rupees is pending realisation against a 
number of companies, firms, traders and 
industrialists as well as some indivMuais in 
Jamnagar district and other parts of Gujarat;

(b) if so, the details of such companies, 
indivMuals and others and the amount due 
from each of them; and

(c) the steps taken to recover these 
dues?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b) As on 31st March, 1991 there were 
3161 cases of companies, firms, indivkiuals, 
etc. in the State of Gujarat in which income- 
tax demand of more than Rs. one lakh in 
each case was outstanding. The details of 
these cases are as under

Number Income-tax demand outstanding 
as on 31.3.1991 (Rs. in crores)

i) Companies 618 107.3

ii) Individuals and 
other non-company 
assesses.

2543 275.9

Total 3161 383.2

In view of a large number of these 
cases, it is not, practicable to indicate the 
demand outstanding in each individual case.

If Hon’ble Member wants infonnatton about 
any partknjiar case the same can t>e coi- 
lected and furnished.
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(c) Apart from the action permissible 
under the Income-tax law for the recovery of 
tax dues, suitable administrative steps are 
continuously taken to reduce the tax arrears. 
Legal actions include levy of penalty for non-
payment, issue of garnishee orders to attach 
bank accounts, debts etc. drawing up of tax 
recovery statements by Tax Recovery Offi-
cers enabling them to effect recovery by 
attachment/sale of assets, appointment of 
receiver for managing defaulter’s property, 
an'est of defaulters etc. Administratively, 
actk>n plan targets have been fixed for re-
duction of outstanding demands and the 
progress of recovery is monitored at various 
levels. In cases where bigger demands are 
outstanding, the Assessing Officers are 
required to send dossier reports indicating 
the progress in the recovery of taxes and 
these reports are reviewed at the level of 
Commissioner of Income-tax and above. 
Since large part of the demand is disputed in 
appeals etc. steps have also been taken for 
expeditious disposal of appeals.

Closing Down of Sick Textile Mills

KUMARI UMA BHARTI:
SHRI SRIBALLAV PANI- 

GRAHI;
SHRI SANTPSH KUMAR 

GANGAWAR:
SHRI K.V. THANGKABALU:

Will the Minister of FINANCE be pleased 
to state:

(a) whether the Government 
sought IMF and World Bank loans;

have

(b) if so, the amount of IMF loans ex-
pected to be obtained in current financial 
year;

(c) the conditions laid down by IMF and 
World Bank for granting loans.

(d) whether the Government have ac-
cepted those conditionalities;

(e) if so, the amount of bans granted;

(f) if not, the present position; and

220. SHRI INDRAJIT GUPTA; Will the 
Minister of TEXTILES be pleased to state:

(g) in what way these funds will help in 
tiding over the financial problems?

(a) whether the Government propose to 
alk)w sick textile mills to be closed down 
without any formal approval from them; and

(b) If so, details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir.

(b) Question does not arise.

IMF Loans

222. SHRI GOPINATH GAJAPA- 
THI:

SHRI DILEEP SINGH BHU- 
RIA;

SHRI SHARAD DIGHE:

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b) IMF Board has approved credits 
amounting to SDR 1366.08 million for the 
current Financial Year, of whk:h SDR 720.08 
million has already been received.

(c) and (d). The terms and conditions for 
access to the IMF resources have been 
negotiated satisfactorily and it has been 
ensured that the measures proposed to be 
adopted are those considered to be in the 
country’s best economic interest. The c o n d i-

tions of borrowings from the world Bank are 
those on which such development bans 
have traditkinally been made.
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(e) and (f). as regards IMF. please see 
answer to part (b) of the question.

The amount of loans granted by World 
Bank durng 4he current F.Y. is US $ 1404 
million.

(g) The access to these resources helps 
both in terms of the restoration of Interna-
tional confidence, including those of Non- 
Resident Indians and augmenting capital 
flows necessary to maintain viable balance 
of payments consistent with our develop-
ment needs.

India’s Share In World Trade of Marine 
Products

223.SHRI SUDHIR SAWANT: Will the 
Minister of COMMERCE be pleased to state:

(a) whether India’s share in the world 
trade of Marine products has fallen to an all 
time low;

(b) if so, whether the Government pro-
pose to promote joint ventures with foreign 
companies on a buy back arrangements;

(c) if not, the reasons therefor; and

(d) the steps being taken to promote 
exports of marine products?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. India’s share in 
the world trade of marine products has been 
declining . It has come down from 1.61% in 
1985 to 1.09% in 1989.

(b) Yes. Sir.

(c) Does not arise.

(d) To promote exports of marine prod-
ucts. the Government is following a five 
pronged strategy:-

i) Stepping up export production by
development of capture fishing;

ii) Stepping up export production
by culture fisheries:-

(a) by increasing the per ha. 
yield from shrimp farms,

(b) bring more area under 
export production of shrimp by 
culture; and

(c) by developing culture pro-
duction of other exportable 
items.

iii) Induction of new technology and
value addition;

iv) Modernisation of processing
facilities, quality upgradation and 
reduction in waste; and

v) Aggressive market promotion
measures.

[Translation]

Projects/Schemes from Madhya 
Pradesh Pending Clearance

224. SHRI BARE LAL JATAV: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the names of projects and schemes 
proposed by the Madhya Pradesh Govern-
ment pending for clearance;

(b) since when these are lying pending 
and the steps being taken the Government in 
each case ; and

(c) If no action has been taken thereto 
so far. the reasons therefor?

THE MINISTER OF STATE OF THE
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MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) to (c). Pre-
sumable the Hon'ble Member is referring to 
schemes and projects relating to National 
'Highways in Madhya Pradesh. Details of a 
schemes relating to road works and 3 
schemes relating to bridge works are given 
in the attached statement.

In addition, Madhya Pradesh Govt, have 
sponsored 87 schemes costing Rs. 97.03 
crores underCentral Road Fund Programme 
for 8th Plan period. In the absence of actual 
augmentation of Central Road Fund only 5 
schemes costing Rs. 215.00 lakhs have

been approved by the Ministry taking into 
account the free balance available as on 31 > 
3-92 as per okJ rates. Other schemes wouM 
be processed as and when Actual augmen-
tation of Central road Fund takes place. 
Further Madhya Pradesh Govt, has submit-
ted six proposals costing Rs. 980.00 lakhs 
under economic importance programme. 
After the f inalisation c< the 8th five year plan, 
the decision for taking projects under the 
Centrally Aided programme of State Roads 
of Inter-State or Economic importance wouM 
be taken in various States including Madhya 
Pradesh keeping in view the availability of 
funds and other criteria laid down for the 
purpose.
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[English]

Visit of IMF World Bank Team

225.SHRI K.P. UNNIKRISHNAN: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether the IMF-World bank 
teams were in India recently as part of an 
on going dialogue;

(b) the specific proposals of the IMF 
as conveyed to the Government of India 
on structural re-adjustment and other 
problems of the Indian economy;

(c) the level of agreement or disagree-
ment on this question; and

(d) the scale of assistance sought or 
obtained from the IMF as a result of the 
dialogue?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir;

(b) and (c). The terms and conditions for 
access to the IMF resources have been 
negotiated satisfactorily and it has been 
ensured that the measures proposed to be 
adopted are those considered to be in the 
country’s best economic interest.

(d) IMF Board have approved India’s 
request for purchase under a Stand-by 
Arrangement for a 20 month period amount-
ing to SDR 1656 million. Of this an amount of 
SDR 85 million was drawn on November 15, 
1991.

Tea Production and Export

226.SHRI MANJAY LAL: Will the 
Minister of COMMERCE be pleased to 
state:

(a)whether the government have con-
ducted any study to know the various prob-
lems being faced by the tea industry;

(b) whether the Government have also 
reviewed the existing policy with a view to 
identify the short comings and to chalk out a 
more comprehensive policy to restore the 
country’s image as the top tea producing and 
experting country; and

(c) if so, the details thereof and the steps 
contemplated by the Government in this 
regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). Government had 
constituted a national committee for formu-
lating a long term strategy and plan for tea. 
This committee had submitted its report in 
May,1989 and had, inter-alia, also identified 
the problems and shortcomings of the tea 
industry. Among the policy measures being 
implemented for maintaining India’s image 
as the top tea producing and exporting coun-
try are promotion of tea cultivation in non- 
traditional areas, encouraging higher pro-
ductivity through replantation, rejuvenation, 
etc.. promotion of Indian tea in the interna-
tional market through special logos and also 
promotion of India brands by private compa-
nies.

Foreign Investment

227. SHRI RAM PRAKASH SINGH: 
Will the Minister of FINANCE be pleased 
to state:-

(a) whether the Government propose to 
allow foreign companies to participate in 
Indian mutual funds;

(b) if so. the details thereof;

(c) other opportunities proposed to be
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given by the Government to encourage for-
eign investment in the country; and

(d) the expectations of the Government 
as a resuK thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR TH AKUR): (a) and (b). Such proposals 
when received when received are consid-
ered on merits.

(c) New Industrial Policy announced 
recently, has allowed approval for foreign 
direct investment upto 51% foreign equity in 
34 high priority industries. Foreign equity 
proposals need not necessarily be accom-
panies by foreign technology agreement. 
Majority foreign equity holding upto 51% 
equity has also t)een albwed for trading 
companies predominantly engaged in ex-
port activities.

(d) It is expected that the measures as 
at (c) above wiH bear good results.

Hindustan shipyard Limited, Vlsakhap- 
tanam

228. PROF. UMMAREDDY VE- 
NKATESWARLU: Will the Minister of SUR-
FACE TRANSPORT be pleased to state:

(a) whether the Hindustan Shipyard 
Limited, Visakhapatnam is running in loss 
for the last several years;

(b) if so, the reasons therefor;

(c) whether the shipyard is not having 
sufficient orders to manufacture ships; and

(d) if so. the steps taken or proposed to 
t)e taken by the Government to make the 
shiphyards economically viable?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT

(SHRI JAGDISH TYTLER): (a) Yes, Sir.
»

(b) A number of factors contribute to the
k>sses of Hindustan Shipyard. The more 
important ones are: ^

(a) Huge cost-pree gap due to pric-
ing formula;

(b) Long time over-runs in comple-
tion of ships;

(c) Huge interest burden arising out 
of borrowings for meeting the cost- 
price gap etc.

(d) Low productivity.

(c) Yes, Sir.

(d) A number of steps are under oonskJ- 
eration of the Govt, for revival of HSL and 
other shipyards. These include capital re-
structuring, upward revision of Govt. sulKkty 
payable for constructbn of ocean-going 
vessels, duty free ports upto 50% of the 
realisable price of vessel etc.

[Translation]

Construction of Defence roads from 
Moradabad to Tanda, Bajpur, HaldwanI

229. SHRI BALRAJ PASSI: Will the 
Minister of DEFENCE t>e pleased to state:

(a) the total amount spent so far on the 
construction of defence, road from 
Moradabad to Tanda, Bajpur. HakJwani;

(b) whether the sakl road is in a dilapi' 
dated condition;

(c) whether work on this road is in prog-
ress as per schedule; and

(d) if not, the reasons therefor and the 
details of the progress of work?
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THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (d). The road from 
Moradabad- Tanda-Bajpur-Haldwani is not 
a Defence road. As such no information 
about this road is available in the Ministry of 
defence.

import of Palm Oil and Rubber

230. SHRI RAM TAHAL CHOUDH ARY: 
Will the Minister of COMMERCE be pleased 
to state;

(a) the steps being taken by the Govern-
ment to reduce the import of palm oil and 
rubber;

(b) whether new areas have been iden-
tified to grow their crops; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM); (a) to (c). All out efforts are 
being made (or reducing the import of rubber 
by increasing natural rubber production within 
the country. These include:-

I) Price protection for indigenously 
produced rubber in order to en-
courage rubber growers to produce 
more rubber.

ii) Undertaking comprehensive 
research on all basic as well as 
adaptive aspects of cultivation and 
productton at the Rubber Research 
Institute of India and transferring 
proven technology on extensive 
scale to rubber growers through 
Board's extension service machin-
ery.

Hi) Implementation of devetopment 
schemes designed to expand area 
under plantation, replant old and 
uneconomic plantations, pronrate 
use of high Yiekling cultivatrs,

improve yield from existing planta-
tions and upgrade quality of 
rubber.

iv) Laying emphasis on spreading 
rubber cultivation to non-tradi- 
tional areas.

Future potential for expansion of rubber 
area is estimated to be about 11,50,000 
hectares spread over in the North-Eastern 
Regbn and States like Karnataka, Andhra 
Pradesh, Madhya Pradesh and Andamans 
& Nkx)bar Islands etc.

With regard to Palm Oil, information 
will be collected and laid on the Table of the 
House.

[English]
Exports

231. SHRI DILEEP SINGH BHURIA:WiH 
the Minister of COMMERCE be pleased to 
state:

(a) whether the exports have regis-
tered a downward trend in recent months;

(b) if so, the reasons therefor; and

(c) the steps being taken to increase 
the exports?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) According to the pro-
visional figures, India’s exports during the 
first half of the current financial year i.e. 
April-September, 1991 amounted to Rs. 
18711 croresasconparedtoRs 15097crores 
during April-September, 1990, thereby reg-
istering a growth of 23.9% in rupee terms.

Export growth in the second quarter of 
1991-92 showed some improvement over 
the perfonnance in the first quarter in rupee 
terms. As against a growth of 10.1% in 
Apriklune, 1991 over the corresponding 
period in 1990, exports registered a growth 
rate of 37.3% during July-September, 1991.

Exports to Rupee Payment Area have 
been deliberately compressed on account
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of difficulties being experienced by these 
countries to supply necessary imports to 
India. As a result, exports to Rupee 
Payment area declined by 39% in rupee 
terms and about 54% in US dollar terms 
during April-September, 1991 over the cor-
responded period in 1990. During April- 
September, 1991, exports to General Cur-
rency Area increased by 39.4% in rupee 
terms and 5.4% in US dollar terms.

(b) The reasons for low growth in ex-
ports include decline in exports to countries 
in Rupee Payment Area, decline in global 
output and exports, recession in major de-
veloped countries, depressed world prices 
for some of our agricultural products, import 
curbs imposed on account of critical Balance 
of Payments situation which affected our 
domestic production, and steep hike in inter-
est rates on export credit, etc,

(c) The Government introduced a pack-
age of trade policy reforms aimed at strength-
ening of export incentives, eliminating sub-
stantial volume of import licensing and opti-
mal import compression. REP licences have 
been replaced by a new instrument named 
Eximscrips. These will be the means of ob-
taining access to certain categories of im-
ports of raw materials, components and 
spares. The system of advance licensing as 
an instrument of export promotion has also 
been strengthened. Government has de-
cided to allow established exporters to open 
foreign currency accounts in approved banks 
and allow exporters to raise external credits, 
pay for export related imports from such 
accounts, and credit export proceeds to such 
accounts. Besides, Government have taken 
other steps which include reducing controls 
through licensing, simplification of proce-
dures for export, activisation of Board of 
Trade, bilateral discussion with selected 
countries, interaction with national organisa-
tions of trade and industry,etc.

Expenditure Tax Payable by Air- 
Conditioned Hotels

232. SHRI SHARAD DIGHE:Will the 
Minister of FINANCE be pleased to state:

(a) the number of hotels in Bombay 
which were partly or fully air-conditioned 
before October, 1,1991;

(b) the number of hotels which have 
done away with air-conditioners to avoid 
payment of 15 per cent expenditure tax 
payable from October,1,1991 on food* and 
drinks sold in hotels and restaurants which 
have air-conditioners;

(c) the estimated collection of this tax 
during the current financial year; and

(d) the estimated loss to the Govern-
ment on account of closing of air-condi-
tioned hotels in Bombay?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a ), (b) and (d). No such 
data is available in the Ministry. However, all 
possible steps are being taken to ensure that 
persons liable to Expenditure-tax do not 
escape from their liability.

(c) Rs. 150 crores.

[ Translation]

Trade With Japan, France and USA

233. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of COM-
MERCE be pleased to state:

(a)thefigures regarding trade conducted 
by India with Japan, France and USA during 
the last two years; and

(b) the steps being taken to promote 
trade and remove the imbalance in trade in 
hard currency and soft currency areas?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM) : (a) India’s trade with Japan,
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* France and USA during the last two years has been as follows:-

{Rs, Crores)

Name of the Country Export Import

1989-90 1990-91 1989-90 1990-91

Japan 2726.69 3025.25 2819.70 3245.53

France 638.32 765.44 1611.75 1305.02

USA 4474.38 4795.52 4259.48 5236.98

(b) Apart from the liberalised trade and 
industrial policy, other export promotion 
measures are undertaken like exchange of 
business delegations, participation in fairs 
and governmental level discussions for 
improving bilateral trade.

[English]

Violation of RBI Norms by Foreign 
Banks

234.SHRI MORESHWAR SAVE: Will 
the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India in 
its internal report of October, 1990 has pointed 
out that foreign banks are flouting RBI norms;

(b) if so, whether the Government pro-
pose to probe into the functioning of foreign 
banks;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
m in is t r y  o f  f in a n c e  (SHRI DALBIR
SINGH): (a) Reserve Bank of India have 
•“eported that their review of the working of 
foreign banks for the year ended March 
"'990, revealed failure to achieve priority 
sector lending targets, low export sector 
finance and general apathy to continue to 
I'nance sick units on the part of a number of 
'Ô’eign banks. Certain irregularities were

also noticed in the areas of bill financing and 
portfolio management. As a result of the 
review. Reserve Bank of India issued in 
January, 1991 revised and exhaustive guide-
lines to all scheduled commercial banks 
stating inter-alia that any violation of the said 
guidelines would be viewed very seriously 
by the RBI.

(b) There is an inbuilt system for inspec-
tions of foreign banks by the Reserve Bank 
of India at intervals of two years. The banks 
are advised to take suitable steps to rectify or 
remove the adverse features pointed out in 
the inspection reports within a reasonable 
time frame. Serious irregularities are also 
discussed with the management of the banks.

(c) and (d). Do not arise in view of replies 
to (a) and (b) above.

Migration of Handloom Weavers and 
Artisans to Cities

235. SHRI MADAN LAL KHURANA: 
SHRI DHARMABHIKSHAM:

WilltheMinisterofTEXTILESbepleased 
to state:

(a) Whether due to the recently an-
nounced industrial and financial policies by 
the Government the handloom weavers and 
artisans of the country have reached starva-
tion stage and are leading a life of misery;

(b)lf so, whether a large number of
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handloom weavers and artisans have mi-
grated from their villages to cities in search of 
livelihood;

(c) H so, the reasons for adopting anti- 
handloom weavers and artisans policy forc-
ing them to live their villages towards cities; 
and

(d) the details of corrective measures 
taken or proposed to be taken by the govern-
ment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF (SHRI ASHOK GEHLOT):
(a) No Sir, The policy measures recently 
announced by the Government for promot-
ing and strengthening village industries in-
cluding handloom sector are aimed at im-
parting more vitality and growth-impetus to 
the sector to enable it to contribute its mite 
fully to the economy, partcularly in terms of 
growth of output, emptoyment and exports.

(b) to (d). Do not arise.

Production and export of Sugar

236.SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether there has been a phenome-
nal Increase in the productkxi of sugar this 
year;

(b) If so, whether the Unk>n Government

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM) ;(a) The productioo of sugar in 
the sugar year 1991 is estimated at 119.05 
lakh MTs as against 109.89 lakh MTs in the 
prevous sugar year.

' (b) and (c). Government has released 
5.25 lakh MTs of sugar for commercial arid 
preferential quota exports during 1991-92 
fiscal year.

[Translation]

Opening of New Branches of Banks in
Deorla and Balia District of U.P.

237. SHRI HARIKEWAL PRASAD: Will 
the Minister of FINANCE be pleased to state:

(a) the number of branches of natbnal- 
ised banks in the rural areas of Deoria arKl 
Balia districts of Uttar Pradesh, bank-wise;

(b) whether the-Goyemment propose 
to open some new branches in the rural 
areas-of these districts;

(c) if so, the names of the places where 
these branches are likely to t>e opened; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Bank-wise number of branches

propose to increase its export; and 

(c) If so, the details thereof?

of Pubic Sector Banks in rural centres of 
Deoria and Balia Distrcts of Uttar Pradesh 
(as on 30.6.1991) are given bek>w:-

Name of bank No. of brartches in District

Deoria Balia

1. State Bank of India 10 5

2. Allahabad Bank 2 3

3. Central Bank of India 41 14

4. Punjab Natnnal Bank 17

5. Union Bank of India 3 5 _

/



93 Written Answers AGRAHAYANA1,1913 (S>4/C4) Written Answers 94

(b) to (d). Under the extant policy of 
Reserve Bank of India (RBI) for opening of 
branches in-rural areas, the list of identified 
centres with, necessary particulars in each 
District has to be given to the lead bank of 
that District. The lead-bank after consolkJat* 
ing the list received from all banks submits it 
to the District-Collector for recommenda-
tions and onward transrnis;jQn fw ; fi
ihe concerned State Government. Under the 
Branch Licensing Policy (1990-95), opening 
of branches of Public Sector Banks is con-
tinuous process and hence it is not possible 
to project the-number of branches that will 
be opened in the rural areas of these Dis- 
trfcts.

[English]

Repurchase of Gold sold out of Gov-
ernment stocks

238. SHRI SHANKERSINH
VAGHEU:

DR. LAXMINARAYAN 
DEYA:

PAN-

Will the Minister of FINANCE be pleased 
to state:

(a) the quality and value of goM sold by 
theGovernment in May, 1991 to raise money 
in foreign exchange with an option to repur-
chase the same; and

(b) the time by which the gokJ is likely to 
be repurchased by the Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (RAMESHWAR 
THAKUR): (a) The Unbn Government leased 
20 metre tonnes of confiscated gokJ hekJ in 
Govemment account to the State bank of 
India as per leeise agreement dated May 16, 
1991. In turn, the State Bank of India entered 
into a sale transactk>n with repurchase op-
tion with Union Bank of Switzerland as per 
agreement dated May 18,1991. The aggre-
gate value of goki leased to State Bank of 
India by the Government of India, computed 
at 95 percent of the price of goW at London 
Metal Exchange worked out to US $ 200.4 
n'illion.

(b) The State Bank of India will com-
mence exercising repurchase option with 
the instalment due on 25th November. 1991.

[Translation]

More Buses for Trans-Yamuna Aree

239.SHRI B. L  SHARMA PREM: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the total number of buses operating 
under DTC in Delhi at present and the number 
of those being operated in trans-Yamuna 
area;

(b) the total requirement of buses to 
meet the needs of the populatbn of Delhi;

(c) whether any survey has been con-
ducted by the Government in this regard?

(d) if so, the details thereof; and

(e) the steps taken or proposed to be 
taken by Government to operate more buses 
in trans-Yamuna area to meet the heavy 
rush of commuters there?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER):(a) Ason31-10- 
91 the total number of buses operating under 
DTC in Delhi was 4580 including 620 private 
buses. The busesoperating undertheTrans- 
Yamuna area was 1039 including 71 private 
buses.

(b) to (d). The Working Group on Road 
Transport for the 8th Five Year Plan had 
projected the folk>wing fleet requirements of 
DTC buses and private buses for the year
1991-92:-

DTC Private Total
Operators

6019 2408 8427

(e) Due to financial constraints DTC at 
present is not in a positnn to provkle nwre 
buses to operate In the Trans-Yamuna Area.
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Government have recommended to Delhi 
Administration a scheme for the introduction 
of special stage carriage permits to be given 
to the private operators at a fare structure 
higher than that of DTC. The Delhi Admini-
stration have also been asl<ed to issue more 
stage carriage permits to private operators 
which would adsquStsV all parts of 
Delhi including Trans-Yamuna area.

[English]

Discrepancy In R.B.I. and IMF Figures 
About Indian Economy

240.SHRI HARIKISHORE SINGH: Will 
the MinisterofFINANCEbe pleased to state:

(a) whether there is any discrepancy in 
the RBI figures and those of IMF in regard to 
the growth of Indian economy ;

(b) if so, the details thereof;

(c) whether this issue has been taken up 
wKh the IMF as K involves the integrity of our 
major financial institution; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) No. Sir.

(b) to (d). Does not arise.

Delay in Clearance of Applications for 
Issue of Equity/Debentures

241. SHRI SOMJIBHAI DAMOR: Will 
the Minister of FINANCE be pleased to 
state:

(a) the number of companies whose 
applications for issue of equity/debentures 
have been cleared by the Controller of Capital 
Issues(CCI) during the last three months;

(b) whether a large number of such 
applications are still awaiting approval by the 
C.C.I.;

(c) if so. the number thereof and the 
reasons for the delay;

•
(d) whether the Government propose to 

allow automatic approval of such applica- 
tions under a time-kx)und programme;

‘ (e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) During the last three 
months (August-October 1991), 206 appli-
cations of Public Limited companies for is-
sue of Equity/Debentures have been cleared 
by Controller of Capital Issues.

(b) and (c). As the companies have not 
furnished complete information and in some 
cases the proposal submitted by companies 
do not conform to guidelines for issue of 
Equity/Debentures, 33 applications received 
during the above mentioned period have not ^  
been cleared as on date.

(d) to (f). In view of the reply to (a), (b) &
(c) above, the Question of automatic ap-
proval does not arise.

Raw silk Production

242.SHRI CP. MUDALA GIRIYAPPA:
Will the Minister of TEXTILES be pleased to 
state:

(a) the production of raw silk in the j 
country during the year 1990;

(b) whether a massive Rs. 700 crores 
World Bank aided project has been taken up j  
in the country to enhance silk production to '
15,000 tonnes in five traditional states and 
twelve States by 1994-95; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The production of raw silk in i
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the country during the year 1990-91 was of 
r the order of 12,665 M. Tonnes.

(b) and (c). A Statement is attached.

STATEMENT

A World Bank/Swiss assisted National 
Sericulture Project is being implemented in 
Five traditional States (Andhra Pradesh, 
Jammu & Kashmir, Karnataka, Tamil Nadu 
and West Bengal) and 12 pilot Sates (Ma-
harashtra, Kerala, Orissa, Assam, Bihar, 
Uttar Pradesh, Madhya Pradesh, Rajast-
han, Gujarat, Himachal Pradesh,Punjab & 
Haryana). The project is being implemented 
from 1989-90 at an initial outlay of Rs. 555.30 
crore over a period of five years.

The overall targets envisaged under 
this project are as under:-

1. Development of 57,600 hectare of 
additional mulberry plantation.

T 2. Increased production of 58,700 ton.
cocoons.

3. Additional production of 6,000 ton. 
raw silk;

4. Additional employment to 1 million 
persons.

5. Increase in Export earnings to Rs.
^ 900 crores.

6. Improvement in quality and pro-
ductivity of Indian silk.

7. Strengthening of infrastructure for 
research, extension. Seed Production, mar-

A keting of cocoons and raw silk processing 
and quality control.

^  8. Providing financial support to rear-
errs, reelers, twisters and seed producers 
through NABARD and IDBI.

9. Strengthening socially desirable 
features such as employment of women.

involvement of NGOs in Serteulture Devel-
opment etc.

NTC Mills In U.P.

243.SHRI VISHWANATH SHASTRI: 
Will the Minister of TEXTILES be pleased to 
state:

(a) the names of textile mills in Uttar 
Pradesh managed by the National Textile 
Corporation;

(b) the financial Performance of these
mills;

(c) whether the Government have any 
proposal to nationalise these mills; and

(d) if not, the Government’s plan with 
regard to the mills whose take-over period is 
likely to be over in the near future?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT):(a) In addition to 9 nationalised 
units, the following 2 units are managed by 
National Textile Corporation in Uttar 
Pradesh:-

(i) Laxmirattan Cotton Mills, Kanpur.

(ii) Atherton Cotton Mills, Kanpur.

(b) The net loss incurred by these two 
mills during 1990-91 is given below:-

Name of the mill 1990-91-Net Loss 
(Rs. in crores)

(i) Laxmirattan Cotton Mills- 13.41

(ii) Atherton Cotton Mills- 11.90

(c) and (d). The management of 2 units 
at Kanpur was taken over by the Central 
Government, pending Nationalisation. A 
decision on the nationalisation of managed 
units under National Textile Corporatton, 
including those at Kanpur, wou W be taken by 
the Government at the appropriate time after
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taking into account various relevant consid-
erations.

[Translation]

Implementation of agriculture Credit 
card Scheme

244.SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of FINANCE be pleased to 
state;

(a) whether some public sector banks 
have introduced Agriculture Credit Card 
Scheme in Uttar Pradesh;

(b) if so. the names of the districts se-
lected under this scheme;

(c) whether the Government propose to 
imp>lement this scheme in all the districts of 
the state; and

(d) if so. the details thereof and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). Public sector Banks take 
measures on their own like introducing credit 
cards to farmers with a view to provide easy 
and timely credit to the farmers and also to 
augment credit ftow to agriculture sector. 
These cards are given to farmers who have 
good track record to enable them to get 
agricultural credit without difficulty to meet 
the cost of production inputs. As per informa-
tion available Agricultural Credit Card 
Scheme has been introduced by Dena Bank, 
Union Bank of India. Bank of Maharashtra. 
New Bank of India, Andhra Bank, Vijaya 
Bank, United Bank of India, State Bank of 
India, Canara bank. Allahabad Bank. Punjab 
National Bank, Corporation Bank, Central 
Bank of India , UCO Bank, State Bank of 
Mysore and Bank of Baroda in selected 
areas of States including State of Uttar 
Pradesh.

[Englbh]

Rules for Verification of Proxies for 
EGM/AGM of Public Limited Oompany

245.SHRIGUMAN MAL LODH A: Will 
the Ministr of UVW. JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the rules for verlficatbn of proxies for 
an Extra-ordinary General Meeting/annual 
General Meeting (EGM/AGM) of public lim-
ited company;

(b) whether such verificatbn is done 
before the poll or after poll conducted at the 
EGM/AGM; and

(c) if so, the legal status of a proxies 
when the EGM/AGM for which it was ob-
tained is cancelled;

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS AND MIN ISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). Sub-sec- 
tion (7) of section 176 of the Companies Act 
provides that every member entitled to vote 
at a meeting of a company, or on resolutbn 
to be moved thereat, shall be entitled during 
the period beginning twenty-four hours be-
fore the time fixed for the commencement of 
the meeting and ending with the conclusbn 
of the meeting, to inspect the proxies lodged, 
at any time during the business hours of the 
Company, provided not less than three days 
‘notice in writing of the intention so to inspect 
is given to the Company.

The form of proxies prescribed by the 
Companies in their Articles of association is 
expected to be as near as possible to the 
form prescribed in Schedule IX to the Act 
and requires the date of the meeting to be 
mentioned therein, so as to obviate any 
possible misuse of the proxies at meetings 
subsequent to the ones for which the said 
instruments of proxies were actually intended 
and executed.

I
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[Translation]

New Surface Transport policy

246.SHBI SHIV SHARAN VERMA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state;

(a) whether the Government have for-
mulated a new surface Transport Policy; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER ); (a) No. Sir.

(b) Does not arise.

[English]

Cut in Sugar export Quotas

247.SHRI SUKDEO PASWAN; Will the 
Ministerof COMMERCE be pleased to state:

(a) the annual loss suffered by the 
Government so far in foreign exchange on 
account of cut in the preferential sugar ex-
port quotas under the Us Sugar Act 1948 
and EEC quota;

(b) whether any efforts have t)een made 
for the restoration of the sugar Export quo-
tas;

(c) if so, the outcome thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). India had a quota of
25,000 tonnes of sugar to sell to the Euro-
pean Economic Community at guaranteed 
prices. As India could not fulfil this quota for 
the delivery period 1980-81 due to drought 
and other reasons, the EEC withdrew the 
quota. The quota was re-instituted in 1983 
with a quota amount of 10,000 MTs, which is 
currently in force.

The US import quota of sugar for India 
in 1991-92 has been fixed at 10,571 MTs 
(Raw value) as against 16,273 MTs during
1990-91. US fixes sugar import quotas for 
various countries every year. An important 
consideration in fixing the quotas is the 
domestic production of sugar in the United 
States, which has been fairly high this year. 
In view of this India’s quota has been re-
duced.

In view of what has been stated above, 
the question of loss of foreign exchange 
does not arise.

[Translation]

Bank Robberies

248. SHRIMATISUMITRA MAHAJAN: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the cases of bank robberies 
have increased this year;

(b) if so, the reasons therefor; and

(c) the loss of life and the amount in-
volved in each case, bank-wise and the 
manner in which the compensation has been 
made?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). As per available infor- 
matk>n, while 169 incidents of robberies/ 
dacoities took place in public sector banks in 
the country during the year 1990, there have 
been only 84 incidents of bank robberies/ 
dacoities during January to September. 1991.

(c) Information regarding amount in-
volved in bank robberies/dacoities whteh 
took place in pubic sector banks during the 
period 1.1. 91 to 30.9.91. and the toss of life 
there in is given in the attached Statement.

As regards payment of compensation, 
informatton is being collected.
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[English

Purchase of AS 90 Guns

249. KUMARI UMA BHARTI; Will the 
Minister of DEFENCE be pleased to state:

(a) whether the Government propose 
to purchase the British AS 90 seH-pro- 
peiled guns;

(b) if so, when; and

(c) the salient features of the gun and 
its capability as compared to Bofors gun?

THE MINISTER OF DEFENCE (SHRI 
SHARD PAWAR); (a) to (c). The Army has 
received a number of offers of seH-propelled 
guns, including the British As. 90. The vari-
ous offered guns have not been evaluated.

Disposal of Cases in Supreme Court/ 
High Courts

251. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

of pending cases which was 201383 as on
1.1.90 has come down to 135374 as on
1.10.1991. As regards the High Counts, al-
though the pendency of cases has increased 
due to institution of larger number of cases, 
the rate of disposal and quantum of disposal 
has increased during the last few years. The 
number'of cases disposed in 1989 were 
770946 as compared to 605698 in 1985.

(b) Besides increasing the Judge 
strength from time to time, various other 
steps such as grouping of cases requiring 
quick disposal, constitution of specialised 
benches, etc. have beentaken. The Benches 
are being so constituted in the Supreme 
Court that they function for a longer period 
and the work so allocated that similar mat-
ters are posted before the same Bench. The 
various recommendations including those 
relating to procedural and jufisdictional re-
forms contained in the Report of the Arrears 
Committee (Malimath Committee), which 
went into the problem of arrears in High 
Courts, have been forwarded to all the High 
Courts, State Governments and concerned 
Central Ministries for suitable follow-up ac-
tion.

(a) whetherthere has been any discern-
ible progress in the rate of disposal of cases 
in the Supreme Court and High Courts after 
the increase in the number of judges thereof; 
and

(b) if not, the steps proposed to be taken 
by the Government for expeditious disposal 
of cases and clear the backlog of the pend-
ing cases?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. There 
has been a perceptible improvement. In the 
case of Supreme Court of India, the number

Thefts In Container Warehouse of 
NHAVA SHEVA Port

252. SHRI GURUDAS KAMAT: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the number of thefts taken place in 
the container warehouse of Nhava Sheva 
Port during the last three years and the 
amount involved therein;

(b) the parties which owned these ware-
houses; and

(c) the action taken against them?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT
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(SHRIJAGDISH TYTLER): (a) to (c). There 
is a warehouse at the Container Freight 
Station under the management of Central 
Warehousing Corporation (CWC). As ascer-
tained from Central Warehousing Corpora- 
tton, there was only one theft during last 
three years of estimated amount of 
Rs.16,000/-. A First Information Report (FIR) 
was lodged by CWC with the police.

Calcutta Port

253. SHRIMATI MALINI BHAT- 
TACHARYA: Will the Minister of SURFACE 
TRANSPORT be pleased to state;

(a) whether there has been a reduction 
in tonnags and in the number of ships carry-
ing cargo at the Calcutta Port during the last

(b) if so, the details thereof and the 
reasons therefor;

(c) whether there has also been a re- 
ductbn in the number of workers and em-
ployees at Calcutta port and dock;

(d) if so, to what extent; and

(e) the steps taken by the Government 
to improve the working of Calcutta Port?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No Sir, there 
has been no reduction in tonnage handled at 
Calcutta port but the numberof ships handled 
at Calcutta port has reduced.

(b) The details for the past 5 years are
several years; as follows:

Year Tonnage handled No. of ships handled 
(inOOOM.T.)

1986-87 12072 1400

1987-88 13071 1394

1988-89 14223 1364

1989-90 14689 1393

1990-91 15420 1366

The reduction has been due to increase
in the parcel size. Year No. of employees

(c) Yes sir. in Calcutta Port

(d) The extent of reduction in past five  ̂
years is as under:

26431

1989 25702

Year No. of employees
24846in Calcutta Port ^

1986

1987

28414

26849

(e) Following steps have been taken:

(i) Improvement in draught
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for berthing bigger ships.

(ii) Modernisation of equip-
ment for speedy handling 
of cargo.

(iii) Augmentation of capacity 
by construction of a new 
oil jetty.

[Translation]

Opening of New Branches of National-
ised Banks in Cuttack District

254. SHRI SRIKANTA JENA: Will the 
Minister of FINANCE be pleased to state:

(a) the number of branches of national-
ised banks in the rural areas of Cuttack 
distrrct of Orissa;

(b) whether the Government propose to 
open some new branches in the rural areas 
of this district;

(c) if so, the names of the places where 
these branches are proposed to be opened; 
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) There are 165 branches of 
Public Sector Banks in the rural areas of 
Cuttack District of Orissa.

(b) to (d). Under the extant policy of 
Reserve Bank of India (RBI) for opening of 
branches In rural areas, the list of identified 
centres with necessary particulars in each 
District has to be given to the lead bank of 
that District. The Lead Bank after consolidat-
ing the list received from all banks submits it 
to the District Collector for recommenda-
tions and onward transmission to RBI through

the concerned State Government. Under the 
Branch Licensing Policy (1990-95), opening 
of branches of Public Sector Banks* is a 
continuous process and hence it is not pos-
sible to project the number of branches that 
will be opened in the rural areas of Cuttack 
District.

Development of National Highways in 
Gujarat

*255. SHRI KASHIRAM RANA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the details of proposals for the devel-
opment of National Highways submitted by 
the Gujarat Government to the Union Gov-
ernment during the last three years;

(b) the details of proposals out of them 
approved by the Union Government and the 
amount sanctioned therefor;

(c) the reasons for not clearing the 
remaining proposals;

(d) whetherthe construction work of any 
of sanctioned projects is being delayed; and

(e) if so, the reasons therefore?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Against the cumulative Annual Programme 
of Rs. 219.11 crores for National Highways 
in Gujarat relating to the 3 year period from 
1.4.88 to 31.3.91,164 proposals costing Rs. 
127.34 crores were approved by the Ministry 
keeping in view the availability of funds and 
overall priorities.

(c) Out of the 12 pending proposals as 
on 1.4.91, 5 proposals have been taken up 
for approval during 1991-92. Remaining 
proposals are under correspondence with 
the State PWD for clarifications.
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(d) and (e). As per available informa-
tion, the sanctioned National Highway proj-
ects are generally progressing satisfactorily. 
However, the construction of Ahmedabad- 
Vadodara National Expressway sanctioned 
in 1986-87 has got relatively delayed due to 
contractual problems which have been re-
solved substantially since.

Reservation In Promotion io SCs/STs 
Employees In Syndicate Bank.

256. SHRI RAM VILAS PASWAN: Will 
the Minister of FINANCE be pleasedlo'state:

(a) whether the Supreme Court has 
directed the Syndicate Bank to provide res-
ervation in promotion to the employees be-
longing to Scheduled Castes/Scheduled 
Tribes in all categories from 1978 onwards;

(b) if so, whether the Syndicate Bank 
has implemented it; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Hon’ble Supreme Court of 
India vide its Judgement dated 10.8.1990 in 
W.P. No. 847/87 read with its order dated
1.4.91 in Review Petition Nos 592 and 608 of
1990, has directed Syndicate Bank inter-alia 
to provide reservationsfor Scheduled Castes 
and Scheduled Tribes w.e.f. 1.1.1978 in 
promotions within its officers’ cadre.

(b) Yes, Sir.

(c) Does not arise.

Irregularities In Rural Banks In U.P.

257. SHRI RAJVEER SINGH: Will the 
Minister of FINANCE be pleased to state:

detected in sonrje branches of rural banks in 
Uttar Pradesh;

(b) if so, the details thereof;

(c) whether any inquiry committee has 
been constituted in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). National Bank for Agricul-
ture and Rural Development has reported 
that no serious irregularities have been de-
tected in the Regional Rural Banks function-
ing in the State of Uttar Pradesh. However, 
the Regional Rural Banks in general suffer 
from financial weaknesses due to their fi-
nancing being confined largely to the target 
group, the non-recovery of dues etc. The 
complaints regarding functioning of any 
individual RRB as and when received are 
examined and the concerned authorities are 
advised for taking suitable remedial meas-
ures.

[Eng/ish]

Privatisation of Financial Institutions

258. SHRI PHOOL CHAND VERMA: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether there is any proposal for 
privatisation of financial institutions; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Government is not currently 
considering any propxjsal for privatisation of 
financial institutions.

(a) whether irregularities have been (b) Does not arise.
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News item Captioned "Barood Dipo SE 
Goliyan Gayab”

259. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of DEFENCE be pleased to 
state:

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned “Barood Dipo Se Goliyan Gayab 
Mamla Dabane ki koshish’  appearing in 
■Jansatta’ dated October 29,1991;

(b) if so, whether th9 Government have 
conducted an inquiry in this regard and ac-
tion has been taken against the concerned 
emptoyees;

(c) if so, the details thereof; and

(d) it not, the reason therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR); (a) to (d). Loss of 5762 
rounds of 7.62 mm ammunitk>n was de-
tected from a railway consignment received 
at the Ammunitton Depot, Bharatpur, on 
16th March, 1989. The inspection of the 
consignment revealed bricks and stones 
inskJe some of the boxes in place of the 
ammunitbn found deficient. A Court of In-
quiry was convened by the Army authorrties 
to investigate the circumstances of the bss. 
The Inquiry was unable to provide leads for 
the recovery of the bst ammunitbn. The 
Court recommended administrative and 
disciplinary actbn against three officers, two 
Non-Commissioned Offbers and two Civil-
ian Storekeepers of the Ammunition Depot, 
Bharatpur, for negligence In performing their 
duties. The action against the combatants 
has been completed. Disciplinary action 
against the civilian staff is in progress.

Problems of Exporters on withdrawal of 
CCA and Announcement of New Trade 

Policy

260. SHRI RAM KAPSE; Will the Minis-
ter of COMMERCE be pleased to state:

(a) whether the exporters ha\fe been 
facing problems after the withdrawal of cash 
compensatory support and the announce-
ment of the new trade polby;

(bj if so, the details thereof; and

(c) the remedial measures taken or 
proposed to be taken by *uie Government In 
this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM); (a) to (c). Exporters have 
experienced diffbuhies as a result of with-
drawal of the scheme of Cash Compensa-
tory Support w.e.f. 3.7.91. However, other 
measures taken by Government including 
adjustment of exchange rate, the re-struc-
turing and expansbn of the 'Replenishment 
Lbence Scheme’, introductbn of a uniform 
REP rate of 30% of the f .o.b. value and other 
liberalised trade polbies have more than 
offset the disadvantage of withdrawal of CCS.

Trade Negotiations with Russian 
Republic

261 .THE PRITHVIRAJ D. CHAVAN: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether the Government are con-
ducting separate trade negotiations with the 
Russian Repubib of the Soviet Unbn;

(b) if so, whether the Government pro-
pose to set up a Joint Commissbn to discuss 
the main issues of Indo-Russian Co-opera-
tion;

(c) whether any trade protocol is likely to 
be signed with the Russian Republic;

(d) whether such negotiatbns are going 
on with other Soviet Republics also and
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whether separate trade protocols are pro-
posed to be signed with them; and

(e) if so, the names of such Republics?

THE f^lNISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (c). Yes Sir. The 
trade negotiations with the Russian Repub-
lic are likely to commence shortly. There is 
as yet no formal proposal to set up an an 
Indo-Russian Joint Commission.

(d) and (e). A trade agreement has 
already been concluded with the Republic of 
Uzbekistan. Preliminary talks in this regard 
have also been held with Kazaksthan and 
Kirghizia.

[Translation]

Salnik Rest House at Kotdwar 
(Garhwal)

262. SHRI BHUWAN CHANDRA KHAN- 
DURI; Will the Minister of DEFENCE be 
pleased to state:

(a) whether there is any proposal to set 
up a Sainik rest house in Kotdwar (Garhwal);

(b) if so, the time by whk:h it is likely to 
be set up?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) No proposal has 
been received from Government of Uttar 
Pradesh for setting up of a Sainik Rest 
House at Kotdwar (Garhwal).

(b) Does not arise. 

lEngBsh]

Elections In Punjab

263. SHRI CHITTA BASU: Will the 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether any decision has since been 
taken for holding elections in Punjab in 
February next; and

(b) if so, the steps taken or proposed to 
be taken for ensuring fair and free elections 
in the State?

THE MINISTER OF STATE OF THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Elections in 
Punjab are proposed to be held before 
February, 15, 1992 though firm dates for 
holding elections in Punjab have not yet 
been decided.

(b) Government has already taken 
adequate steps to deal with terrorist vio-
lence, to provide security to the citizens and 
to maintain law and order. The Governor of 
Punjab has been touring various parts of the 
state alongwith senior officers and is attend-
ing to the grievance of the people in an effort 
to bridge the gap between the administration 
and the people. Attentk>n is also being paid 
to the economic devetopment of the State 
and to create more job opportunities for the 
youth, especially the educated unempbyed 
to wean them away from taking to the terror-
ist path. All possible efforts are being made 
to create necessary atmosphere for the 
conduct of fair polls in the state. Further 
necessary steps will be taken to ensure free 
and fair poll as and when these are hekJ.

[Translation]

Alleged Irregularities In Customs 
House in Bombay

264. SHRI SANTOSH KUMAR 
GANGWAR:

SHRI SHIV SHARAN 
VERMA:
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Will the Minister of FINANCE be 
pleased to state;

(a) whether the Government have re-
ceived any complaints alleging irregularities 
and bunglings in the Customs House in 
Bombay;

(b) if so, the details thereof; and

(c) the actions taken thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (c). The Government 
does receive from time to time complaints 
from the trade and individuals regarding 
delays in clearance of goods, baggage of 
passengers etc. in various Custom Houses 
including Bombay Custom House. Such 
complaints are examined in consultation with 
the concerned Collectors of Customs and 
corrective action is taken, wherever called 
for.

[Translation]

Supply of Cotton Quota to Handloom 
Units In Bihar

266. SHRI MUMTAZ ANSARI: Will 
the Minister of TEXTILES be pleased to 
state:

(a) whether small scale handloom 
units in Bihar are lying closed on account 
of non-supply of the quota of cotton;

(b) if so, the reasons therefore; and

(c) the maximum quota of cotton per unit 
being given or proposed to be given by the 
Union Government to the Government of 
Bihar to encourage export by these small 
scale handloom units?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK

GEHLOT): (a) to (c). Handloom urflts do not 
use cotton. Therefore, there is no question of 
any handloom unit being closed on account 
of non-supply of the quota of cotton.

While there are no problems on the 
availability of cotton hank yarn for consump-
tion in the handloom sector, the problem has 
been one of prices. The cotton yarn prices 
have registered an increase in the last few 
months. Government had taken a number of 
corrective measures including suspending 
export of cotton yarn and by pursuading the 
spinning mills in the cooperative, private and 
State sector to supply hank yarn to hand-
loom weavers at pre-budget prices.

There is no quota for supply of cotton 
yarn to the handloom units.

Indigenous Technology fpr Production 
of Fighter Aircrafts

267. SHRI RAMESH CHENNITHALA: 
Will the Minister of DEFENCE be pleased 
to state:

(a) whether there is any proposal to 
develop indigenous technology for produc-
tion of fighter aircraft; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes Sir.

(b) The Light Combat Aircraft is being 
developed indigenously. The technologies 
being developed under this programme in-
clude digital fly-by-wire control system, 
composites for wings, multi-mode radar and 
advanced avionics.

Powers of Income Tax Officials

268. SHRI JEEWAN SHARMA: Will 
the Minister of FINANCE be pleased to 
state:
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(a) whether attention of the Govern- 
^ ment has been drawn to the new item cap-

tioned "l-T men have no power to arrest,
^  rules court" appearing in the Hindustan Times 

of November 11. 1991; and

(b) if so, the actions taken by the Gov-
ernment to implement the directions of the 
Delhi High Court particularly with regard to 
the persons against whom strictures have 
been passed by the High Court?

f  THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b) A Special Leave Petition has been 
filed against the findings of the High Court 
holding that the search in the case of the 
assessee was not justified on the facts of the 
case and that the assessee was unlawfully 
detained. Hence no action has been taken 
against the officials concerned.

MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes. 
Sir. The Green Lines service have been 
introduced by DTC in the following routes:-

1) From Noida Sector-37 to 
R.K. Puram Sector-!;

2) From Palika Kendra to 
Shalimar Bagh (T) DESU 
Colony; and

3) From New Delhi Railway 
Station Gate II to Sarita 
Viharto Badarpur Border.

(c) and (d). There has been very good 
response from the commuters to the intro-
duction of thegreenline services. Moregreen- 
line service would be introduced, depending 
upon the demand and the availability of 
buses, by the DTC.

[Translation]

Green line Service by DTC

269. SHRI ARVIND NETAM: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether a green line service has 
been introduced by D.T.C., to provide fast 
and comfortable service at a higher fare 
structure;

(b) if so. the details of roots on which 
this service has been introduced;

(c) whether there is too much rush 
even in these buses and the passengers 
have to travel while standing; and

(d) If so, the steps Government 
propose to take to provide more buses for 
♦̂ Îs service for Its successful operation?

THE MINISTER OF STATE OF THE

Deposits with Banks

270. SHRI GAYA PRASAD KORI: Will 
the Minister of FINANCE be pleased to 
state:

(a) the deposits with the commercial 
banks and the Regional Rural Banks as on
30 September. 1991 and 8 November, 1991; 
and

(b) if the deposits on 8 November. 1991 
have decreased in comparison to the depos-
its on 30 September, 1991. the reasons 
therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH ): (a) and (b). Figures relating to 
deposits with Commercial Banks and Re-
gional Rural Banks as on 30.9.91 and 8.11.91 
are not available with Reserve Bank of India. 
However, deposits as on 27.9.91 and 1.11.91 
(Reporting FrkJays) are as under:
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Deposits as 
on 27.9.91

Deposits as 
on 1.11.91 
(Rs. in Crores)

Scheduled Commercial Banks 206794 209587

Regonal Rural Banks 4828 4932

It would b«, therefore, seen that the total 
deposits in absolute terms have not de-
creased.

[English]

Opening of New Bank Branches In 
Karnataka

271. SHRIG. MADE GOWDA: Will 
the Minister of FINANCE be pleased to 
state:

(a) the number of branches of natbnal- 
Ised banks operating in Karanataka distrct- 
wise; and

(b) the number of new branches pro-
posed to be opened in Karnataka during 
1991, district-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Distrct-wise number of 
branches of Public Sector Banks operating 
in Karnataka are given below:-

Name of District

Name of District No. of 
branches

Bangalore (Rural)

Bangalore (Urban)

Belgaum

Bellary

BMar

69

526

166

82

45

No. of 
branches

Bijapur 133

Chrckmagalur 80

Chitradurga 82

Dakhina Kannada 378

Dhanwar 170

Gulburga 82

Hassan 99

Kudagu 81

Kolar 99

Mandya 95

Mysore 153

Rabhur 73

Shimoga 122

Shimoga 106

Tumkur 117

Uttat Kannada

(b) The opening of branches of Public 
Sector Banks under the extant Ifcensing 
poPicy is a continuous process; whk;h is 
governed by lk;encess issued by Reserve



125 WrHten Answers AGRAHAYANA 1.1913 (S 4M ) Wr»t»n Answers 126

Bank of India in this regard. As no specific 
targets are fixed for opening of branches by 
banks during a year, it is not possible to 
project the number of branches that will be 
opened in Karnataka during 1991, district- 
wise.

CBI Raids to Unearth Black Money

272. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of FINANCE 
be pleased to state:

(a) whether any decision has been 
taken to involve the C.B.I. in the drive 
against black money;

(b) if so, the reasons therefor; and

(c) the number of C.B.I. raids carried 
out to flush out black money so far?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) No, Sir.

(b) Does not arise.

(c) CBI has no conducted any searches 
with a view to flash out black money.

Theft of Gold and Silver Seized by 
Income Tax Authorities

273. SHRI RAJNATH SONKAR

(a) whether attention of the Govern-
ment has been dnwan to the news item 
captk>ned ‘Seized silver vanishes* appear-
ing in the 'Indian Express’of October 10,1991;

(b) if so, detailed of the gold and silver 
seized and the circumstances under whuh it 
vanished from Govemment custody;

(c) the details of such seizures made in 
the preceding three years and how much of 
that has been returned and how much is still 
in Government custody;

(d) whether any investigation has been 
made into the matter and actton taken against 
defaulters; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b) 2.11 kgs. of gold omaments and 
13.554 kgs. of silver articles were actually 
seized at the time of search. However, in the 
Panchnama prepared at the time of search, 
the total weight of article seized was wrongly 
shown at a higher figure. The mistake was 
noticed at the time of valuatbn by the Ap-
proved Valuer. It is not con'ect to state that 
any seized artcles vanished from the cus-
tody of the department.

(c) Details of Gold omaments and other
SHASTRI: Will the Minister of FINANCE 
be pleased to state:

assets including silver, seized in the preced-
ing three years are as foltows;

Financial Gold ornaments Value of other assets seized'
Year Seized (Rupees in Crores)

1990-91 67.66 118.46

1989-90 42.39 53.25

1988-89 68.33 52.82

'Silver is included in *Other assets’
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The release and retention of seized 
assets is determined at different stages of 
Income Tax proceedings, such as

(i) proceedings under section 132(5) 
and under section 132(12)

(ii) assessment and penalty proceed-
ings and

(iii) appellate proceedings.

Therefore, it is not possible to maintain 
statistics relating to retention and release of 
assets seized during a particular period.

(d) and (e). An enquiry has been initi-
ated to fix responsibility on the officials re-
sponsible for the mistake in preparing the 
Panchnama.

World Bank Advice on NR! Deposits

274. SHRIRAM NAIK: Will the 
Minister of FINANCE be pleased to state:

(a) whetherthe World Bank has advised 
the Union Government to reduce the de-
pendence of economy on Non-resident Indi-
ans deposits and to explore ways for raising 
funds from overseas through other schemas 
and mechanisms; and

(b) Government of India has constituted 
a High Level Committee on Balance of 
Payments under Chairmanship of Dr. C.

, Rangarajan, Member, Planning Commission 
whose terms of reference include examining 
and suggesting ways of changing the exist-
ing structure of debt. All suggestions in this 
regard, including that of World Bank will be 
examined by the Committee.

Tax Collection

275. SHRIRAM NAIK: Will the 
Minister of FINANCE be pleased to state:

(a) the amount of direct taxes col-
lected from April 1, 1990 to September 30,
1990 and from April 1, 1991 to September 
30,1991;

(b) the specific reasons for the 
difference;

(c) whether the direct taxes collection 
during 1991 is higher;

(d) if so, whetherthe Government have 
enquired why similar efforts to increase tax 
collection could not be made by the tax 
collecting officers last year; and

(e) if not, whether the Government pro-
pose to do so hereafter?

(b) if so, the reaction of the Union Gov-
ernment thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes. Sir, the World 
Bank, in its country Economic Memorandum 
(1991) on India, has written that as a matter 
of prudent debt management strategy India 
should try to reduce its dependence on NRI 
deposits and rely more on alternative instru-
ments with longer maturities and more pre-
dictable servicing profiles like bonds.

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) The aggregate amount 
of direct taxes collected from April. 1990 to 
September 30, 1990 was Rs. 2476 crores 
and from April 1, 1991 to September 30. 
1991 war Rs.3471 crores.

(b) The main reason for the increase in 
collection this year are as follows:-

(i) The positive impact of the
new additional resource 

mobilisation m easures
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(ii)

(iii)

which have been taken in 
the budget this year.

Payment of Rs. 118 crores 
by Oil & Natural Gas 
Commission in Septem-
ber this year whereas last 
year upto September, no 
tax had been paid by it.

The collections in the 
month of September last 
year were also adversely 
affected due to disloca-
tions caused by anti-res-
ervation agitation.

(c) Yes. Sir.

Revenue Loss on Processed Cloth

276. SHRIARJUN SINGH YADAV: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned “Heavy revenue loss on proc-
essed cloth” appearing in the Hindustan 
Times of October 7, 1991;

(b) if so, the facts thereof; and

(c) the action taken proposed to be 
taken by the Union Government in this re-
gard?

(d) and (e). The increase in collections 
this year Is due to the reasons explained in
(b) above. It is the Government’s continuous 
endeavour to maximise collections every 
year. Last year also, substantial additional 
resource mobilisation measures were taken 
which improved the collection by the end of 
financial year.

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes. Sir.

(b) The excise revenue collection from 
man-made processed cloth during the last 
three years is as follows:-

Year SBE RBE

(Rs. in crores)

Actual Shortfall/excess
Collection overRBE

1988-89 485 469 437 (-) 32

1989-90 600 487 489 (+) 2

1990-91 515 490 421 (-) 68

(Estimated)
(SBE- Sanctioned Budget Estimate 
RBE- Revised Budget Estimate)

One of the major reasons for shortfall in 
revenue collection In the year 90-91 was on 
account of non payment of excise duty to 
stay granted by vark)us High Courts. More-
over, there have been some reports of eva-
sion of excise duty at the processing stage.

The Finance Minister while presenting the 
budget for the year 1990-91 observed as 
under:

“There is a growing concern about the 
plight of the handloom weaver. It is
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widely belived that on« o( the main 
cause of the distress is the neutralisa* 
tion of tax concessions given to this 
sector by wide-spread tax evasion at 
the processing stage. There is thus a 
near unaninwus view in favour of trans-
ferring the excise duty from the fabrics 
to the yam, which I share. However, in 
the case of man-made fabrics the entire 
duty is by way of additional excise duty 
in lieu of sales tax. Therefore, any change 
in the duty structure can be made only in 
consultation with the States I propose 
to consult the Chief Ministers in this 
regard*.

(c) In the Inter-State Council meeting 
field in October, 1990, the proposal to shift 
the additional excise duty on fabrics to the 
yam was discussed and it was decided to 
shift the duty to the yam stage. However, 
sutieequent to this, some of the State Gov-
ernment have expressed strong reserva-
tions In the matter and a suggestion has 
been made to l(eep the proposal pending 
and to discuss the matter afresh in the next 
Inter-State Council meeting. The issue would 
thus, require further consultation with the 
State Governments.

[Translation]

(c) if so. when the requisite funds are 
likely to be sanctioned by the Government 
for the purpose?

THE MINISTER OF DEFENCE (SHRI 
SHARAO PAWAR); (a) Yes. Sir.

(b) and (c). A scheme of Ramgarh 
Cantonment Board to provide water in four 
out of seven wards of the Cantonment at an 
estimated cost of Rs. 69.66 lakhs was ap-
proved and sanctbned as special grants-in- 
ak) in 1985-86. The scheme is under imple- 
mentatk>n by the Pubic Health Engineering 
Department. Government of Bihar.

[Englism

Maintenance of National Highways

278. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) the total length of tar and cement 
roads on Natnnal Highways, separately;

(b) the steps being taken for proper 
maintenance of these roads; and

Problem of Drinking water in Ramgarh 
Cantonment Area

277. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is acute problem of 
drinking water in Ramgarh Cantonment area 
in Hazartoagh distrk:! of Bihar;

(b) whether the Government have re-
ceived any proposal from the Ramgarh 
Cantonment Board for solving the drinking 
water problems and

(c) the expenditure incurred on their 
maintenance during the last three years, 
year-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER); (a) Out of the 
total 33,689 km. length of Natonal High-
ways, 625 km are missing links or having k)W 
grade unsurfaced pavement The t>alance 
length is having bask»lly blacktopped (tarred) 
surface except for very few short lengths 
having okl ooncreto pavement whk:h are 
gradually being converted to blacktopped 
surface.
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(b) and (c). The maintenanc«Ajpkeep of 
th« National Highways is being carried out 
kUer-alia based on the requirements of 
material and labour, width and type of road 
surface, traffic intensity, physical and cli-
matic conditions etc. within the overall availa-
bility of funds. The expenditure incurred for 
maintenance/repairs of the National High-
ways during the last three years is given
be tow:

Year Expenditure for
maintenance/repairs

1988-89 Rs. 146.35 crores

1989-90 Rs. 158.96 crores

1990-91 Rs. 169.29 crores

Waiving of Demurrage Charges from 
Users of Major Ports

279. SHRi ASHOK ANANDRAO 
DESHMUKH: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) the amount of demun-age charges 
from the port users of Major Ports waived 
during the last three years, year-wise; and

(b) the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER); (a) The total 
amount of demurrage charges waived by the 
11 Major Ports to the port users during the 
last three years is as under:

(Rs. in lakhs)

1988-89 1989-90 1990-91

in Ports, malfunctioning of equipments in 
Ports and delay in custom’s clearance from 
the basis for such waivers.

Road safety Measures

280. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of SURFACE 
TRANSPORT be p le a ^  to state:

(a) the names of the Members of the 
National Road Safety Council;

(b) the details of funds spent on road 
safely programme in 1990-91 and 1991-92 
so far;

(c) the reasons for giving a low priority to 
safety for transport workers; and

(d) the details of new measures pro-
posed to be taken by the Government for 
road safety?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The Nattonal 
Road Safety Council was constituted with 
official Members on 16th May, 1991. The 
details of the official Members of the Council 
are given in the attached Statement-1 No 
decisions on nomination of nonofficial 
Members has been taken.

(b) An amount of Rs. 16,92,710/ (final) 
was spent for furtherance of road safety 
programmes during 1990-91. An amount of 
around Rs.3.5 lakhs has so far been spent 
during the current financial year.

(c) Government have not placed a tow 
value on safety for transport workers.

1102.21 4846.67 1714.92

(b) A number of reasons such as strikes

(d) The measures taken/proposed to be 
taken by the Central Govt./State Govern-
ment are given in the attached Statement-11.
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1st Year Member 2nd Year Member

1. Andhra Pradesh 1. Assam

2. Bihar 2. Gujarat

3. Haryana 3. Himachal Pradesh

4. Jammu & Kashmir 4. Karnataka

5. Kerala 5. Madhya Pradesh

6. Maharashtra 6. Manipur

7. Tamil Nadu 7. Nagaland

8. Uttar Pradesh 8. Punjab

9. Rajasthan 9. West Bengal

10. Orissa 10. Tripura

11. Meghalaya 11. Sikkim

12. A & N Islands 12. Mizoram

13. Chandigarh Admn. 13. Goa

14. Delhi Admn. 14. Arunachal Pradesh

15. Lakshadweep 15. Daman & Diu

16. Pondicherry 16. Dadra & Nagar Haveli

STATEMENT-II

The Steps taken/being taken 
include*

1. The M.V. Act, 1988 and Rules 
framed thereunder provide for 
stricter requirements in respects 
of issuance of driving licences, 
and stringent penalties for of-
fences.

2. Formal training in driving school

is made pre-requisite for issu-
ance of licence to drive transport 
vehicles.

3. Maximum safe laden weights 
have been prescribed for trucks 
including light commercial ve-
hicles.

4. Maximum speed limits have been 
prescribed for all vehicles except 
light motor vehicles.



141 Wrkten Answers AGRAHAYANA1.1913 (S>UC4) Written Answws 142

5. Uniform intervals for chockirtg 
the fitness of vehicles have k>een 
prescribed throughout the coun-
try.

6. It is prescribed that road safety 
devices would be fitted in the 
vehicles viz. directions indica- 
tors with blinker system for ve-
hicles, special labels on carriages 
carrying dangerous or hazard-
ous goods.

7. A National Road Safety Council 
has been set up for formulation 
of road safety measures. State 
Governments were also re-
quested to set up State level 
road safety councils.

8. Strict and rigid enforcement of 
traffic rules and regulations.

9. Regular special drive against 
rash arKJ negligent driving, driv-
ing without driving licences, 
drunken driving, defective head-
lights, over-speeding, over-k>ad- 
ing etc.

10. Regular prosecution of violaton 
through issue of notices.

11. School children are regularly 
imparted necessary training/ 
education in the schools about 
the rules of the roads and related 
safety aspects by the road safety 
cell of Delhi Traffic Police.

12. Introduction of blinkers/signals 
at accident prone areas.

13. Prosecution through Roar Guns.

14. More Poiice presence in acci-
dent prone areas.

15. Special morning drives and night 
mobile patrolling.

16. Use of Doordarshan/AIR/Press 
for giving wkie publk:lty on road 
safety.

17. Painting of bus boxes, yelk)w 
boxes.

18. Special night checking in High-
ways.

19. Special drive against buses, 
HTVs, TSRs, Taxis etc.

20. Painting competitions and other 
road safety activities are being 
organiseed by Road Safety Cell 
to inculcate the sense of road 
safety among various road users 
and chikJren.

Projects Sanctioned for roads and 
bridges In Maharashtra during 

Seventh Plan

281. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of SURFACE 
TRANSPORT be pleased to state the details 
of projects for constructk>n of roads and 
bridges in Maharashtra sanctk>ned under 
the Central Aki Programme of Loan Assis-
tance and the Central Road Fund Scheme 
during the Seventh Five Year Plan period 
and their costs?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): The details of 
road and brkige projects sanctioned under 
Central Aid Programme of Loan Assistance 
for State Roads of Inter-State or Economic 
Importance and Central Road Fund respec- 
lively during 7th Plan are as under;-
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Export of Spices

282. SHRIVUAY NAVAL PATIL: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether there has been a drastic fall 
both in ternis of quantity and value in export 
of spice mainly that of pepper;

(b) If so, the reasons therefor;

(q) the countries that are importing 
less quantity of spices from India; and

(d) the steps government propose to 
take to check the fall in export of spk^es?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Details of exports of spices 
all taken together and pepper separately 
during the last 3 years are given bek>w:-

Year Spices Pepper

Oty.
(MT)

Value
(Rs. Crores)

a y .
(MT)

Value 
( Rs.Crores)

1988-89 99948 274.80 36981 164.63
1989-90 102170 275.76 34482 152.96
1990-91 97291 238.66 31871 111.06

As the figures show the exports of sptees 
have declined.

(b) The decline in the export of spices is 
due to the following main reasons:-

(i) increase in the domestic consump-
tion,

(ii) high prices in the domestic market.

(iii) bwer exports to Gulf markets due 
to Gulf War,

(iv) fall in international prk:es of major 
spk:es; and

(v) tow productivity, leading to Indian 
spices being non-competitive in the 
Internattonal market.

(c) During 1990-91, WANA (West Asia
& North Africa) countries purchased tower 
quantities of spices due to war situatton. The 
other countries have by and large main-

tained their import of sptoes from India at 
their normal levels.

(d) The Sptoesf Board has taken the 
foltowing measures to promote exports of 
spices from India:

1. Encouraging export of value 
added items like spice oils and 
oleoresins, sptoe blends and 
mixes and also export in branded 
consumer packs.

2. Sending delegations/study 
teams to selected markets for 
market promotton.

3. Arranging buyer-seller meets in 
India for business devetopment.

4. Parttoipating in selected interna-
tional fairs and exhibittons.

5. To popularise various brands of 
Indian sptoes and to devetop
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loyalty to Indian Brands, the 
Spices Board have introduced a 
Brand Promotion Scheme.

6. Taking up development and 
research programme for increas-
ing productivity and production 
of spices.

7. Undertaking various steps such 
as grower educatk>n and estab-
lishment of quality upgradation 
laboratory for improving cleanli-
ness of Indian spices to meet 
importers requirements.

Expenditure on Government Cars

283. SHRIMATIGEETA MUKHER- 
JEE; Will the Minister of FINANCE be 
pleased to state;

(a) the details of the expenditure on 
Government cars during the years 1989-90,
1990-91 and 1991-92 so far, Ministry-wise;

(b) whetherthe Government have taken 
any steps to reduce the expenditure on cars;

(c) if so, the details thereof; and

(d) the impact is has made on this ex-
penditure Ministry-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) The expenditure 
being incurred on Government vehk;les/Staff 
Cars by Ministries/Departments of the Gov-
ernment of India is not centrally maintained. 
Collecting such informatton from vark>us 
Ministries/Department and organisation of 
the Central Government is likely to involve 
much time and labour which may not be 
commensurate with the results to be 
achieved.

(b) to (d). A Statement is attached.

STATEMENT

The following steps have been taken to 
reduce consumption and saving of petrol/ 
diesel in Government vehicles:

(i) Instructions were issued to all 
Ministries/Departments in June. 
1990thatfrom 1990-91 onwards, 
consumption of petrol and diesel 
in Government vehicles, includ-
ing Staff Cars, shouM be reduced 
by 20% over the consumption of 
petrol and diesel during 1989-
90. These instructbns were reit-
erated in April, 1991. After the 
recent price hike on petrol, fur-
ther instructions were issued on
1.8.1991. to ail Ministries/De-
partments that total expenditure 
on petrol/diesel to be incurred 
during 1991 -92 shall be restricted 
to the expenditure incurred dur-
ing 1990-91 on the quantity of 
petrol/diesel fixed by applying a 
20% cut on the consumption of 
petroi/diesei during 1989-90.

Instructions were issued on 22nd 
August, 1990 that Government 
vehicles, except when on de- 
ptoyment for emergency and 
other unavoidattle operatbnal 
duties, and staff cars shall not be 
used on Sundays.

(iii) Instructbns were issued in Janu-
ary, 1991 to all Ministries/De-
partments, reiterating the pool-
ing arrangements that officers 
should travel in the same car, to 
the extent possible, instead of 
travelling separately both in re-
spect of journeys between office 
and residence and for attending 
meetings.
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(iv) Purchase of new vehicles has 
been banned.

The consumption of petrol/diesel is being 
continuously monitored on the basis of the 
monthly reports received from the Ministries/ 
Departments. The available information till 
August, 1991 from 24 Government Depart-
ments indicates a saving of 17.76% during 
1991-92 (April-August) as compared to the 
same period in 1989-90 in respect of petrol 
consumption. Similar information in respect 
of diesel (HSD) from 5 Departments indi-
cates a saving of 37.15%.

Posts under Delhi Judicial Service

284. SHRI GEORGE FERN ANDES: Will 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) the number of posts sanctioned so 
far under Delhi Judicial Service;

(b) the number of posts reserved for 
Scheduled Castes and Scheduled Tribes 
and the number of reserved posts still lying 
vacant; and

(c) the reasons for not filling up these 
posts so far?

THE MINISTER OF STATE OF THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MIN ISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The number of 
posts so far sanctioned is 218 (133 perma-
nent and 85 temporary).

(b) and (c). The number of posts re-
served are filled up as per 40-Point Roster 
that is being maintained. The Delhi High 
Court is making efforts to fill up vacant posts. 
The Delhi Judicial Service Examination, 1991

was to be held and suitable candidates lo-
cated. The said Examination has since been 
held on 11th to 13th October. 1991.

Price Rise

285. SHRI GEORGE FERNANDES: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether the wholesale prices of many 
items rose after the presentation of budget 
for 1991-92;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government 
to contain the price rise?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). The wholesale 
prices of some items such as fertilizers, levy 
sugar, petroleum products other than diesel 
and kerosene, paper and paper products, 
machinery and machine tools, transport 
equipment and parts etc. increased after the 
presentation of the budget due to changes In 
administered prices and excise duties on 
certain items for fiscal discipline, large liquid-
ity overhang inherited from the past, Infla-
tionary expectations built into the system 
over the past year, and the uneven progress 
of the monsoon until late August, 1991.

(c) Management of inflation is the high-
est priority for the Government. The impor-
tant steps taken by the Government to con-
tain price rise include a substantial reduction 
in fiscal deficit, check on expansion of money 
supply to curb effective demand, more effec-
tive management of supply and demand of 
essential/sensitive commodities, streamlin-
ing of Public Distribution System, providing 
incentives for higher production and saving 
and strict action against hoarders and profi-
teers.
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Decline in Port Traffic

286. SHRI SRIBALiJW PANIGARAHI: 
Will the Ministerof SURFACETRANSPORT 
be pleased to state:

(a) whether there has been a steep 
decline in port traffic during the last year;

(b) if so, the reasons therefor;

(c) the extent to which ports have been 
affected by the decline in traffic:

(d) whether large number of workers 
employed in the ports are being retrenched; 
and

which have been included under any scheme 
of urban development for the year 1991-92 
and brief particulars of the schemes and the 
outlay thereon, city-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE); (a) A list of cHies 
classified as ‘A’, ‘B-V, *8-2’ and ‘C  in the 
state of Bihar forthe purposes of House Rent 
Allowance and Compensatory (City) Allow-
ance is given in the enctosed. Statement.

(b) and (c). The information is being 
collected and will be laid on the Table of the 
House.

(e) if so, the details in this regard; port- 
wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir.

STATEMENT

List of ‘A’, 'B -r. *B-2’ and ‘C’ Class 
Cities in Bihar for the purposes of House 
Rent Allowance and Compensatory (City) 
Allowance.

(b) and (c). Does not arise. ‘A ’ CLASS

(d) No, Sir. There has been no retrench- •Nir
ment.

'B -r CLASS
(e) Does not arise.

1. Patna

Classification of Cities In Bihar •B-2' CLASS

287. SHRI SYED SHAHABUDDIN: 1. Jamshedpur
Will the Minister of FINANCE be pleased
testate: 2. Ranchi

(a) the names of cities declared as 'A*. 3. Dhanbad (only for CCA)
■B-1’. 'B-2' and ‘C’ in 6ihar;

'C CLASS
(b) the purpose, other than determina-
of HRA/CCA to Central Govemment 1. Anah

®'nployees, of the system of classification in
of outlay for urban development; and 2. Barauni

(c) the names of cKies and town in Bihar 3. Begusarai
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4. Bettiah 26. Patratu

5. Bhagalpur 27. Pumia

6. Bihar 28. Saharsa

7. Bokaro Steel City 29. Sasaram

8. Chhapara 30. Siwan

9. Chaibasa Export of Cotton and Cotton Yarn

10. Daitonganj 288. SHRI SYED SHAHABUDDIN: 
Will the Minister of TEXTILES be pleased

11. Darbhanga to state:

12. Dehri (a) the details of cotton and cotton 
yarn exported during 1988-89,1989-90,

13. Deoghar 1990-91;

14. Dhanbad (b) the estimated export during 1991-
92;

15. Gaya
(c) the average price of cotton and cot-

16. Giridih ton yarn in the internal market as well as the 
export price F.O.B. in rupees during the last

17. Hazaribagh three financial year year-wise;

18. Hazipur (d) the estimated production of cotton 
during the cotton year 1991-92;

19. Jamalpur
(e) whether any cotton or cotton yarn

20. Katiiiar was imported during the last three cotton 
years ending October 1,1991; and

21. Kishanganj
(f) if so. the details thereof, year-

22. Mokameh wise?

23. Motihari THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK

24. Munger GEHLOT): (a) The details of exports of cot-
ton and cotton yarn during 1988-89,1989-90

25. Muzaffarpur and 1990-91 are as follows:-
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(b) During the period April, ’91 to Sep-
tember. '91, the export of cotton yarn was to 
the extent of 67.86 million kgs. valued at Rs. 
466.40 crores. No decision has been taken 
as yet on the ceiling for export of cotton yarn 
lor the year 1992. Government has so far 
released one lakh bales of Bengal Deshi

Internal Market

cotton for export during 1991-92 cotton 
season.

■ (c) The details of average price of cotton 
and cotton yarn in the internal market and 
their export price (FOB) during the last three 
financial years are as follows:-

(Rs. per Kg.)

Year Cotton

Cone Yam

Cotton Yam 

Hank Yam Hosiery Yarn

1988-89 20.90 50.35 41.31 47.18

1989-90 13.15 56.41 47.33 52.52

1990-91 26.71 55.31 48.01 53.18

Export Price (Rs.perKg.)

Year Cotton Cotton Yam

1988-89 55.47 58.34

1989-90 26.19 58.64

1990-91 27.77 57.30

(d) The Cotton Advisory Board at its last 
meeting hekJ on 29th August. 1991 had 
estimated the production of cotton during
1991-92 cotton season at 130 lakh bales.

(e) and (f). No import of cotton yarn took 
place during the last 3 years. During the 
cotton seasons 1988-89.1989-90 and 1990-
91, there was no import of cotton by the 
GovemmenL

Foreign Exchange Remittance Scheme

289. SHRISANAT KUMAR 
MANDAL: 

SHRIARVINDTRIVEDI;

WIN the Minister of FINANCE be 
pleased to state:

(a) whether the Government have made 
any assessment of the foreign exchange 
remittance scheme as one of the amnesty 
schemes to mop up unaccounted foreign 
cun-ency hokJings by Indians abroad to check 
that it is not used as a major tool to launder 
unaccounted rupee hoklings by reskJent 
Indians t>y transferring the ownership of black 
money in exchange of foreign currency drafts 
to the possessbn of NRIs abroad;

(b) If so, the outcome thereof and the 
steps taken to ensure that amnesty schemes 
are not used for converting black money irito 
white;

(c) the total amount received underthese 
amnesty schemes so far; and
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> (d) the steps taken to check havala
operatbns in foreign exchange remittance 
schemes and the number of cases involving 
law vfolation detected so far by the Enforce-
ment Directorate?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (d). The Remittances 
of Foreign Exchange (Immunities) Scheme 
1991 was introduced to tkJe over the current 

^ difficulties relating to the balance of pay-
ments problems and to augment infbw of 
foreign exchange. The Scheme is open for a 
limited period of time. According to this 
Scheme no inquiry or investigatbn can t>e 
commenced under any law against the per-
son who is in receipt of the remittances in 
foreign exchange in accordance with the 
provisions of the Scheme. The response to 
the Scheme is generally encouraging. 
However, the detailed information about 
collections under the Scheme is being ob-
tained and will be laid on the Table of the 
House.

Finance had commissioned In February,
1991 and Expert Study on trading in shares 
in Stock Exchanges by the Society for Capi-
tal Market Research & Devetopment New 
Delhi. The terms of reference of the study 
covered, inter-alia, examination of the trad-
ing system prevalent in the Indian stock 
exchanges with special reference to Stock 
Exchanges at Bombay, Calcutta. New Delhi 
and Ahmedabad and the working of the 
"Badia System" in shares. The Report of the 
Expert Study has been recently received. 
The recommendations contained in the 
Report are being examined.

Options in securities are illegal as per 
Section 20 of the Securities Contracts 
(Regulation) Act, 1956.

Amendment of MRTP Act

291. SHRI DHARMANNA MONDAYYA 
SADUL: Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state:

Measures to Check BadIa Financing 
and Options Trading in Stock Ex-

changes

290. SHRI SANT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether the Union Government 
propose to bring forward legislatbnto amend 
the Monopolies and Restrictive Trade Prac-
tices Act, 1969 to give effect to new industrial 
policy announced on July 24, 1991;

(b) if so, the details thereof;

(a) whether the twin banes of the stock 
exchange system, badia financing with its 
doctored regime of interest rates and op-
tions trading, have defied solutk>n;

(c) whether the Government also pro-
pose to bring activities of chit funds and real 
estate business within the purview of the 
amending legislatbn; and

(b) if so, the reasons therefor, and (d) if so, the details thereof?

(c) the measures proposed to be taken 
by the Govemment to countenance this situ-
ation and chack the thriving illegal business 
of badia financing and options trading?

THE MINISTER OF STATE OF THE 
m in is t r y  o f  f i n a n c e  (SHRI RAMESH-
WAR THAKUR): (a) to (c). The Ministry of

THE MINISTER OF STATE OF THE 
MINISTRY OF U W . JUSTICE AND COM-
PANY AFFaIrS AND MINISTEROF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAUM): (a) & (b). Yes. Sir. 
The President has promulgated the Mo-
nopolies and Restrictive Trade Practices
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(Amendment) Ordinance. 1991 on 27th 
September. 1991 removing pre-entry restric-
tions of seeking prior approval of the Gov-
ernment for establishment of new undertak-
ings. expansion of capacity, amalgamation, 
merger, take-over and appointment of direc-
tors as also registratton of undertakings. It is 
proposed to replace this Ordinance with an 
Act of Parliament. A Bill is proposed to be 
introduced in the current session of Parlia-
ment to replace the Ordinance.

(c) and (d). Yes, Sir. As per Ordinance, 
the scope of the definition of 'service' has 
been enlarged by including chit fund and real 
estate. An Explanation has also been added 
that any dealings in real estate shall be 
deemed to be included in ‘service’.

News-ltem captioned ‘Soft Drink Firm 
Charged with Unfair Means*

292. SHRI P.M. SAYEED: Will the 
Minister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to news-item cap-
tioned "Soft drink firm charged with unfair 
means" appearing in the Hindustan Times 
dated 5 November, 1991; and

under the caption "Lehar 7 up Cool Cool 
offer" requiring the partk:ipants to collect six 
crown caps of the soft drinks of the respon-
dent and to also pay a sum of Rs.25 to get a 
tee-shirt or to collect three crown caps of the 
soft drink of the respondent and also to pay 
Rs.5/- to get a Fido Dido Band. The adver-
tisement of the scheme appeared in several 
leading National and State News Papers 
including Indian Express of New Delhi addi-
tion date 26.9.91. The MRTP Commission 
directed issuance of a notice of enquiry 
against the Company as in the opinion of the 
Commission, the scheme attracts the Sec-
tion 2 (0) of the MRTP Act.

2. Another applications has been filed 
by the DGI & R before the Commission u/s 
12A against the Company for grant of tem-
porary injection restraining the respondent 
from continuing with the scheme till the 
conclusion of the enquiry. The Commission 
after considering the applicatbn on 14th 
November, 1991 has passed an interim in-
jection restraining the respondent from 
“extending the scheme as disclosed in the 
aforesaid advertisement or re-starting the 
same till further order."

Trade and Economic Pact between 
India and China

(b) if so, the facts thereof and the action 
taken or proposed to be taken by the Gov-
ernment in the matter ?

293. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of COMMERCE be 
pleased to state:

THE MINISTER OF STATE OF THE 
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Yes, 
Sir. The Director General Investigation and 
Registration has filed an application before 
the Monopolies and Restrictive Trade Prac-
tices Commission u/s 10 (a) (iii) of the MRTP 
Act against M/S. Pepsi Foods Pvt. Ltd. 
Chandigarh for their launching a scheme

(a) whether the Government propose to 
sign a long term trade and economic pact 
with China; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). A Trade Agree-
ment between India and China was signed in 
August 1984 which is still in force. Underthis 
Agreement, Trade Protocols have been
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signed from time to time. The latest Trade 
Protoool under this Agreement was signed 
for a period of one year from 8th February, 
1991. Certain proposals for resumption of 
Border Trade with China are also under 
consideration.

Foreign Investment

294. SHRI RAMASHRAY PRASAD 
SINGH; Will the Minister of FINANCE be 
pleased to state:

(a) the number of foreign investment 
proposals cleared by the Reserve Bank of 
India during 1991, till date;

(b) the amount of foreign investment 
involved therein;

(c) whether the new Industrial Policy 
has received encouraging response from 
US, Germany, France, Japan and UK; and

(d) if so, the details in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) The number of foreign 
collaboration proposals cleared by RBI dur-
ing the year 1991 till date are 94.

(b) The amount of investment involved 
is US $ 34,407,000.

(c) and (d). The policy has received 
good response from USA, Germany, Japan 
and UK. The details of investment proposals 
from these countries approved by RBI are as 
under;

Country No. of 
Proposals

Amount in US $

i) U.S.A 3 17.381,000

ii) Germany 3 472,000

iii) France -

iv) Japan 1 12,750,000

V) U.K. 5 2,880,000

Declaration of Foreign Currency by 
Tourists

295. SHRI RAMASHRAY PRASAD 
SINGH: Will the l^inister of FINANCE be 
pleased to state:

(a) whether the Reserve Bank of India 
has decided to obtain declaration of foreign 
currency in possession of tourists coming to 
India;

(b) if so, the details in this regard; and

(c) other steps proposed to be taken to 
curb economic crimes relating to foreign 
currency?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) and (b). Yes. Sir. In 
accordance with the existing exchange regu-
lations. all tourists coming to India from 
abroad are required to declare the foreign 
exchange brought by them in the form of 
currency, bank notes and travellers cheques
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in the Currency Declaration Form, in case 
the aggregate value of these exceeds US $ 
10,00(V- or Its equivalent w.e.f. 6.11.91 as 
against the earlier ceiling of $ 1,000/-.

(c) Adequate powers already exist with 
the Government to curb economic crimes 
relating to foreign currency under the For-
eign Exchange Regulations Act. 1973.

Amendment of Patents Act, 1970

296. DR. ASIM BALA: Will the Minister 
of COMMERCE be pleased to state:

(a) whetherthe Government propose to 
extend patent of life forms by amending the 
Patents Act, 1970; and

(b) if so, the Government’s stand in 
regard to joining the ‘Plant Breeders Right’?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Government has 
not taken any decision on patenting of life 
forms by amending the Indian Patents Act. 
However, the Department of Biotechnology 
has constituted a Committee which is cur-
rently examining issues related to the scope 
of patentability of biotechnological inven-
tions. The Indian Council of Agricultural 
Research is separately examining the issue 
of Plant Breeders’ Rights and the question of 
Government’s stand thereon.

Bench of Bombay High Court at Kol-
hapur

297. SHRI UDAYSINGRAO GAIKWAD: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a) whether there is a persistent de-
mand from the public belonging to six west- 
em districts of Maharashtra for the establish-
ment of a Bench of the Bombay High Court 
at Kolhapur; and

(b) if so, the reaction of the Unbn Gov- 
emment thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MINISTEROF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. Repre-
sentations have been received from time to 
time for establishing Benches of Bombay 
High Court at Amravati, Pune. Kolhapur and 
Sholapur in addition to the principal seat of 
the High Court at Bombay and its existing 
permanent Benches at Nagpur and Auran-
gabad.

(b) No decision can be taken by the 
Central Government unless a proposal with 
the recommendation of the High Court is 
received from the State Government in this 
regard. We await such proposal containing 
the High Court's recommendation to pro- J ^ 
ceed further.

Income Tax on Interest on Bank Depos-
its

298. SHRI UDAYSINGRAO 
GAIKWAD 

SHRI P.C. THOMAS 
SHRI BALRAJ PASSI 
SHRI MORESHWAR SAVE 
SHRI SOBHANADREES- 

WARA RAO VADDE:

Will the Minister of TRANSPORT be 
pleased to state;

(a) whether there has been sharp de-
cline in the bank deposits as a result of the 
Government’s deciston to deduct tax at 
source on interest income from bank depos-
its;

(b) if so, the details in this regard;

(c) the comparative figures of the bank
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deposits as on 31 October during 1989, 
1990 and 1991; and

(d) whether in view of decline in depos-
its the Union Government propose to review 
the scheme?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). The deposits of All Sched-
uled Commercial Banks have increased from 
Rs.1991 OScroresason last Friday of June,91 
to Rs.214528 crores as on last Friday of 
Octol>er. 91.

The aggregate deposits of all Sched-
uled Commercial Banks as on last Friday of 
October, 89, October, 90 and October, 91 
were as under:

Year Amount
(Rs. in Crores)

October, 1989 156520

October, 1990 181780

October, 1991 214528

The trends in the growth of bank depos-
its remain under constant review of RBI and 
Government, and corrective steps taken 
whenever called for.

Trade and Economic Relations with 
USSR

299. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of COMMERCE be pleased 
to state:

(a) the impact of the recent devebp- 
ment in the USSR on Indo-Soviet trade; and

(b) the steps taken or proposed to be 
taken towards realignment of trade and 
economic relations with USSR?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The comprehen-
sive process of dismantling of physical and 
economic structure in the Soviet Unk>n has 
had a negative impact on Indo-Soviet Trade. 
in view of this the Government is taking a 
number of steps to ensure that a new dyna-
mism is imparted to bilateral trade. These 
steps include:

(i) Establishing direct contacts with 
the Soviet Republics;

(ii) Promotbn of direct contacts at the 
commercial enterprise level includ-
ing increased interaction between 
the business chambers of the two 
countries;

(iii) Greater emphasis on new forms of 
economic cooperation like Joint 
Ventures; and

(iv) As imports generate rupee funds 
for financing exports in the bal-
anced trading system wrth the 
USSR, equal emphasis is being 
given to exports from the Soviet 
Union to India

Visit of US Trade Representative

300. SHRI SHRAVAN KUMAR 
PATEL:

SHRI GEORGE FERNAN-
DES:

SHRI K.P. UNNIKRISHANAN: 
SHRI RABI RAY:
SMT. MALINIBHAT- 

TACHARYA:
PROF. SUSANTA

CHAKRABORTY:
SHRI DHARMANNA MON- 

DAYYA SADUL:
SHRI SANAT KUMAR 

MANDAL:

Will the Minister of COM»«ERCE be 
pleased to state:
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(a) whether the United State Trade 
Representative visited India recently;

(b) if so, the details of various issues 
discussed between the two countries;

(c) the respective view points of both the 
countries; and

(d) the outcome of the discussions held?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). The United States 
Trade Representative, Ms. Carla Hills, vis-
ited Indiafrom 4-8 October, 1991. During her 
visit, she held discussions on issues being 
negotiated in the Urguay Round of Multilat-
eral Trade Negotiations as well as the proc-
ess of econonnic refornns under way in India. 
In respect of the Uruguay Round negotia-
tions, the issues discussed include Trade in 
Textiles, Trade-Related Aspects of Intellec-
tual Property Rights (TRIPs), Trade-Related 
Investment Measures (TRIMs), and the rule 
making issues. On the issue of Textiles, the 
Indian side expressed unhappiness overthe 
roll-over of the Multi-Fibre Arrangement upto
31 December 1992 without any improve-
ment and sought improved market access 
for India’s textiles exports. The need to make 
the process of phase-out of the MFA credible 
and- irreversible was emphasised, the U.S. 
side indicated that they were prepared to 
examine the Indian request.

On the issue of TRIPs, the two sides 
had detailed discussions on copyright, trade 
mark as well as Enforcement against in-
fringement of copyright and differences were 
narrowed considerably. On the issue of 
patents, no new point was raised and the two 
sides agreed to let the matter rest for the 
present. The issue of TRIMs was discussed 
in the light of recent changes in India’s policy 
towards foreign direct investment..

Visit of Swiss Delegation

301. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of COMMERCE be pleased 
to state: ‘

(a) whether a Swiss delegation visited 
India in October this year for developing 
closer economic and trade relations between 
the two countries;

(b) if so, the outcome of the issues 
discussed during their visit; and

(c) the areas proposed by the Swiss 
delegation for investment in India and the 
response of the Union Government thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). A Swiss Delegation 
led by Mr. Rane Felber, Minister of Foreign 
Affairs and Vice President. Switzerland, 
visited India from 7th to 13th of October.
1991. During mutual discussions, both sides 
emphasised their commitment to deepen 
the existing political, economic and trade 
relations between the two countries. Be-
sides, new areas of cooperation especially 
in the field of software, precision instru-
ments, textiles and gems and jewellery were 
identified for potential cooperation between 
small and medium entrepreneurs of the two 
countries.

Manufacture of Light Combat Aircraft

302. SHRI SHRAVAN KUMAR PATEL: 
Will the Minister of DEFENCE be pleased to 
state;

(a) the progress made so far in the 
development of light combat Aircraft indi-
genously indicating the expenditure incurred 
there on stage-wise since it was undertaken; 
and

(b) the time schedule fixed for accom-
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pHshment of’the project and manufacture of 
LCA?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) The project Defini-
tion Phase of the LCA has been completed. 
The next phase viz. the Full Scale Engineer-
ing Development (FSED) as part of the Post- 
Project Definition Phase, commenced in April 
90 and would be carried out in two phases. 
Government sanction is being sought for 
Phase I activities in which critial technolo-
gies are planned to be demonstrated. Phase 
II of FSED is envisaged for integration of 
various technologies to be demonstrated in 
parallel to Phase I. A sum of Rs. 390 crores 
has been spent by Oct 91 out of which Rs. 
72.4 crores were spent on Project Definition 
Stage.

(b) The first flight of the technology 
demonstrator LCA is expected to be carried 
out in 1986. As per the current estimates, the 
manufacture of the LCA is likely to start in the 
early years of the next decade.

Alleged MIsutlllsatlon of Loans by 
Newspapers Groups

303. SHRI CHHITUBHAI GAMIT: Will 
the Minister of FINANCE be pleased to state;

(a) whether considerable amount of 
money borrowed on interest has been util-
ised by various Groups of Newspapers for 
advancing interest free loans and for other 
non-business purposes;

(b) if so, the details thereof and the 
reasons for not stopping the loans when 
these were not utilised for the purpose for 
which they were raised; and

(c) the action taken by the Government 
in this matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI DALBIR

SINGH): (a) to (c). In accordance with the 
provisions of the statutes governing public 
sector banks and financial institutbns, as 
also Public Financial Institutbns (Obliga-
tions as to Fidelity and Secrecy) Act. 1983 
and practices and usages customary 
amongst bankers, banks and financial insti-
tutions cannot divulge information relating to 
their individual constituents.

Joint Ventures Abroad

304. SHRI CHHITUBHAI GAMIT: 
SHRI DIGVUAY SINGH:

Will the Minister of COMMERCE be 
pleased to state:

(a) the names of the companies granted 
permission under the Foreign Exchange 
Regulation Act, 1973 for joint ventures 
abroad;

(b) the names of the foreign companies 
alongwith the names of the respective Indian 
companies which have gone into joint ven-
tures;

(c) whether the Government are aware 
that number of companies associated with 
the Indian industrial houses are operating 
outside India without necessary approvals 
required under the FERA; and

(d) if so, the details thereof and the 
action taken or proposed to be taken by the 
Government against such companies?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The names of the 
Indian companies and the respective for-
eign companies are given in the enctosed 
Statement.

(c) and (d). Under the scheme for set-



ting up joint ventures in countries abroad, regulatbns can be initiated. This Ministry is
approvals of Government of India have to be not aware of any companies of industrial
otMained and if such an approval has not houses operating without such Government
been obtained, proceedings under FERA approval;
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Facilities to Stock Exclianges

305. SHRIANADI CHARAN DAS; Will 
the Minister of FINANCE to be pleased to 
state;

Permission to companies to raise 
capital

306. SHRI ANADI CHARAN DAS; Will 
the Minister of FINANCE to be pleased to 
state:

(a) the number of brokers registered so 
far with the Bhubaneswar Stock Exchange 
and number of applications pending with it 
for registration as brokers/sub-brokers and 
the time by whk:h these application will be 
cleared;

(b) whether the Government have re-
ceived any request to provide the basic 
amenities such as building/plot, hot lines, 
telephone/telex facilKies for the registered 
brokers etc. to the Bhubaneswar Stock 
Exchange;

(c) if so, the decision taken by the Unk>n 
Government in this regard; and

(d) the steps taken by the Government 
to provide uniform facilities to all the Stock 
exchanges?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a) Bhubaneswar Stock 
Exchange Association Limited has informed 
that a total number of 162 persons are reg-
istered as members of the Exchange. There 
is no applk:ation pending with it for registra-
tion as brokers and sub-brokers.

(b) No, Sir.

(c) Question does not arise in view of 
reply to (b) above.

(d) The responsibility for providing infra-
structure facilities vests with the concerned 
Stock Exchange depending upon their re-
quirements.

(a) the number of companies allowed to 
raise capital from the public by equity or 
debenture issued during the current year, 
month-wise;

(b) whether the Government are aware 
that despite being allowed to raise capital 
from the public long back, several compa-
nies are yet to come out with the publfc 
issues;

(c) if so, the action taken or proposed to 
be taken against them; and

(d) the steps taken to curb inordinate 
delays in listing of new issues with the stock 
exchanges alongwith the names of such 
companies awaiting to be listed in different 
stock exchanges?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) The number of compa-
nies aibwed to raise capital during the cur-
rent year (up to October, 1991) month wise is 
as follows:-

Month No of Companies

January 86
February 82
March 76
April 65
May 50
June 65
July 66
August 66
September 41

October 99
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(b) and (c). The constant order issued to 
a company to raise capital form the public is 
valid for 12 months from the date of consent. 
If company does not raise the funds within 
the period stipulated in the consent order, its 
validity automatically expires.

(d) Section 73 of the companies Act 
1956 provides a time limit of 10 weeks from 
the date of closure of the subscription list for 
listing of shares and debentures issued 
through a prospectus and therefore, it does 
not seem necessary to take further steps in 
this regard for the present.

[Translation]

Tea Production In Tripura

307. SHRIARJUN SINGH YADAV: Will 
the Minister of COMMERCE to be pleased to 
state:

(a) whether the production in Tripura 
has been less this year as compared to last 
year;

(b) if so, the number of new tea saplings 
planted during the last three years and the 
expenditure incurred thereon; and

(c) the total quantity of tea produced in 
Tripura during these years?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No. Sir.

(b) During the last three years around 
150 hectares of land has been brought under 
tea planting in Tripura. This wouW amount to 
planting around 15 lakh saplings/ctonal cut-
tings and expenditure of approximately Rs. 1 
Crore.

(c) Tea production In Tripura during 
1988.1989 and 1990 was 4.01 mllfon kgs, 
5.27 million kgs and 5.26 (estimated) millk>n

kgs respectively.

[Englistt]

lAF Aircraft Accidents

308. SHRI ARJUN SINGH YADAV: Will 
the Minister of DEFENCE be pleased to 
state:

(a) the number of I.A.F. aircraft involved 
in acckjentsduring each of the last six months, 
date-wise;

(b) the number of lives bst in these 
accidents;

(c) the details of the damages caused to 
civilian property;

(d)howthesefiguresoomparewith those 
of the preceding six months; and

(e) the steps taken to bring down the 
rate of accidents?

THE MINISTER OF STATE OF THE 
MINISTRY OF DEFENCE(SHRI SHARAD 
PAWAR): (a) There were 19 accidents in-
volving lAF aircraft during the six months 
period from 1st May. 1991 to 31st October. 
1991, as per the folbwing details:-

Date Number of accidents

17.5.91 1

11.6.91 2

16.7.91 1

19.7.91 1

20.7.91 2

25.7.91 1

27.7.91 1
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Date Numberof accidents

29.7.91 1

7.8.91 1

20.8.91 1

4.9.91 1

5.9.91 1

17.9.91 1

19.9.91 1

30.9.91 1

9.10.91

21.10.91 1

Total:- 19

(b) These accidents resulted in thedeath 
of 6 pilots and 2 civilians.

(c) The damage to civilian property, 
mostly of standing crops, has been esti-
mated as Rs. 62,960/.

(d) There were 17 accidents during the 
six months period, from November, 1990 to 
April, 1991.

(e) Each accident is thorougly investi-
gated by a Court of Inquiry comprising of 
specialists. Based on the recommendations 
of the Court of Inquiry, follow up action is 
taken to prevent recurrence of similar acci-
dents. Whenever any adverse trend is ob- 
s«rved, joint studies are carried out with 
specialists from the manufacturers and the 
users to look into the problem and take 
remedial measures.

[Translation]

Investment Scheme for MRTS.

309. SHRI ANAND RATNA 
I^AURYA;

SHRI HANNAN MOLLAH:

Will the Minister of FINANCE to be 
pleased to state;

(a) the details of investment schemes 
launched k>y the Government to bring maxi-
mum money from Non-resident Indians into 
country;

(b) the number of NRIs who have taken 
advance of the Government’s economic 
concessions since their announcement;

(c) the amount of money in terms of 
foreign exchange thus earned by the Gov-
ernment so far;

(d) in which areas/fields the NRIs have 
invested funds since the inception of the new 
policy;

(e) whether the concerned persons 
wouklgetthe entire amount of money brought 
into the country or some part of it wouW be 
diverted to the Government accounts; and

(f) the facilities being extended to attr«K:t 
more and more Non-resident Indians to-
wards these schemes?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Government recently 
announced the revised policy for direct in-
vestment by NRIs into India. The main fea-
tures of the policy are given below:

(i) NRIs and OCBs are now pemiitted 
to invest upto 100% equity in high 
priority industries (Annex. Ill of
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Industrial Policy) with full repatria-
tion benefits.

(ii) NRis and OCBs could also invest 
upto 100% equity with full repatria-
tion benefits in industries reserved 
for small scale sector and any other 
industry not reserved for public 
sector.

A scheme of India Development Bonds 
denominated in US Dollars and Pound Ster-
ling with maturity period of 5 years has also 
been launched. Investment in these Bonds 
are exempt from Wealth Tax, Gifts of Bonds 
are exempt for Gift tax and interest earned is 
free from Income Tax Investors are not re-
quired to disclose the source and nature of 
funds invested.

(b) to (f). The revised policy for direct 
investment on repatriation basis by NRIs 
has been announced on 28th October, 1991. 
RBI is in the process of working at the 
modalities for putting the scheme into opera-
tion.

The scheme of India Development 
Bonds has evoked encouraging response 
Final figures of collection will be laid on the 
Table of the House.

[English]

Permission to Government of Andhra 
Pradesh to issue Road Bonds

310. SHRI M.V.V.S. MURTHY;Will the 
Minister of FINANCE be pleased to state:

(a) whether any proposal is pending 
with the Government for grant of permission 
to the Government of Andhra Pradesh to 
issue road bonds forfinancing road develop-
ment in the state;

(b) if so, the details thereof; and

(c) the time by which permission is likely 
to be granted to the State Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) No. Sir.

(b) and (c). Does not arise.

Proposal to bring Industry Under 
purview of GAG

311 SHRI M.V.V.S. MURTHY: Will the 
Minister of FINANCE to be pleased to state:

(a) whether the Government propose to 
bring the Banking Industry under the pur-
view of CAG of India;

(b) if so. the details thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No. Sir.

(b) Does not arise.

(c) The question of bringing the audit of 
public sector banks within the purview of 
Comptroller and Auditor General of India 
(C& A.G.) has been examined in the recent 
past. It was found that the existing system of 
audit and internal inspections/control in public 
sector banks is working smoothly. Further, in 
view of the commercial nature of the opera-
tions of public sector banks, there is need to 
ensure a proper mix to autonomy and ac-
countability. The Government do not con-
sider it necessary, therefore, to entrust the 
audit of public sector banks to C & A. G.

Night landing facilities at 
VIsakhapatnam Airport

312. SHRI M.V.V.S.MURTHY:Will the 
Minister of DEFENCE to be pleased to state;
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(a) whether the Navy has any plans to 

extended the runway as well as to provide 
night landing facilites at Visakhapatnam air-
port to enable the Airbus to become opera-
tional to meet the passenger-traffic demand; 
and

(b) if so, the details thereof?

THE [\^INISTER OF STATE OF THE 
MINISTRY OF DEFENCE (SHRI SHARAD 
PAWAR): (a) and (b). Yes, Sir. There are 
plans to re-orient/extend the secondary 
runway at the Visakhapatnam Airport, sub-
ject to the availability of land for the purpose 
from the Visakhapatnam Port Trust. In the 
meantime, action has been initiated to pro-
vide night landing facilities on the existing 
runway.

Procurement of Raw Jute by JCI

313. SHRI HANNAN MOLLAH: 
SHRI INDRAJIT GUPTA: 
SHRI CHITTA BASU;
SHRI AMAR ROYPRADHAN; 
SHRI K.V. THANGKABALU:

Will the Minister of TEXTILES to be 
pleased to state:

(a) whether the Union Government are
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aware that jute growers have been com-
pelled to sell their production betow the 
minimum support price this year due to non-
intervention by the Jute Corporation of India;

(b) if so, the reasons for non-interoen- 
tion by the JCI;

(c) the quantum of raw jute purchased 
by the JCI in the current jute season till date 
against the total production State-wise; and

(d) the steps being taken by the Govern-
ment to stem the prices of raw jute at reason-
able level?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (ASHOK 
GEHLOT): (a) and (b). Jute growers have 
not been compelled to sell their produce 
below minimum support prices due to timely 
market intervention of JCI whenever prnes 
of raw jute touched minimum support levels 
as per report.

(c) and (d). Government have taken 
necessary steps to ensure that price opera-
tions by JCI are not hampered due to paucity 
of funds and are keeping a day to day vigil 
over raw jute price scenario. State-wise 
pronouncement of raw jute and mesta upto 
14th November 1991 against their estimated 
production are given below.

(in bales)

Name of State Pronouncement by JCI Estimated pnyductbn

West Bengal 172657 55,00,000
Bihar 69227 10,50,000
Assam 42290 10,50,000,
Meghalaya 472 65,000
Orissa 2222 4,00,000
Andhra Pradesh 1444 6,00,000
Tripura 833 85,000
Uttar Pradesh 22 1,00,000
Other States — 1,50,000

Total 289167 90,00,000
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Action Plan for Jute Industry

314. SHRIMATIGEETA MUKHERJEE: 
Will the Minister of TEXTILES to be pleased 
to state:

(a) whether the Union Government are 
contemplating a long term action plan forthe 
jute industry; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (ASHOK 
GEHLOT): (a) and (b). Government propose 
to continue to reserve packaging of specified 
commodities in jute under the provisions of 
the Jute Packaging Materials ( Compulsory 
Use in Packing Commodities) Act, 1987 to 
protect the tradKbnal market of the jute 
goods in the packing sector. Government 
will continue to encourage modernisation in 
the Jute Industry through utilisation of the 
Jute Modernisation Fund. Government will 
continue to utilise the Special Jute Develop-
ment Fund forthe overall devebpment Fund 
for the overall development of the jute sec-
tor. Government will also promote the pro-
duction of value added diversified jute prod-
ucts with a view to devebp new markets for 
jute goods and to increase exports.

Investment by Overseas Corporate 
Bodies

315. SHRIMATI GEETA MUKHER-
JEE:

SHRI DALEEP SINGH BHU- 
RIA:

(b) how many of these are for reviving 
sick units and how may many are for export- 
oriented units; and

(c) the total cost of each project?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a). The scheme has been 
announced by Government on 28,10.91 and 
the Reserve Bank of India is working on the 
modalities needed to put it Into operation.

(b) and (c) Reserve Bank of India has 
granted final approval to 4 OOBs under the 
scheme for investment by NRis/ OCBs for 
the revival of sick units which was in vogue 
even before announcement of the revised 
policy in respect of 4 sick industrial units 
aggregating to Rs. 656.40 lakhs. Besides, in 
principle approval has been accorded in 
case of one sk;k unit for an investment of Rs. 
83 lakhs.

Supply of Inferior Quality of Wheat to 
Lebanon

316. DR. S.P. YADAV:
SHRI HARI KISHORE SINGH; 
SHRI RAM VILAS PASWAN:

Will the Minister of COMMERCE to be 
pleased to state:

(a) whether the Government of Leba-
non had recently protested to the Union 
Government against the supply of inferior 
quality of wheat unfit for human consump-
tion;

Will the Minister of FINANCE to be 
pleased to state:

(a) the details of overseas corporate 
bodies which have responded to the Gov-
ernment's call to invest in India and the 
projects in which they have shown willing- 
neas for investment;

(b) H so, the details thereof arKi its 
impact on the foodgrains deal tietween the 
two countries;

(c) whetfier any enquiry has been con-
ducted in this regard;

(d) i  so the details and the outcome
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thereof; and

(e) the steps taken or proposed to be 
taken by the Unton Government to' ensure 
quality control of foodgrains to be supplied 
against foreign commitments?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No Sir.

(b) to (e). Do not arise.

Orissa Currency Scam

317. SHRI RAJNATH SONKAR SHAS- 
TRI: Will the Minister of FINANCE to be 
pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news-item 
capttoned “Breakthrough in Orissa currency 
scam 10 RBI staff face action on fraud’  
apprearing in the Telegraph dated October 
3,1991;

(b) if so, the facts thereof; and

(c) the action taken by the Government 
in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir.

(b) in February and July 1988 Reserve 
Bank of India (RBI), Bhubaneshwar office, 
came across mutilated notes of Rs. 100/- 
denomination passed for payment at that 
oWice. After enquiring into the matter, 16 
snnpioyees of Bhut)aneshwar office of RBI, 
were placed under suspenston.

(c) RBI has reported that the matter has 
*>e«n eiKjuired into departmentally and by 
Central Bureau of Investigation. RBI have 
®»ued tentative orders for punishment to 13 
••’'Ployees. whch indude orders for recov-

eiy from 4 employees of an amount of Rs. 
17,88,400/- 3 employees have been exoner-
ated.

News Item “Rs. 10 crore fraud-Cantral 
Bank Management Involved”

318. SHRI RAJNATH SONKAR 
SHASTRI'

SHRI GURUDAS KAMAT:

Will the Minister of FINANCE to be 
pleased to state;

(a) whether attention of the Govern-
ment has been drawn to the news item 
captbned “Rs. 10 crore f raud-Central Bank 
management involved’  appearing in the 
Indian Express dated 3 September, 1991;

(b) whether despite curbs imposed by 
the Reserve Bank of India on the release of 
bank finances, some banks have been lend-
ing aores of rupees without even asking for 
any security;

(c) if so, the details thereof;

(d) whether any enquiry has been con-
ducted into the matter; and

(e) if so, the outcome thereof and the 
actton taken against the persons found guilty?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes, Sir.

* (b) to (e). Resen/e Bank of India, which 
has k>oked into the matter, has reported that 
it has observed grant of advances without 
credit appraisal and absence of post-sanc- 
tion supervisfon with regard to the financing 
of a group of accounts in Cenltal Bank at 
India and advised Central Bank of India to 
conduct a thorough enquiry into tfie matter. 
Central Bank of India has placed the con-
cerned Zonal Manager under suspension
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with effect from 9.10.1991.

Revision of Bench Mark Price of 
Natural Rubber

319. SHRI P.C. THOMAS: Will the 
Minister of COMMERCE to be pleased to 
state:

(a) whether the cost of production of 
natural rubber has escalated after its Bench 
Mark Price was last revised and fixed;

(b) if so, to what extent; and

(c) the steps taken or proposed to be 
taken by the Government to revise the Bench 
Mark Prk:e to ensure remunerative price to 
cultivations?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The Bench Mark 
Price of Natural Rubber was last fixed at Rs. 
2,145/- per Quintal for RM A-4 Grade of rubber 
on 15th January, 1991 on the basis of the 
report submitted by the Cost Accounts Branch 
of the Ministry of Finance during 1990-91 
after a study conducted by them taking into 
account the cost of wages and other 
inputs.There was a substantial increase of 
nearly Rs. 4,000/- per ton effected in the 
Bench Mark price at that time. Unless an-
other assessment is made regarding the 
cost of production of natural rubber, it would 
not be possible to indicate the extent to 
which the cost of production of natural rub-
ber has escalated since January, 1991. The 
Government have been taking necessary 
steps to ensure remunerative prices to the 
cultivators including procurement of natural 
rubber as a measure of price support.

Shortage of Uniform items for N.C.C.
Cadets

320. SHRI DATTATRAYA BANDARU: 
Will the Minister of DEFENCE to be pleased 
to state:

(a) whether there is an acute shortage 
of ijniform items for the N.C.C. Cadets;

(b) if so, the extent of shortage and the . , 
number of cadets affected; and

(c) the remedial measures taken or 
proposed to be taken by the Government to 
overcome this shortage?

THE MINISTER OF STATE OF THE 
MINISTRY OF DEFENCE (SHRI SHARAD 
PAWAR): (a) and (b). While there is no  ̂
shortage of polyester cotton white shorts 
and polyester cotton khaki bush shirts, there 
are some shortages in the other items of 
uniform. Deficiency in the availability of uni-
forms is managed by issuing lesser number 
of items to the Cadets till deliveries in respect 
of supply orders placed on the DGS&D start 
materialising

(c) Indents for the provision of uniform  ̂
items in bulk have already been placed with ^ 
the Directorate General of Supplies and 
Disposal.

Excise Duty on Cottage industries

321. SHRI DATTATRAYA BANDARU: 
Will the Minister of FINANCE to be pleased 
to state:

r
(a) whether cottage industries are 

exemted from excise duty;

(b) whether hand made panel doors 
and windows fall under the category of cot-
tage industries;

(c) if so. whether 30 per cent excise du ty /
was imposed on these items in the 1991 
budget; and f

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a ) and (b). Hand made
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panel doors and windows are covered under 
cottage sector as well as other sectors. A 
unit, whether in cottage sector or other sec-
tor having an aggregate value of annual 
clearances upto Rs 20 lakhs is fully exempt 
from excise duty under notification No. 175/ 
86-CE, dated the 1 st March, 1986 subject to 
conditions stipulated therein. For slightly 
larger units whose annual clearance for home 
consumption does not exceed Rs. 2 crores, 
the concession is graded as under;

(i) First Rs. 20 lakhs: Nil duty

(ii) Next Rs. 55 lakhs: 20%

Clearance in excess of Rs. 75 lakhs are 
assessable at the normal rate of 30%. As 
bng as a manufacturer under cottage sector 
is not having its annual clearances above Rs 
20 lakhs it continues to be exempt from 
excise duty.

(c) and (d). Basic excise duty at 30% ad 
valorem was imposed on panel doors with 
effect from 25th July, 1991. This was done 
keeping in view the fact that these are similar 
to flush doors in terms of functions and 
prices which have been attracting basic 
excise duty at 30% ad valorem.

[Translation]

Permanent wage review committee for
Central Government Employees

322. SHRIPANKAJ CHOWDHAR Y: Will 
the Minister of FINANCE to be pleased to 
state:

(a) whether Central Government em- 
pk^yees associations have urged the Gov- 
emment to constitute a Permanent Wage 
Review Committee and merge Dearness 
Allowance with basic pay as per the recom- 
mendatbns of the Fourth Central Pay 
Commission;

(b) whether the Government propose to 
implement these recommendatbns;

(c) if so, the time by whk:h the decision 
is likely to be taken in this regard; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) to (d). The de-
mands relating to constitution of Permanent 
Wage Review Committee and merger of 
Dearness Allowance with bask: pay were 
discussed in the last meeting of the National 
Council of JCM held on 21 -9-91 where it was 
decided to set up an Expert Group and to 
constitute a Committee respectively to ex-
amine these demands.

Construction of Bus-Queue Shelters In 
Rural Areas in Delhi

323. SHRI PANKAJ CHOWDHARY: Will 
the Minister of SURFACE TRANSPORT to 
be pleased to state:

(a) whether there are no bus queue 
shelters at bus stops in rural areas of Delhi;

(b) whether the Delhi Transport Corpo-
ration propose to construct bus queue shel-
ters at bus stops in rural areas of Delhi in 
near future;

(c) if so, by what time; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir There 
are 184 bus queue shelters at varbus bus 
stops in rural areas of Delhi.

(b) At present 320 bus queue shelters 
are under construction out of which 68 shel-
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ters are being constructed in rural areas of 
Delhi.

(c) The work is likely to be completed 
within the next three months.

(d) Does not arise.

Vacant posts of Judges in Rajasthan 
High Court

324. SHRI GIRDHARI LAL BhAR- 
GAVA:

SHRI DAU DAYALJOSHI:

Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS to be pleased to state;

(a) whether all the vacant posts of judges 
in Rajasthan High Court have been filled up;

(b) if not, the number of posts of lying 
vacant at present and the reasons therefor;

(c) the time by which the Government 
propose to fill up the vacant posts;

(d) the numt>er of pending cases in 
Rajasthan High Court and the present age of 
cases lying pending for more than one year; 
five years and ten years;

(e) whether the Government propose to 
create some new posts of judges keeping in 
view the pending cases;

(f) if so, the details in this regard; and

(g) If not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS AND PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). The sanc-
tioned strength of the Rajasthan High Court 
i t  22 permanent Judges and 3 Additbnal

Judges are in present, all the permanent/ 
Additional Judges are in position.

(d) As on 31.12.1990,83185 cases were 
pending in the Rajasthan High Court. Of 
them, 42731 cases were over one year 
(51.3%) 14286 were over five years (17.1 %) 
and 2151 were over 10 years (2.5%).

(e) to (g). The Government have de-
ckled to create 3 new posts of Additional 
Judges in the Rajasthan High Court to facili-
tate disposal of the pending cases. The 
questbn of creating more posts can be 
considered if and when a proposal is re-
ceived from the Government of Rajasthan is 
consultation with the Chief Justk:e of the 
High Court.

[English]

Agricultural Advances Written off by 
Andaman and Nicobar State Coopera-

tive Bank

325. SHRI MANORANJAN BHAKTA: 
Wilt the Minister of FINANCE to be pleased 
to state:

(a) the total advances as on October 2,
1989 underthe agrkxiltural advancesthrough 
servce cooperative societies made by each 
of the branches of Andaman and Nkx>bar 
State Cooperative Bank;

(b) the amount written off by the An-
daman and Nk»bar State Cooperative Bank 
under the Agricultural and Rural Debt Relief 
Scheme. 1990, so far; and

(c) the number of beneficiaries whose 
k>an has been written off by each branch of 
the sakl Cooperative Bank?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH); (a) to (c). Nat onal Bank for Agricul-
ture and Rural Devebpment (N ABARD) have
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reported that their data reporting system 
does not generate the information in the 
manner aslted for. However, the number of 
beneficiaries and the amount written off by 
Andaman and Nioobar State Cooperative

Banl< under the Agricultural and Rural Debt 
Relief (ARDR) scheme, 1990 in the two 
districts of Andaman and Nicobar are indi-
cated bebw:

(Rs. in lakhs)

Name of district No. of beneficiaries Amount

Andaman district \274 19.98

Nicobar district 6 0.16

Total 1280 20.14

Passenger-Cum-Cargo ships for 
Andaman and Nicobar Administration

326. SHRI MANORANJAN BHAKTA: 
Will the Ministerof SURFACE TRANSPORT 
to be pleased to state;

(a) whether the Union Government had 
placed order for building of three passenger 
cum cargo ships on Poland Shipyard for 
Andaman and Nicobar Administration;

(b) if so, whether one such ship deliv-
ered recently has got manufacturing de-
fects;

(c) if so. the action talcen by the Govern-
ment in the matter;

(d) whether any inspection has been 
conducted during the manufacturing stage 
of other ships; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) & (c). All new vessels constructed 
experience some teething problems which

are usually resolved during the guarantee 
period of one year. The defects/deficiencies 
noticed on the first passenger cum cargo 
vessel M.V. Nicobar have l>eon reported to 
the Shipyard and these are being rectified 
continually. The entire cost involved in such 
rectification of defects noticed during the 
guarantee period of one year of the vessel 
will be met by the Shipyard.

(d) & (e). The Shipping Corporation of 
India Ltd.. who are supervising the construc-
tion of these three ships, has maintained a 
team of four engineers at the Shipyard 
throughout the period of construction of the 
vessels, and their job is to daily inspect, 
monitor and test the machinery and equip-
ment as they are being installed and com-
missioned. The defects observed on the first 
vessel are in the normal course passed on to 
these engineers who then take care that 
these defects/deficiencies are not being 
repeated on the remaining vessels.

Persons arrested for evasion of Excise 
Duty In Bombay

327.SHRIGEORGEFERNANDES:Wil 
the Minister of FINANCE to be pleased to 
state:



243 Written Answers NOVEMBER 22,1991 Written Answers 244

(a) whether the Central Bank Collec- 
torate, Bombay have arrested a nunfiber of 
persons in connection with evasion of excise 
duty as reported in the Economic Times of 
September 26,1991; and

(b) if so. the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b) 12 persons have been arrested since 
July, 1991 in cases of evasion of Central 
Excise duty made put in the jurisdiction of 
Collector of Central Excise, Bombay-ll 
against seven manufacturers. Five of these 
manufacturers are textile processors who 
were prima facie found to be manipulating 
Central Excise gate passes, with a view to 
show lesser clearances of excisable goods 
and thus evade Central Excise duty. Ten 
persons have been arrested in these cases. 
In another case, a manufacturer was found 
to issuing forged excise gate passes to 
facilitate availing of ineligible Modvat credit. 
In the remaining one case a manufacturer 
was suppressing actual production of ex-
cisable goods and was also availing ineli-
gible Modvat Credit. One person was ar-
rested in each of these cases. Total duty 
evasion detected in these cases is esti-
mated at Rs 47.3 lakhs.

Public Sector Banks In Purnea, Araria 
and KIshangan] Areas

328. SHRI SYED SHAHABUDDIN: Will 
the Minister of FINANCE to be pleased to 
state:

(a) the names of public sector banks 
serving the distrtets of Purnea. Araria and 
Kishanganj. block-wise along with the toca- 
tion of their branches;

(b) the average population served by a 
bank branch in these districts, district-wise 
and block-wise.

(c) the location of new bank branches 
approved for establishment during 1991 -92, 
block-wise, in these districts?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The names of Public Sector 
Banks in the Districts of Purnea, Araria and 
Kishanganj alongwith the locatbn of their 
branches are given in the attached state-
ment. Particulars of block-wise number of 
branches are not available with RBI.

(b) The information regarding average 
populatbn per bank office (APPBO) in these 
districts is being collected and will be laid on 
the Table of the House.

(c) The growth of new bank branches 
under the extant Lteensing Policy will de-
pend on a well established need, business 
potential and financial viability of the pro-
posed branches. Moreover, the opening of 
branches under the extent licensing policy is 
a continuous process which will be governed 
by licenses issued by Reserve Bank of India 
(RBI) in this regard. Hence, at this stage it is 
not possible to project the number of branches 
of banks that will be opened during 1991 -92, 
block-wise, in these Districts.
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Credit-Deposit Ratio of Public Sector 
Banks In Bihar

329. SHRISYED SHAHABUDDIN: Will 
the Minister of FINANCE to be pleased to 
state:

(a) the average credit-deposit ratio of all 
public sector banks together in Bihar during
1990-91;

(b) the corresponding figure for districts 
of Purnea, Kishanganj and Araria;

(c) the actual credit-deposit ratio in the 
State as a whole and in the above districts as 
the last working day of 1990-91;

(d) the sectoral breakup of the advances 
outstanding on that day; and

(e) the share of other Backward classes 
Scheduled Tribes and Minorities in these

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The Credit Deposit Ratio 
of All Scheduled Commercial Banks in Bihar 
and in Districts of Purnea, Kishanganj and 
Araria as on 31.3.91 is given below:

CDR on 31.3.91

1. PURNEA 70

2. KISHANGANJ 76 (Estimated)

3. ARARIA 58

4. BIHAR 39.6

(d) Underthe Annual Credit Plans 1990- 
91, the achievement of Commercial Banks 
in disbursement sectors in the districts of 
Purnea, Kishanganj and A|;aria as well as in 
the State was an under:

Amount (RS. in lakhs)

Name of the Districts Agriculture SSI Other Priority Sector Total

1. Purnea 335 114 140 589

2. Kishanganj 110 42 60 212

3. Araria 266 58 79 403

4. Bihar 15047 6813 9529 31389

(e) The districtwise details of share of 
various categories of borrowers is not avail-
able. However, the outstanding advances to 
SC/ST, Women and Minority Communica- 
ties as on 31.3.91 for the State of Bihar was

Recruitment of Sailors, Jawans and Air-
men

330. SHRI MOHAN SINGH:
SHRIJEEWAN SHARMA:

as under; SHRI SUKDEO PASWAN:

Amount (Rs. in lakhs) Will the Minister of DEFENCE be

SC/ST
Women
Minority
CommuoKaties-

21371
6809

11776

iSJ OlCllw*

(a) whether instances of malpractfcet 
and irregularities in the recruitment of sail-
ors, jawans and airmen in the armed forces 
have come to the notice of the Government;
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(b) If *0, the details th«roof;

(c) th* action taken by the Government 
against thoae found guilty; and

(d) the remedial measures taken by the 
Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF DEFENCE (SHRISHARAD 
PAWAR); (a) to (d). Instances of malprac-
tices and irregulatk>ns in the recruitment of 
Jawans, Salk>rs and Air-men have come to 
the notice of Government. The malpractices/ 
irregularities in recruitment mainly relate to 
production/acceptance of fake certificates, 
Illegal recruitment, acceptance of quaiifica- 
tk>n by staff of Recruiting Organisations, 
misuse of sponsorship forms, leakage of 
examination papers, lack of fairness in 
medical examination etc.

2. Complaints of malpractices are 
promptly investigated either departmentaily 
or through Police/CBI. The concerned State 
Govts are also approached for appropriate 
actk>n against touts/agents.

3. Stringent punishments ranging from 
'Severe Displeasure* to Dismissalfrom serv- 
k:e, besides prosecution in certain cases, 
depending upon the gravity of the offences, 
have been awarded to those found blame-
worthy. In the last few years 12 officers, 47 
JCO/ ORs and 8 civilian empbyees have 
been punished or indulgence in malprac-
tices In the matter of recruitment.

4. The fotowing measures have been 
taken by the Govemment to eliminate in-
stance of malpractices irregularities in the 
recruitment of Defence personnel:-

(I) Whh a view to eliminate the interfer-
ence of touts/agents, an application 
system has been introduced for 
recruitment. Evaluation of answer books

has been streamlined.

(ii) Detailed Qualitative Requirements 
for Officers, JCOs/ ORs for posting to 
RecruHment Organisations have been 
laki down to ensure that only duty 
screened personnel are posted to such 
jobs. Staff with doubtful integrity are 
reverted back

(iii) Tenure of recruKing staff, both 
combatants and civilians, has been 
restricted to 2 years.

(iv) Screening of candkJates is carried 
out by a Board of Officers with 2 inde-
pendent members from the local 
farmation/unit.

(v) In order to minimise malpractices in 
medical examination at the time of re-
cruitment. a system of independent 
checks by a second medial offcer has 
been instituted. Provisbn has also been 
made for appeals against the verdk:t of 
the Recruiting Medial Officer.

(vi) Prompt action is being taken against 
touts/ agents with the assistance of Civil 
Poiice/CBI/Army Liasion Unit.

(vii) Procedure for issue of sponsorship 
forms for recruitment of Sailors in the 
Navy has been streamlined and work of 
the staff dealing with this job is being 
supervised closely.

(viii) System of altocation/reiease of 
vacancies and recruitment procedures 
has been thoroughly revamped.

(ix) The Examination Offce, for recruit-
ment in the Navy, has been shifted from 
Bomt>ay to Delhi for centralised setting, 
printing and distribution of question 
papers to the ZRO/BROs through cou-
riers.



253 Written Answers AGRAHAYANA 1.1913 (S 4M ) Written Answers 254

[Translation]

Ban Imposed by Nationalised Banks for 
Advancing Loans

331 SHRI MOHAN SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) whether the State Bank of India and 
other nationalised banks have imposed ban 
on advancing loans to their employees and 
the entrepreneurs since October, 1901;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken by 
the Government to lift the ban?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Reserve Bank of India 
(RBI) has not imposed any ban on Banks on 
advancing loans to its employees and entre-
preneurs since October, 1991. RBI has, 
however, advised the banks on 9th October, 
1991 to moderate credit to certain sectors 
and their instructions, inter alia, envisage 
that there Is no increase in the credit out-
standing to each of the following sectors: (i) 
toans for purchase of consumer durables, (ii) 
k>ans to individuals against shares and 
debentures/bonds, (iii) other non-priority 
sector personal loans and (Iv) Real estate 
k>ans. Staff bans have been kept out of the 
purview of these restrictions.

Firing In Kargll Sector

332. SHRI MOHAN SINGH:
SHRI SHIV SHARAN VERMA: 
SHRI GURUDAS KAMAT:

both sides;

(c) whether Pakistan has succeeded in 
infiltrating the MujahkJeens during the at-
tack: and

(d) if so, the number of such infiltrators?

THE MINISTER OF STATE OF THE 
MINISTRY OF DEFENCE (SHRI SHARAD 
PAWArjj. ;-x jp Pakistani posts fired on 
Indian posts in Kargil sector on 24th and 25th 
October, 1991 with heavy artillery, rocket 
launchers and mortars. In the exchange of

A Q I  ofIIIO| VII10 UlllOI I v»l rMMij w.
BSF were wounded. 6 Pak soldiers are be-
lieved to have been killed and 4 wounded. It 
would not be desirable to discbse further 
details.

No reports of infiltration of terrorist and 
subversive elements in the Kargil Sector 
during the aforesakf inckient have come to 
Government’s notbe.

Agrahayana 1913 (Saka) Wholesale 
Price index

333. SHRI MOHAN SINGH:
SHRI RAMESH CHAND 

TOMAR:

Will the Minister of FINANCE be pleased 
to state:

(a) the weekly position of wholesale 
price index during July-October, 1991; and

(b) the extent of increase in the whole-
sale Price Index as compared to the same 
period in 1990.

Will the Minister of DEFENCE to be 
pleased to state:

(a) whether the Pakistan had attacked 
recently on the Indian soldiers in Kargil sector;

(b) if so, the number 'of casualities on

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a) and (b). The weekly 
wholesale price indues for the perkxi July- 
October, 1991 and the conesponding peri-
ods of 1990 are given below:
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Month/week

1990

Wholesale price • 
index (Base: 1981-82-100) 
end of each week

1991

Annual Rate of 
Inflation at the 

of 1991

July

1 178.8 201.0 12.4
II 179.2 201.8 12.6
III 179.5 202.5 12.9
IV 179.8 205.8 14.5

August

1 180.2 207.2 15.0
II 180.2 208.4 15.6

III 180.2 209.6 16.3
IV 180.3 210.4 16.7
V 180.7 210.3 16.4

September

1 180.7 209.0 15.7
II 180.8 209.2 15.7

III 180.8 208.9 15.5
IV 181.2 208.6 15.1

October

1 182.1 208.5 14.5
II 182.3 208.6 14.4

III 184.3 209.1 13.5
IV 184.6 209.2 13.3

[English]

Silk Production in Orissa

334. SHRI GOPINATH GAJAPATHI: 
Will the Minister of TEXTILES be pleased to 
state;

(a) whether there is a great scope to 
increase silk production in Orissa;

(b) if so, the steps taken by the Govern-
ment in this regard so far;

(c) the details of schemes presently 
being implemented to increase silk produc-
tion in that State;

(d) whether any new schemes have 
been submitted by the Government of Orissa 
to the Union Government in this regard; and
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(e) if so, the details thereof and assis-
tance extended or proposed to be extended 
by the Union Government to the State to 
increase silk productions?

MINISTRY OF TEXTILES (ASHOK 
GEHLOT): (a) Yes. Sir.

(b) and (c). A statement is attached.

(d) Does not arise.THE MINISTER OF STATE OF THE

STATEMENT

In order to supplement the efforts of the State Govt, of Orissa the Central Silk Board has 
created the following infrastructure for development of sericulture in the state:-

Normal Plan Under National Sericulture Project (NSP)

1. Regional Sericulture Research 1. P2 Farm, at Koraput
Station, Koraput (Mulberry) 2. Cocoon Market Koraput

3. Technical Service
2. Regional Tasar Research Station 8 Nos.

Station Barinada (Tasar) 4. Chawkie Rearing Centres
3. Basic Seed Multiplication 5. Silkworm Seed Production

& Training Centres 5 Nos. Centre 2 Nos. one each
One each at Sundergarh, at Ramgiri & Koraput
Nowrangpur, Pallahara, 6. Drying Chambers
Baripade and Lahunipara 7. Farmers Training School

4. Raw Material Bank Sub- at Korapi/t
Depot at Rourkela

5. Regional Development
Office at Bhubaneswar

6. Research Extension Centre
Kuchinda (Mulberry)

7. Research Extension Centre
Bangriposi (Tasar)

In addition to their normal programmes 
for encouraging the development of sericul-
ture in various States (including Orissa), the 
Central Silk Board is implementing the fol-
lowing specific sericulture development 
projects in Orissa.

[English]

1. Intensive Sericulture Development 
Project

Central Silk Board is implementing

intensive sericulture development project in 
Ganjam district of Orissa since 1986-87 at a 
total cost of Rs. 4.27 crores.

2. Follow up Phase of Interstate Tasar 
Project

Encouraged by the success of Inter 
State Tasar Project implemented by Central 
Silk Board with assistance from Swiss De-
velopment Cooperation (SDC), between 
1981-82 & 1985-86 which helped the State 
to develop Tasar btock plantation over 2499 
hectares. A follow up phase of Inter State
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Tasar Project was implemented in Orissa 
over a period of 4 years between 1986-87 & 
1989-90 at an outlay of Rs.451.00 lal<h. A 
second follow up phase of Inter State Tasar 
Project is being implemented for 3 years 
from 1990-91 to 1992-93 at an outlay of Rs. 
408.96 lakh of which the Swiss Devebp- 
ment Cooperation contribution will be Rs. 
186.22 lakh.

(c) when it is likely to be released to 
these empbyees?

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) Yes. Sir.

(b) and (c). The matter is still under 
examinatbn.

3. National Sericulture Project

A workl Bank & Swiss Devebpment 
Cooperation aided National Sericulture 
Project for mulberry is being implemented by 
Central Silk Board in Koraput distrbt of Orissa 
since 1989-90. The project envisages begin- 
ing an additional area of 4000 acres under 
mulberry for the productbn of 12 MT of raw 
silk in 5 years project period. Basic sericul-
ture infrastructures comprising P2 Farm (1 
No.). Grainage (2 No.). Technteal Servtee 
Centre (8 Nos.), Training School (1 No.). 
Drying Chambers (4 Nos.), Demonstration 
cum Training Centre (1 No.). Cocoon Market 
(1 No.) and Chawkie Rearing Centres (40 
Nos.) are being created at a total cost of Rs. 
414.13 lakhs.

Lifting of ban on Silk Powerlooms In 
Karnataka

336. SHRI M.V. CHAN-
DRASEKHARA MUR- 
THY:

SHRI V. SREENIVASA 
PRASAD:

Will the Ministerof TEXTILES be pleased 
to state:

(a) whether the Unbn Government have 
received any request from Govt, of Karna-
taka to permit it to go in for more silk power- 
boms by relaxing the ban to avokJ a situatbn 
of sudden lack of demand of the famous 
Karnataka raw silk:

Dearness allowance to Central 
Government Employees

335. SHRIGOPINATHGAJAPATHI: 
SHRI C.P. MUDALAGIRI- 

YAPPA:

Will the Ministerof FINANCE be pleased 
to state:

(a) whether the Central Government 
empbyees drawing basb pay above Rs. 
3500/- have not been given the instalment 
of Dearness Albwance which became due 
to them with effect from July 1,1991;

(b) if so, the reasons therefor; and

(b) if so, the reactbn of the Unbn Gov-
ernment thereto;

(c) whether the productbn of the silk in 
Karnataka will increase subtantially by lifting 
the ban on more silk powerlooms: and

(d) if so, the details thereto ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (ASHOK 
GEHLOT): (a) to (d). No. Sir. However, 
keeping in the view the anticipated raw silk 
availability in the country and the requlrs' 
ments of silk handbom sector/existing silk 
power looms, the Govt, is not inclined to 
encourage more silk powerboms.
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Expert* CommKtse to Suggest changes 
In Taxes Structure

337. SHRI M.V. CHAN-
DRASHEKARA MUR- 
THY:

SHRI V. SREENIVASA 
PRASAD:

Willthe Minister of FINANCE be pleased 
to state:

(a) whether the Union Government had 
constituted a high level experts Committee 
to recommend measures to make the exist-
ing tax system more elastict>road-basdd and 
simple;

(b) whether the Committee has since 
submitted Its report to the Government;

(c) if so, the details thereof and the 
changes proposed to be made in the existing 
tax structure; and

(d) if not, the time by which the Commit-
tee is likely to submit hs report?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes. Sir.

(b) No. Sir.

(c) Does not arise.

(d) Its interim report is expected shortly.

Single Window Clearance of Foreign 
Investment Proposals

338. SHRI SUDHIR SAWANT:

Willthe Minister of FINANCE be pleased 
to state:

(a) whether the Government propose to 
a single window system to facilitate

expedltk>us clearance and executton of 
proposals of the Non-resident Indians and 
foreign companies to invest In the country;

(b) whether the Government propose to 
encourage and utilise the services of the 
Members of Pariiament for attracting foreign 
investment in their constltuendes;

(c) whethertheGovernment are getting 
sufficient cooperation from Indian Missnns 
abroad; and

(d) if so. the details of foreign invest-
ment attracted by various Indian Missions 
during the cun-ent year so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) A single window sys-
tem to facilitate expeditious flow of foreign 
investment into the country has been set up 
in the Reserve Bank of India.

(b) to encourage fk>w of foreign Invest-
ment into the country, assistance from all 
quarters including the Members of Parlia-
ment is welcome.

(c) to (d) Indian Missions abroad as well 
as other promotional agencies are contri>ut- 
ing their best to publicise the recent liberali-
sations in the foreign Investment polny In 
order to attract foreign investment Into the 
country.

[Translation]

Negotiation with Oman for Coop-
eration In Defence Reid

339. SHRI BARE LAL JATAV:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Government propose to
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negotiate with gulf-country Oman for c»op- 
eratbn in the field of Defence; and

(b) if so, the details thereof?

THE MINISTER F STATE OF THE 
MINISTRY OF DEFENCE (SHRI SHARAD 
PAWAR): (a) and (b). Efforts to enhance the 
level of cooperation with Oman, as with a 
large number of other countries, are a part of 
continuing process.

Allocation of funds to Madhya
Pradesh from Central Road Fund

340. SHRI BARE LAL JATAV:

WiIKh* Mirwstar at SURFACE TRANS-
PORT be pleased to state:

(a) the allocation made from Central

Road Fund to Madhya Pradesh during the 
Seventh Year Plan, Year-wise; and

(b) the amount of fund actually released 
during this period year-wise and district-wise 
and the details of the roads constructed?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Funds 
under Central Road Fund are released in 
lump sum to various State Govts year-wise, 
keeping in view the total cost of schemes 
approved for the State, total funds released 
prevbusly, inter-se priority on all India basis, 
requirements projected by the States and 
availability of provision in the budget. Based 
on above eritena, the fi^ds  allocated an^ 
actually released during Seventh Five Year 
Plan period to Madhya Pradesh are given 
below:

Year Funds 
allocated released 

(Rs. in lakhs)

Funds

1985-86 20.00 20.00

1986-87 Nil Nil ■

1987-88 Nil Nil

1988-89 40.00 45.40

1969-90 35.00 30.00

95.00 95.40

The details of roads on which expendi-
ture incurred during this period are furnished 
below:

2. Construction of Mkksudangarh Na- 
zirabad Road, length 20.8 Km.

1. Construction of Padiyopal Road, 15 
Km length joining to Bhusawal in Khargone 
Distt.

3. Construction, strengthening and 
widening of Shahpur Umaria Road, length 
22.2 Km.
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4. Construction of Nigar Mahuvagaon 
Banjari and Jharasarag Road. 34 Km.

5. Widening and Strengthening Gwal-
ior Bhind Etawah Road, length 60 Km.

6. Construction of Parallel Service Road, 
along Raipur byepass.

Opening of New Branches of National-
ised Banks in Madhya Pradesh

341. SHRI BARE LAL JATAV: Will the 
Minister of FINANCE be pleased to state:

(a) the number of nationalised banks 
operating in the Muraina district district of 

Pradesh and the location thereof;

(b) whether the Government have any 
proposal to open new branches of natbnal- 
ised banks in the rural and backward areas 
of Madhya Pradesh;

(c) if so, the locations thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The number of Public Sector 
Banks operating in Muraina district of Madhya 
Pradesh with their locations are given be- 
bw:-

Name of 
Centre

No. of 
branches

Name of 
Centre

No. of 
branches

Name of 
Centre

No. of 
branches

1. Ambah 2 13. Bhodhar 1 35. Rampur kalani
2. Badagaoan

(Naoli)
1 14. Diamoi 1 36. Rithona 1

3. Bagchini 1 15. Esa 1 37. Rithora 1
4. Banmore 4 16. Gadhi 1 38. Sabaigarh 3
5. Baroda 1 17. Jhundpura 1 39. Sahasram 1
6. Basa^an 1 18. Jorakhurd 1 40. Sarai Chhola 1
7. Bijey pur 1 19. Joura 3 41. Sarsaini 1
8. Birpur 1 20. Kamtrai 1 42. Semai 1
9. Budhara 1 21. Karhal 1 43. Sheopur 3

10. Chhera 1 22. Kelares 1 44. Sihonia 1
11. Deogarh 1 23. Khandoli 1 45. Sujarma 1
12. Dhobini 1 24. Kiriyanch 1 46. Sumaoii 1

25. Morena 8 47. Thara 1
26. Mrigpura 1 48. Uttampura 1
27. Nagra 1
28. Noorabad 1 Total: 65
29. Pahargarh 1
30. Pandola 1
31. Porsa 1
32. Premsar 1
33. Rajodha 1
34. Rampahari 1

(b) to (d). Under the extent policy of branches in rural areas, the list of kientified
Reserve Bank of India (RBI) for opening of centres with necessary particulars in each
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district has to be given to tiie lead bank of 
that District. The lead bani< after consolidat-
ing the list received from banks submits it to 
the District Collector for recommendatk>ns 
and onward transmission to the Reserve 
Bank of India through the concerned State 
Government. Under the Branch Licencing 
Policy (1990-95), opening of branches of 
Public Sector Banks is a continuous process 
and hence it is not possible to project the 
number of branches that will be opened In 
the rural and backward areas of Madhya 
Pradesh.

Schemes to bring out black money

342. SHRI SIMON MARANDI: Will the 
Minister of FINANCE to be pleased to state;

(a) the black money received by the 
Government so far after implementation of 
the Government’s schemes for attracting 
foreign exchange and bringing out black 
money, State-wise;

(b) the details of black money received 
under the National Housing Bank (Voluntary 
Deposits) Scheme, State-wise;

(c) whether the Government propose to 
extend the last dates of these schemes;

(d) if so, the details thereof; and -

(e) details of raids conducted by the 
Income-Tcuc Department and the Enforce-
ment Directorate, collectorate-wise and the 
black money recovered during this perkxl?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). The Natbnal 
Housing Bank (Voluntary Deposits) Scheme, 
1991, the Foreign Exchange (Immunities) 
Scheme, 1991 and India Devek)pment Bonds 
Scheme,1991 have been launched very 
recently, the response to these schemes is 
generally encouraging. However, the de-
tailed information about collectkins under 
these schemes is being obtained and will be 
laid on the Table of the House.

(c) to (d). The matter is under considera-
tion.

(e) A Statement giving the informaton is 
enclosed.
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Textile Industry

343. SHRI SIMON MARANDI: Will the 
Minister of TEXTILES be pleased to state:

(a) whether textile industry is leading in 
exports due to restructuring of textile policy 
as per recommendations of Abid Hussain 
Committee;

90. Government have set up a nodal agency 
for rehabilitating viable sick units, launched 
a textile modernisation fund scheme for 
removal of obsolescence in the industry and 
also established BIFR to tackle the problem 
of industrial sickness.

Competition faced by Jute Industry 
in World Market

(b) whether there has been less profit to 
the textile industry due to the increase in cost 
of production;

(c) if so, the steps taken by the Govern-
ment since JanL'?Ty 1991 for reducing the 
cost of production and prCmCtion of expert 
and the results thereof;

(d) the number of textile mills in which 
modernisation work has started during 1991; 
and

(e) the number of mills incurring losses 
and the details of efforts being made to 
revive them?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) As a result of the measures 
taken from time to time to step up experts, 
exports of textiles in 1990-91 registered an 
increase of 29.1% over the year 1989-90.

(b) No, Sir.

(c) Does not arise.

(d) According to iDBI, modernisation of 
91 textile units is likely to be completed 
during 1991-92.

(e) Balance sheets of 271 mills in the 
private sector were analysed as on 30.9.91. 
This analysis reveals that out of the 271 
niills, 61 mills incurred losses during 1989-

344. SHRI SIMON MARANDI: Will the 
Minister of TEXTILES to be pleased to state:

(a) whether the jute industry is facing 
stiff competition in the world market due to 
higher prices;

(b) if so, \ne btsps tS.ken or proposed to 
be taken by the Government to promote irj9 
export of jute products; and

(c) the details of the jute production in 
the country and jute products exported 
alongwith value thereof during last three 
years, yearwise?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The jute industry is facing stiff 
competition in the world market from syn-
thetic substitutes which are available at lower 
prices.

(b) Govt, have taken a number of steps 
to promote exports of jute goods viz; grant of 
EXIM script and, External Market Assis-
tance encouragement of diversified jute 
products, imposition of export obligation on 
jute mills which are given orders for supply of 
B. Twill jute bags to DGS&D, implementa-
tion of Export Price. Stabilisation Fund 
Scheme to secure high volume global con-
tracts, etc.

(c) Details of production and export of 
jute goods during the last three years are 
given below:-
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Oty. 1000/M. Ton 
Value: Rs/Crore

Production Export

Oty. Value Oty. Value

1988-89 1388.6 N.A. 223.5 239.07

1989-90 1304.3 N.A. 236.7 296.40

1990-91 1429.9 N.A. 225.9 298.84

Gold Trust or Bond Scheme

345. SHRi SIMON MARAN[)!;
SHRI RAMESH CHAND 

TOMAR:
SHRI PRITHVIRAJ D. 

CHAVAN:

Will the Minister of FINANCE be pleased 
to state:

(a) whether the Government propose to 
introduce a gold trust or gold bond scheme:

(b) if so, the main objectives thereof;

(c) the total number and of bonds to be 
released and the main conditions regarding 
their redemption;

(d) the time by which the scheme is 
likely to be introduced;

(e) whether the Government propose to 
altow import of gold by Non-resident Indians 
and issue gold bonds to them; and

(f) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a) No. Sir. However, a 
number of suggestions have been received

by the Government from individuals as we!! 
as political partis; io introduce Gold bond 
scheme. These are being examined in 
consultation with the Reserve Bank of India.

(b) to (f). Does not arise.

[English]

Widening of Vijayawada Ongol* 
Section of National Highways No. 5 to 

six lanes

346. PROF. UMMAREDDY VE- 
NKATESWARLU; Will the Minister of SUR-
FACE TRANSPORT t>e pleased to state:

(a) whether the vehicular traffic on 
Vijayawada-O.igole Section of National 
Highway No. 5 has increased considerably;

(b) if so, whether there is any proposal 
to widen this portion of National Highway to 
Six Lanes; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). In-
crease in traffic on National Highways is a 
continuous phenomenon. Vijayawada-On- 
gole Section of NH No. 5 does not have
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sufficient traffic at present to warranty its 
widening from existing two lanes to four/six- 
lanes, which will also depend on availability 
of resources and inter-se priorities.

Construction of Bridge across
Krishna river In Andhra Pradesh

347. PROF. UMMAREDDY VE- 
NKATESWARLU: Will the [Minister of SUR-
FACE TRANSPORT be pleased to slate;

(a) whether the Government of Andhra 
Pradesh has submitted any proposal to 
construct a road bridge across the Krishna 
river connecting Krishna and Gunturdistricts 
of Puligodda and Penumudi;

(b) if so, the details thereof; and

(c) the reaction of the Union Govern-
ment thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a). No. Sir.

(b) and (c). Does not arise. 

[Translation]

Import of Maize

348. SHRI RAM TAHAL CHOUDHARY: 
Will the Minister of COMMERCE be pleased 
to state:

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). While there is a 
possibility of a slight shortfall in production of 
maize in the current year, the situation at 
present does not appear to warrant imports.

Changes In Readymade Garments 
Export Policy

350. SHRI RAM TAHAL CHOUDHARY: 
Will the Minister of TEXTILES to t>e pleased 
to state:

(a) whether the Union Government have 
received any suggestions from the Apparels 
Export Promotion Council for changes in the 
policy regarding export of ready made gar-
ments;

(b) if sc. tuB details thereof; and

(c) the action taken by the Government 
in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). The Government had 
received suggestions from Apparel Export 
Promotion Council and different sectors of 
the garment export trade for certain modifi-
cations in the provisions of the Garment 
Export Entiflntnont Distribution Policy for
1991-93. Atler examining various sugges-
tions, Government have made the following 
changes in the Policy for the year 1992 and 
1993:

(a) whether there is a shortage of maize 
due to drought conditions in several States 
and sufficient quantity of maize is not avail-
able to meet the demand of starch industry;

(b) if so, whether the Government pro-
pose to import maize to meet the demarKi ;and

(c) if not. the alternative steps proposed 
to be taken in this regard?

(1) For 1992 and 1993, only 
quantities that become available from time 
to time on account of flexibilities and surren-
ders shall be allocated under the F.C.F.S. 
system.

(2) i) The percentage of alloca-
tion under the Manufac- 
turer-Exporter Entitlement 
(MEE) System has been
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raised from the present 
18% to 20%.

ii) The present limit of 125% 
on past performance al- 
totments (PPE) and MEE 
allotments taken together 
in respect of MEE allot-
ments has removed.

iii) The maximum number of 
country/category combi-
nation an exporter may 
opt under MEE System 
has been reduced from 
15 to 10.

iv) Reservation of 75% Quota 
under Non-CXiota Ex-
porter Entitlement (NQE) 
system for thrust coun-
tries has been abolished. 
Base period under this 
system has been made at 
par with PEE system. The 
allocation in this system 
has been raised from the 
present 10% to 18% in-
cluding 2% reservation 
exclusively for Handloom 
garments.

Supply of Woollen or Jute Blankets to 
Weaker sections at subsidised Rates

351.SHRIRAMTAHALCHOUDHARY: 
Will the Minister of TEXTILES be pleased to 
state:

under the Janata Scheme for supply to 
weaker sections at subsidised rates. These 
blankets are also supplied through consum-
ers cooperatives.

(b) The maximum price fixed by Gov-
ernment of India for 60" x 90’  blankets is Rs. 
50/-.

[English]

International Bus Services between 
Caicutta-Dhaka-Varanasl-Kathmandu

352. SHRI SHARAD DiGHE; Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether there is any proposal to 
launch international bus services between 
Calcutta Dhaka Varanasi Kathmandu as a 
bogirsriing of SAARC Cooperation; and

(b) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

NTC Mills in Bombay

353. SHRI SHARAD DIGHE: Will the 
Minister of TEXTILES be pleased to state:

(a) whether there is any proposal to 
manufacture woollen or jute blankets for the 
weaker sections and make them available at 
subsidised rates through consumer coop-
eratives; and

(b) if so, the price fixed for these blan-
kets?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Woollen blankets are covered

(a) the names of textile mills in Bombay 
taken by the Government since Octot>er, 
1983 and now run by National Textile Corpo-
ration (South Maharashtra);

(b) whether a number of permanent 
workers have still not been absorbed;

(c) if so, the reasons therefor;

(d) whether such unabsorbed workers
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have been paid retrenchment compensa-
tion;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The names of 13 textile mills 
located in Bombay taken over by the Central 
Government in October,1983 are given be- 
k>w;-

1. Eliphinstone Spinning & Weaving 
Mills;

2. Finlay Mills;
3. Gold Mohur Mills;
4. Jam manufacturing Mills;
5. Kohinoor Mills No. 1;
6. Kohinoor Mills No. 2;
7. Kohinoor Mills No. 3;
8. New City of Bombay manufacturing 

Mills;
9. Podar Mills;
10. Podar Mills (Process House)
11. Shree Madhusudan Mills;
12. Shree Sitaram Mills; and
13. Tata Mills.

(b) and (c). Consequent upon the takeo-
ver of these 13 mills by the Central Govern-
ment, re-deployment of workers of these 
mills was considered keeping in view the 
optional utilisation of workable machines. In 
this process, as on date, 5,288 employees 
could not be provided work.

(d) to (f). An amount of Rs. 1088.27 
lakhs has been paid as gratuity and other 
terminal benefits to 10,002 employees who 
tendered their resignations. 5,288 employ-
ees who have gone to Court or did not submit 
their resignations were not paid gratuity/ 
terminal benefits.

The issue of un-absorbed employees is 
pending before the Supreme Court and hence

is sub-judice.

Closed Textile Mills In Bombay

354. SHRI SHARAD DIGHE: Will the 
Minister of TEXTILES be pleased to state:

(a) the names of the textile mills in 
Bombay whk:h continue to be ck>sed since 
1985.

(b) the number of workers rendered 
jobless as a result thereof; and

(c) the efforts made by the Government 
to restart these mills?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The following four cotton/Man 
Made Fibre Textile Mills have been closed in 
Bombay since 1985.

Name of the Mill Dateofctosure

1. Kamala Mills Ltd. 7.11.1988
2. Modem Mills Ltd. 17.03.1987
3. New Great Eastern 13.03.1987

Spg. & Wvg. Co. Ltd.
4. Raghuvanshi Mills

Ltd. 25.02.1989

(b) 8202 workers have been rendered 
jobless.

(c) Out of the four mills, three were 
examined by the Nodal Agency constituted 
in pursuance of the Textile Policy,1985 to 
evolve and manage rehabilitatk>n packages 
for viable textile mills. However, the nodal 
agency found only one mill Le. Ranghuvan- 
shi Mills as viable while the other two namely 
Modern and Kamala Mills were found to be 
non-viable. Even though Raghuvanshi Mills 
was found viable by Nodal Agency, subse-
quently BIFR had to issue prima-facie wind-
ing up notice. Attempt was also made to
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rocGiv© this unit through Workers Coopera-
tive but was not successful.

[Translation]

Financial Assistance of Maharash-
tra for contribution of Roads

•355. SHRIVILASRAONAGNATHRAO 
GUNDEWARrWilltheMinisterofSURFACE 
TRANSPORT be pleased to state:

(a) the funds sanctioned by the Union 
Government to Maharashtra for the con-
struction of roads of inter Stare or economic 
importance under Central Loan Assistance 
programme during the Seventh Five Year 
Plan;

utilised all the funds sanctioned to them for 
this purpose; and

(c) if so, the details of roads on which 
this amount was spent?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) An amount of 
Rs. 54.00 lakhs was sanctioned for the 
Maharashtra Govt, under Central Aid Pro-
gramme of Loan Assistance for State Roads 
of Inter State or Economic Importance dur-
ing 7th Five Year Plan.

(b) Ail funds have been utilised, as 
reported by the Slate Govt, of Maharashtra.

(c) The details of roads on which amo unt
(b) whether the State Government has was spent are as under:-

S.No. Nanne of Work Approved costs (C.S.)

1. Improvement to Maindargi Dudhani 
Afsuipur Road including bridge and 
B.T. Bridge (i) Nagaj Nalla (ii) 
Ruddewadinalla in Solapur District 
-SH & MDR.

33.00 lakhs

2. Improvement to Pandharpur Bijapur 
road (SH) including bridges near 
Halli (Belgaon) across Ban river in 
Sangii District.

21.00 lakhs

Total Rs. 54.00 lakhs

Development o f Inland Waterways 
in Maharashtra

(b) the progress made so far project- 
wise?

356. SHRI VILASRAONAGNATH RAO 
GUNDEWAR:Wiilthe Minister of SURFACE 
TRANSPORT be pleased to state:

V

(a) the total amount spent on the devel-
opment of Inland waterways in Maharashtra 
under the centrally sponsored schemes 
during the last three years; and

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) No expendi-
ture was incurred as not scheme was pro-
posed by State Government under the 
Centrally Sponsored Scheme during the last 
three years.
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(b) D o g s  not arise.

Modernisation of major Ports

357. SHRIVILASRAO NAGNATH RAO 
GUNDEWARrWillthe Minister of SURFACE 
TRANSPORT be pleased to state:

(a) the amount allocated for the mod-
ernisation and development of various major 
ports in the cx>untry during 1990-91;

(b) the amount actually spent so far and 
the extent of work done; and

(c) the details of the plan for the utilisa-
tion of the remaining sanctioned funds?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) An outlay of 
Rs. 471.98 crores was provided in Annual

Plan 1990-91 for development of major ports 
in the country.

(b) During 1990-91, the actual expendi-
ture incurred by major ports on their Plan 
schemes was Rs. 194.95 crores. Details of 
important schemes and the financial prog-
ress made in 1990-91 are given In the en-
closed statement.

(c) Utilisation of funds In a particular 
year depends on various factors like timely 
sanction of the schemes, implementation as 
per schedule etc. Any slippage in these 
activities leads to under utilisation of funds. 
There is no procedure to carry forward the 
unutiliesed funds. However, adequate provi-
sion is made in subsequent years for the 
schemes included in previous years so as to 
ensure that the execution of these schemes 
does not suffer for want of funds.
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[English]

Exporl of Cotton Yam

358. SHRIMATJ VASUNDHARA RAJE: 
Will the Minister of fEXTILES be pleased to 
state:

(a) whether the C^vernment propose to 
stop the export of cotton yarn;

(b) if so. the reasons therefor;

(c) whether the Government have made 
any assessment of hs impact on cotton pro-
duction: and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). In orderto ameliorate 
the difficulties of decentralised handloom 
and powerloom weavers arising out of high 
pricesAleclining availability of cotton yarn. 
Government have suspended cotton yarn 
exports with effect from 21st September, 
1991. However, the following categories of 
exports are exempt from the suspension 
order.

i) Exports under Advance Licencing/ 
100% EOU Scheme.

ii) Exports to countries where cotton 
yarn exports from India are under 
quantitative restraints (EEC),

iii) Cotton yam of courts 60s and 
above.

iv) where export obligation of cotton 
yam has been undertaken against 
import of capital goods at conces-
sional duty.

(c) No. Sir.

(d) Does not arise.

Indo German Trade

359. SHRIMATI VASUNDHARA RAJE; 
Will the Minister of COMMERCE be pleased 
to state;

(a) whether high level discussion were 
held between the officials of India and Ger-
many to widen and improve Indo-German 
trade; and

(b) if so. the outcome thereof and the 
strategy adopted to expand trade between 
the two countries?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The prospects for 
further improvement in Indo-German Bilat-
eral Trade was discussed during the IX th 
Session of the Indo-German Joint Commis-
sion for Industrial and Economic Coopera-
tion held in New Delhi on November 19th. 
1991. Both sides underlined the positive 
development of bilateral trade, especially of 
India's exports to Germany, it was concluded 
that the German economic area, now larger 
as a result of reunification, and the neces-
sary renewal of infrastructure and industry in 
the new states of the Federal Republic of 
Germany were offering additional opportuni-
ties for Indian supplies to the German mar-
ket. It was emphasised that further strength-
ening of activities such as simplification of 
procedures, market information, upgrada- 
tion of standards and quality control and 
frequent exchanges of industry specific dele-
gations etc would facilitate access of Indian 
exports to the enlarged (German market.

Export of Cars

360. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of COMMERCE be pleased 
to state:

(a) the countries which are importing 
cars from India at present; and
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(b) the amount of foreign exchange 
earned by the Governnnent by exporting cars 
to those countries during the last three years, 
year-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) India has been exporting 
cars ( Passenger cars including jeeps) to 
Australia, Bangladesh, Cyprus, Greece, 
Hungary, Ghana, France, Jordan, Kenya, 
Malta, Malaysia, Maldives. Mauritius. Mali, 
Nigeria, Nepal, Netherlands. Nicaragua, Sri 
Lanka, Tanzania. UAE and USA.

exchange. The details, in this regard, are 
contained in ministry of Commerce Public 
Notice No. 197 -ITC (PN)/ 90-93 dated
16.8.91 and OCI order No. 68/90-93 dated 
16.8.1991. copies of which are available in 
the Parliament Library.

Rise In Circulation of Notes

362. SHRI MORESHWAR SAVE: Will 
the Minister of FINANCE be pleased to state:

(a) whether there is sharp rise in circu-
lation of notes during the last six months;

(b) Provisional export of passenger cars 
including jeep, during the last three years is 
as follows:

Year Value (in Rs. Crores)

1988-89 21.68

1989-90 52.74

1990-91 41.32

Rules for Import of cars

361. SHRIMATIVASUNDHARA RAJE: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether the Government have 
modified the rules for the import of cars; and

(b) if so, the reasons for the modification 
and the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(b) The rules have been modified as a 
measure of simplification of the procedure 
for the import of cars by specified categories 
of persons. These persons will now be eli-
gible to import cars under OGL on the other 
hand import duty will be paid in foreign

(b) if so, the reasons therefor;

(c) the month-wise figures of notes in 
circulation during the above months; and

(d) the impact of increase in circulation 
of notes on economy and prices?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir. The expansion in notes 
in circulation during the last six months (i.e.
26.4.91 to 25.10.91) has been much less 
than the increases in the comparable peri-
ods of two previous years.

(b) Questions does not arise.

(c) The month-wise figures of notes in 
circulation during the above months are as 
under:

Last Friday of Amount
respective month ( Rs. Crores)

April. 26,1991. 56,162
May. 31,1991. 58,627
June. 28, 1991. 57.858
July .26,1991. 55,468
Aug. 30, 1991. 54,131
Sep.t 27,1991. 53,628
Oct. 25, 1991. 56,606
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(d) An assessment of impact of mone-
tary factors on the economy or prices has to 
be based on changes in broad monetary 
aggregates rather changes in notes in circu-
lation.

[Trans/atiori]

Rise in Price Index

363. SHRI MADAN LAL KHURANA: 
Will the Minister of FINANCE to be pleased 
to state:

(a) the percentage rise in the price index 
from July 1,1991 to first week of Novem- 
ber.1991;

(b) the rise in the price index in the same 
period during the last Five years; and

(c) the steps being by the Government 
of the price rise?

THE f^lNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). The percent-
age rise in Wholesale Price Index from first 
week of July to the first week of November, 
during the current year and the last five years 
is given below;

Year Increase in 
Wholesale 

Price Index 
(Base: 1981- 

82-100)
(from 1 St week 
of July to 1 St 
week of 
November)

1986 1.36
1987 4.28
1988 1.10
1989 3.01
1990 3.36
1991 3.36

(c) The steps being taken by the Gov-
ernment to check the price rise include a 
substantial reduction in fiscal defk:it, check 
on expansion of money supply to curb effec-
tive demand, more effective management of 
supply and demand of essential commodi-
ties, Streamlining of the Fhjblic Distribution 
System, providing incentives for higher pro-
duction and savings and strict action against 
hoarders and profiteers.

Opening of Branches by Foreign 
Banks

364. SHRI MADAN LAL KHUR-
ANA;

SHRI C.P. MUDALAGIRI- 
YAPPA:

Will the Minister of FINANCE be pleased 
to state:

(a) whether the Government propose to 
grant permission to foreign Banks for open-
ing their branches in India under the new 
economic policy; and

(b) if so, the names of the banks whrch 
have permission for opening their branches?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The statutory powers in terms of 
the Banking Regulation Act, 1949 for issue 
of licence for carrying on banking business in 
India vest with Reserve Bank of India (RBI). 
All applications for grant of permission to 
foreign banks for opening branches in India 
are examined by RBI keeping in view the 
provisions of Banking Regulation Act.

(b) It will not be in public interest at this 
stage to disclose names of foreign banks 
seeking permission to open branches in 
India.
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Loans from IMF and ADB

365. SHRI M.S. VUAYARAGHAVAN: 
Will the Minister of FINANCE be pleased to 
state:

(a) the total loans pledged to the country 
by the IMF and ADB during the current 
financial year;

(b) the proportion of this loan amount 
proposed to be given through Special Draw-
ing Rights (SDR);

(c) the propose for which the bans are 
intended; and

(d) the terms and conditions attached 
with these loans?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a) The total amount of 
loan pledged to the country by IMF and ADB 
so far during the current financial year are as 
follows;

IMF- SDR 1366.08 million of which SDR 
720.08 million has been received.

ADB- US $ 417 million.

(b) All credits from the IMF are in Spe-
cial Drawing Rights.

(c) The IMF loan is intended to augment 
capital flows necessary to maintain viable 
balance of payment position consistent with 
our development needs. The ADB loans are 
project-tied, the detailsof which are as under:

0 KDC ....US. $ 150 million
i) Gandhar Oil Field Development 

pioiect..US 267 mllion

(d) The terms and conditions for access 
to the IMF resouices have been negotiated

and it has t>een ensured that the measures 
proposed to be adopted are those consid-
ered to be in the country’s best economic 
interest. The conditions of borrowings from 
the ADB are those on which such develop-
ments loans have traditionally been made 
available to India.

[Translation]

Demarcation of Military land in 
Cantonment Area at Murar, Madhya 

Pradesh

366. SHRI H ARIKEWAL PRASAD: Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether the Government have re-
ceived any representation regarding har-
assment of farmers by army officials of mili-
tary cantonment area, Murar in Gwalior, 
Madhya Pradesh;

(b) if so, the action taken so far in this 
regard;

(c) whether demarcation of the military 
land in the said Cantonment area has not 
been done so far; and

(d) if so, the time by which H is ykely to 
be democrated?

THE MINISTER FOF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). On receipt of 
a representation. Army authorities were 
advised to refrain from taking any steps that 
wouM hamper the peaceful enjoyment of 
their rights by the owners of these private 
lands.

(c) Military land in Murar Cantonment 
has already been demarcated.

(d) Does not arise.
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Route Permits to Private Bus 
Operators In Delhi

367. SHRI B.L. SHARMA PREM: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the Government propose to 
give more route permits to private bus opera-
tors in Delhi in view of the acute shortage of 
D.T.C. buses;

(b) if so, the details thereof; and

(c) the time by which these permits 
would be given?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). To 
augment the public transport in Delhi, the 
State Transport Authority, Delhi has formu-
lated a scheme for grant of 3000 Stage 
Carriage Permits to the Private Operators on 
certain city routes in Delhi on fare rates 
higher than that of D.T.C. The scheme is still 
under consideration of Delhi Administration.

[EngUsh]

Increas* In Textile Exports Quota 
for India

368. SHRI HARI KiSHORE SINGH: Will 
the Minister of TEXTILES be pleased to 
state:

(a) whether the U.S. Government is 
ooniemplating to inaease the textile export 
quota for India;

(b) if so, the details thereof; and

(c) the steps taken by the Union Gov-
ernment to meet this challenging opportu-
nity?

t h e  MINISTER OF STATE OF THE

MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). Consultations between 
delegations of India and U.S.A. are currently 
being held in Washington for renewal/exten-
sion of the current Indo-Us Textile Agree-
ment which is expiring on 31st December, 
1991. The outcome is awaited.

Expansion of Footwear Market 
Abroad

369. SHRI HARI KISHORE SINGH: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether the footwear market abroad 
has expanded enormously but India’s share 
in the trade remains marginal;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be 
taken by the Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir.

(b) and (c). The inadequacy of compo-
nent manufacturing facilHies, shortage of 
trained technical manpower and insuff icient, 
attention the past to product development 
and marketing, are some of the constraints 
in our achieving a higher percentage share 
in the work) footwear trade. Government is 
concious of the growth potential of the foot-
wear sector and is initiating various steps to 
boost exports of footwear.

Export of Gems and Jewellery

370. SHRI HARI KISHORE SINGH: W i 
the Minister of COMMERCE be pleased to 
state;

(a) whether the recent curbs on imports 
have had an adverse effect on the export at 
Gems and jewelle^; and
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(b) if so, the steps taken or being c»n- 
tenfiplated by the Government to rectify the 
situation.

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The import restricting 
measures taken by RBI since March, 1991 
have. inter-a//a, also had an effect on the 
diamond industry in arranging remittances 
for the imports of rough diamonds. However, 
despite this, according to the Gem and 
Jewellery Export Promotion Council, exports 
of gem Jewellery in the period April to Sep-
tember 1991 have previous year.

(b) some relaxations in margin money 
requirements have been made for export-
ers. Diamond exporters have been permit-
ted to open dollar accounts and to mobilise 
credits abroad to finance import of rough 
diamonds.

Expenditure on Litigation by BIG 
Ltd. Kanpur

371. SHRI V. SREENIVASA PRASAD: 
Will the Minister of TEXTILES to be pleased 
to state:

(a) whether the expenditure on litigation 
has increased tremendously in B.I.C. Lim-
ited, Kanpur for the past seven months;

(b) if so, the details of expenditure in-
curred by the company during the above 
period and also the comparative figures of 
expenditure on litigation incurred during the 
same period in the past two years;

(c) whether the Government have di-
rected the company to reduce the cost of 
expenditure so that the cashflow may not be 
adversely affected and industrial production 
reduced as a result thereof; and

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. The expenditure this 
year is substantially bwerthan correspond-
ing period of last year.

(b) to (d). Do not arise.

[Translation]

Development of National Highways 
in Bihar

372. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) the details of prpposals for the devel-
opment of National Highways submitted by 
the Bihar Government to the Union Govern-
ment during last three years;

(b) the details of proposals approved by 
the Union Government and the amount 
sanctioned therefor;

(c) the reasons for not approving the 
remaining proposals;

(d) whether the construction work of any 
sanctioned project is being delayed; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI J AGDISH TYTLER): (a) and (b). Bihar 
Government had submitted 83 nos. of pro-
posals for Road/Bridge works to the Union 
Government forthe development of National 
Highways during the last three years viz 
1988-89 to 1990-90. Out of these, 78 nos. of 
proposals amounting to Rs. 5075.312 lakhs 
were approved by the Union Government.

(d) if so, the details thereof and if not, the 
reasons therefor?

(c) As regards the balance five propos-
als, three proposals were sanctioned subse-
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quently. Two were returned to State Govern-
ment for modification of the estimates.

(d) and (e). Execution of some of the 
sanctioned works in Bihar is-getting delayed 
due to a combination of reasons, including 
strikes, lack of suitable contractors, delay in 
land acquisition etc.

Opening of more Branches of National-
ised Banks In Bihar

373. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of FINANCE be 
pleased to state:

Distrk:t has to be given to the lead bank of 
that District. The lead bank after consolidat-
ing the list received from all banks submits it 
to the District Collectors for recommenda-
tions and onward transmission to RBI through 
the concerned State Government. Underthe 
Branch Licensing Policy (1990-95), opening 
of branches of Public Sector Banks is a 
continuous processand hence it is not pos-
sible to project the number of branches that 
will be opened in the rural areas of these 
Districts.

Bank Loans to Farmers In Bihar 
and Orissa

(a) the number of branches of national-
ised banks in the rural areas of Patna, Rohtas 
and Bhojpur districts of Bihar;

374. SHRI RAM LAKHAN SINGH 
YADAV:

SHRI SRIKANTA JENA:

(b) whether the Government propose to 
open more branches in the rural areas of 
these districts;

(c) if so, the names of places where 
these branches are proposed to be opened; 
and

Will the Minister of FINANCE be 
pleased to state:

(a) the amount of loans given by the 
scheduled banks to the framers in Bihar 
and Orissa during the last three years; 
districtwise; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The number of branches of 
Public Sector Banks in the rural areas of 
Patna, Rohtas and Bhojpur Districts of Bihar 
as on 30.6.1991 are given below:-

Districts Number of Branches

Patna 103

Rohtas 68

Bhojpur 56

(b) to (d). Under the extant policy of 
Reserve Bank of India (RBI) for opening of 
branches in rural areas, the list of kJentified 
centres with necessary particulars in each

(b) the amount of loans recovered 
during this period?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Reserve Bank of 
India (RBI) has reported the amount of direct 
agricultural loans disbursed by all scheduled 
commercial banks to farmers (excluding 
those for allied activities) during the last 
three years ending June 1987, June 1988 
and June 1989 (latest available) in the State 
of Bihar and Orissa as under:

{Rs. in crores)

Year ended June Bihar Orissa

1987 68.0 47.4
1968 83.2 48.8
1989 99.5 58.2
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The recovery of direct agricultural ad- Bihar and Orissa during the corresponding 
vances of all scheduled commercial banks in ' period is indicated below:

(Rs. in crores)

Year ended June Demand Recovery

1. Bihar

1987 148.88 66.50

1988 170.71 81.37

1989 210.07 100.40

2. Orissa

1987 104.43 55.13

1988 131.99 69.00

1989 141.24 76.67

Information system of RBI does not 
generate districtwise data for the above in-
formation.

[English]

Case Pending with B.I.F.R.

375. SHRI SOMJIBHAI DAMOR: Will 
the Minister of FINANCE be pleased to state:

(a) whether a large number of cases are 
pending with the B.I.F.R.;

(b) if so, the number of such cases; and

(c) the details of cases which are at a 
penultimate stage of disposal?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Board for Industrial and 
Financial Reconstruction (BIFRJ has reported 
that of the 1080 case registered as on 
31.10.91, 1068 had been assigned to the

Benches. Of these 688 cases have been 
disposed off, 107 were at the penultimate 
stage and 36 cases fell in the category of 
those reopened or remanded by AAIFR or 
othenA îse pending in other Courts. The 
remaining cases, totalling 237, are under 
different stages of inquiry.

(c) BIFR has reported that as on 
31.10.91,107 cases (45 draft schemes and 
62 winding up notices as per details in the 
attached statement were at the penultimate 
stage.

STATEMENT

DRAFT SCHEME

1. Shree Vallabh Glass

2. Doburg Lager Breweiy

3. Sukhana Paper

4. Powder Metals

5. Speciality Papers Ltd.
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6. Jay laxmi Mills 32. Tamilnadu Altoy

7. Southern Agrifurane 33. Modi Carpets

8. Gogte Textiles 34. Dalmia Biscuits

9. Karnataka Cement 35. Modi Spg. & Wvg. Mills

10. Ramnuger Cane 36. P.V.P. Ud.

11. Rolidy Metals 37. Ashoka Mills

12. Seth Woollens 38. Surya Power

13. Eastend Paper 39. Idea Jawa (India)

14. M.P. Carbide 40. Shree Vishnu Cements

15. Standard Motors 41. Vishal Syntex Ltd.

16. Gopal Glass Works 42. Mansingha Oil

17. Changia Food Processing 43. WandleskJe National Conductors

18. Sree Rayalaseema Paper Mills 44. Ganges Fertilisers & Chem.

19. Ahmedabad New Cotton Mills 45. Davanere Cotton Mills

20. Pigments India WINDING UP NOTICE

21. System Controls & Transformers 1. Madras Aluminium

22. Sadhana Textiles 2. Kamla Mills

23. laec (India) Ltd. 3. Calcutta Jute Mfg.

24. Mayor Syntex 4. M. P. Elec.

25. Chemo-Pharma 5. Shree Durga Cotton

26. Seak>rd Containers 6. Sarao Paper

27. Rohit Mills Ltd. 7. Kolay Iron & Steel Co.

28. Nava Karnataka Steel 8. Delta Jute

29. C.J. Gelatine Products 9. llac Ltd.

30. Rajkumar Mills 10. Jeevanlal

31. Swan Mills 11. Shree Venketachalapatty Mills



12. Debikay Elect.

13. Sadarshan Clay

14. Ajanta Forgings

15. Punjan Anand Batteries

16. Jaipur Udyog

17. Dempo Dairy Industries

18. Budge Budge

19. Industrial Chemical & Monomers 
Ltd.

20. Vinod Paper Mills

21. Eap Industries

22. Hope Textiles

23. Champion Industries

24. Hathwa Vanaspati

25. Ambika Veg. & Chem.

26. Southern Organd Chem. Ltd.

27. Nellimarla Jute

28. Songal Ferro Alloy

29. Hoist-O-Mech

30. Eastern Paper Mills

31. Lakshmi Sugar Mills

32. Golden Proteins

33. Oswal Chemicals Ltd.

34. Kalinga Carbonates

35. Maharashtra Asbestos

36. Sree Ganesar Textile

37. Lavino Kapur Cotton

311 Written Answers

38. ■ Raghuvanshi Mills 

Danbar Mills 

Champaran Sugar 

Star Machinery Mfg.

Shri Hanuman Jute
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39.

40.

41.

42.

43. Jayakwadi Pulp & Paper Mills 
Ltd.

44. Nalanda Ceramics

45. Triveni Metal Tubes

46. Standard Drum & Barrel

47. Star Steel Ltd.

48. K.C. A. Ltd.

49. Konark Jute Ltd.

50. Primatex Machinery

51. Sion Garage

52. Shree Pipes

53. Precession Blankaing

54. Raasi Ceramic Ind.

55. K.T. C. Tyres (India) Ltd.

56. Dabriwala Steel

57. Nutan Mills

58. Kera Sinters

59. Auro Plast India

60. South Delhi Erectors (Inds.)

61. Bijlee Products

62. Gupta Paper Mills
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Incentives To Exporters of Diamonds diamonds.

376. SHRl SOMJIBHAI DAMOR: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the particulars of firms who have 
accounted for more than 2% of the overall 
export of diamonds;

(b) whether the exporters of diamonds 
are entitled to any incentives;

(c) if so, the details thereof;

(d) whether the incentives are 
already t)eing given to all such exporters; 
and

(e) if not, the reasons therefor and the 
names of the companies who have been 
denied such incentives?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRl P. CHI-
DAMBARAM); (a) The exporters of diamonds 
who have accounted for 2% or more of total 
value of export of cut and polished diamonds 
during 1990-91 are:-

1. M/s. 8. Vijay Kumar & Co., Bombay.

2. M/s. Su-Raj Diamond (I) Ltd., Bomt>ay.

3. M/s. Gitanjali Exports Corporatbn, 
Bombay.

4. M/s. Mahendra Brothers, Bombay.

5. M/s. Everest Gems, Bombay.

(b) and (c). Exporters of diamonds are, 
inter- alia, provided with replenishment facil-
ity ranging between 65% to 90% of f.o.b. 
value of exports depending on the per carat 
realisation.

(d) The replenishment facility is pro-
vided to all exporters of cut and polished

(e) Does not arise.

Non-Vltable Textile Units under 
NTC

377. SHRl INDRAJIT GUPTA:
SHRl KAMLA MISHRA 
MADHUKAR:
SHRl SHIV SHARAN 
VERMA:

Willthe Ministerof TEXTILES be pleased 
to state;

(a) the number of textile mills managed 
by the National Textile Corporation in differ-
ent State; States-wise;

(b) the names of the mills identified as 
non-viable by the N.T.C.

(c) whetherthe Government propose to 
close down these non-viable mills; and

(d) if so, the number of workers likely to 
be rendered unemployed thereby?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRl ASHOK 
GEHLOT): (a) Natfonal Textile Corporation 
is running 124 textile mills in the country. A 
table showing the number of such mills, 
kx;ated State-wise/Unk>n-territory-wise, is 
given tietow:-

Name of the State/ 
Unton territory

Number of mills

Andhra Pradesh

Assam

Bihar

Delhi

Gujarat

1

2

1

12
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Name of the State/ 
Union territory

Number of mills

Karnataka 4

Kerala 5

Mahe 1

Maharashtra 35

Madhya Pradesh 7

Uttar Pradesh 11

Rajasthan 4

Punjab 4

West Bengal 14

Tamil Nadu 14

Orissa 1

Pondicherry 2

Total 124

(b) The 8th Plan proposals of National
Textile Corporation have identified 14 heav-
ily losing mills as non-viable. A Statement 
showing their names is attached.

(c) and (d). Various alternatives are 
under consideration for their vitalization.

STATEMENT

1 Azam Jahi Mills

2. Ajudhia Textile Mills

3. Panipat Woolen Mills

4. Viramgam Textile Mills

5. Mahalaxml Mills (Gujarat)

6. Rajkot Textile Mills

7. Petlad Textile Mills

8. Vidarbha Mills

9. Hira Mills

10. Bijli Cotton Mills

11. Lord Krishna Textile Mills

12. Sri Vikram Cotton Mills

13. Jyoti Weaving Factory

14. Gaya Cotton and Jute Mills 

Ennploymertt to Ex-Servicemen

378. SHRIINDRAJIT GUPTA: Will the 
Minister of DEFENCE be pleased to state:

(a) whether there is any monitoring 
agency to oversee the implementation of 
Government directives for priority placement 
of ex-servicemen in suitable jobs; and

(b) if so, the details thereof and if not, the 
reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). Resettle-
ment Division has been specifically created 
in the Ministry of Defence for the resettle-
ment and welfare of ex-Service personnel. 
The Directorate General Resettlement, func-
tioning underthe Ministry isthe nodal agency 
for looking after all matters connected with 
the placement of ex-Servicemen in Govern-
ment and other sectors of employment, in-
cluding self-employment, training and wel-
fare. The Directorate General Employment 
and Training is another agency exclusively 
responsible for the placement of ex-service 
personnel of priority categories, viz. dis-
abled ex-Servicemen and members of the 
families of deceased/disabled personnel
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whose death/disability is attributable to mili-
tary service. Besides, a senior officer of the 
rank of Deputy Secretary has been desig* 
nated as a liaison Officer in each Ministry/ 
Department of the Govt of India charged 
interalia with the responsibility of ensuring 
due compliance, by the appointing authority 
in the Ministries/Departments and Offices 
thereunder, of orders regarding the reserva-
tion of vacancies in favour of ex-Servicemen 
and extension of other benefits admissible to 
them.

Foreign Exchange to Students 
Going Abroad

abroad for studies; and

(b) if so, the number of students who 
were allotted foreign exchange and the 
amount thereof per student during the years
1990 and 1991 so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR) : (a) The Reserve Bank of 
India and selected branches of banks au-
thorised to deal in foreign exchange have 
been releasing foreign exchange to students 
going abroad for higher studies on the basis 
of prescribed guidelines.

379. SHRI INDRAJIT GUPTA: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Government have been 
releasing foreign exchange to students going

(b) Details of number of students who 
were allotted foreign exchange and the 
average amount of foreign exchange per 
student during 1990 and 1991 (January to 
August) are as under:

Year Number of students Total amount of 
foreign exchange 

allotted

Average amount 
released per 

student

1990 6,276 Rs 86.62 Crores Rs 1.38 lakhs

1991 4,419 
(Januaty-August)

Rs 80.98 Crores Rs1.83 lakhs

New recruitment Zones for Armed 
Forces

380. SHRIC.P.MUDALAGIRIYAPPA: 
SHRI K.H. MUNIYAPPA:

Will the Minister 
pleased to state:

of DEFENCE be

(a) whether there is a demand for set-
ting up of new recruitment zones for the 
armed forces in the country; and

(b) if so, the reaction of the Government 
thereto?

more Recruitment Offices in different parts 
of the country are received, from time to 
time.

(b) Since the existing Zonal Recruiting 
Offices are adequately meeting the present 
requirements, it is not proposed to open new 
ZROs/BROs

Recruitment of Women In Defence 
Services

381. SHRI C.P. MUDALA GIRI- 
YAPPA:
SHRI K.H. MUNIYAPPA:

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Demands to open

Will the Minister of DEFENCE be 
pleased to state:
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<a) whether the Government propose to 
rvcruit women in selected branches of de-
fence services; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). The Gov-
ernment recently appr«Mad a proposal for 
have recruitment of women in the officer 
ranks of the Education, lagistics and the Law 
Branches of the Indian Navy. Induction of 
women In the officer cadre of the Non-Tech- 
nical Ground Duty Branches, e.g. Admini-
stration, Logistic, Accounts, Education and 
Meteorological Branches of the Air Force 
has also been approved t>y the Government. 
A proposal for similar induction of women 
irtto the Army is also under consideration.

Visit of Indian Business Delegation to 
USA

382. SHRI R. SURENDER REDDY: Will 
the Minister of FINANCE pleased to state;-

(a) whether a high powered Indian 
business delegation visited the United States 
during first week of November 1991 in an 
attempt to garner American investment and 
partners for joint collaboratk>n ventures;

(b) if so, whether the delegation has 
submitted its report to the Government after 
the visit;

(c) if so, the extent to whk;h the delega- 
tk>n has been able to obtain the American 
partners and garner foreign investment;

(d) whether the Government have ex-
amined the report; and

(e) If so, by what time final decision is 
likely to be taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-

WAR THAKUR): (a) The Government has 
not sponsored any business delegation to 
USA during the first week of November,
1991 in an attempt to gamer American in-
vestment and partners for joint collaboration 
ventures.

(b) to (e). Do not arise.

Direct Lending by IBRD to Private 
Sector

383. SHRI R. SURENDER REDDY: Will 
the Minister of FINANCE be pleased to state:

(a) whether the World Bank has inti-
mated to India that International Bank for 
Reconstruction and Development has ex-
amined the possibility of extending direct 
loans to the private sector without Govern-
ment guarantee in the near future;

(b) if so, the reaction of the Government 
thereto; and

(c) the time by whk:h the IBRD is likely 
to provide direct toans to the private sector?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) No, Sir.

(b) and (c). Does not aries.

Priority Sector Lending By Commercial 
Banks

384. SHRI R. SURENDER REDDY: Will 
the Minister of FINANCE t>e pleased to state:

(a) whether the Union Government 
propose to relieve the commercial banks of 
the obligatnn to reserve forty per cent of 
their total lendings to the priority sector at 
concessk>nal rates of interest;

(b) if so. the details thereof; and

(c) other norms that are being revised
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by the Government and to what extent this 
will be helpful to the banks?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c).

At present there is no such proposal. 
However, Government has appointed a high 
level committee to consider all relevant 
aspects of structure, organisation, functions 
and procedures of the financial system. The 
committee is expected to advise the Govern-
ment on appropriate measures that would 
be needed to enhance the viability and health 
of the financial sector so that it can better 
serve the needs of the economy without any 
saaifice of the canons and principles of a 
sound financial system.

Review of functioning of Indian Banks 
Operating Abroad

385.SHRIR.SURENDERREDDY:Will 
the Minister of FINANCE be pleased to state:

(a) whether the Government are con-
templating a drastic overhaul of Indian Bank 
operations abroad;

(b) if so, the details thereof; and

(c) to what extent It will help Indian Bank 
operations abroad in view of the liberalisa-
tion of the industrial polk:y?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Such steps as are consid-
ered appropriate from time to time are taken 
to meet the changing requirements of indus-
try and to improve the operations of Indian 
banks abroad. Measures have also been 
initiated to consolidate overseas operations 
of Indian banks which inter alia include set-
ting up of an international bank to take over 
existing branches of nationalised banks 
(except State Bank of India).

Sale cl Equity by Industrial Nk>usM to 
Raise Foreign Exchanga Re»ourc«»

386. SHRI DIGVUAYA SINGH: 
SHRI GUMAN MAL LODHA: 
SHRI RAM PRASAD SINGH:

Will the Minister of FINANCE be pleased 
to state;

(a) whether there are any proposals 
from industrial houses to raise foreign ex-
change resources by sale of their equity 
abroad;

(b) it so, the details thereof and the 
reaction of the Government to these propos-
als;

(c) whether a time-lxDund procedure 
exists for speedy clearance of such propos-
als; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (d). The question of 
permitting Indian Companies to issue for-
eign currency convertible bond/equity abroad 
is under consideratnn.

[Translation]

India’s Position in World Chillies 
Market

387. SHRI RAM SHARAN YADAV: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether India has tost its position in 
the world chillies mai1(et;

(b) if so, the reasons therefor; and

(c) the steps being taken to restore
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India’s lost position in this trade?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No Sir. on the contrary 
exports have shown an increasing trend.

(b) and (c). Do not arise in view of (a) 
above.

Issue of Cumulative Convertible
Preference Shares by Companies

388. SHRI RAM SHARAN YADAV: Will 
the Minister of FINANCE be pleased to state:

(a) whether the Government propose to 
allow companies to issue cumulative con-
vertible preference shares for attracting more 
capital investment from the public;

(a) whether the United Bank of India has 
fix^d new norms for the disposal of loan 
application in short time;

(b) if so. the details thereof; and

(c) the number of ban applications 
pending with the various branches of United 
Bank of India till 31 October. 1991 and the 
time by which these are likely to be disposed 
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir. The norms followed by 
the Bank for the disposal of loan applications 
are according to the guidelines issued by 
RBI.

(b) Does not arise.

(b) if so, the salient features of this 
scheme;

(c) whether it will affect the expansion of 
equity risk capital; and

(d) if so, the details thereof?

(c) United Bank of India has reported 
that the existing information system does not 
generate the statistics regarding number of 
loan applications pending with various 
branches as at the end of each month. 
Normally, loan applications are disposed of 
within a fortnight to 8-9 weeks.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). Public Limited 
companies are already permitted to raise 
funds inter-alia by way of issue of Cumula-
tive Convertible Preference Shares (CCPS). 
Guidelines in this regard were issued on 
19th August, 1985.

(c) and (d). Since CCPS are convertible 
between the end of three years and five 
years from the date of allotment, the equity 
capital of Companies issuing CCPS gets 
expanded to the extent of the equity capital 
arising out of conversion of CCPS.

Disposal of Loan Applications By 
United Bank of India

389. SHRI RAM SHARAN YADAV: Will 
the Minister of FINANCE be pleased to 
state:

Identification of Export Oriented Items

390. SHRI RAM SHARAN YADAV: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether Government have identi-
fied certain export-oriented items;

(b) if so, the details thereof;

(c) whether preserved food items which 
are in short supply and are available only to 
the rich are included in it and as such affect-
ing the health of weaker section of the soci-
ety;

(d) whether the Government propose to 
ban the export of items like oilseeds, oil
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cakes and iron-ore; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes. Sir.

(b) Government have identified broad 
Thrust Sectors’ for promotion of exports 
without undermining the importance of other 
items which are othen^vise exported. A list of 
Thrust Sectors’ is given in the attached 
statement.

(c) Processed foods like, tomato paste 
and othertomato products, tropical fruit juices, 
pulp, concentrates and preserved mush-
rooms etc. have been identified for export, 
as these items are easily available in the 
country. The exports of these items will earn 
free foreign exchange for the country as well 
as improve the position of the farmers of the 
country in the long term because they will 
become a source of income for these farm-
ers as well as act as a means of enhancing 
the returns to farmers. This will thus contrib-
ute to improving to the health of the weaker 
sections of society also.

(d) and (e). Presently the exports of oil 
seeds like Castor Seed, Cotton Seed, Lin-
seed, Sunflower Seed, Soyabean, Mustard/ 
Rapeseed etc. is banned. Export of some oil 
seeds like sesame seed, HPS groundnut, 
sunflower seeds and niger seeds is permit-
ted. The exports of deoiled cakes like deoiled 
groundnut extraction, deoiled rice bran, 
soyabean extraction etc. is, however, per-
mitted. Government does not intend to make 
any change in this policy at present because 
the existing policy protects the interest of the 
domestic consumer as well as those of the 
farmers alongwith earning valuable foreign 
exchange for the country. As regards Iron 
ore, the resources at present are adequate 
to meet both domestic demand and export 
demand.

STATEMENT

LIST OF THRUST SECTORS

1. Tea. especially in package and 
value added forms;

2. Cereals, in particular wheat;

3. Processed foods, including fruit and 
Juices, and products and fresh fruits 
& meat vegetables;

4. Marine products, especially In 
value-added forms;

5. Iron ore;

6. Leather and leather manufactures, 
with an emphasis on the latter;

7. Handicrafts and Jewellery;

8. Capital goods and consumer 
durables;

9. Electronic goods and computer 
software;

10. Basic chemicals;

11. Fabrics, piece-goods and made- 
ups;

12. Readymade garments;

13. Woollen fabrics and Knitwear;

14. Projects and services; and

15. Granite.

[English]

Foreign Visits of Government Officers

391. SHRI JEE WAN SHARMA: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Government have
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curbed the outflow of foreign exchange;

(b) if so, the details thereof;

(c) the specific steps taken in this re-
gard;

(d) whether the Government have 
cleared the foreign visits of some officials 
during the last three months despite ban on 
foreign tours of Government officers;

(e) if so, the reasons therefor;

(f) the number of Government officials 
who went abroad during the last three months 
and purpose of their visits; and

(g) the amount of foreign exchange spent 
on these visits?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) to (e). There is a 
ban on foreign tours of Government officers 
wrth certain exceptions which inter-alia in-
clude tours for commercial, aid for foreign 
policy negotiations.

The proposals for the foreign visits of 
officers are thoroughly scrutinised and only 
such visits are allowed which are inescap-
able and where full justification is available.

(f) and (g). The information is not cen-
trally maintained and will have to be col-
lected from all Ministries/Departments/Of-
fices of the Government of India. The time 
and labour involved in collecting the informa-
tion may not be commensurate with objec-
tive to be achieved.

New Textile Policy

392. SHRI KADAMBUR M.R. 
JANARTHANAN:Will the Minister of TEX-
TILES be pleased to state:

(a) whether the Government have con-
sidered the recommendations of the Abid 
Hussain's Committee report on the. Textile 
Policy. 1985;

(b) if so, what will be mode of the new 
textile policy;

(c) whether the new policy is expected 
to bring the industry to the international level; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (d). Recommendations of 
the Abid Hussain Qommittee are under 
consideration of the Government.

[ Translation]

Induction of Private Buses Under DTC

393. SHRI SHI V SHARAN VERMA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state :-

(a) whether some private buses have 
been inducted under D.T.C. operation re-
cently;

(b) if so, the total number thereof and 
the number of permits issued to the persons 
belonging to SC/ST;

(c) the number of buses initially pro-
posed to be inducted;

(d) the reasons for not achieving this 
target; and

(e) the steps being taken for inducting 
the remaining buses?

THE, MINISTER OF STATE OF THE 
m in is t r y  o f  SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Yes. Sir.
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(b) The total number of buses inducted 
during April/May, 1991 was 55. No Private 
buses belonging to SC/ST could be en-
gaged under DTC during this period.

(c) to (e). DTC had initially planned to 
induct 1,000 private buses. In response to 
the advertisement released in the local 
newspapers, 337 applications were received 
by DTC of the 94 eligible applicants. How-
ever, only 55 applicants approached for 
engagement of their buses ultimately.

[English]

Export of Coffee

394.SHRI SUKDEO PASWAN: Will the 
Ministerof COMMERCE be pleased to state:

(a) whether it is a fact that almost every 
year the country has been losing substan-
tially in the export of Indian coffee to other 
global competitors;

(b) if so, the percentage of decline in the 
export of Indian coffee since the beginning of 
1991 till date as compared to the corre-
sponding period in 1990;

(c) the countries to which exports of 
Indian coffee have declined and the percent-
age of decline in exports to each country 
during the above period;

(d) the overall impact on the foreign 
exchange earnings as a result thereof; and

(e) the efforts made by the Government 
to step up exports of Indian coffee and also 
to tap new markets for its export?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (e). Till July. 1989 an

International Coffee Agreement provided for 
export quotas from various countries who 
were members of the International Coffee 
Organisation. The economic clauses under 
this Agreement fell through in July. 1989, as 
a result of which there was a steep fall in the 
prices of coffee in the International market. 
Despite this, the performance of Indian cof-
fee has been fairly good. The value realised 
through export of Indian coffee from 1987-88 
has been as follows:

Year Value Realised 
(Rs. Crores)

1 2

1987-88 260.10

1988-89 337.72

1989-90 363.14

1990-91 278.79

2. The reduction in the total realisa-
tion for 1990-91 was largely on account of 
the reduced quantity of exports whk:h was 
because of the bw crop. The target for 1991 - 
92 Is Rs. 400 crores.

3 Between January to October. 1991 
a total quantity of 71004 MT was exported as 
against 93537 MT during the corresponding 
period in the previous year, the value realisa-
tion from January to October 1991 was Rs. 
229.48 crores as against Rs. 235.71 crores 
in the previous year. This reduction in the 
exports of the current year compared to the 
previous year is expected to be made up and 
we hope to achieve the target of Rs.400 
crores for the financial year 1991-92. A 
comparison of exports to major countries 
during January to October. 1991 to January 
to October 1990 is as follows:
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Name of the country Exports in Jan. to Oct. "91 Exports In Jan. to Oct. 90

Oty. Value 
(Oty. in tonnes)

Oty. value 
(Value in Rs. lakhs)

Germany 9087 2818.28 10424 1958.01

Italy 6018 1805.35 5000 1078.65

Czechoslovakia 4055 1498.97 4634 933.24

USA 3709 879.63 4830 704.62

Japan 751 250.76 182 39.47

Yugoslavia 2979 925.25 7984 1737.86

Switzerland 1261 471.56 568 180.31

France 607 173.23 679 138.03

Norway 659 191.36 308 72.18

4. Among the steps taken for step- 
ping up exports of India coffee and tapping 
new markets are:

I) Liberalisation in the Trade Policy

II) Readjustment of the exchange rate of 
Indian rupee vis-a-vis other curren-
cies.

ill) earmarking of la minimum quantity 
for export purposes in order to to 
strengthen India’s credibility as a re-
liable supplier of quality coffee.

[Translation]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): The present value of rupee 
measured as a reciprocal of the All-India 
Consumer Price Index Number for Industrial 
Workers taking 1947 as the base year is 6.57 
paise in September,1991 (latest available).

Capital of Monopoly Houses

396. SHRIMATISUMITRA MAHAJAN: 
Will the MINISTER OF LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

Value of Rupee

395. SHRIMATI SUMITRA MAHAJAN: 
Will the Minister of FINANCE be pleased to 
state the present value of rupee taking 1947 
as base year?

(a) the extent to which the capital of 
Monopoly Houses increased during the 
Seventh Plan period; and

(b) the extent to which it increased in 
comparison to that of Sixth Plan period?
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THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND M IN ISTE R OF STATE 
IN THE MINISTRY OFPARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). The paid 
up capital of Monopoly Houses increased 
from Rs. 1788 crores in the year 1979 to Rs. 
2880 crores in the year 1984 during the Sixth 
Plan period and further to Rs. 4856 crores in 
the 1989-90, during the Seventh Plan pe-
riod.

[English]

Excise Duty Realisation Target for 
1991-92

397. KUMARI UMA BHARTI: Will the 
Minister of FINANCE be pleased to state:

(a) whether the target for realisation of 
excise duty for 1991-92 has been raised;

(b) if so, the details thereof; and

(c) the steps taken to achieve the tar-
get?

for adopting an imperative transfer policy on 
High Court Judges; and

(b) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MIN ISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). The 
Government have accepted as a policy, 
recommendations of the Law Commission, 
in its 80th Report, that there should be a 
convention according to which 1/3rd of 
Judges in each High Court should be from 
any other State. The Government decided 
that this may be implemented either by 
making initial appointments from outside or 
by effecting transfers. A beginning in this 
direction has been made by adopting the 
policy of having Chief Justices of High 
Courts from outside. Few initial appoint-
ments of puisne Judges from one High Courts 
have also been made and transfers of some 
judges from one High Court to another have 
also been made after adopting the policy.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (c). The budget esti- 
mateforcentral excise duty collection during 
1991-92 has not been raised. However, to 
improve the resource position of the Govern-
ment, the field formations have been re-
quested to intensify their efforts and target 
these collection at an additional amount of 
about 5% or Rs. 1317 crores over the budget 
estimates through better tax administration.

Transfer Policy on High Court Judges

398. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a) whether there Is a renewed demand

The Government adheres to this policy

Contract for Storing Containers at 
Nhava Sheva Port

399. SHRI GURUDAS KAMAT: Will the 
Minister or SURFACE TRANSPORT be 
pleased to state:

(a) whether the contract for storing 
containers at Nhava Sheva Port was awarded 
to the Central Warehousing Corporatbn:

(b) if so, whether the Government are 
aware that it was sub-contracted by them to 
a private party;

(c) whether it was done with the ap-
proval of the Government;
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(d) if so, the the terms and conditions on 
which the sub-contract was given; and

(e) if not, the action taken by the Gov-
ernment in the matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) A contract for 
operating and managing container feright 
station was given by the Jawaharlal Nehru 
Port Trust (Nhava Sheva) to Central Ware-
housing Corporation.

(b) Government is aware that part of the 
operations like the operation of equipment 
for movement and stuffing and destuffing of 
containers was sub-contracted by the Cen-
tral Warehousing Corporation to a Private 
Party.

(c) to (e). The sub-contract between the 
Central Warehousing Corporation and the 
Prifvate Party did not have the approval of 
the Government. However, the main con-
tract between Jawaharlal Nehru Port Trust 
and the Central Warehousing Corporation 
having a clause for sub-contracting was 
approved by the Government.

Customs Duty and Excise Duty Evasion 
and FERA Violation Cases

(c) the action taken against the persons 
found guilty: and

(d) the steps taken/proposed to be takeri 
to check such cases in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) to (d). information is 
being collected and will be laid on the Table 
of the House.

[Translation]

Closed Textile Mills

401 SHRI KASHIRAM RANA;
SHRI CHANDRESH PATEL:

Will the Minister of TEXTILES be pleased 
to state:

(a) the details of textile mills ck>sed 
during the last fifteen years and the number 
of labourers affected as a result thereof. 
State-wise;

(b) the efforts made so far by Govem- 
ment for restarting the ctosed mills; and

(c) the steps taken by the Government 
to ensure non-closure of textile mills in fu-
ture?

400. SHRI GURUDAS KAMAT:
SHRI RAJVEER SINGH:

Will the Minister of FINANCE be pleased 
to state:

(a) the number of cases of Customs 
duty and excise duty evasion and violation of 
the Foreign Exchange Regulation Act. 1973 
detected during 1989,1990 and 1991 so far;

(b) the amount involved separately in 
customs duty; excise duty and FERA cases, 
yearwise;

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Statement-i is attached. State- 
wise break-up from 1981 -82 is in Statement- 
11

(b) The Govt, has created a Nodal 
Agency with iDBI to evolve and manage 
rehabilitation package for viable textile mills. 
The Govt, has also established a Board for 
industrial and Financial Reconstruction 
(BIFR) to take remedial and corrective 
measures in respect of closed textile units.



(c) The Govt, has set up a Textile terms for the replacement of old and obso- 
Modernisation Fund Scheme under IDBI to lete machinery, 
grant modernisation assistance on softer
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STATEMENT-1

Closure of cotton/Man Made Fibre Textile Mills During Last 15 Years

Year No. of Closed Mills No. of Affected 
Workers 

(000 Nos.)

1 2 3

1975-76 14 46

1976-77 28 20

1977-78 30 31

1978-79 19 14

1979-80 13 8

1980-81 11 22

1981-82 58 162

1982-83 27 40

1983-84 48 83

1984-85 70 107

1985-86 72 95

1986-87 90 127

1987-88 135 161

1988-89 142 186

1989-90 121 158

1990-91 105 161
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Concessions In Licences For Restart-
ing Closed Textile Mills

402. SHRI KASHIRAM RANA: Will the 
Minister of TEXTILES be pleased to state:

(a) whether the Government of Gujarat 
has sent a proposal to the Reserve Bank of 
India to give concessions in licences for 
restarting the closed textile mills; and

(b) if so, the reaction of the Union Gov-
ernment thereto and the steps taken in this 
regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT); (a) and (b). Information is being 
collected and will be laid on the table of the 
House.

Textile labour Resettlement Fund 
Scheme

403. SHRI KASHIRAM RANA: Will the 
Minister of TEXTILES be pleased to state:

(a) the salient features of the Textile 
Labour Resettlement Fund Scheme and the 
relief being provided thereunder;

(b) whether the scheme has been suc-
cessful in safeguarding the interests of la-
bourers in Gujarat; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Textile Workers' Rehabilita-
tion Fund has been set-up to provide interim 
relief to workers rendered unemployed as a 
consequence of permanent closureof a textile 
unit which has been closed down on or after 
6th June, 1985 and has been registered 
either with Textile Commissioner, or under 
Industries (D&R) Act, 1951, Relief under the 
scheme is available only for 3 years on a

tapering basis- 75% of the wage equivalent 
in the first year of the closure of the unit, 50% 
in the secxsnd year and 25% of the wage 
equivalent in the 3rd year.

(b) Yes. Sir.

(c) Does not arise in in view of (b) above. 

[English]

Housing Facilities to Poor by national 
Housing Bank

404.SHRI RAJVEER SINGH: Will the 
Minister of FINANCE be pleased to state the 
special measures proposed to be taken by 
the National Housing Bank for Providing 
housing facilities to the poor people?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): National Housing Bank (NHB) being 
an apex level financial institution, one of its 
main functions is to provide refinance assis-
tance to the primary lending institutions such 
as scheduled commercial banks, housing 
finance companies, apex cooperative hous-
ing finance societies etc. The refinance 
scheme of the Bank have been so structured 
that there is in-built bias in favour of poorer 
sections of the society. Further, the refi-
nance schemes of NHB stipulate that all the 
loans upto Rs. 2 lakhs disbursed by the 
primary lending institutions for construction 
of a house upto 40 Sq. mtrs. wouM be fully 
refinanced by NHB. In case the area ex-
ceeds 40 Sq. mtrs. but the cost does not 
exceed Rs.1.50 lakhs, refinance is available 
upto Rs. 1 lakh. The bans disbursed other 
than these, are not refinanced by NHB.

Similarly in the case of refinance for 
projects undef the Land Devetopment and 
Shelter Projects, it has been stipulated that 
75% of the houses constructed should be of 
the size not more than 40 Sq. mtrs. and no 
house should have an area exceeding 120
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Sq. mtrs. NHB has entered into Memoran- 
dunfi of Understandings with the Govern- 
nnents of Madhya Pradesh and Maharashtra 
for extending financial assistance for reset-
tlement of slum dwellers. Under the Home 
Loan Account Scheme of NHB. minimum, 
contribution has been kept as low as Rs. 30 
per month.

[Translation]

Token Strike by Bank Employees

405. SHRI RAJVEER SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) the number of days on which the 
employees of various Nationalised Banks 
went on token strike during the last one year 
alongwith the names of the banks and the 
reasons therefor; and

(b) the steps taken by the Government 
to avoid the recurrence of such strikes?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ( SHRI DALBIR 
SINGH): (a) According to Indian banks’ 
Association, during the proceeding 12 
months, no industry wide All India strike by 
employees in the Banking Industry has been 
reported to it. However, in individual banks, 
officers/workmen did observe token strike 
on different dates over bcal issues.

(b) Since strikes etc. are called by 
theUnion/associations, they cannot be 
averted by the Government alone. However, 
canclSlllations/dialogues with the unions are 
usually attempted by the Indian Banks 
Association/Management/Labourauthorities 
to avert intended strikes.

[English]

Lending Rates for Agriculture Sector

406. SHRI SRIBALLAV PANIGRAHI:

Will the Minister of FINANCE be pleased to 
state:

(a) the details of the credit policy an> 
nounced by the Reserve Bank of India;

(b) whether the hike in the lending rates 
covers the agriculture sector also;

(c) if so, to what extent;

(d) whether the hike in lending rates for 
agriculture sector is in contraventbn of rates 
suggested by the Reserve Bank Committee 
on Agriculture and

(e) if so, the reasons for such increasing 
in lending rates for Agriculture sector?

THE MINISTER OF STATE IN THE 
MINISTER OF FINANCE (SHRI DALBIR 
SINGH): (a) Reserve Bankof India (RBI) had 
announced the credit policy for the second 
half of the financial year 1991 »92 on October 
8,1991. The Key changes made by RBI in 
the credit policy included a one percentage 
point increase in the Bank Rate, a 1.5 per-
centage point increase in lending rates, an 
increase in the shorter-term deposit rates, 
increase in export credit interest rate, liber-
alisation of export refinance and reduction in 
cash margins, withdrawal of certain refi-
nance facilities and reduction in the interest 
rate on banks’ cash balances with the Re-
serve Bank of India.

(b) to (e). The lending rates of sched-
uled commercial banks have been raised 
across the board by 1.5 percentage points 
with effect from October 9.1991. Thus, lend-
ing rates now range from 11.5 per cent to 20.
00 per cent (minimum) as against 10.0 per 
cent to 18.5 per cent (minimum) hitherto. 
The lending rate structure Is applteable to all 
bank borrowers including those belonging to 
agricultural sector and the concessionality in 
the rate is linked to the size of the loans. 
However, interest rates on term toans to
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agriculture, small scale industries and trans-
port operators upto two vehicles, the lending 
rates for loans between Rs. 2500 and upto 
Rs. 2 lakhs have been raised by only one 
percentage point. Interest rate on term loans 
to these sectors over Rs. 2 lakhs has been 
prescribed at 15.0 per cent (minimum) in-
stead of 14.0 percent priorto October 9,1991. 
As such term loans to these sectors are 
provkJed at concessional rate of interest 
relative to the general category of borrow-
ers.

Rehabilitation Fund for Workers of 
Handloom and powerloom Industries

407. SHRI DHARfWlANNA MONDAYYA 
SADUL: Will tbe fwlinister of TEXTILES be 
pleased to state:

Export of Ghee and Butter

408. SHRI DHARMANNA MONDAYYA 
SADUL: Will the Minister of (COMMERCE be 
pleased to state:

(a) the quantity of ghee and butter ex-
ported during the last three years, year-wise 
and the countries to which exported;

(b) whether in view of the shortage of 
these Kems in the domestic market and 
steep rise in their prbes in recent months, 
the Government propose to stop exports of 
these items to make them available for 
domestic consumption; and

(c) if not, the reasons therefor?

(a) the break up of funds provided to the 
workers of handkx>m and powerloom indus-
tries under the Textile Workers' Rehabilita-
tion Fund Scheme;

(b) the number of handloom and power- 
toom industries declared sick till 1990-91 
and covered under the scheme; and

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) As per information avail-
able with Agricultural & Processed Food 
Products Export Development Authority 
(APEDA) the quantity of ghee and butter 
exported during the last three years is as 
under:-

(c) the number of textile units including 1988-89
handloom and powerloom industries regard-
ing which the cases are pending for consid- 1989-90
eration in the Courts in various States, sepa-
rately and the present position thereof? 1990-91

313 Tonnes 

174 Tonnes 

146 Tonnes

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Textiles Workers’ Rehabilita-
tion Fund Schenfie does not include the 
workers in handloom and powerloom sector 
as the fund is for the workers of the organ-
ised mill sector.

(b) In view of ‘A’ above does not arise.

(c) The information is not maintained 
Centrally.

These items are mainly exported to 
UAE, Bahrain, Kuwait, Oman and Malaysia.

(b) and (c). It would be clear from the 
above figures that only small quantities of 
these items are allowed for exports. These 
small exports would pose no problem of 
domestic supply. They have, on the other 
hand, positive aspects like product promo-
tion, development of market and establish-
ment of brands etc. whk:h couW result in 
larger exports in future depending upon the 
capacity of the country to undertake such
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•xports. The Gov«rnment, therefore, do rwt 
propose to stop these exports.

Economic Prospects

409.SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether world bank has offered a 
soft loan of US 600 milibn for the National 
Renewal Fund to aeate social security net 
for workers likely to be affected by ck>sure of 
sick Public Sector Units; and

(b) H so, the terms and condittons 
thereof?

(a) whether attention of the government 
has been drawn to Work! Bank report titled 
trends in devek>ping economies" pointing 
out that India's devebpment and polk:les are 
in a state of flux and its economic prospects 
depend in improving the efficiency of re-
source use;

(b) if so, the steps the Government 
propose to take to countenance this situ-
ation; and

(c) the steps taken by the government to 
repay the massive toans taken from the 
IMF?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b) A number of radbal reforms have 
been announced in industrial polk;y, trade 
policy, public sector enterprises and finan-
cial sectors to countenance the situation.

(c) Repayment of debt is made mainly 
from country's exports and invisible earn-
ings. Tbs Government have taken a number 
of steps to boost exports and to increase 
invisible earnings and to ensure that de-
pendence of external financing is progres-
sively reduced.

World Bank Loan for National Renewal 
Fund

410. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Minister of FINANCE be pleased to 
state:

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) and (b). A WorkJ Bank 
Missbn is likely to visit India in December 
1991 to appraise World Bank Stock financ-
ing for Natnnal Renewal fund. Devils etc. 
woukf only be worked out during and after 
the visit of Mission.

Special Cell In Bombay stock Exchange 
for NRIs.

411. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Minister of finance be pleased to 
state:

(a) whether the Government have de-
ckled to open a special cell in the Bombay 
Stock Exchange to deal with the problems of 
the Non-reskient Indians investing in India;

(b) whether such cells will be opened in 
other Stock Exchanges also;

(c) if so, the details thereof; and

(d) the mode of functnning of such 
cells?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) A NRI Section under 
the existing Investors’ Servce Cell of the 
Seek Exchange, Bombay has been recently 
opened by the Exchange to look after the 
problems being faced by NRI investor with 
regard to their investments made in the 
Indian corporate securities and also too
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explain the procedures for investment. The 
decisbn to open such a NRI Sectbn was 
taken by the Exchange, and not by the 
Government.

(b) It is for the other Stock Exchanges to 
take a decision in the matter.

(c) and (d). Question does not arise in 
view of reply to (b) atx)ve.

[Translation]

Opening of Salnik Schools in Paurl
Garhwai and Chamoll Districts

412. SHRIBHUWAN CHANDRA KHAN- 
DURI: Will the Minister of DEFENCE be 
pleased to state;

(a) whether the Government have any 
proposal to set up Sainik Schools in Pauri- 
Garhwal and Chamoli districts of Uttar 
Pradesh; and

(b) if so, the action taken or proposed to 
be taken in this regard?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) A Sainik School is 
established at the specific request of a State 
Govemment/Unnn Territory Administration 
as the entire capital expenditure and a major 
portion of the recurring expenditure of the 
School has to be borne by them. No proposal 
has been received from the Government of 
Uttar Pradesh for opening of Sainik Schools 
in Pauri Garhwai or Chamoli Districts.

(b) Does not arise.

(a) the number of proposals received 
during the last two years for opening branches 
of nationalised banks including the State 
Bank of India in Pauri and Chamoli districts 
of Uttar Pradesh with the names of places;

(b) whether the Reserve Bank of India 
has issued licences to the concerned Banks 
for opening the Branches at these places;

(c) if so, the details thereof; and

(d) if not, the reasons for delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). Under the extant polcy 
(1990-95) of Reserve Bank of India (RBI) for 
opening of branches, RBI has received 
appleations for opening bank branches at 
the semi-urban centres of Gopeshwar in 
Chamoli District and Lands Down and- 
Kotdwar in Pauri Garhwai Distrkrt from Pubik: 
Sector Banks and the alk>cations of these 
centres- will be finalised by RBI. In respect of 
rural centres, the list of identified centres 
with necessary particulars in each Distrct 
has to be given to the lead bank of that 
Distrwt. The lead bank, after-consolklating 
the list received from-all banks submits K to 
the District Collector for recommendat»ns 
and onward transmission to RBI through the 
concerned State Government. RBI has not- 
yet-received applicatnns in respect of rural 
centres for the Distrcts of Pauri Garhwai and 
Chamoli. The applicatons when received 
will be conskJered by RBI as per norms of the 
polk:y on merits.

Opening of bank Branches In Paurl and 
Chamoli District of Uttar Pradesh

413. SHRI BHUWAN CHANDRA KHAN- 
DURI: Will the Minister of FINANCE be 
pleased to state:

Opening of Army Recruitment Centres 
At Gopeshwar and Narenera Nagar in 

Uttar Pradesh

414.SHRI BHUWAN CHANDRA KHAN- 
DURI: Will the Minister of DEFENCE be 
pleased to state:
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(a) whetherthe Army Recruitment office District Number of
sftuated in Lancedown in Garhwal district of branches
Uttar Pradesh is able to meet the recruitment *

requirement of the whole region; Pauri Garhwal 37

(b) If not, whetherthe Government pro- Chamoli 14
pose to open one recruitment office each in
Gopeshwar (Chamoli) and Narendra Nagar Dehradoon 14
(Tehri); and

Tehri Garhwal 24
(c) if so, the steps taken by the govern-

ment in this regard? Uttarkashi 5

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes. Sir.

(b) and (c). In view of (a) above, there is 
no proposal to open a Recruitment office at 
Gopeshwar or Narendra Nagar.

Opening of Branches of RRBS In 
Garhwal Region

415. SHRI BHUWAN CHANDRA KHAN- 
DURI: Will the Minister of FINANCE be 
pleased to State:—

(a) the total district-wise number of 
branches of Regional Rural Banks in Pauri, 
Chamoli, Dehradoon, Tehri and Uttarkashi 
districts of Garhwal Mandalof Uttar Pradesh;

(b) whether any proposals have been 
received to open the branches of the said 
rural banks at some other places in these 
districts; and

(c) if so, the names of the places and the 
time by which branches of the rural banks 
would be opened there?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH); (a) The District-wise number of 
branches of Regional Rural Banks in Pauri, 
Chamoli, Dehradoon, Tehri and Uttarkashi 
Districts of Uttar Pradesh (as on 30.6. 91) 
are given below:-

(b) and (c). Under the extant polrcy of 
Reserve Bank of India (RBI) for opening of 
branches in rural areas, the list of identified 
centres with necessary particulars in each 
distrk^ has to be giveh to the lead bank of 
that District. The lead bank after consolkJat- 
ing the list received from all banks submits it 
to the District Collector for recommenda-
tions and onward transmission to the Re-
serve Bank of India through the concerned 
State Government. Under the Branch Li-
censing Policy (1990-95 ) , opening of 
branches of Public Sector Banks Including 
Regional Rural Banks is a continuous proc-
ess and hence it is not possible to project 
number of branches that will be opened in 
these districts.

[English]

Investigation Into Bofors Case

416. SHRI CHITTA BASU:
SHRI ANAND RATNA 

MAURYA:
SHRI RAM VILAS PASWAN: 
SHRI LOKANATH CH- 

OUDHURY:

Will the Minister of DEFENCE be 
pleased to state:

(a) the latest position in regard to the 
Bofors case currently under investigation
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both in Switzerland and India; and

(b) the specific steps taken by the gov-
ernment to expedite the process of investi-
gation?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR); (a) The Bofors case is 
being actively pursued by the CBI both in 
India and abroad.

(b) the gist as well as a copy of the order 
of the supreme Court of India in regard to 
certain petKlons on the Bofors matter has 
been expeditiously communicated to Swiss 
authorities. Suitable legal action is also being 
taken by the CBI in regard to the petitions 
recently filed in the Delhi High Court and the 
Supreme Court of India.

Loan from ADB and IFC for funding
Haldia Petrochemical Complex

417. SHRI CHITTA BASU:
SHRI AMAR ROYPRADHAN:

Will the Minister of FINANCE be pleased 
to state;

(a) whether the Government have taken 
any specific step to secure loan the Asian 
Development Bank (ADB) and the Interna-
tional Finance Corporation (IFC) for funding 
the Haldia Petrochemical Complex in West 
Bengal;

(b) if so, the results thereof;

(c) whether there is any proposal to 
secure necessary foreign exchange for the 
Haldia Project from other sources; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
m in is t r y  o f  FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) Yes, Sir. Asian Devel-
opment Bank and International Finance

Corporatton have been requested to finance 
the Haldia Petrochemical Complex in West 
Bengal.

(b) The responses of both International 
Finance Corporation and Asian Develop-
ment Bank are still awaited.

(c) No, Sir.

(d) Does not arise.

[Translation]

Loan waiver Scheme

418. SHRI SANTOSH KUMAR 
GANGWARiWill the Minister of FINANCE 
be pleased to state;

(a) the amount of loan waived by the 
various banks under the Agrk:ultural and 
Rural Debt Relief Scheme, 1990 so far, 
State-wise;

(b) the amount sanctioned and released 
under the Scheme to the banks so far; and

(c) the time by which the remaining 
amount is likely to be provided?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The total amount of debt relief 
provided under the Agricultural and Rural 
Debt Relief (ARDR) scheme, 1990 as on 
11.11.1991 by Public Sector Banks. Coop-
erative Banks and Regional Rural Banks 
was Rs. 7711 crores. The Stale-wise details 
are given in the attached statement.

(b) Rs 1156 crores have been sanc-
tioned and released under the Scheme to 
the Public Sector Banks and Regional Rural 
Banks. In addition to this. Cooperative banks 
have been sancttoned and released Rs.
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1266croresby way of grants from the Cen- (c) It is oxpectod that the remaining
tral Government and Rs. 1289 crores as amount will be provided in the current and
loans by Rural Development. the next financial year.

STATEMENT

State-wise amount of debt relief provided under the Agricuttural Rural Debt Relief 
(ARDR) Scheme. 1990 as on 11.11.1991.

SI. No. Name of StateAJnhn Territory Amount (Rs. in Lakhs)

1 2 3

1. Andhra Pradesh 88,321

2. Arunachal Pradesh216

3. Assam 12,081

4. Bihar 81,975

5. Goa 440

6. Gujarat 49,942

7. Haryana 23,242

8. Himachal Pradesh 5,572

9. Jammu & Kashmir 838

10. Karnataka 48,994

11. Kerala 16,052

12. Madhya Pradesh 47,178

13. Maharashtra 77,482

14. Manipur 1,294

15. Meghalaya 1,677

16. Mizoram 265

17. Nagaland 1,034

18. Orissa 38,556

19. Punjab 19,307

20. Rajasthan 56,213
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21. Sikkim 268

22. Tamil Nadu 53,232

23. Tripura 2,414

24. Uttar Pradesh 1,04,433

25. West Bengal 37,441

26. Chandigarh 1,007

27. Oadra & Nagar Haveli 33

28. Daman & Diu 11

29. Delhi 436

30. Lakshadweep 3

31. Pondteherry 1,065

32. Andaman & Nicobar Island 104

Total 7,71,126

[Ertglish]

Registration of Sub-Brolcsrs in Stocic 
Exchangss

419. SHRIARJUN SINGH YADA V: Will 
the Minister of FIN ANCE be pleased to state:

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR); (a) Government have re-
cently asked the Stod< Exchanges to intro-
duce a scheme of registration of sut>-bro- 
kers.

(a) whether the Stock Exchanges have 
introduced a scheme of registration of sub-
brokers;

(b) The main features of the scheme are 
given in the attached statement.

(b) If so, the details thereof;

(c) the number of sub-brokers regis-
tered so far, State-wise ;and

(d) whether unemployed graduates are 
given preference in registration of sub-bro-
kers?

(c) Information is being collected and 
will be laid on the table of the House.

(d) The registration of sub-brokers wi« 
be done by the Stock Exchanges as per the 
qualificafions prescribed in this behalf.
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STATEMENT

Main features of the Scheme of registratbn of sub-brokers

(i) Stock Exchange shall levy the following refundable fees for registration of a 
sub-broker:

(a) Bombay Stock Exchange.

(b) Cateutta, Delhi, Ahmedabad, Madras, Kanpur 
and CochinStock Exchanges.

(c) Other Exchanges

: Rs. 10,000/-

: Rs. 5,000/- 

: Rs. 3,000/-

(ii) Stock Exchanges shall can-
cel registration of a sub-broker if he 
has been found contravening or 
evading any of the Rules, Bye-laws 
and Regulations of a Stock Ex-
change;

(iii) A registered sub-broker shall not 
operate through more than one 
member of a Stock Exchange;

(iv) A sub-broker shall be required to 
maintain books of account and other 
documents such as registerot trans-
actions, clients ledger, cash book, 
pass book and documents regis-
ter;

(v) Qualifications:

(a) He should be not less than twenty- 
one years of age

(b) He has not been convicted of an 
offence involving fraud or dishonesty.

(c) He has not been at any time expelled 
or declared a defaulter by any other Stock 
Exchange.

(d) He has passed at least the 12th 
standard or an equivalent examination. In 
respect of existing sub-brokers, the educa-
tional qualification may be relaxed by the

stock & Exchange Board of India.

(e) The applicant should give the refer-
ence of two persons one of whom should be 
the manager of a scheduled bank with 
whom the applicant has an account.

Export of MICA Scrap

420. SHRIMATIBHAVANA '
CHIKHLIA:

KUMARI DIPIKA CHIKHLIA:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether the Government have re-
ceived any representation from the private 
sector mineral exporting companies to deca- 
nalise the export of mica scrap in order to 
regain its lost market;

(b) if so, the details thereof; and

(c) the action taken or proposed to be 
taken by the Union Government in this re-
gard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Representations 
have been received from mica trade re-
questing for decanalisation of mica scrap.
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(c) Export policy in respect of mica scrap 
has been reviewed by the Government and 
it has been decided to continue the present 
export policy in respect of mica scrap.

Upgradation of Jamnagar City In 
Gujarat

421. SHRI CHANDRESH PATEL: Will 
the Minister of FINANCE be pleased to state;

(a) whether the Government have re-
ceived any representations from various 
trade-unions and other organisations for the 
upgradation of Jamnagar city of Gujarat for 
House Rent Allowance purposes;

(b) if so, the time by which the demand 
for upgradation of Jamnagar city is likely to 
be conceded; and

(c) the number of cities in the country 
which have been upgraded during the last 
three years, State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) Yes, Sir.

(b) A decision on the demand would be 
taken only after the final population figures 
on the basis of 1991 Census become avail-
able;

(C) Statewise details are as under:- 

Name of the State/UT No. of cities

AGRAHAYANA 1.1913 {SAKA)

6. Gujarat
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6

7. Hatyana

8. Karnataka

9. Kerala

10. M.P.

11. Maharashtra

12. Punjab

13. Rajasthan

14. Tamil Nadu

15. Uttar Pradesh

16. West Bengal

1

3

1

7

3

2

7

8 

5 

2

Total 57

' Lok Ada Its

422. SHRI CHANDRESH PATEL; Will 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state;

(a) whether a number of Lok Adalts 
were held in the country during the period 
from January 1, 1991 to October 31,1991;

(b) if so, the details thereof, state and 
Union territory-wise;

1. A & N Island 1
—  (c) the number of cases which came 

before such Adalats and the number of cases

2. Andhra Pradesh 6
disposed of;

3. Assam 2

(d) the expenditure incurred on holding 
sudi Lok Adalts; and

4. Bihar 2
(e) the target for holding the Lok Adalats 

during the years 1991 and 1992?

5. Chandigarh 1 THE MINISTER OF STATE IN THE
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MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS AND MINISTEROF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). As per 
information available, 830 Lok Adalats were 
held between 1st January. 1991 to 31 Octo-
ber, 1991 in various States and Union Terri-
tories. A statement showing the details is 
attached.

(c) and (d). The information is being 
collected and will be placed on the Table of 
the House.

(e) Lok Adalats are voluntary efforts for 
settlement of disputes through conciliatory 
process. They are being organised by the 
state Legal Aid and Advice Boards and Dis-
trict Legal Aid Committees from time. No 
target, as such, can be fixed for hokJing Lok 
Adalats in different parts of the country dur-
ing the years 1991 and 1992.

STATEMENT

THE LOK ADALATS HELD (STATE AND UNION TERRITORY-WISE) DURING THE 
PERIOD 1ST JANUARY, 1991 TO 31 ST OCTOBER, 1991.

SI. No. Name of the State/Union Territory No. of Lok Adalats Held

1. Andhra Pradesh

STATES

5

2. Assam 7

3. Goa 2

4. Gujarat 108

5. Haryana 75

6. Himachal Pradesh 7

7. Jammu and Kashmir 1

8. Karnataka 53

9. Kerala 7

10. Madhya Pradesh 57

11. Mizoram 1

12. Orissa 317

13. Rajasthan 10

14. Tamil Nadu 29

15. Tripura 2
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S/.A/0. Name of the State/Union Territory No. of Lok Adafats Held

16. Uttar Pradesh 146

II. Unbn Territories

17. Delhi 2

18. Pondicherry 1

Total 830

Non-payment of Interest on deposits by 
DLP

423. SHRI MADAN LAL KHURANA: 
Will the Minister OF LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a) whether attention of the Government 
has been drawn to the Action Line Column of 
the Hindustan Times dated June 4, 1991 
under caption* A World of Wisdom* wherein 
it has been stated that the Patna District 
Forum under the Consumer Protection Act,
1986 has given a ruling that DLF should pay 
interest to the unsuccessful applicants on 
the amount it held for a number of months;

(b) if so, whether the DLF Universal 
Lmited has since paid interest to all unsuc-
cessful applicants;

(c) if not, the steps taken by the Govern-
ment to ensure the payments of interest to all 
the applicants;

(d) whether the Monopolies and Restric-
tive Trade Practices Commission has com-
pleted the enquiry it was holding against the 
DLF Universal ILmited; and

(e) if so, the outcome thereof?

t h e  MINISTER OF STATE IN THE
m in is t r y  o f  l a w . j u s t i c e  a n d  c o m -
p a n y  AFFAIRS AND MINISTER OF STATE

in  THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) ;(a) Yes. Sir.

(b) MS DLF Universal Limited have not 
paid interest to all unsuccessful applicants 
as they have contended that under the terms 
and conditions of the scheme they were not 
required to pay such interest.

(c) to (e).The reports submitted by the 
Director General Investigation & Registra-
tion in the matter of M/S. DLF Universal Ltd. 
are to come up before the MRTP Commis-
sion for hearing on 22nd November. 1991. 
The MRTP Commission, being a quasi-judi-
cial body is empowered to take necessary 
action under the provistons of the MRTP Act, 
1969.

Cotton Mills In Co-Operative Sector

424. SHRI HARIKEWAL PRASAD;
SHRI SRIKANTAJENA:

Will the Minister of TEXTILES be 
pleased to state:

(a) the number of Cotton Mills in the Co-
operative Sector at present, State:

(b) whether these mills are able to fulful- 
fil the demand of handtoom and powertoom 
industries;
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(c) whether Government have any pro-
posal to set up new mills at Ranchi in Bihar, 
Deoria and Balia Districts of Uttar Pradesh, 
and Cuttack district of Orissa; and

(d) if so,the number of such mills likely 
to be set up in these states during the Eighth 
five Year Plan period?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) There are 120 Mills as per 
Statement attached.

(b) Aparl from the Mills in Co-operative 
sector demand of Handloom and Power- 
kx)m industries is also met by Mills in other 
sectors; private, public sector mills etc.

(c) Proposal for setting up new mills at 
Ranchi in Bihar or Deoria and Balia in U.P., 
or Cuttack District of Orissa in Co-operative 
Sector is not pending with the Government.

(d) Question does not arise.

State-wise Number of cotton/Man-made 
fibre Textile mills land fabrics weaving units 
in the co-operative sector as on 30th Sep-
tember, 1991 has been as below:

Maharashtra 35

Orissa 10

Punjab 6

Rajasthan 3

Tamil Nadu 19

Uttar Pradesh 11

West Bengal 1

Pondicherry 1

120

National Housing Bank Scheme to Mop 
up Black Money

425. SHRI M.V.CHANDRASHEKARA 
MURTHY:

SHRI V. SREENIVASA PRASAD: 
SHRI CHITTA BASU:
SHRI AMAR ROYPRADHAN; 
SHRI ARVIND TRIVEDI;
KUMARI DIPIKA CHIKHLIA:

State No of Co-operative
Will the Minister of FINANCE be pleased 

to state:
Mills.

1 . , . 2 (a) whether the Government have
Andhra Pradesh 9 launched the National Housing Bank (Volun-

Assam 1 tary Deposits) scheme to mop up the black
money;

Bihar 3
(b) if so, the details thereof;

Gujrat 5
(c) whether the public response to the

Haryana 1 scheme so far is satisfactory;

Karnataka 8 (d) if not, the changes contemplated in
the scheme ;

Kerala 4

MaHhwa Pradesh 3 (e) the amount of black money moped
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up so far under the scheme; and

(f) the steps proposed to be taken by the 
Government to completely mop up black 
money?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes,Sir.

(b) National Housing Bank (NHB) has 
launched on October 1,1991, a Scheme to 
mop up Black Money known as "National 
Housing Bank (Voluntary Deposits) Scheme, 
1991*.

In terms of the scheme notified, a per-
son may deposit an amount, minimum being 
Rs. 10,000/-thereafter in multiples of Rs. 
1,000/-, in any of the designated branches of 
the 9 banks appointed for the purpose. 40% 
of the amount so deposited is to be credited 
to a Special Fund constituted for the pur-
pose. The fund shall be utilised for the pur-
pose of financing slum clearance and low 
cost housing for the poor. The balance 60% 
of the deposit may be withdrawn by the 
depositor without any lock-in period by sub-
mitting an application in the prescribed for-
mat. The 60% amount is payable to the 
depositor by way of a crossed account payee 
cheque. The designated branches shall also 
issue a certificate of withdrawal in respect of 
the 60% amount withdrawn by the depositor. 
The depositor is extended certain immuni-
ties under the Voluntary Deposits (Immuni-
ties & Exemptions) Act, 1991. In terms of the 
said Act, the person making deposit under 
the scheme shall not be required to disclose 
the nature and source of the deposit; no 
enquiry or investigation shall be Initiated 
against the depositor merely because he 
had made the deposit; and the fact that the 
deposit has been made by him shall also be 
inadmissible as evidence in any proceed-
ings relating to any offence except under the 
Indian Penal Code, Narcotics Protection and 
Psychotropic Substances Act, Terrorist &

Disruptive Activities (Preventton) Act and 
Prevention of Corruption Act.

(c) to (e). NHB has reported that as per 
reports submitted by various banks, the 
amount received under the Scheme till 17 th 
November, 1991 stood at Rs. 19.57 crores.

(f) Government is seized of the problem 
of existence of black money in the economy 
and takes various steps from time to time to 
overcome it.

Setting up of Commodity Management 
Board

426. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Government are exam-
ining a proposal to set up Commodity Man-
agement Board for export and import of 
agricultural commodities;

(b) if so, whether a final decision has 
been taken in this regard;

(c) if so, the date by which the Commod-
ity Management Board is likely to be set up 
and the details of its proposed set up; and

(d) if ribt, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). There is such a 
proposal under consideration in the Ministry 
of Agriculture.

[Translation]

Ono-Rank-One-Ponslon Schem#

427. SHRI ANAND RATNA 
MAURYA:

SHRI BASUDEB ACHARIA:

Will the Minister of DEFENCE be 
pleased to state:



379 Written Answers NOVEMBER 22,1991 Written Answers 380

(a) whether the High Power Committee 
set up to go into the one-rank one-pension 
scheme has submitted its report;

(b) if so, the main observations and 
recommendations of the Committee and the 
decision taken by the government thereon; 
and

(c) if not. the time by which the Commit-
tee is likely to submit its report?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (c). The High 
Level Empowered Committee constituted 
by the Government to review the difficulties 
faced by pre 1.1.1986 Defence Pensioners 
and, inter alia, examine the demand for One 
Rank One Pension is required to submit its 
report by 31.12.1991.

[English]

Defence Equipment Supplies from 
USSR

428. SHRI K. P. UNNIKRISHNAN: Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether difficulties have arisen in 
procuring defence supplies including spares 
from the Soviet Union as per Indo Soviet 
Protocols after the recent changes in the 
Soviet Union; and

(b) if so, the steps taken to ensure free 
flow of the supplies and spares so that our 
Defence capability is not affected?

THE MINISTER DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). The political 
and economk: changes taking place in the 
Soviet Union coukJ create dislocations in our 
bilateral Defence Cooperation arrangements. 
Govt, are, however, maintaining continuous 
contact with the Soviet authorities to ensure 
a smooth flow of supplies. Simultaneously,

Government are also pursuing measures to 
meet essential requirements from other 
sources abroad and through indigenous 
production facilities.

Redemption of Gold Pledged with Bank 
of England

429. SHRI MORESHWAR SAVE: 
SHRI VUOY KUMAR YADAV: 
SHRI SRIBALLAV PANI- 

GRAHI:

Will the Minister of FINANCE be pleased 
to state:

(a) the amount of loan taken by the 
Reserve Bank of India against gold pledged 
with the Bank of England during July, 1991;

(b) the amount repaid so far to redeem 
the pledged gold;

(c) the steps, if any, taken by the Union 
Government to bring back the pledged goW; 
and

(d) the time by which the pledged gold 
will be brought back?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Loans taken against the 
collateral of gold transferred to Bank of 
England, London were equivalent to Rs. 
1037 crores.

(b) The bans taken by pledging gold as 
indicated in (a) above have been fully dis-
charged.

(c) and (d). The Reserve Bank of India 
has been requested to chalk out a plan to 
bring all the gold back and to initiate a 
process of bringing back gokJ in instalments 
taking into account the level of currency 
resen/es and security consideratbnsfor such 
transactions.
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[Translation]

Irregularities In Advancing and Waiving 
of Loans by Nationalised Bani<s

430. SHRI HARI KEWAL PRASAD; 
SHRI SRIKANTAJENA:

regarding credit appraisal and other matters. 
Appropriate action in accordance with the 
laid down rules and procedures is taken by 
banks against the employees including offi-
cers who are found guilty.

Will the Minister of FINANCE be pleased 
to state:

(a) whether the Government have re-
ceived complaints regarding irregularities in 
grant and waiving of bans by nationalised 
banks in Ranchi (Bihar), Deoria and Ballia 
districts of Uttar Pradesh and Cuttack district 
of Orissa during the last five years;

(b) if so, the details thereof:

(c) whether the Government have con-
ducted any enquiry in this regard;

(d) if so, the outcome thereof;

(e) the number of officers found guilty;
and

(f) the actton taken or proposed to be 
taken against them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (f). The complaints relating to 
sanctioning, disbursement and waiver of 
'oans and alleged irregularities by national-
ised banks received from various parts of the 
country including those from Ranchi (Bihar), 
Deoria and Ballia (U.P.) and Cuttack (Orissa), 
by Government and RBI are taken up with 
the concerned public sector banks for reme-
dial action. As regards write off of bad debts 
and losses and compromise proposals, RBI 
has advised the banks to delegate powers to 
its various functionaries for speedier dis-
posal of such cases. During course of in- 
spectton of banks, RBI also comes across 
vartous deficiencies prevailing in banks

12.00 hrs

[English]

SHRI EBRAHIM SULAIMAN SAIT 
(Ponnani) : Is the Home Minister making a 
statement on Varanasi?

MR. SPEAKER: The Home Minister has 
come to me and has said that his statement 
is ready. I said that the should give me a copy 
and then only will I allow. He is ready.

(Interruptions)

MR. SPEAKER : I am calling one after 
the other. First Shri K. Venkatgiri Gowda.

• PROF. K. VENKATGIRI GOWDA 
(bangalore South) : I would like to raise a 
point with regard to the damage caused to 
thp people and the economy of Karnataka by 
the fury of the cyclonic rains and storms. As 
everybody knows cyclonic storms and rains 
Iqshed Karnataka in October and November 
this year. The rains were both continuous 
and torrential. As the saying goes, it dkJ not 
rain; but poured. The worst affected seg-
ments were the low-lying areas of the State. 
The rivers were in spate and the floods 
damaged the houses and crops on the banks 
of the rivers causing incalculable damage to 
crops and property and death of cattle and 
sheep. The loss due to floods and rains 
estimated to be over Rs. 75 crores.

Quite apart from this, the Bangalore city 
is the worst affected. Over one third of the 
population of the city lives in slums and
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squatter settlements. These slums and 
eq jatter settlements consist of houses with 
muds walls and thatched roofs. Gales blew 
off the thatched roofs and the incessant rains 
caused the collapse of the mud walls. These 
rendered the inmates homeless, i visited 
some of these areas braving heavy rains. It 
was a heart-rending sight to see the slum 
dwellers and their children exposing their 
bodies to violent gales and lashing rains. 
Those who were close to temples and Gov-
ernment buildings took shelter there. But 
such buildings were not many. Those who 
were far from these buildings had to sit or 
sleep with the rain with drenched clothes. 
This has occasioned deep anguish.

Poverty and destitution are there in 
abundance in India and more so in Banga-
lore. The ton'ential rains aggravated poverty 
and destitution. Many innocent lives were 
tost notonly because of cokJ wind and weather 
but also because of the collapse of several 
buildings. Many took ill and are undergoing 
treatment. Even the medical aid given to 
them is scanty and ineffectual. In fact it is a 
sight for saturns and saddists to see and 
enjoy with gusto.

Owing to paucity of financial resources 
the Government of Karnataka could not 
provide adequate relief. For Bangalore alone 
Government needs Rs. 20 crores for relief 
and rehabilitation of the victims. Apart from 
this, the Government needs about Rs. 60 
crores for relief in other areas of the State. 
Unless a major part of this amount is given to 
the Government of Karnataka the victims of 
cyclonic fury have to remain destitutes and 
the economy of the State will have to remain 
crippled. Delhi makes promises to Karna-
taka. But Karnataka cannot live on prom-
ises. I appeal to the Union Government to 
make a substantial grant to the Government 
of Karnataka lo enable it to rehabilitate the 
vtotims of cyclonic fury and restore the 
economy of Karnataka to normal health.

• SHRIMATI BASAVA RAJESWARI 
(Bellary): I have given a similar notice. A lot 
of damage has been caused particutariy in 
the districts of Kolar, Tumkur and Bangalore, 
Many lives have been lost and houses have 
been damaged and the entire crop has been 
damaged. Especially the paddy crop at the 
time of harvest is damaged. Yesterday only 
I have heard that a token amount of compen-
sation is sanctioned to Pondicherry, Andhra 
Pradesh and Tamilnadu and Karnataka has 
not been considered at the time of sanction-
ing of some token grant. In the mean time, on 
the instructions of the Prime Minister, the 
Railway Minister Shri Jaffer Sharief visited 
the entire area. I hope that he has already 
submitted the report about the damage 
caused to these three distrtots in these natu-
ral calamities. I would request the Central 
Government to send an expert committee 
immediately to find out the actual amount of 
damage caused. In the mean time a token 
grant of compensation may be sanctioned 
for the people who are very much affected by 
the flood and natural calamities.

SHRI K.P. REDDAIAH YADAV ( Mach- 
lipatnam): I would like to request the hon. 
Prime Minister and the Central Government 
to treat these flood damages in the areas of 
Andhra Pradesh. Tamilnadu and Karnataka 
as a natural calamity.

Under this, they have been assisting 
Rajasthan and Bihar, and the Government 
of India has taken full responsibility without 
asking the States to give any assistance. In 
the same manner, these three States should 
be taken for reconstruction of the communi-
cation network and also for damage to stand-
ing crops, etc.

Now I will put before your kind honour 
that due to unprecedented and torrential 
rains and floods in the districts of Andhra 
Pradesh, Tamil Nadu and Karnataka, thou-
sands of people were ruined. Cattle, sheep.
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etc., were completely washed away by the 
floods. Lakhs of acres of standing crops- 
each acre costing Rs. 8,000 were conn* 
pletety damaged or ruined. Roads, telecom-
munication network, electrteity and water 
supply were completely ruined in Nellore, 
Tirupati, Chittoor, Krishna, Guntur and 
Prakasam districts of Andhra Pradesh. The 
so- called Government of India have not 
rushed any aid so far either to Tamil Nadu or 
Andhra Pradesh. Even big cities like Tirupati 
were marooned. The people could not come 
out from the marooned places.

I, therefore, urge upon the Government 
of India to tackle this thing on a war footing 
and rush medicines and all the required aid 
to the Governments of Andhra Pradesh, 
Tamil Nadu and Karnataka. This should be 
treated on a natural calamity basis. The 
South Indian States are being given a step-
motherly treatment. (Into/rt/pf/ons) Even 
though the Prime Minister is coming from the 
South India, he has not thought about this 
flood situation which has seriously and 
completely affected the coastal be It of Andh ra 
Pradesh, Tamil Nadu and Karnataka. We 
are going to take it up very seriously.

KUMARI FRIDA TOPNO (Sundergarh) 
: Sir, I was arrested....

MR. SPEAKER : Madam, I have re-
ceived your notice of privilege motion. I have 
to find out the facts. I am looking into it. You 
had a discussion with the Secretary-General 
also. Please do not raise it now. After we got 
the facts, we will deal with it.

(Interruptions)

[Translation]

SHRI MADAN U L  KHURANA (South 
Delhi) : Mr. Speaker, Sir, I have written a 
letter to you and with that letter I have sent an 
investigation report along with the facts and 
figures.

[English]

MR. SPEAKER : You don’t have to 
mentbn aboutthe letters written to me. Please 
follow the rules.

[Translation]

SHRI MADAN LAL KHURANA : Mr. 
Speaker, Sir, I am talking about the report. 
The report whk:h I have received, states that 
it was propagated in recent bye-electton that 
the Prime Minister has won the elections 
with record votes. But the other side of this 
report points out about the rigging of poll. A 
Congress leader who is an M.L.A. there 
stated;

[English]

"It was heavy polling and peaceful rig-
ging.’

[Translation]

According to this report, from the very 
beginning of the electoral process, no candi-
date was albwed to file his nominatton and 
some people ware seen standing outskie. 
Th6....{lnten-uptions)

MR. SPEAKER: Mr. Khurana, you have 
been discussing it regularly. It is not proper. 
In this way, objectk>ns can be raised again^ 
you too. ( Intenvptions)

SHRI MADAN LAL KHURANA: Thil 
issue is related to the constituency of the 
Prime Minister of the country. It is ■ veiy 
important issue. It is a blot on the face of the 
democracy of the country because heavy 
rigging has taken place in the constituency of 
the Prime Minister . It is up to the Prime 
Minister as to how to remove this black spot. 
My submissk>n is that this issue shouM be 
investigated.

(internjptlons)
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surprisingly, after the submission of its re-
port which I have read and which is by and 
large very sound, I find that It makes recom-
mendations in respect of standard promo-
tion pattern for the service doctors. A very 
important recommendation which it makes 
is about setting up of a Medical Board on the 
lines of the Excise Board and the Telecom 
Board. I am sure that if this Board would be 
set up, it would deal with very many griev-
ances of service doctors on a continuing 
basis. Subsequent Health Ministers have 
strongly recommended for it like Mr. 
Shakeelur Rehman, Mr. Rafique Alam and 
all the Health Ministers. 1 have seen their 
papers and their personal letters written to 
the Prime Minister and yet, this matter con-
tinues to hang on fire despite their attempt to 
have a negotiated settlement. Nothing has 
turned out and it is only under great compul- 
sk)n and forced by circumstances, they have 
gone on strike. I do not command a strike by 
doctors. No one feels happy about a strike by 
doctors and many of those doctors whom I 
have met are very senior ones who are on 
the point of retirement. They have six months 
to go for retirement and they virtually stake 
their whole career. They say that they also 
feel unhappy. But we find that inspite of 
repeated assurances over a period of years, 
nothing is happening.

So, I would request the Minister of Par-
liamentary Affairs to take this up on a very 
urgent basis and see that no one stands on 
prestige. It is not a question of prestige. It 
affects the health services throughout the 
country. And basically, the recommenda-
tions of the Tikkoo Committee ought to be 
accepted. But the office memorandum of 
14th November negates those recommen-
dations and even districts them. It has added 
to their grievances.

MR. SPEAKER : Advaniji, the Minister 
has spoken to me. He is going to make a 
statement, maybe on Monday. Then it can 
be discussed and we will take it up.

SHRI SOMNATH CHATTERJEE 
(Bolpur): I may please to allowed to speak 
on this because they came to me also. I am 
told that 250 hospitals in the country are not 
working; 1,000 medical centres and dispen-
saries are also not working. We can imagine 
the suffering of the patients. I appreciate the 
great difficulty that is being caused. But Sir, 
the amazing thing is that the Government is 
not even concerned to have a dialogue with 
them. The Minister has not spoken to them in 
spite of reported requests. The Prime Minis-
ter is not giving any appointment to them. He 
cannot meet them, although they bebng to 
an important section of the community. They 
are government servants but they cannot 
have a discussion with anybody. Subject to 
correction, I am told that the total financial 
involvement is Rs. 2.5 crore per year. Just 
two and a half crores only. But it seems that 
the Government has now taken it as a pres-
tige issue. Today the situation is so critical. I 
strongly impress upon them that it is very 
unfortunate that the patients are suffering. I 
had appealed to the doctors that they shoukj 
try to call off their strike as soon as possible. 
But I understand that instead of trying to 
meet them and talk to them, the Government 
is taking rather provocative action. The 
Secretary of the Department is issuing direc-
tions and giving information which goes to-
tally contrary to the Committee’s recommen-
dations which have already been accepted 
by the Government. Mr. Rafeeq Alam, who 
was the Health Minister and who was in the 
Congress and Shri Shakil-ur-Rahman, your 
friendly Health Minister had strongly recom-
mend these. They said that during their 
regime these recommendations were ac-
cepted and were going to be implemented. I 
find that it is the question of status with whch 
they are concerned. I appeal to the doctors 
also to call off their strike and I demand that 
the Government should immediately start a 
dialogue and negotiations with them. I am 
sure if the Government and the Minister sit 
with them and talk to them, they will call off 
their strike and the negotiations will be
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completed. Let the Minister make a start. He 
must consider the feelings of the people and 
the feelings of this House.

[Translation]

SHRIHARIKISHORE SINGH (Sheohar) 
: Mr. Speaker, Sir, we express our sympathy 
to doctors on behalf of the Janata Dal. We 
support the views expressed by the Leader 
of the Opposition party and Shri Somnath 
Chatterjee. As far as I know like the previous 
Health Ministers, the present Health Minister 
too is sympathetic to them. This has turned 
into a very complicated issue. Those who 
are administrators and belong to the non* 
doctor-cadre do not want to attach impor-
tance to doctors. The amount of Rs. two and 
a half crore does not matter here. This is the 
vital question here whether doctors would be 
able to render their services to the people 
with honour or not. I would like you to go 
through the memorandum and then only you 
will get its true picture. And the picture will 
show that the administrative authorities cre-
ate such circumstances so that they may be 
able to let down the doctors. Such attempts 
are frequently made. The Government should 
have a clear stand on the TIKKU Committee 
or any other committee and the doctors must 
be treated at par with I.A.S. and bureaucrats. 
The Government should clarify its position in 
this regard.

What is the stand on these two? Doctors 
and Engineers both are equal. Unless some 
doctor takes over as Health Secretary in the 
Health Ministry, this problem cannot be 
solved. I would like the Health Minister to 
give a statement day after tomorrow and 
resolve the problem. The doctors have in-
formed me that the Health Minister is totally 
sympathetic to them. I , therefore, do not 
understand as to why the Government is not 
able to accept their demands.

MR. SPEAKER : When Ministers make 
statements in the House, no question is

allowed to be asked on that statement but I 
would try that at least 2-3 questions could be 
asked after the statement of the Health 
Minister.

[English]

SHRI BHOGENDRA JHA (Madhubani) 
: Mr. Speaker, Sir. I add my voice simply in 
one sentence to the points raised by my 
friends here.

MR. SPEAKER : It is quite highlighted, 
don’t worry. Allow others to speak.

SHRI BHOGENDRA JHA: I would like 
to submit that by Monday, when he will make 
the Statement, the Minister should settle the 
issue so that the doctors resume their duty. 
On Monday we do not want to hear that the 
strike is still going on.

SHRI P.G. NARAYANAN (Gobichetti- 
palayam) : Sir, due to the floods there has 
been a heavy damage to the life and prop-
erly of the people, particularly the agricultur-
ists in Tamil Nadu have suffered a great loss 
as their standing crop is completely de-
stroyed. Roads, irrigation canals and bridges 
have been destroyed and they cannot be 
used until they are properly repaired. Thou-
sands of houses and huts were completely 
collapsed and more than hundred people 
have lost their lives. Rough estimates reveal 
that Rs. 340 crores is immediately required 
to undertake relief measures in order to 
.estore the affected areas to their original 
condition.

The Government of Tamil Nadu has 
taken relief measures on a warfooting but 
the State Government is facing financial 
problems. It is implementing prohibition 
programme because of which it is incurring 
a heavy loss of revenues. So far no Central 
team has visited the affected areas. I request 
the Government of India to send a Central 
team of officials to the affected areas to
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assess the real damage and at the same 
time adequate funds may be released to 
assist the State Government to undertake 
the relief measures.

MR. SPEAKER : I request the Govern-
ment to make a Statement on the flood 
situatbn in Karnataka and Andhra Pradesh.

SHRIV. KRISHNA RAO (Chikballapur) 
: Sir, in my constituency...

MR. SPEAKER ; I have already asked 
the Minister to make a Statement. You have 
got more than what you need.

SHRI V. KRISHNA RAO: Thousands of 
houses have been collapsed in my constitu-
ency.

MR. SPEAKER: Government is yours. 
You can talk to Government also.

SHRI V. KRISHNA RAO: In my con-
stituency 70,000 houses have been col-
lapsed. Our of these, 20,000 houses have 
collapsed completely and the remaining
50,000 houses have been partly damaged. 
The estimated cost is more than Rs. 200 
crores.

MR. SPEAKER : What do you want? I 
have already said that the Government will 
make a Statement.

SHRI V. KRISHNA RAO; Seven tanks 
have been breached. The victims are taking 
shelter in Government buildings like the 
school veranda, etc. I request the Govern-
ment to kindly send some relief amount from 
the Prime Minister’s Relief Fund to the State 
of Karnataka so that at least some shelter is 
given to the poorest of the poor people of the 
country.

THE MINISTER OF STATE IN THE 
MINISTRY OFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE

MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS ( SHRI RANGARAJAN 
KUMARAMANGALAM) : Sir, I wanted to 
inform the House, through you. that Shri 
Balram Jakhar and a team of officials are 
visrting the three States of Andhra, Kama- 
taka and Tamil Nadu and Pondicherry also, 
over this weekend for assessing the dam-
age. {Interruptions)

Weekend means tomorrow only.

Meanwhile, immediately certain money 
is released, Rs. 7 crores, to Tamil Nadu 
today only as an interim measure. After he 
comes back, he would definitely make a 
Statement and give information to the House.

SHRI RAM NAIK ( Bombay-North) Sir, 
about earthquake, no statement has come.

MR. SPEAKER: I am allowing the same 
thing.

[Translation]

SHRI MOHAN SINGH (Deoria): Mr. 
Speaker, Sir, through you, I would like to 
draw the attention of the Government and 
the House to a very important event. On the 
20th October a blot from the blue fell and 
entire Northern India was in the grip of the 
tremor of the earthquake took the lives of 
tho'jsands of people which led to the life-tolls 
and rendered homeless to thousands of 
people belonging to the regions neighbour-
ing to the Himalayas especially Uttar Kashi 
in Uttar Pradesh. The people suffered a 
heavy loss and even after passing the full 
one mon\\\....{lntenuptions)

[English]

SHRI BHUWAN CHANDRA KHAN- 
DURI; Sir.....

MR. SPEAKER : Please sit down. I wlU
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altow you. Don’t be so impatient. I will do it 
after the other.

[Translation]

SHRI MOHAN SINGH : It is regrettable 
that even after passing one month the Uttar 
Pradesh Government did not get the re* 
quired funds from the Centre for providing 
relief and assistance to the victims. The only 
thing, I submit that an all-party committee of 
the House should be appointed to make an 
assessment of the bsses and the reason-
able amount of the aid must be given imme-
diately to the victims.

At the same time, some administrative 
hurdle has also emerged following the snow-
fall, uninterrupted earth tremours and 
people’s lying in the open ground outside 
their homes. There is no security arrange-
ment for them. Due to such circumstances, 
the local officers are trying to go on leave or 
seeking their transfer to the plain areas or 
taking compulsory retirement. Therefore, the 
administrative unit involved in the relief work 
has weakened. I want to suggest that in 
addition to the all party committee of the 
House, an all party Parallel Relief Commit-
tee shoukj also be appointed and the admin-
istrative action of the Relief work should be 
taken under its supervision.

The other important issue attached to 
this is the Tehri Dam Project. People say 
that there t.ave been four cracks in the dam 
which is belied by the Department. It is also 
said that in case of the recurrence of such 
earth-tremours, the project will suffer greater 
damages and in the event of its damages, 
the entire north India will be at the verge of 
devastation. The Government therefore, 
should discuss these two issues simultane-
ously and make a statement before the House 
and it should be discussed here and one 
guidance on behalf of all parties in the House 
should be given to the Government. Relief 
work should be operated through the Paral-

lel All Party Relief Committee of both the 
State and the Centre. With these sugges-
tions. I want to draw the attention of the 
Government to this calamity.

[English]

MR. SPEAKER: I am sorry. I can under-
stand your anxiety but we can do it one after 
the other.

SHRI BHUWAN CHANDRA KHAN- 
DURI (Garhwal) : I won’t repeat what the 
prevbus speaker has said. I would only add 
a few more things.

Firstly, we are grateful to the Prime 
Minister that he went to Uttar Kashi and met 
the people and promised aid of Rs. 70 crore. 
Unfortunately, nothing of it has gone so far. 
I therefore request the Prime Minister to 
kindly giver this money as early as possible 
and if. as some people say. that it has been 
given, then it should be made clear, in what 
form and how it has gone.

A Minister from Centre went there and 
promised tin sheets worth Rs. 20 lakhs and 
that it will be sent within 48 hours. I have just 
come from there and I came to know that 
nothing has reached so far.

Another Minister went there and prom-
ised Rs. 7 lakhs worth of seeds but nothing 
has reached there.

I would like to convey the feelings of the 
people there that there is no point in promis-
ing them help and sending nothing. These 
are only vote bank gimmicks. We are in 
trouble there. Around 800 people have died 
there. If anybody wants to give us help, then 
it should be done properly.

I therefore request that the aid whbh is 
being promised should be given quickly and 
promptly so that people should get it before 
the snowfall.
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I would also like to say something about 
the Tehri Dam. I support what my friend has 
said. There are reports that there were some 
cracks which have been filled up quietly and 
the tell-tale marks have been obliterated. I 
suggest a proper and thorough enquiry 
should be made on this.

SHRI MANORANJAN BHAKTA ( An-
daman and Nicobar Islands): Mr. Speaker. 
Sir, the last month’s earthquake had caused 
devastating effect in the Uttar Kashi district 
and the hilly regions of Uttar Pradesh. Sir, 
the Winter Season has started and the people 
are homeless. Men, women and children are 
suffering. They need immediate relief and 
rehabilitation.

But, unfortunately, as we have been 
told, the Government of Uttar Pradesh is 
doing it in a partism manner. It is a human 
cause and it should not be done in a partisan 
manner. The Zila Parishad was not involved 
in the relief operation work; It Is being done 
by the party workers. The Government’s 
relief operation is being done by the party 
workers. The Central Government, which 
has given assistance to the Uttar Pradesh 
Government to combat the situation, should 
come out with a statement what assistance 
has been provided to the Uttar Pradesh 
Government for this purpose and how It has 
been distributed to the people. What action 
has been taken?

MR. SPEAKER : You please take your 
seat now.

SHRI MANORANJAN BHAKTA: My 
request is that it Is not a question of this party 
or that party; it is a question of human suffer-
ings. So, all human sufferings ought to be 
combined together. {Interruptions) The 
Government should discuss It with all the 
political parties here. The Zila Parishad 
should be involved In this process. (Interrup-
tions)

MR. SPEAKER: Shrl Bhuwan Chandra * 
Khandurl, please take your seat.

(Interruptions)

MR. SPEAKER : It Is not necessary for 
you to speak again. I am directing the Gov-
ernment to make a statement on thl^ issue.
I must bring to the notice of this House that 
the Government has already indicated that 
they are going to make a statement on this 
point. But I would request the Minister to 
convey to the concerned Minister that the 
points which are raised here may also be 
taken into ponslderatlon leaving aside the 
controversial part of It.

(Interruptions)

MR. SPEAKER : Shrl Khandurl, you 
again got up. .It Is not necessary for you to 
speak again.

SHRI RAMESH CHENNITHALA (Kot- 
tayam): The rubber cultivators of Kerala are 
facing a serious problem. The price of natu-
ral rubber has been reduced; It has fallen to 
Rs. 80-70. The cost of production of rubber 
is very high. Last year, the rubber imported 
by the Government was released to the 
market. This has also caused a serious 
development in the rubber Industry. The 
price of rubber fixed last year was not at all 
sufficient. The rubber cultivators have 
submitted a representation to the Minister; 
they also met him and apprised him of the 
serious development. I request the Minister 
to take necessary urgent steps to tackle this 
problem. (Intenruptions)

MR. SPEAKER : If one hon. Member 
has spoken. It is enough.

(Intenuptions)

SHRI RAMESH CHENNITHALA; The 
Minister is here. I request him to reply to 
these points, because it is a serious problem
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b«ing faced by the rubber cultivators in 
Kerala.

SHRI P C THOMAS ( Muvattupuzha): 
This is a rubber sheet.

MR. SPEAKER : You should not have 
brought it to the House. You are flouting the 
rules.

SHRI P C THOMAS: This is a very 
serious problem. ( interruptions)

MR. SPEAKER : May I request to the 
hon, Minister to control his Members. They 
do not understand what they are trying to do 
here. Please take your seat. You are holding 
the House to ransom. Your matter has been 
raised. The Minister is very kindly getting up 
and answering it. And even then you want to 
raise the same thing.

SHRI P C THOMAS: I am only supple-
menting what he has stated.

MR. SPEAKER: Even afterthe Minister 
has responded immediately, you want to 
speak. Mr. Thomas, you are not going on 
record.

{Interruptionsy

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): Mr. P.C. Thomas, Prof. K.V. 
Thomas and other hon. Members were with 
me when I visited Cochin and Kottayam. Mr. 
Ramesh Chennithala was also there.

that every single ounce or k ib  of RMA- 5 
grade rubber which is offered to STC depots 
will be purchased by STC. Secondly, yester-
day. although the trigger point has not been 
reached, in view of the representations made 
by the hon. Members, I have also directed 
STC to buy RMA-4 grade rubber. whk;h is a 
superior quality rubber. Every single kik> 
RMA-4 grade rubber which is offered will be 
purchased by STC.

There is a problem of ungraded rubber. 
There is no support price scheme for un-
graded rubber. I have spoken to the Chief 
Minister of Kerala. The STC will help. The 
best course is, ungraded rubber, which is 
lower quality rubber, which is about 6000 to 
8000 Metric Tonnes which is causing a prob-
lem. should be purchased by the Rubber 
Marketing Federation of Kerala. I have spo-
ken to the Chief Minister of Kerala. I am 
willing to help. The Chief Minister also said 
that he would bok into the matter. I think the 
problem is well under control. Every kik) of 
RMA-4 and RMA-5 grade rubber will be 
purchased t>y the STC. (Interruptions)

MR. SPEAKER: Mr. Minister. Probably 
the hon. Members are agitated. I request you 
to meet them and hear what they have to say 
and do the needful.

{Interruptions)*

MR. SPEAKER: I am not going to hear 
anything. It is not going on record.

(Interruptions)

Immediately. I directed that the STC will 
start buying RMA-5 grade rubber although K 
is not part of the price support scheme. We 
have so far purchased all the RMA-5 grade 
rubber whbh has been offered, about 924 
tonnes. I want to assure the House and 
through this House the growers of Kerala

MR. SPEAKER: I am not going to hear. 
If you are unable to understand what I have 
said I cannot help you.

(Interruptionsy

MR. SPEAKER : Nothing of what he 
says will go on record.

‘ Not recorded.
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[Translation]

SHRIDILEEP SINGH BHURIA(Jhabua) 
: Mr. Speaker, Sir, here I would like to draw 
the attention of the House to one or two 
important issues. Many of the tribal areas in 
Madhya Pradesh, Gujarat and Rajasthan 
are stricken wKh severe famine and drought, 
bu the state Governments are least con-
cerned. As a result of that no relief work is 
being operated there. So the condition of the 
people there has become very miserable. 
The people have neither food to eat nor any 
emptoyment there. The cattle too are not 
getting grass and drinking water. I, therefore 
request the House through you to send a 
Parliamentary team there to find out the 
actual condition of those regions. (Interrup- 
tions)

DR. LAXMINARAYAN PANDEYA 
(Mandsaur) : Mr. Bhuria, Sufficient Relief 
work is going on there. You and I belong to 
the same regions, (interruptions)

activities are now on increase in Maharash-
tra. After the bomb blast in Ray-Road, Kalwa 
and Malad Railway Stations, the horrifying 
incident in a running suburban railway train 
on the 8th November, 1991 at Kalyan has 
claimed 12 lives. In Bombay's congested 
population and especially the suburban reul- 
way trains whk:h cater nearly to half the 
nation’s commuters and are overcrowded, 
the terrorists have found a vulnerable target 
and the Government have depbrably failed 
to prevent or curb the menace whk:h shows 
lack of vigilance even after the prevk>us 
blast.

I demand a statement by the Home 
Minister as to what steps are being taken to 
prevent occurrence of such incidents. How-
ever, there was an appalling absence o' any 
crisis management arrangements at Kal-
yan. Only because of right steps by voluntary 
organisations the fatal chaos coukJ be par-
tially avoided as there was complete col-
lapse of the administrative machinery.

SHRI DILEEP SINGH BHURIA; Mr. 
Pandeya, they are not the relief works. They 
are rather works being done under the 
Jawahar Rojgar Yojna. Sir, I would like to 
point out that once the Chief Minister held a 
meeting. He stated in the meeting that if the
B.J.P. dkJ not win, all the work will be stopped. 
It came true. The B.J.P. did not win there and 
they stopped all the works. The condition is 
very serious there. (Interruptions)

I am not talking about Vidisha. Rather, I 
am talking about Jhabua and Ratlam Food is 
not being made available there. Cattle are 
not getting grass there. Ail the work which 
was being done in the past, has been stopped. 
The only thing I request you that the relief 
work should be started there immediately, 
so that the people there may be relieved of 
drought and famine.

{BngKsh}

SHRI RAM KAPSE (Thane): Terrorist

The compensation offered to the kinds 
of the deceased and the injured is so meagre 
that it amounts to cruel joke. Railways have 
pakf Rs. 5,000 to the kins of the deceased 
and Rs. 1,000 to the injured. It needs to be 
increased immediately. I therefore also 
demand a statement from the Railway Min-
ister.

SHRIMATI GEETA MUKHERJEE 
(Panskura): We have read in the newspa-
pers stating that the Prime Minister made an 
announcement on the 19th of November 
that two National Commissions wouW be set 
up. I am a little confused.

My dear .Parliamentary Minister, kindly 
hear me. (Intenuptions)..

MR. SPEAKER: Let the Minister pay his 
attention to what the hon. Member is saying.

SHRIMATI GEETA MUKHERJEE: As 
the Prime Minister is not here, I request the
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Parliamentary Minister to hear what I am 
saying. 1 am sure my friend Shrimati Malini 
Bhattacharya would also be saying on this.

This announcement about the forma-
tion of two National Commissions does not 
spell out as to what had happened to the 
National Commission on Women Act, 1990, 
which we ail passed here. Shri Ram Vilas 
Paswan is here now. The National Commis-
sion on Women Act gave statutory status to 
the Commission and Statutory rights. We 
had been fighting for it for a decade. All the 
parties were committed to that.

Now that being the situation, will these
two Commissions have statutory powers? If
so, another Act has to be passed. Why are
these two things separated? It is difficult to
have really one Commission and having two
Commissions means, as there is a saying in
Bengali, “two many cooks spoil the broth."

f

I am representing all the women here. 
All the women were committed to that 
Act.... {interruptions)

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur) : Not just the women but also 
men.

SHRIMATI GEETA MUKHERJEE: So 
also the men. All of us were committed to that 
Act. Please Immediately go forward in form-
ing the Commission according to that Act 
and see how it works, and also take our 
cooperation in doing that.

SHRIMATI MALINI BHATTACHARYA: 
I am not reiterating any point made by Shri-
mati Geeta Mukherjee. I am only saying that 
we have been pestering the concerned 
Minister throughout the last Session to make 
some kind of a commitment on the National 
Women Commissfon Act and we have not 
been able to get any such commitment. It 
seems that the Minister was most reluctant 
to implement the Act. Now we find that the

skies are absolutely pouring with Commis-
sions: We have not got one Commissbn but 
we have got two-
Commissions...(/ntenxpf»ns)

rt?
MR. SPEAKER: Why are you repeating

SHRIMATI MALINI BHATTACHARYA: 
I feel that these are not Commissnns, these 
are just Committees.

They are not statutory; they are not 
autonomous. So, let the Government not 
make a mockery of the term “Natronal 
Commission on Women’. That is my re-
quest. Let the Prime Minister make a state-
ment in this House. We want a discussbn on 
this.

DR. RAM CHANDRA DOME (Birbhum) 
; Through you I want to draw the attention of 
the House to a most urgent and important 
issue concerning Tripura.

In Tripura particularly the tribal heart-
land of Baramura, Altharamura, Debtamura, 
Longtarat and SakhaiTlang,the people there 
have been suffering from acute food crisis 
this year. Due to that hundreds of tribal 
people including children have already 
died.There is an out break of gastro-entritis. 
The ‘Food for Work’ programme has been 
stopped. The supply of foodstuffs through 
ratbn shops is also not there, so people 
have no use of ration cards. They are selling 
their ration cards to the moneylenders of the 
area.

I ask the Central Government to come 
forward to save these hapless Tribal people. 
I also urge the Government to send a Parlia-
mentary delegatton there to find out the facts 
for themselves.

[Transiation]

KUMAR! UMA BHARTI (Khajuraho) :
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Mr. Speaker, Sir, through you, I would like to 
draw the attention of all the of hon. Members 
that they should hear me peacefully.

MR. SPEAKER : Please be brief and 
take care that your speech may not create 
any unrest.

KUMAR! UMA BHARTI (Khajuraho) : 
During the last bye-elections held through-
out the country, Shri Shyamlal Hariji Sharma, 
a Principal of an English School was our 
candidate for Agartala Assembly bye-elec- 
tion. He was a person having no enemy. He 
had no malice with any person. He was of 
sweet temperament. Nobody could imagine 
of killing him. No sooner our party deter-
mined to choose him a candidate for the 
Bharatiya Janata Party, threatening calls on 
telephone started coming to him. Our elec-
tion agents used to continue consulting the
S.P. in this regard. After repeated requests 
the State Government provided him two 
plain clothes bodyguards. Before two days 
of his murder committed on the 13th his 
bodyguards were changed. Two hours be-
fore his murder. While speaking in a Press 
Conference he has even stated that he is 
likely to be killed in one way or the other. The 
Party leaders of the State repeatedly re-
quested the Tripura State Government to 
arrange police patrol forthe Bharatiya Janata 
Party Candidate also as was being provided 
to other candidates. It is a matter of surprise 
that a police van with armed forces was 
made available for those two Independent 
candidates who were contesting election 
from the Agartala constituency but the au-
thorised candidate of our party was not pro-
vided any such security arrangements. Lastly 
what happened is known to all.lt is the first 
incident in the political History of India that an 
authorised candidate of a National Level 
Party is denied of providing proper security 
arrangements. He was holding a corner 
meeting in a small area in Agartala attended 
by 15 to 20 persons. Suddenly a bomb 
blasted and people dispressed to and fro. A

jeep came and stopped there and some 
persons got down from the jeep and started 
firing indiscriminately. Our party candidate 
Shri Sharma was injured and fell down. As 
soon as he fell down due to injury, some 
persons mounted on the stage. The shops 
were open in the night. Thousands among 
the crowd were watching this incident. He 
was cut into pieces....

{\r\terruptions)

Despite the complaint was lodged, no 
action was taken in this regard. Thereafter, 
as per the instructions of Shri Joshiji our 
National Deputy President Shri Vishnu Kant 
Shastriji and hon, Advaniji rushed there to 
look into the whole incident.

At that time he also met CPM leader 
and ex-Chief Minister of Tripura Shri Nirpen 
Chakravorti and during that meeting he said 
to hon. Shastriji that he knew the murderers 
and an ex-Chief Minister also knew the 
murderer but he was saying that he would 
not inform the State Government about that. 
In this respect even the Chief Minister of 
Tripura has also requested the Central 
Government because one. Minister of that 
State Shri Shameer Burman has threatened 
to resign if C.B.I. enquiry is not conducted 
into this case. Compelled by this threat, the 
Chief Minister requested the Central Gov-
ernment to send there a powerful team of 
C.B.I. to enquire into the matter. The murder-
ers and the conspirators should be awarded 
stringent punishment, regardlessof the posts 
they may be holding

Mr. Speaker, Sir, it is very shameful if a 
candidate of a recognised party of a National 
Level is killed publicly in the largest democ-
racy of the world, vyhile the Election Commis-
sion and State Government were informed 
about it beforehand. I show a picture how a 
handsome man of 5-7 years was cut into 
pieces before the eyes of thousands of 
people. But wrong informations being given
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in this regard. In this regard, I shall lay some 
newspapers on the table of the House...

MR. SPEAKER : No, no. rules do not 
permit you to do so.

KUMARI UMA BHARTI; If you do not 
allow, I shall not lay these papers on the 
Table. It has been reported in the newspa-
pers that our candidate was murdered due to 
infighting of the Congress Party. {Interrup-
tions)

The Chief Minister of Tripura did not 
want the elections to be held because the 
Congress candidate of that constituency 
could be the claimant of the Chief Minister-
ship. Therefore, he wanted that these elec-
tions are not held. Therefore..... ‘ ....hired the
murderer to get our candidate killed because 
our candidate was helpless and two days 
earlier security was withdrawn 
deliberately....(/nferrup/»ns)

MR. SPEAKER: It is too much. Please 
conclude now. You are prolonging it.

KUMARI UMA BHARTI: They were 
replaced by other security personnels Mr. 
Speaker, Sir, the security guards acted as 
spectators only. They did not open fire on the 
murderers and when the murderers left the 
scene of incident they pretended to fire.

Mr. Speaker, Sir, my submission to the 
Central Government is that a powerful team 
of C.B.I. should be sent there to enquire into 
the case three women who became orphan 
due to murder of that candidate are demand-
ing justfce from the Central Government, 
and the people of that colony are demanding 
justice from this House. In a democratic 
country he was cut into pieces in full view the 
large crowd.

MR. SPEAKER : You should use allo-
cated time. You should not misuse it.

KUMARI UMA BHARTI: Mr. Speaker. 
Sir, I request the Central Government that a 
CBI team should be sent there as soon as
possible and for this propose.... and
Tripura Government be dismissed.

SHRI BHAGWAN SHANKAR RAWAT 
(Agra) : Mr. Speaker, Sir, it is a serious 
matter. A statement should be made on it in 
the House (interruptions)

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, all the memtwrs in the 
House will agree to it that it is not a matter of 
party politics and atleast I expect from the 
Central Government that it will take K seri-
ously without caring for it as to which party is 
in power there, we are not making a demand 
for the appointment of any big commisston. 
We are only asking for an inquiry through
C.B.I. If you conduct an inquiry the facts will 
come to light. The Government of Tripura 
has also made such a demand. Therefore, 
there is no problem in it. I demand that a CBI 
enquiry should be ordered without any delay 
so that the House, all the parties in the House 
and all Members are satisfied that the Cen-
tral Government will not reconcile, and will 
not compromise if such an inhuman attack is 
made on democracy.

[Engiish]

SHRI SOMNATH CHATTERJEE 
(Bolpur) : The democrats process cannot 
function in this country, if the candidates are 
killed like this. This is a matter which has to 
be looked into not from any partism point of 
view, but for the purpose of maintaining 
democracy in this country. Therefore, the 
Government should take appropriate step.

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): I appreciate the feelings 
expressed by various hon. Members, as a

*Not recorded.
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Member of Parliament of that region. (Inter- 
ruptions)

Immediately after the incident, the 
Tripura Cabinet had taken a decision that 
there should be a CBI enquiry.

I personally met the Home Minister 
before he left for foreign country and he 
assured me that CBI inquiry will be made. 
After that I met the concerned Minister in 
charge of CBI. He expressed certain difficul-
ties. I met the Prime Minister and also re* 
quested him. All that I wanted to say is that 
the Government of Tripura, as the hon. 
Member of Opposition has said, is equally 
concerned. All that I will request you is to 
please go through the record of what Uma 
Bhartiji has said. Unless there is an inquiry, 
there should not be any aspersions on indi-
viduals or anybody, it is a fact that some 
sections of the Press have said that Con-
gress factional fighting is responsible for 
this. But when someone says on the floor of 
the House that so and so is responsible, that 
should not go on record. This is my appeal to 
you.

MR. SPEAKER : If there is something 
personal. I will look into that.

(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA ( South 
Delhi) : How many people have been as-
serted in this connection? What action has 
been taken by Government? Please give 
this much \niorn\at\on.„.(lnterruptbns)

MR. SPEAKER : Khuranaji, whatever 
information he had sought that has been 
given.

(Interrupthns)

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, I would like to draw the 
attention of the House to a very serious 
matter. There is continuous bloodshed in 
this country. I am sorry that I was not present

here on 20th of this month when the sesston 
commenced. On 20th, I was at Sargur and 
Our hon. Members of Parliament of Sargur 
must be knowing about this incident. On 11 th 
November six men of scheduled caste were 
brutally killed at Sargur, {Interruptbns) 
Mysore, Karnataka. I personally visited that 
place on 20th. Six people have been killed 
there. These killings have been committed in 
the same way as were committed in Tsun- 
dur, hands and feet were tied and heads 
were cut of and were thrown into the canal. 
The Prime Minister is not present here. He 
had called the meeting of Chief Ministers 
and NIC. I do not want to go into his role in 
these meetings. It is a serious matter and if 
the Government does not check it people 
will loose their faith in the Governments, in 
administration and in law and order. This 
incident took place on 11 th of this month and
I do not want to link anything with this inci- 
dent as it relates to scheduled castes. A few 
days ago an incident involving Adivasistook 
place. I also visited that place. Six Adivasis 
died of hunger at Balaravi in Karnataka. I 
also visited that place. There too, the situ-
ation is very serious. I think that Government 
should have made a statement on it. The 
Minister of Home Affairs or the Minister for 
state in the Ministry of Home Affairs should 
have made a statement on this incident. 
Even the Chief Minister did not visit that 
place to take stock of the situation. For the 
first time in the History of India the Prime 
Minister and the Minister of Home Affairs did 
not visit after such a big event took place in 
Tsundur. inspite of assuring Parliament the 
special courts have not been constituted. Till 
now the guilty Government officials have not 
been arrested. You have allowed discussion 
for 16 hours to but the result was zero. This 
incident happened on 11th of this month. 
The Chief Minister visited the area but dki 
not reach the place where incident took 
place, in this way the poor would loose their 
faith in law and order, in this respect I have 
given notfce for adjournment motion. It is not 
a matter pertaining to any particular party. All 
parties, including Congress have always 
supported such issues. So I would like to 
request you to accept either a adjoummont 
motion or calling attention motion on It. The
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Qov«mm«nt »houid b« oocnp«n*d to mak» a 
ttatmnwit Just now you hav* roftrrod to 
thTM or four issu«&. I would lii*  that tha 
Oovammant should maka a statement on i  
and the House should consider It. It Is my 
submission to you. Mr. Speaker. Sir, what is 
your opinion about k?

[EngStta

k ffl SPEAKER: I am not immediately 
respomfino. i wil just get the facts.

SHRI RAM VLAS PASWAN ; I . a 
Mam)>er ot Partiament. am saying h. I went 
there. Have you no confidence in 
me?..... {ht9nuptions)

MR. SPEAKER: I have full confidence 
on you.

[Engbh]

S till will get the facts.

(lnt»mjptions)

M a SPEAKER: Now papers to t>e laid 
on the Table.

12.58 hrs

PAPERS LAID ON THE TABLE

Statements oorrecUng replies to USONoa- 
488 and 2504 Dt. 9-1-1991 and 9.8.1991 
regarding Ekanch recruiting offices of 
Armed Forces In CharkhI DadrI and Gur- 
gaon and allotment of land to civilians In 

cantonnwnt areas etc.

[Er^Hsti

THE MINISTER OF STATE OF THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MMISTER OF STATE IN THE MINIS-
TRY OF U W . JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM); Sir. on behalf of

ShriSharadPawar,lbegtolayontheTat>le f  
a copy each al the foflowing statements 
(Hirtdi and English versions) :•

(1) (i) Correcting the reply given on
the 9th January. 1991 to Un-
starred Ouestton No. 488 by 
Shri Bans! Lai, M.P. regarding 
Branch Recruitirtg Offices of 
Armed Forces in Chatkhi Oadri 
and Gurgaon and (ii) giving 
reasons for delay in correcting 
the reply. [Placed in Li>rary 
SeeNo.LT-734/911

(2) (i) Correcting the reply given on
the 9th August, 1991 to Un-
starred Question No. 2504 t>y 
Shri Santosh Kumar Gangwar, 
M.P. regarding allotment of 
land to civilians in cantonment 
areas and (ii) giving reasons 
lor delay in correcting the 
reply. (Placed in Li>rary See 
No LT-735/91]

Statement showing action taken by 
Government on vartous assurances, 
promises and undertakings gh^en by 

Ministries during Sessions of Lok 
Sabha

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF U W , JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM); I beg to lay on the 
Table a copy each of the folbwing state-
ments (Hindi and English versions) showing 
the action taken by the Government on vari-
ous assurances, promises and undertak-
ings given by the Ministers during the vari-
ous Sessk>ns ot Lok Sabha;-
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(i) Statem«nt No. XXIX -English Session. 
1987 [Placed in Library See No LT- 
736/91]

(ii) Statement No. XXVI -II Part of Eighth 
Session, 1967 [Placed in Library See 
No LT-737/911

(iU) Statement No. XXVI -Ninth Session,
1987 [Placed in Library See No LT- 
738/91]

(Iv) Statement No. XXIV-Tenth Ses-
sion, 1988 [Placed in Library See No 
LT-739/91]

(v) Statement No. XX-Eleventh Ses- 
sion,1988 [Placed in Library See No 
LT-740/91]

(vl) Statement No. XVII-Twelfth Session, 
1968 [Placed in Library See No LT- 
741/91]

(vii) Statement No. XVI-Thirteenth Ses- 
sion,1969 [Placed in Library See No 
LT-742/91]

(viH) Statement No. Xlll-Fourteenth Ses-
sion, 1969 [Placed in Library See No 
LT-743/91]

(Ix) Statement No. X-Second Ses- 
sion,1990 [Placed in Library See No 
LT-744/91]

(x) Statement No. Vl-Third Session, 1990 
[Placed in Library See No LT-745/91]

(xi) Statement No. IV- Sixth Session, 1990 
[Placed in Library See No LT-746/91]

(xii) Statement No. Ill-Seventh Ses- 
sion,1991 [Placed in Library See No 
LT-747/91]

Eighth LokSabha

Ninth Lok Sabha

(xlH) Statement No. 11-First Sessk>n, 1991
(Placed in Library See No LT-748/91] _ Tenth Lok Sabha
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13.00 hrs

Notifications under Foreign Exchange 
Bonds (Immunities and Exemptions) 

Act, 1991 and Foreign Exchange Regu-
lations Act, 1973

THE MINiSTER OF STATE IN THE 
I^INiSTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF U^W. JUSTICE AND COMPANY 
AFFAIRS (SHRi RANGARAJAN 
KUMARAMANGAiJVM): Sir. on behalf of 
Shri Dalbir Singh, i beg to lay on the Table:-

(1) A copy each of the following Notifi-
cations { Hindi and English ver-
sions) under sub-section (2) of 
sectton 5 of the Remittances of 
Foreign Exchange and Investment 
in Foreign Exchange Bonds (im-
munities and Exemptions) Act, 
1991:-

(i) The India Development Bonds 
Scheme, 1991 published in 
Notification No. G.S.R. 597 (E) 
in Gazette, of India dated the 
21 st September. 1991.

(ii) The India Development Bonds 
(Amendment) Scheme,1991 
published in Notification No. 
G.S.R. 636 (E) in Gazette of 
India dated the 22nd Octo-
ber. 1991.

(2) A copy of Remittances in Foreign 
Exchange (Immunities) Scheme,
1991 (Hindi and English versions) 
published in Notification No. G.S.R. 
594 (E) in Gazette of India dated 
the 20th SeptemlMr, 1991 under 
sub-section (3) of section 3 of the 
Remittances of Foreign Exchange 
and Investment in Foreign Ex-
change Bonds (Immunities and Ex-
emptions) Act, 1991.

(3) A copy of the Foreign Exchange 
Regulation (Amendment) Rules. 
1991 (Hindi and English versions) 
published in Nbtification No. S.O. 
633 (E) in Gazette of India dated

the 24th September, 1991 under 
sub-section (3) of section 79 of the 
Foreign Exchange Regulation Act, 
1973. [Placed in Library See No 
LT-749/91]

(4) A copy of the Consolidated Report 
(H indi and English versions) on the 
working of the Regional Rural Banks 
for the year «nded the 31st 
March,1990. [Placed in Library See 
No LT-750/91]

(5) A copy each of the following An-
nual Reports (Hindi and English 
versions):-

(i) Report of the Nadia Gramin 
Bank, Nadia, forthe year 1989- 
90 together with the Accounts 
and Auditor’s Report thereon. 
[Placed in Library See No LT- 
751/91]

(ii) Report of the Langpi Dehangi 
Rural Bank, Diphu, fortheyear 
1989-90 together with Ac-
counts and Auditor’s Report 
thereon. [Placed in Library See 
No LT-752/91]

Notifications under Finance Act, 
1979

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE); Sir. on behaH of Shri 
Rameshwar Thakur, I beg to lay on the Table 
a copy each of the following Notifications 
(Hindi and English versions) under section 
41 of the Finance Act, 1979:-

(i) G.S.R. 334 (E) published in 
Gazette of India dated the 9th 
July.1991 together with an 
explanatory memorandum 
regarding exemption to His 
Excellency Dr. Nathan M. 
Shamuyarira, Minister of For-
eign Affairs of Zimbabwe and 
two members of the delega-
tion who visited India from the
5th tollthJuly.1991,from the
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payment of foreign travel tax.

(iij G.S.R. 340 (E) published in 
Gazette of India dated the 11 th 
July,1991 together with an 
explanatory memorandum 
regarding exemption to His 
Excellency Mwalimu Julius K. 
Nyerere, Former President of 
Tanzania and seven members 
of the delegation who visited 
India from the 14th to 16th 
July,1991, from the payment 
of foreign travel tax.

(iii) G.S.R. 529 (E) published in 
Gazette of India dated the 13th 
August, 1991 together with an 
explanatory memorandum 
regarding exemption to Mr. 
Maumoon Abdul Gayoom, 
President of the Republic of 
Maldives and fifteen members 
of the delegation who visited 
india from the 18th to 20th 
August, 1991, from the pay-
ment of foreign travel tax.

(iv) G.S.R. 530(E) published in 
Gaxetteof India dated the 13th 
August, 1991 together with an 
explanatory memorandum re-
garding exemption to His Ex-
cellency Dr. Boutros Boutros 
Ghali, Deputy Prime Minister 
for Foreign Relations of the 
Arab Republic of Egypt and 
two members of the delega-
tions who visited India from 
the 11th and 17th August, 
1991, from the payment of 
foreign travel tax.

(V) G.S.R. 534 (E) published in 
Gazette of India dated the 14th 
August,1991 together with an 
explanatory memorandum 
regarding exemption to His 
Excellency Mr. Islam A. Kari-
mov, President of the Uzbek

Soviet Socialist Republic and 
thirtyf ive members of thedele- 
gation who visited India from 
the 17th to 19th August, 1991, 
from payment of foreign travel 
tax.

(Vi) G.S.R. 537 (E) published in 
Gazette of. India dated the 19th 
August, 1991 together with an 
explanatory memorandum 
regarding exemption to His 
Excellency Mr. Shahyar M. 
Khan, Foreign Secretary of 
Islamic Republic of Pakistan 
and two members of the dele-
gation who visited India from 
the 18th to 21 St August, 1991, 
from the payment of foreign 
travel tax.

(vii) G.S.R. 548(E) published in 
Gazette of India dated the 28lh 
August,1991 together with an 
explanatory memorandum 
regarding exemption to His 
Excellency Mr. A.S.M. 
Mostafizor Rahman, Minister 
of Foreign Affairs of the 
People’s Republic of Bangla-
desh and five members of the 
delegation who visited India 
from the 26th to 29th August, 
1991, from the payment of 
foreign travel tax.

(viii) G.S.R. 559 (E) published in 
Gazette of India dated the 6th 
September,1991 together with 
an explanator>' memorandum 
regarding exemption to For-
eign Ministers, Common-
wealth Secretary-General, 
Representative from African 
National Congress, members 
and other officials delegations 
who attended the Meeting ot 
Commonwealth Commrtiee of
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(ix)

13.00 hrs

[English]

Foreign Ministers on Southern 
Africa held in New Delhi from 
the 13th to 14th Septem-
ber. 1991 , from the payment of 
foreign travel tax.

G.S.R. 560 (E) published in 
Gazette of India dated the 6th 
September. 1991 together with 
an explanatory memorandum 
regarding exemption to His 
Majesty Jigme Singye 
Wangchuck, King of Bhutan 
and Sixteen members of the 
delegation who visited India 
from the 9th to 12th Septem-
ber, 1991, from the payment of 
foreign travel tax. [Placed in 
Ltorary See No LT- 753/91)

ASSENT TO BILLS

(5) The Punjab Appropriatbn (Vote on 
Account) No. 2 Bill. 1991

(6) The Jammu and Kashmir Appro-
priation (No. 3) Bill. 1991 *

(7) The Voluntary Deposits (Immuni-
ties and Exemptions) Bill, 1991

(8) The Finance (No.2) Bill. 1991

2. Sir, I also lay on the Table copies., 
duly authenticated by the Secretary-Gen-
eral of Rajya Sabha, of the following three 
Bills passed by the Houses of Parliament 
during the last session and assented to since 
a report was last made to the House on 18th 
September, 1991

(1) The Places of Worship (Special 
Provisions) Bill, 1991

(2) The Special Protection Group 
(Amendment) Bill, 1991

(3) The Electricity Laws (Amendment) 
Bill. 1991

SECRETARY GENERAL: Sir. I lay on 
the Table eight Bills passed by the Houses of 
Parliament during the last session and as-
sented to since a report was last made to the 
House on the 18th September, 1991

13.01 hr*

BUSINESS OF THE HOUSE

(1) The Central Excises and Customs 
Laws (Amendment) Bill. 1991

(2) The Remittances of Foreign Ex-
change and Investment in Foreign 
Exchange Bonds (Immunities and 
Exemptbns) Bill, 1991

(3) The Code of Criminal Procedure 
(Amendment) Bill, 1991

(4) The Wild Life (Protection) Amend-
ment Bill. 1991

[English]

THE MINISTER OF STATE IN THE 
M IN ISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGLAM): With your permis-
sion. Sir. I rise to announce that Government 
Business during the week commencing 
Monday. 25th November, 1991 will consis! 
of:

1. Consideration of any Item of Gov-
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emmeni Business carried over from 
today's Order Paper.

2. Further oonsideratbn and passing 
of the Water (Prevention and Con- 
trolof Pollutbn) Cess (Amendment) 
Bill, 1991.

3. Consideration and passing of;

(a) The Banking Regulation 
(Amendment) Bill. 1991.

(b) The Tea Companies (Acquisi-
tion and Transf er of Sick Tea Units) 
AmerKfment Bill, 1991.

4. Consideration and passing of the 
folbwing Bills as passed by Rajya 
Sabha;

(a) The Indian Successton (Amend-
ment) Bill. 1990.

(b) The Family Courts (Amendment) 
Bill, 1990.

SHRILAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir. in respect of the forthcom-
ing business before the House, I woukJ like 
to make two submissnns. The first is the one 
that I have made when you had invited the 
party leaders to your chamber, namely that 
a mini general electton has just now ended 
and we have t»een discussing in bits or parts 
or In piecemeal, the varbus malpractices 
that have been witnessed like rigging, booth 
capturiiig, vblence etc. This only under-
scores the urgent need (c undertake elec-
toral reforms whfch can make the whole 
process as foolproof as possible and elec-
tions fair and free. I have pointed out that 
there are three Bills pending before Parlla- 
ftient. They were introduced in the other 
House on the basis fo recommendatbns 
made by the Dinesh Goswami Committee. I 
was surprised and distressed to note that in 
the List of Business announced by the

Government, of B ib  to be taken up, thoM 
three were not include. I would Ike to plead, 
through you, on M i ocoasbn that aN th* 
three Bills must be in this session's
business and pnamJ in this sessbn. 01 
course, mudimor»n^dt to be done apart 
from those three bOt. But at least these 
three be there.

The second point that I wish to make is 
that for a long time, the Unbn Territory of 
Delhi has been deprived of any representa-
tion. There has been no representatbn of 
any kind except lor the seven Members in 
the Lok Sabha, who are unable to do justice 
to the varbus kinds of works and servteee 
that Delhi needs. It is a State which has 
enormous problems and those problem were 
being attended to by the Delhi Munbipal 
Corporatbn or by the Metropolitan Council, 
though inadequately. In the MetropWan 
Council there was a unanimous demand by 
all political patties that there shouk) at least 
be a State Assembly, if not full state-hood. 
But nothing has been done, ir  that regard. I 
would plead on this occasbn that future set 
up of Delhi shouU be consbered in this 
sessbn and early arrangements made for 
electbns beir>g heW in Delhi.

SHRI RANGARAJAM KUMARAMAN- 
GAIJVM: With your permissbn, I wouW iO(e 
to inform the hon. Leaders of the Opposi-
tion..

MR. SPEAKER : wouW you like to re-
spond now^ I think one or two other Mem-
bers are there.

SHRI RANGARAJAf>l KUMARAMAN- 
GALAM: Yes. But, I think..

MR. SPEAKER : O.K. You oompldte. 
You can respond to them later.

SHRI RANGARAJAN KU^^ARAMAN- 
GALAM; Sir, with regard to the three BiHs. I 
wouW like to inform the tvn. I pader of the



423 Business of NOVEMBER 22,1991 tfie House 424

[Sh. Rangarajan Kumaramangalam]

Opposition-1 am sure he is aware that these 
Bills are in Rajya Sabha. In fact. It is a small 
oversight for which reason it did not get 
included in the List of Business. We are 
committed. I have already said it on the floor 
of the House. The hon. Minister for Law and 
Justice has also said. We are committed to 
see that those Bills are brought up and 
passed. We will try our best to see that it is 
done in this session. If not we will definitely 
do it as soon as possible by next session. We 
are as interested, if not more, as all the 
parties.

With regard to Delhi we would definitely 
take it up seriously. (Interruptions) Let me 
finish my statement. Sir, the fundamental 
right of speech is being curtailed.

The point is that we understand the 
urgency also, because on the 12th Decem-
ber, we understand that, the issue of Metro-
politan Council will come up. We would defi-
nitely pay immediate attention to that issue 
of Delhi.

[Translation]

SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker, Sir, some important subjects have 
been left, which should be included in the list 
of business for the next week.

Cores of people are unemployed in the 
country. Constitution (amendment) bill re-
garding declaring employment as fundamen-
tal right is under consideration for a long 
time. It must be included in the list of busi-
ness for the next week.

The construction of Ahmadabad-Delhi 
broad guage Railway line is also a very 
important matter. It should also be discussed. 
This subject should also be included in the 
list of business for the next week.

Similarly, the matter regarding provid-

ing assistance for Indira Gandhi Canal, 
Rajasthan Canal by the Planning Commis-
sion should also be considered.

Sim ilarly, the issue o  ̂ giving 
constitutional status to Rajasthani language 
should be considered next week.

SHRI BHOGENDRA JH A (Madhubani): 
Mr. Speaker, Sir, I am sorry that many impor-
tant subjects have not been discussed. 
Therefore, these subjects should be included 
in the list of business for next week.

The prices of essential commodities 
have been increasing continuously for the 
last few years. There has been continuous 
rise in the prices since the present govern-
ment assumed the office. Today, people are 
suffering as a result of rise in prices of 
essential commodities. The Finance Minis-
ter had also assured that the prices wouki 
come down from October..

MR. SPEAKER: You are making a 
speech. Please mention your subject only.

SHRI BHOGENDRA JHA: My submis-
sion is that this subject should be included in 
the list of business for next week and the 
issue of bringing prices at the level of 1989 
should be considered.

Another important subject is that the 
Prime Minister of Nepal is about to visit India. 
The issue of Kosi river and western Kosi 
canal is being raised frequently.

MR. SPEAKER: Please don’t make 
speech, state only that this matter should be 
taken for discussion.

SHRI BHOGENDRA JHA: I am giving 
arguments. Mr. Speaker sir, the government 
of Bihar is not in the position of completing 
this project. 90% of the work has been 
completed.

MR. SPEAKER: You are making a 
speech. Senior members like you are be-
having in such a manner. There are many 
other members who have yet to speak.
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SHRI BHOGENDRA JHA: If I do not 
give logic than how will you accept it? The 
Minister has assured the House about 
Western Kosi Canal that due to financial 
constraints this project will not be suspended. 
It will provide irrigation facility to 8 1/2 acre 
land and 90% of this project has been com-
pleted. Due to non-completion of ten per 
cent of the project work, this area is suffering 
from these facilities. Therefore, it must be 
included in the list of business for next week.

Mr. Speaker, Sir, the government of 
Bihar is thinking of selling of railway line from 
Birpurto Chaira in the Himalayan region of 
the state. It is an unfortunate thing. This 
action should be stopped immediately.

It is a matter between two countries, 
therefore, this matter should be considered 
by the Government of India and Ministry of 
Railways. This matter should be discussed 
next week.

[English]

SHRI RAM NAIK (Bombay-North): I 
request that the following items may be 
included in the next week's agenda;-

1. Need to check increasing prices 
of essential commodities.

2. Need to use word ‘Mumbai’ in Hindi 
and also in English for the city 
Bombay.

SHRI SYED SHAHABUDDIN (Kishan- 
ganj): I request that the following items may 
be included in the next week’s agenda:-

(i) Discussion on Annual Reports of 
the Commissioner/Deputy 
Commissioner for linguistic 
minorities.

(ii) Discussion on Annual Reports of 
Minorities Commission.

Mr. Speaker, Sir, these reports have not 
been discussed in the House during the last
10 years and therefore, I request that as a

matter of urgency they be taken up during 
the next week.

[Translation]

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Mr. Speaker, Sir, the following sub-
jects should be included in the list of busi-
ness for next week:-

(1) The Central Government should 
provide sophisticated arms to the 
State Government to equip the 
security forces with a view to 
curb, the continuously increasing 
activities of terrorists in Uttar 
Pradesh.

(2) Facilities should be provided in 
Agra at par with an International 
Tourist Centre.

SHRI BHUWAN CHANDRA KHAN- 
DURI (Garhwal): Mr. Speaker, Sir, the fol-
lowing items may kindly be included in the 
next week’s agenda:-

(1) A comprehensive scheme should 
be evolved by the Central Govern-
ment to rehabilitate the people who 
were hit by the recent earthquake 
that rocked the hill areas of Uttar 
Pradesh.

(2) The current earthquake has once 
again put a question mark on the 
prospectus of the Tehri Dam proj-
ect. The Central Government 
should reconsider the project.

[English]

SHRI V. DHANANJAYA KUMAR 
(Mangalore): Mr. Speaker, Sir, the following 
item may kindly be included in the next 
week’s agenda:

(1) There is need to release sufficient 
funds immediately from the central 
road fund forcompletion of the road 
between Madikeri and Subramanya 
in Karr'.ataka State.
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(2) There is need to provide a new 
runway to the Mangabre Airport to 
facilities all wether air operation to 
Mangabre.

PROF. PREM DHUMAL (Hamirpur): Mr. 
Speaker,Sir, Irequest that the folbwing Item 
may be included in the next week's agenda;

The welfare of the Ex-Servicemen such 
as One-rank-One pensbn, re-empbyment 
after their early retirement and other t>ene- 
fits.

SHRI RANGARAJAN KUMARAMAN- 
GALAM; Sir, with regard to the discussion on 
checki^ the prbes, the Business Advisory 
Committee is seized of the matter already 
aiKi I am sure the Business Advisory Com-
mittee woukl react to It.

[Translation]

SHRI GIROHARI LAL BHARGAVA 
(Jaipur);Mr. Speaker, Sir, the folbwing items 
may kindly be included in next week's 
agenda;-

(1)

(2)

Introductbn of natbnal song 'Jan- 
gan-man* In all the cinema halls of 
the country after the newsreel at 
the time of starting each show in 
order to arouse natbnalist feeling 
among countrymen.

Provkiing IDA financial assistance 
to Rajasthan Government lor tak-
ing up water supply and sewerage 
work in different cities in the Stale.

13.12 hrs.

BUSINESS ADVISORY COMMITTEE

Seventh Report

[Engrish]

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY

AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir. I beg to move;

That this House do agree with the 
Seventh Report of the Business Advi-
sory Committee presented to the House 
on the 20lh November, 1991.*

MR. SPEAKER: The questnn is;

“That this House do agree with the 
Seventh Report of the Business Advi-
sory Committee presented to the House 
on the 20lh November, 1991.*

Th0 motion was adopted.

13.13 hrs.

TEA COMPANIES (ACOUISITKJN AND 
TRANSFER OF SICK TEA UNITS) 

AMENDMENT BILL*

[English]

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM); Sir, I beg to move for leave to 
introduce a Bill to amend the Tea Compa-
nies (Acquisitbn and Transfer of Ski( Tea 
Units) Act, 1985.

MR. SPEAKER; The questton is;

'That leave t>e granted to introduce a 
Bill to amend the Tea Companies 
(Acquisitbn and Transfer of Side Tea 
Units) Act. 1985."

Tho motion was adopted.

SHRI P. CHIDAMBARAM; I introduce 
the Bill.

*Pul>lished in Gazette of India ExKaordinary, Pari II Sectton 2 Date 22.11.91
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13.14 hr*

BANKING REGULATION (AMENDMENT) 
BILL*

[EnglistH

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Sir, I beg to move for 
leave to introduce a Bill further to amend the 
Banking Regulation Act, 1949.

MR. SPEAKER: The question is:

That leave be granted to introduce a 
Bill further to amend the Banking Regu- 
latton Act, 1949."

Th0 motion was adopted.

SHRI MANK^HAN SINGH: I introduce 
the Bill.

MR. SPEAKER: The house stands ad-
journed to meet again at 2.15 p.m.

13.15 hr*.

Th0 Lok Sabha than adjoumed for Lunch 
till fiflaen mlnutas past Fourteen of the 

Ckxk

14.22 hr*.

The Lok sabha re-assembled after lunch 
at twenty-two minutes Past Fourteen of 

the Ck)ck

[MR. DEPUTY SPEAKER-ih the Chaii]

DEMANDS FOR GRANTS (PUNJAB).
1991-92.

[English]

MR. DEPUTY SPEAKER: The House 
will now take up Discussion and Voting on 
Demands for Grants, Punjab for 1991-92 for 
which three hours have been altotted. Hon. 
Members present in the House whose cut 
motbns to the Demands for Grants have 
been circulated may, if they desire to nx>ve 
their cut motions, send slips at the Table 
within 15 minutes indicating the serial num-
bers of their cut motions they woukl like to 
move. Those cut motions only will be treated 
as moved.

A List showing the serial numbers of the 
cut motions moved will be put on the Notice 
Board shortly. In case any Member finds any 
discrepancy in the List, he may kindly bring 
it to the notce of the Officer at the Table 
without delay.

Shri Madan Lai Khurana will initiate the 
debate.

Mofton Moved:

That the respective sums mt exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the Fourth 
column of order paper be granted to the 
Presklent out of the consolidated Fund 
of the State of Punjab to complete the 
sums necessary to defray the charges 
that will come in course of payment 
during the year ending the 31st day of 
March, 1992, in respect of the loads of 
demands entered in the second column 
thereof against Demands Nos. 1 to 30.’

* Published in Gazette of India Extraordinary, Part II Seclbn 2 Dale 22.11.91.
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MR. DEPUTY SPEAKER: Shri Madan 
L«l Khurana wtt ioitUita th« d«bat«.

(f/ans/a(k)n]

SHRI MADAN LAL KHURANA (South 
D«lhi): Mr. Daputy Spaaker, Sir, today we 
are again holdi^ adiscussion ortthe Punjab 
Budgat. It has not y«t b««n passed by the 
House. Eight months out of twelve months of 
the current financial year have since passed 
and still the Punjab Budget is lying in Parlia-
ment. Why I am saying all this is because the 
Government is treating this Budget as well 
the Punjab problem in a casual and callous 
way. I had raised an objection last time also 
that the Budget documents which had been 
distrbuted to us consisted of just four five 
pamphlets only. The main documents Le. 
the performance report and the administra-
tive report were missing. These reports show 
what was the Budgetary allocation, the funds 
spent, the balance artd reasons as to why 
the funds were left out. I had raised the same 
objection during last year's Budget discus-
sion. No documents have been presented 
this time. It, therefor, shows that Govern-
ment is not treating this matter seriously. At 
that time also, the hon. Finance Minister had 
assured that I would be provided next time. 
Last time, discussion on the Budget was 
held on 2-3 September. This time November 
is going to end. The det>ate could have 
proved fruitful had the performance report 
been presented at the time of presenting 
Punjab Budget. Lke the earlier Budgets, no 
new document has been presented with this 
year’s Budget.

Mr. Deputy Speaker. Sir, that is why I 
say that the Government is taking the matter 
in a very casual way. It wants to pass the 
Punjab Budget in the same manner this time 
also. I woukl like to charge this Government 
with incompetency. It totally lacks the will to 
solve the Punjab problem. Had there been 
an elected Government in Punjab the State's 
Budget would not have come in this form. 
Woukl it have been taken in such a casual 
way? As I have already said that the Govern-
ment did a great injustice to the people of 
Punjab by postponing the electk>ns there.

Govemment shoukJ not have postponed the 
election. Since the Congress Party was not 
in the election race it played all this drama 
just to enter the election fray. I do not want to 
repeat those things time and again. But I 
woukJ charge the Congress party for not 
taking strong steps at the time efforts were 
being made to bring normak^ in the State.

Mr. Deputy Speaker. Sir. Punjab prob-
lem has always t>een taken in a casual way, 
be It Rajiv Longowal Accord or anything else. 
When Shri Barnala was the Chief Minister 
there, only three months back the hon. Presi-
dent in his address praised him and the 
same Government dismissed him after an 
announcement in the Parliament in next 
three months. It anguished the people a tot. 
And this time when only a few hours were left 
for the commencement of polls in Punjab 
and the Governor was making an appeal to 
the people to cast their votes peacefully, the 
electbns were cancelled. By then, many 
people had bst their lives. Several other 
incidents took place Huge sums of money 
were spent. It is for the first time in the history 
of democracy. That polls were postponed in 
Punjab. This added fuel to the flame in the 
State. I hoW the Congress Govemment 
responsible for the situatton that has been 
created in the State due to not holding elec-
tions in the Punjab. I wouki like to reiterate 
that the performance report for the last year 
shoukl have been included in the Budget 
paper. I wouM like the Government to state 
the prk>rities of the Budget? Has the Govem-
ment made any special proviskms in the 
Punjab Budget so as to curb the explosive 
situaton in the State and to bring nonnak:y 
there.

Mr. Deputy Speaker, Sir, they had made 
a promise to the people of Punjab to provide 
empk>ym«nt to one lakh people in a year. 
Not to speak of providing employmertt fur-
ther recruitment has been even banned. I 
woukJ like to know as to how many people 
have been provided employment during the 
year. They had promised to set up industries 
in border districts of Punjab. How many 
industries have been set up? Foundation 
stones had been laid in some of them but
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[Sh. Madan Lai Khurana]

work was not started? I want to know why the 
work on S.Y.L project has come to a stand-
still? Crores of rupees have been spent. 
Whatever work had been done, that has 
gone waste. Because due to stalling of the 
work, silting has started taking place in the 
canal. So. the money spent on digging the 
canal has gone waste. It is not serving the 
purpose for which it had been dug and so it 
is of no use. Who Is responsible for that 
wasteful expenditure of crores of rupees. I 
would like to know about the progress in 
Thein Dam Project. Work is going on at a 
very tow pace there. (Interruptions) I would 
like to speak for one or two minutes more on 
this project. I am saying this because the 
Government is not taking the Parliament into 
confidence in any matter whether it is about 
the progress made in Thein Dam project. 
S.Y.L. project or the employment problem. 
Had it been done, it would have proved 
fruitful.

Mr. Deputy Speaker, Sir, I would like to 
submit that the economy of Punjab has been 
shattered due to the cult terrorism in the 
State there. The rice mills, woolen mills and 
spinning mills have stopped working. Be-
cause. abduction and killings have become 
a regular feature. It has become impossible 
for the people to continue their normal work. 
One more trend has also developed during 
the last few days. The goods carrier trucks 
coming from other parts of the country are 
vanishing in the State. So far I know, 27 such 
trucks have been missing during the last 
five-six months. I would like the Government 
to order a CBI enquiry into these incidents, 
because if the same trend persists nobody 
will send his goods there. I would like the 
Government to make a statement in this 
regard. I would like to repeat what I said 
earlier that kidnapping incidents are fast 
increasing not only in Punjab but also in 
Delhi and other parts of the country. Re-
cently, a Foreign Ambassador was abducted 
from the city and was kept in a Government 
colony for three-four days.  ̂ Then he was 
taken to Punjab under cover of burqa via 
Haryana. You are the Minister of Parliamen-

tary Affairs and I am saying this on the ftoor 
of th0 House. Please contradict my state- 
nhent if you can Hon. Home Minister is pres-
ent in the House. Their Government is* not 
able to nab the kidnappers. I would not like to 
say anything about the state of affairs in 
Delhi in view of the meeting that has been 
convened for this evening. If Government 
did not take steps to stop kidnapping inci-
dents in Punjab and win the confidence of 
people, I am afraid, people will start migrat-
ing from the State. When the life and prop-
erty of people will not be secure, then auto-
matically they will start migrating and it will 
prove disastrous not only for Punjab but also 
for the whole country.

I would like to seek one more clarifica-
tion. They had made many big promises. 
They wanted to do a lot of things within 
hundred days including launching of a new 
economic policy. Let me know as to what 
policy has been framed and what steps have 
been taken to solve the Punjab problem after 
the new Government assumed office. Let 
them say as to what they have done in 
respect of Kashmir and Punjab. The Punjab 
problem is being viewed in parts. Please do 
not adopt the policy of adhocism. Since it is 
a national problem, a solution to this problem 
should be worked out by taking the opposi-
tion and all other political parties into confi-
dence and by holding a full debate on the 
issue. A national policy should be evolved for 
this. They have done nothing. Neither they 
strengthened the country from security point 
of view nor did they solve the the Punjab 
tangle. Neither they brought prosperity in the 
country nor did they solve the migrants prob-
lem. Neither they sealed the border nor did 
they solve the law and order problem. Simi-
larly. they did not hold elections in Punjab.

Mr. Deputy Speaker. Sir, I would like to 
relate you the present situation of Punjab. 
Will the hon. Minister please to let us know as 
to how many electricity bills have been is-
sued to the inhabitants of the border districts 
of Punjab viz. Amritsar, Gurdaspur and 
Ferozepur and how much revenue has been 
collected from them. According to my infor-
mation, electricity Bills are not being issued
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to the people in these border districts not to 
talk of payment. No one has the guts to make 
payment of the electricity bills.

A few days ago a murderous assault on 
the life of the Vice President of Bharatiya 
Janata Party who has done a yeoman serv- 
\CQ for the unity and integrity of the Sate was 
made I was on a visit of the state at that time. 
He was saved by God’s grace alone other-
wise with the help of a remote control device 
he was attacked by a bomb when he was 
travelling by his car. It is said that never 
before this such a powerful bomb was used 
in Punjab. The bomb was kept in some other 
car which parked near his car. As soon as 
Shri Baldev Prakash’s car passed by that car 
the bomb was exploded by a remote control 
device. His Driver, security man and two 
other people died on the spot. Doctor Saheb 
was also hit by splinters of the bomb. I myself 
had gone to hospital to see him. The Gover-
nor of Punjab was on his maiden visit to 
Amritsar and he was present there. We felt 
as if the terrorists threw a challenge to him 
saying that they can strike at will. They can 
attack the person who has been provided so 
much of security by the Government and 
who is the symbol of peace and brotherhood 
in the state. This is what becomes clear from 
the murderous attack the terrorists made on 
Shri Baldev Prakash.

Mr. Deputy Speaker, Sir, I would like to 
make yet another submission here. When I 
went there, the Police Officers told me about 
all this. I would like that the hon. Minister of 
State for Home Affairs who is present in the 
House should order an enquiry as to why the 
kins of police personnel are becoming main 
targets of the terrorists these days. So far as 
I know, the terrorists have killed more than 
100 kiths and kin of the pofce personnel 
during the last one month. Due to such 
killings, a sort of fear and terror has spread 
irj the minds of police personnel posted in 
cities. This is a news strategy of the terrorists 
who want to demoralise the State Police. 
Due to this a fear-psychosis prevail among 
the offteers as well as sub-ordinate staff of 
the Punjab police. So, I would like to request 
the Government to provide special security

to their kith and kin particularly for those who 
are living in villages.

Mr. Deputy Speaker, Sir, through you, I 
would like to request the Government to stop 
adopting double standard in respect of its 
policy towards Pakistan. This is a fact that 
Pakistan is the root-cause of the problems of 
Jammu-Kashmir and Punjab. Yet our Gov-
ernment takes a different stand in this re-
gard. While our hon. Prime Minister makes a 
statement in Harare that Pakistan is coming 
on right-track, our Defence Minister says in 
the country that Pakistan is preparing for an 
attack. It could be that he is saying so just 
because he is going to contest electtons or 
he wants to speak the truth to the people. 
Now let the Government say as to whose 
statement is correct, Prime Minister’s or 
Defence Minister’s. When a common man 
standing at a betel shop or sitting in a hair 
cutting saloon in Punjab reads these con-
flicting views he does not understand as to 
which direction this country is going and 
what message the Government wants to 
give to these people, (t is also very funny that 
the Foreign Secretary’s meeting held in Delhi 
used to lay stress on the spirit of Shimla- 
Agreement. But the Pakistani Premier talks 
of war over Kashmir only 1 /3 of which lies on 
their side. They throw a challange to us for a 
war, but we on our part make repeated 
references to Shimla Agreement. I would 
like to know as to what picture the Govern-
ment intends to present before the country.
I would, therefore, like to request the Gov-
ernment that whatevery it says, it shouW 
always present a correct pk:ture before the 
country.

Mr. Deputy Speaker, Sir, the Govern-
ment is saying time and again that the mili-
tants trained in Pakistan are being sent to 
Kashimr and Punjab. It is known to all that 
Pakistan is organising training camps for 
them. So instead of saying that Pakistan is 
about to attack, it would be more if about to 
attack, It would be more appropriate to say 
that it has already attacked. If Pakistan’s 
sending of its trained men in the guise of 
terrorists to our border State for killing. kW-
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napping, and looting tha people of our coun-
try is not a part of a war, then what it is?

Why did war in 1965 break our? The 
1965 war began when Pakistan sent its men 
into Indian territory. So in that perspective, 
when Pakistan sends trained mercenaries 
and spies from across the border and kills 
our people in order to create instability in the 
country and this also pose a threat to our 
freedom, it has already started an unde-
clared war against us. Now, I woukJ like to 
know our Government's stand against all 
this. I have already requested that there 
must be a uniform policy. It should not be 
based on adhocism.

What the Hon. Prime Ministers says in 
Harare is totally different from what the 
Defence Minister says in the country. The 
Government makes repeated references to 
Shimla Agreement. I say that it is not a one-
way traffic. There must be an initiative from 
both the sides in this regard. Utterance of 
peace shouW not be there from our side only, 
it is not good. They shoukJ equally respond 
to it. So it is my request that the Government 
should clarify its stand in regard to Pakistan. 
In this regard I would like to make 3-4 sug- 
gestnns. The Government shoukJ install a 
security-belt if it wants peace in Punjab. The 
Rajya-Sabha has already passed a Resolu-
tion to this effect. The Government is em-
powered to do so. Secondly, a white paper 
must be issued in order to avokJ the conflict-
ing statements being made by different 
Ministers in regard to Punjab. Thirdly, the 
Government should let us know the efforts it 
is making to remove short-comings and rectify 
mistakes. Please do not view the Punjab 
problem in Parts. The problems of Punjab 
and Kashmir shouU be considered as na-
tional problems. If the Government will take 
these suggestk>ns into consideratk)n and 
understand the problems, it wouM be easier 
to adopt a long-term policy in this regard.

I would like to say one more thing which 
some people may not like. We have been 
watching Pakistan's activities for so many

years. I have already said that it has wages 
a sort of undeclared war against our country. 
We time and again claim that we have maps 
and evkJences of the training camps func-
tioning in Pakistan. I demand from the Gov- 
emment that we should issue an ultimatum 
to Pakistan in this regard.

It shoukj be made dear to them that if 
the training camps are not ck>sed within a 
specified perkxJ, Government of India will 
take steps to close them. We should not 
hesitate in saying this, how k>ng will we avokl 
this problem by turning a blind eye on it? you 
have promised to hoki electk>ns in Punjab 
after normalcy is restored to. I have read it in 
the Yesterday's newspaper also. Unless 
elections are held in Punjab, the people 
there will not have any faith in you. Your 
credibility has been lowered before the people 
of Punjab.

Steps shouM be taken to rehabilitate 
the migrants of Punjab semi-permanently, 
who have migrated to Delhi tike Kashmiri 
people. The way the migrants of Kashmir are 
leading a miserable like in Delhi and Jammu, 
the Punjab migrants are also leading a mis-
erable life. For many months, they are sitting 
day and night at the Boat Club even in rain 
and oold. Does any person willingly sit like 
this leaving behind his home? They are in 
great distress. They have become refugees 
in their own country. I woukJ like to know how 
much alkx:ation has been made in the Budget 
for them and how will they be rehabilitated.

The points, I have raised t>efore you, 
should have been answered in the previous 
Budget itself. But it was a newly fonned 
Government then and I thought that it was 
presenting the Budget in haste. Now the 
Government has already got two-three 
months. If it wanted, it couki have done 
something for removing the shortcomings 
that were there.

These are the same documerrts and the 
debate is also taking place on the same 
lines. There is nothing new in it. But new 
challenges have come to the fore in Punjab.
I woukJ like to know what steps are being
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proposed for meeting these challenges?The 
Home Minister and the Finance Minister are 
sitting here. They should tell us what steps 
they are going to take for economic develop-
ment, for maintaining law and order and for 
conducting the elections in Punjab? How are 
you goingto deal with Pakistan? This debate 
will be useful if replies are given to these 
questions of mine.

[English]

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I beg to move:-

That the demand under the Head Food 
and Supplies be reduced by Rs. 100’

/need to ensure adequate supply of 
essential commodities to the people 
of Punjab/(1)

“Thatthe demand underthe Head Home 
Affairs and Justice be reduced by Rs. 
100*

/Failure to check the increasing 
terrorist activities in Punjab/(6)

That the demand underthe Head Home 
Affairs and Justice be reduced by Rs. 
100*

/Failure in providing adequate 
security to the Hindus in Punjab/(7)

That the demand underthe Head Home 
Affairs and Justce be reduced by 
Rs.lOO’ .

/Failure in safeguarding the relig- 
k)us places in Punjab/(8)

That the demand underthe Head Home 
Affairs and Justice be reduced by 
Rs.lOO’ .

/Need for depk>yment of Army on 
the borders of Punjab/(9)

SHRI DAU DAYAL JOSHI (Kota): I beg 
to move:-

That the demand underthe Head Home 
Affairs and Justice be reduced by 
Rs.100’ .

/Need to hand overthe border areas 
including Ferozepur, Amritsearand 
Gurdaspur districts of Punjab to the 
Army in view of the deteriorating 
law and order situation in the Stated
(2)

That the demand underthe Head Home 
Affairs and Justice be reduced by 
Rs.lOO*.

/Need to take effective steps for 
expeditk>us disposal of cases per-
taining to terrorists in Punjab7(3)

"That the demand underthe Head Home 
Affairs and Justice be reduced by 
Rs.lOO*.

/Need to flushout the terrorists from 
their hide-outs in Punjab./(4)

That the demand underthe Head Home 
Affairs and Justk:e be reduced by 
Rs.lOO’.

/Need to curb terrorist activities In 
Punjab7(5)

That the demand under the Head 
Labour and Empbyment be reduced by 
Rs.lOO’.

/Widespread resentment among 
the people of Punjab due to non-
availability of empbyment oppor- 
tunities7(12)

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): I beg to move:

‘That the demand underthe Head Home 
Affairs and Justice be reduced by 
Rs.lOO’.

/Failure to maintain law and order 
situatton In Punjab./(10)
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Thatthe demand underthe Head Home 
Affairs and Justice be reduced by 
Rs.100”.

/Failure to check infiltration of ter-
rorists and extremists and their ille-
gal activities in the border areas of 
Punjab./(12)

That the demand under the Head 
Revenue and be reduced by Rs.100”.

/Failure in providing sufficient 
Rehabilitation compensation to and 
rehabilitation of the Kith and kins of 
persons killed by Punjab terrorists./ 
(13)

[English]

MR. DEPUTY SPEAKER: Now Shri 
M.M. Jacob will make statement on the fol- 
bwing subjects (1) Recent Deaths in Delhi 
due to consumption of spurious drugs (2) 
situation arising out of communal violence in 
Varanasi.

14.51 hrs

STATEMENTS BY MINISTERS

(i) Recent Deaths In the Union Ter-
ritory of Delhi Due to the Con-
sumption of Spurious Drugs

[English]

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Sir. I wish to inform the Honourable 
Members of this august House about the 
recent tragedy in the Union Territory of Delhi 
which has so far claimed 199 lives.

At about 4.15 p.m. on 5.11.1991, infor- 
matbn was received at Shalimar Bagh Po-

lice station from the Hindu Rao hospital that 
one person had been admitted in the hospi- 

’ tal for treatment for poisoning. Another per-
son in similar condition was admitted at 7.55 
p.m. on the same day. Subsequently, both 
the person died and inquest proceeding were 
held by the Police. Inquiries revealed that 
both the persons had consumed the same 
‘Sura*.

On 6.11.1991 reports from Hindu Rao 
Hospital were received at police stations 
Jahangirpuri, Adarsh Nagar, Shalimar Bagh, 
Ashok Vihar and Model Town that some 
residents from their poPice statbns had been 
admitted to the hospital for treatment for 
unknown poisoning. Inquiries revealed that 
all of them had consumed an Ayurvedic 
medicine called 'Karpoov Asav*.

Inquiries by Delhi Police showed that 
this 'Karpoov Asav’ was manufactured by a 
firm called Karnal Pharmacy whteh had its 
unit at Ghaziabad in Uttar Pradesh. The 
Ghaziabad Police was immediately re-
quested by the Delhi Police to bcate the firm 
and seize all its products. On the morning of 
7th November, 1991, the factory was sealed 
by the Delhi Police with the assistance of the 
local Police and all the stocks seized. It was 
found that the unit was running in an open 
shed in an unhygienic conditbn.

Simultaneously all police stations in Delhi 
were asked to look for retail outlets and 
distributors of ‘Sura’ and impound all bottles 
in the market.

The samples of the spurious drug which 
caused deaths were sent to the Central 
Forensic Science Laboratory and the Labo-
ratory of the Excise Department of Delhi 
Administration. Both the Laboratories con-
firmed that this ‘Karpov Asav’ contained 
methyl alcohol. Three of the four proprietors 
of the firm have been arrested alongwith the 
main distributors. One of the proprietors is 
absconding.

So far 199 persons have died and 63 
are presently admitted in hospitals. 77 per-
sons were discharged after treatment and 6»
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k who were admitted in the hospitals, had left 
on their own against medical advice.

The Delhi police have carried out exten-
sive raids and searches in the Capital result-
ing in the arrest of 93 persons so far. 337 
criminal cases have been registered and 
73087 ‘Sura’ bottles seized. The Excise 
Department of the Delhi Administration has 
taken more than 100 samples from various 
sources. The Delhi Police and the Excise 
Department of Delhi Administration have 
sealed 13 shops of Ayurvedic medicines.

inquiries revealed that the delinquent 
unit, M/s. Karnal Pharmacy, had earlier been 
given a manufacturing licence by the Direc-
torate of Ayurvedic & Unani Medicines of the 
Government of Uttar Pradesh. Further in-
quiries show that the licence of the unit was 
not renewed after 31st December, 1988. It 
has also k>een revealed that in spite of the 
unit having no valid manufacturing licence 
after 31.12.1988, 4,000 literes of potable 
alcohol was continued to be allotted to this 
unit every year by the Excise Department of 
the Government of Uttar Pradesh. We have 
requested the Government of Uttar Pradesh 
to let us have all relevant details concerning 
the activities of this unit. Their reply is awaited.

An ex-gratia assistance of Rs.10,000/- 
to next of kin of each deceased and Rs.5,000/ 
- to each person rendered blind by the con-
sumption of this spurious drug, has been 
sanctioned by the Delhi Administration.

The Delhi Administration has set up a 
one-Man Commission of Inqui^ under the 
Chairmanship of Shri Jagdish Chandra, a 
retired Judge of the Delhi High Court under 
the Commission of Inquiry Act. 1952. The 
Commission is to inquire into the incident 
and its terms of reference include ascertain-
ing the persons responsible for manufac-
ture, preparation, sale and supply of the 
spurbus drug; negligence if any, of authori-
ties responsible for checking such drugs and 
to recommend measures to prevent recur-
rence of such incidents.

The Government is making e v e r y  en-
deavour to vigorously pursue the investiga-

tion of the cases registered against the per-
sons responsible for the manufacture and 
sale of the spurious drug.

The Drugs and Cosmetics Act, 1940, 
provides for certain regulatory mechanism 
for the manufacture, distribution and sale of 
drugs including Ayurvedic drugs. In order to 
ensure the standards , of quality, the Act 
provides for regulation by Drug Inspectors, 
of the manufacture of drugs and of their sale, 
stocking and distribution etc. The Director-
ate General of Health Services has issued 
instructions on 14.11.1991 to all State Drug 
Controllers to ensure that manufacture of 
Ayurvedic, Siddha and Unani drug should 
conform to the laid down specifications and 
the Drug Inspectors must carry out in depth 
inspections of all manufacturing firms. The 
Union Ministry of Health has also issued 
instructions to the Delhi Administration and 
to the Government of Uttar Pradesh that 
manufacturers, stockists and vendors of 
spurious drugs manufactured and sokJ un-
der the label of Ayurvedic drugs should be 
prosecuted vigorously. Instructions have 
since been issued to all State Governments 
that rectified spirit may not be allowed to be 
used as a substitute for ‘Prasana’, which is 
one of the ingredients of ‘Karpoor Assav’.

All possible action is being taken by the 
Government of prevent recurrence of such 
inckJents in the future. All concerned depart-
ments of the Delhi Administration have been 
advised to exercise the utmost vigilance and 
directed to vigorously enforce the exdse 
laws and to strictly implement the guidelines 
of the Unk)n Health Ministry on the subject. 
Delhi Administration have also set up a high- 
powered committee to monitor the progress 
of foHow up action on raids conducted by the 
Enforcement Wing of the Excise Depart-
ment and the Drug Controller’s Organisa-
tion.

I am sure that the Honourable Members 
would join me in conveying our sympathies 
to the bereaved tam\\\es.{lnten^uptions)

MR. DEPUTY SPEAKER: No further 
clarifteattons are asked after the Statement.
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[r/wistotibn]

SHRI MADAN LAL KHURANA (South 
Delhi); Mr. Deputy Speaker, Sir, 200 people 
have been killed. Where will we discuss this 
issue? 200 people are killed here and we 
canr>ot ask even a question here.

fEn̂ /Sis/)]

MR. DEPUTY SPEAKER: You can 
choose another forum.

[Tmislation]

SHRI MADAN LAL KHURANA; Pleas© 
tell me about it. There is no elected body in 
Delhi 200 people have been killed. I have a 
list of 31 persons......

[English]

MR. DEPUTY SPEAKER: The Rule is 
very clear.

[Translation]

SHRI MADAN LAL KHURANA: You 
have the right to suspend the Rule. I will ask 
only two questions. Where shoukl we ask 
the questions then?

[EngKsh]

MR. DEPUTY SPEAKERrHecannot by 
pass the Rule. You can ask for a discussion 
under Rule 193. Let usfoltow the well-estab-
lished Rule.

[riwMtatfon]

SHRI MADAN LAL KHURANA: Please 
alow a discussk>n on this issue.

MR. DEPUTYSPEAKER: It is up to you. 
You can give a notk».

SHRI MADAN LAL KHURANA: I have 
already given a notk^e.

[English]

(II) Situation arising out of Recent 
Com m unal v io lence  at 
VaranasKU.P.)

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SflRI M.M. 
JACOB): According to the information re-
ceived from the State Government, the 
communal trouble at Varanasi started in the 
evening of 8 November, 1991 during a tradi-
tional religious procession for immersion of 
Kali klols. Clashes between the two commu-
nities broke out foltowing an accidemal injury 
to a person of another community from the 
fire crackers let off .during the procession. 
Anti-sodal elements took advantage of the 
resentment generated by this incident to 
start tooting and arson. Rumour-mongering 
by these elements ted to inckJents of brick- 
batting and stabbing between the two com-
munities. Some persons coming out of a 
cinema hall also fell prey to this vtolence. 
These clashes resulted in the death of eight 
persons; four died on the spot and four 
succumbed to their injuries later in the hios- 
pital. Nine persons were injured. Some shops 
suffered minor damage due to arson. Sentor 
officers reached the spot on receiving infor- 
matk>n of the disturbances and brought the 
situatton under control. Curfew was imposed 
in the areas of eight police stattons as a 
precautionary measure.

The curfew was gradually relaxed from
11 November, 1991. However, vtolence 
erupted again on 13 November, 1991 when 
some people attacked the passengers of a 
tempo in Madanpura k)cality with knives and 
scissors; one woman was killed and 4 per-
sons were injured. In Mohalla Jangabadi, a 
crowd belonging to one community collected  
and started shouting provocative stogans. In 
Mohalla Sunarpura and Revdi Talab, four 
inckients of staisbing took place. A bomb 
was also thrown at ADM (city) and SP (city)
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du« to which one Orderly was hurt. During 
these fresh incidents, 7 persons were killed 
and 11 injured. Thereafter the process of 
arrests and searches was intensified.

According to the State Government, the 
curfew was tightened and the police also 
undertook house to house searches to un-
earth illteit arms, ammunitton and expto- 
sives. The polk:e have so far arrested 617 
persons of which 302 bek>ng to one commu-
nity and 315 to the other community.

In all, 17 persons k>st their lives and 26 
persons received injuries during this period. 
Of the persons killed, one person who was in 
polce custody died in a hospital; the DM 
Varanasi had ordered a magisterial inquiry 
into this death.

Police pickets have been set up in Var-
anasi city and intensive patrolling oontinues. 
At present, there are 13 companies of P. A.C. 
and 6 companies of CRPF deployed in the 
city. No untoward inckJent ha9-been re-
ported since 18 November 1991. The State 
authorities have informed that ex-gratia grant 
@ Rs. 20,000/- each to the next of the kin of 
the persons killed in communal violence, 
Rs.4,000/- each to those seriously injured, 
and Rs.1,000/- each to those who received 
minor injuries is being pakJ.

Ail necessary help and assistance has 
been provided by the CentrafGovernment to 
the State. Five additkinal companies of CRPF 
were provided to the State on 15 November, 
1991. The State Government have reported 
that situatk>n is under control and the curfew 
has been gradually relaxed. Curfew passes 
have been given in deserving cases, includ-
ing to all MPs and MLAS.

The Central Government is resolved to 
maintain communal peace and harmony in 
the country. Law & Order is a State subject; 
however, the Centre has from time to time 
issued gukJelines to the States for the pro- 
motton of comunual harmony. It also shares 
its intelligence with the States and provkies 
central forces when necessary. In recent 
weeks, it has been alerting the States about

the possibility of communal violence in dif-
ferent places. To improve the communal 
climate a meeting of the National Integratbn 
Council was convened on the 2nd Novem-
ber, 1991 to discuss the issue of Communal 
Harmony in the context of the Ram Janma 
Bhumi-Babri Masjid issue. The NIC called 
upon all concerned to act with restraint and 
in a manner that will promote harmony and 
goodwill among all communities.

I have conveyed to the Chief Minister of 
Uttar Pradesh the anx'ety expressed by the 
members over the situation in Varanasi and 
the manner in which it was permitted to 
develop. I drew his attention to the points 
which particularly agitated the members and 
requested him to furnish full information on 
these points. I also suggested to the Chief 
Ministerto seriously consider the suggestk>n 
of holding a Judk:ial Inquiry into the inci-
dents. I am pleased to report to the House 
that the Chief Minister informed me today 
that the State Governent has ordered a 
Judicial Inquiry in respect to the communal 
inckients at Varanasi.

(iil) Gold Transactions

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): On 181h July, 1991.1 
had made a su& moto statement on goW 
transactions before this august House. I had 
explained how our Government, on taking 
off ice was faced with a Balance of Payments 
crisis of an unprecedented nature. I had 
spelt out in detail that the previous Govem- 
ment, had taken a decision to send abroad 
20 tonnes of goW out of Government stocks 
with an optbn to repurchase it at the end of 
six months. The actual export of this gold 
took place between 21st and 31st May,
1991.1 had also mentk>ned that the prevk>us 
Government had agreed with the decisfon of 
the Resen/e Bank of India to send abroad 
upto 15 per cent of its goW to be kept in safe 
custody with a Central Bank, with the inten-
tion to seek a short term k>an against the 
pledge of gokJ. Because of the crisis situ-
ation on the Balance of Payments, our gov-
ernment endorsed this deciskxi arxJ RBI 
sent abroad the goW out of its reserves
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between the 4th July, 1991 and 18th July, 
1991. These two transactions put together 
enabled us to raise about $600 nnillion and 
help tide over the serious liquidity problem 
we were facing.

Hon’ble Members are aware that out 
Government has taken a number of steps to 
tackle the crisis, restore confidence and put 
the economy back on a path of sustainable 
growth. These measures included macro 
economic stabilistation in the short run 
through exchange rate adjustment, restora-
tion of fiscal discipline and tight monetary 
polk^, together with structural reforms in 
trade policy and industrial polk^. I had con-
cluded my statement of 18th July 1991 with 
the foltowing words:

The export of gold was a painful neces-
sity. However, I am confident that the 
vark)us measures we have now taken 
will, over a period of time, lead to a 
signifk:ant improvement of our balance 
of payments. It will be my sincere effort 
to work to bring back to India as early as 
possible the gold we have sent abroad.'

Our Government under the leadership 
of Shri P.V. Narasimha Rao is happy to 
announce that we have redeemed our pledge 
made to the country through the Parliament. 
All the loans taken through pledging the RBI 
goki of 47 tonnes stand repaid and the gold 
now has become unencumbered. Similarly, 
it has been deckJed to exercise the repur-
chase option in respect of 20 tonnes of 
confiscated Government gold whk:h was 
sokl by the State Bank of India with the 
repurchase optk>n. This gold would be re-
stored on the due dates of repurchase 
commencing November 25th and the ending 
December 4th, 1991. It is our intention to 
transfer this goki to the RBI and thus add to 
our official gold reserves.

The Government is firmly committed to 
restoring viability in our external payments 
position and is taking action on several fronts 
in pursuit of this objective.

15.09 hrs.

DEMANDS FOR GRANTS (PUNJAB) 
1991-92—Confd

[English]

MR. DEPUTY SPEAKER: We will con-
tinue with the Punjab Budget. Shri Kodikkunil 
Suresh.

SHRI KODIKKUNIL SURESH (Adoor): 
Sir, I rise to support the Budget for Punjab. In 
the situation prevailing in that State, there is 
no other alternative but to discuss their Budget 
here and pass it.

I also support the decisbn of the Gov-
ernment to hold electbns in Punjab as I 
firmly believe that the situatk)n in Punjab can 
be normalised when the representatives of 
the people get a chance to deal with the 
problem. I hope the electbns will be held in 
Punjab as per schedule.

15.10 hrs.

[SHRI P.M. SAYEED in the Chair]

It is not for the first time that Parliament 
is discussing the Punjab Budget. The Punjab 
problem has gone on for far too k)ng. A large 
number of innocent people have tost their 
lives and lakhs of rupees worth of property 
has been damaged. I cannot say whether 
terrorism has increased or not. Some people 
think that Punjab has gone out of our hands. 
I do not agree with that assessment. There 
are a few features in the Punjab situation 
whtoh reassure us. The most important fea-
ture is the perfect amity between the Sikhs 
and the Hindus in Punjab.

A lot of efforts have been made to create 
communal violence and divkJe the Hindus 
andlhe Sikhs. But the patriotic Hindus and 
Sikhs live there like brothers. Even after 
about a decade of terrorism, it is confined to 
one or two distrtots. It has not spread to any 
other distrtots in the State. Having failed to 
divide the Hindus and Sikhs the terrorists 
and their masters have now turned their
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attention to other States like Uttar Pradesh, 
hoping that by creating large scale violence 
in the neighbouring States their basic pur-
pose of creating communal divide will be 
achieved.

I would, therefore, request the Govern-
ment to be very vigilant at>out it. Wa must 
learn a lesson from the perfect communal 
peace in Punjab and try to strengthen the 
same.

H is often said that unemployment and 
poverty are the root causes of terrorism. I do 
not agree wKh this view in so far as Punjab is 
concerned. Punjabis oneof the richest States 
and the unemployment problem is worse in 
other States. Religious fundamentalism, I 
think, is the cause of terrorism in Punjab. The 
terrorists'approach is fundamental in nature 
and they draw inspiration from the funda-
mentalist forces in their neighbourhood. The 
fight against the terrorists must be part of the 
larger fight against fundamentalist forces. 
The Government must formulate clear-cut 
policies in this regard and the fight has to be 
carried on at different levels. We must also 
make a very serfous attempt to wean the 
young men of Punjab away from the terror-
ists influence. Of course, economic develop-
ment must be undertaken to provide em- 
pk>yment. But that should just be a part of the 
total strategy to weed out terrorism.

I hope the Government under the ma-
ture leadership of Shri P.V. Narasimha Rao 
will succeed in his endeavour to find a du-
rable solutk>n to the Punjab problem.

lonceagain strongly supportthis Budget 
for the State of Punjab.

[r/ansbtiion]

SHRI HARI KISHORE SINGH 
(Sheohar): Mr. Chairman, Sir, I thank you for 
giving me the opportunity to speak on this 
important issue. Shri Khurana has com-
plained that the Punjab Budget has been 
presented in a very casual way. It would not 
have happened if there wouW have been a 
Government in Punjab. It would have cer-

tainly not happened if there had been a 
separate Government in Delhi and there had 
been a State Assembly, Khuranaji woukl 
have got the opportunity to discuss about 
Delhi and ask questions about the Sura 
incident.

But I have another complaint. We are 
going to accept this Budget. My complaint is 
that why the time of an intellectual like Dr. 
Manmohan Singh is being wasted on this 
Budget which is concerned with Punjab. I am 
pained to say this. Shri Khurana has said 
that Pakistan is behind all the activities which 
are taking place in Punjab. But I have a 
difference of opinion with him. I am not 
convinced that Pakistan is responsible for 
the Punjab problem. Today, Pakistan is 
extending help to the terrorists. Camps are 
there and they are being trained. But Paki-
stan is not responsible for the Punjab prob-
lem. We, our psyche, our politrcal interests 
are responsible for that problem. A number 
of such people who are sitting here and are 
Member of this House, cannot be spared for 
this.

I am sorry to say that elections were not 
held there and the Î Jational Front Govern-
ment did not have the elections heU there. A 
mistake has been committed. Our leader 
Shri V.P. Singh later said that he had done a 
mistake and he should have had the elec-
tions held there. He shouM have ordered 
elections after he had visited Amritsar. Al-
though later he had admitted his mistake. 
Shri Khurana is not present here but I have 
a complaint that under the pressure from 
senior party Members of his party, whose 
name I do not want to mention, the National 
Front Government did not order tfie elec-
tions in Punjab. It is known to all as to who 
was exerting the pressure. Why did it hap-
pen in Punjab? Today, such a situation has 
arisen that every turban wearing Sikh in the 
country is taken as suspect while our Sikh 
brothers wear turban to foltow their religion. 
We have brought the situation to such a pass 
that even if Shri Manmohan Singh goes to 
another part of the country, people will take 
him for a terrorist or as their agent. But why 
this question arose? Mr. Chairman, Sir, in
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[Sh. Hari Kishore Singh]

order to krx>w as to why the present situation 
is there in Punjab, we will have to take into 
account the inckJent that place in Delhi in 
1984. Let us search our soul.

Shri Khurana has also mentnned about 
the refugees. No one wants to leave his 
house. Whether he is a Pakistani or a Ka-
shmiri or the people living in India. No one 
wants to beconne a refugee. But he is forced. 
Why is it so? Besides, these refugees, I am 
concerned about those politcal refugees 
also who do not want to contest electon in 
Punjab and go to Rajasthan. They have 
made Rajasthan a sheltering State. The 
former Home Minister of India contests elec- 
tk>n from Rajasthan. Mr. Chairman, Sir, I do 
not want to say that the persons honouring 
this Chair have also gone to Rajasthan. They 
are politKal refugees. Why has it happened? 
During the 1965 and 1971 wars with Paki-
stan the womenfolk and children of these 
three distrcts used to prepare food and take 
it to the sokJiers even in heavy shelling. Why 
has the need arisen today for the forces to 
surround tfwse three distrcts? ft has not 
been saki but it has come out in different 
newspapers such as the Hindustan Times. 
Whether the AIR or Doordarshan broadcast 
or telecast it or not but today the people of 
this country know that forces have surrounded 
those three districts on the border which 
symbolised the bravery of our countr/.

When the electnns were about to be 
hekJ, why were they cancelled mkfway. The 
polNng party had started moving and scores 
of candUates had tost their lives. It was night 
and without the consent of the hon. Prime 
Minister the electbns were cancelled. Then 
they blame Pakistan for creating such a 
situatton. We sfiouM be ashamed that all this 
happened due to our own faults. No country 
can be blamed for the rnts that took place in 
Delhi in 1984. Rather, it is a slur on humanity 
an our composite cufture. Investigatbn was 
conducted. What was the outcome of that 
investigatton? The people who were respon-
sible for the rtots have assumed power. 
Khuranayi may have some grievances against

this Government, but his party leader, Shri 
L.K. Advani who is also the leader of oppo-
sition has given a testimonial in favour this 
Government. Khuranaji or other friends may 
have certain grouses but the leader Of oppo-
sition has nothing to complain against this 
Government. Had he any, he woukj not have 
issued a testimonial in its favour. After Shri 
Lai Bahadur Shastri, no Prime Minister as 
competent as him has come to power in this 
country. Advaniji, please recollect your as-
sociation with Morarji Bhai. You were also a 
Minister in his Cabinet. Indiraji also remained 
as the Prime Minister of this country. I had 
differences with her too. (Interruptions)

Please listen to what I was saying. Inno-
cent poople were being killed in Delhi. Try to 
recollect as to who was the Home Minister at 
that time. I remember, human massacre 
took place for three days. As per offcial 
figures, about 2300 people had been killed. 
If we go t>y the records of Doordarshan and 
if those casettes are available, it would be 
revealed that the Home Minister, after three 
days, sakJ that it was enough. If you go 
through the records you will come to know 
that the then Home Minister is the present 
Prime Minister ol this country, (/nrerrtipfibns) 
People complain about the dearth of em- 
ptoyment opportunities. Pepsi Cola com-
pany was set up in Punjab to provkie em- 
ptoyment to the people. Shri Manmohan 
Singh will tell us about the avenues of em-
ployment this factory has generated. We 
have been informed that Coca Cola is also 
coming. Please invite the Macdowell com-
pany and other multinatbnal companies to 
manufacture items whch can be produced 
in our homes. Do you think it will generate 
emptoyment in the country? As if, the people 
of this country do not know how to make coW 
drinks or pizza. Will this generate empby- 
ment? Many poor labourers from our area go 
to Punjab every year. Earlier, their family 
members used to send them off with a smile 
on their lips. But today, their family members 
bkl them farewell with a heavy heart. This 
reminds me the scenaro of bygone days. In 
okJen days, when a person went on a pil-
grimage his last rites were performed since 
it was uncertain whether he wouk) return or
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not. The same is the position with Punjab 
today. The poor parents do not know whether 
their sons would return home or not. For how 
long will these these killings and cuK of 
vfolence continue? What happened in Pil- 
ibhit in Uttar Pradesh and what is happening 
there now. Do you think people will believe 
you when you say that these people were 
killed in an encounter. But the fact is that they 
k)st their lives in police custody. People have 
k)St faith in the democratic set up.

Mr. Chairman, Sir, elections in Punjab 
were cancelled all of a sudden. It was can-
celled at the instance of the Chief Election 
Commissioner, Shri T.N. Seshan. The Elec-
tion Commisson is the custodian of demo-
cratic values of the country. Today, he got a 
good publicity throughout the country and **

Everyone is aware of his role in Punjab 
and what he is now doing in Bihar. I am sorry 
to say all these things although I am not 
accustomed to saying all this. But when I am 
hurt I am constrained to say all this to 
improve the prevailing situation in Punjab 
and to streamline the law and order situ-
ation..

MR. CHAIRMAN; Whatever he said 
about the Electbn Commission will not go on 
record.

SHRI HARIKISHORE SINGH:

SHRI RAM NAIK (Bombay North): Mr. 
Chairman, Sir, if he does not withdraw, you 
may please expunge it from the proceed-
ings.

MR. CHAIRMAN: Now it is time for 
Private Members Business. Please wind up.

SHRI HARI KISHORE SINGH: If it is 
wrong, I withdraw it. I was saying as to how 
the Government wishes to maintain law and 
order. A very eminent and ** knowledgeable 
person of law and order, who till recent ly was 
the Director General of C.R.D.F. in Delhi has

been brought to Punjab. It is sakJ about him 
that he does not differentiate t>etween beings 
and corpses.

SHRI PAWAN KUMAR BANSAL(Chan- 
digarh): On the one hand you are demand-
ing for an improvement in the sKuation and 
on the other hand you are saying that it is 
wrong. Why are you giving conflicting views.

SHRI HARI KISHORE SINGH: I was 
pointing out that if you want to restore peace 
in Punjab and want to win the hearts of 
people and also wish to bring the disillu-
sioned people to the national mainstream, 
you will have to contemplate some other 
wayout because it is necessary.

[English]

MR. CHAIRMAN: The hon. Member 
may continue on Monday. We will now take 
up Members’ Legislative Business.

1,1913 (S/AM) Bills Introduced 462

15.30 hrs.

CONSTITUTION (AMENDMENT) BILL*

(Substitution of new Article for Articto 
37)

[English]

MR. CHAIRMAN: The introduction of 
the Constitution (Amendment) Bill by Shri 
Bhogendra Jha, listed at serial No. 1, is to be 
opposed by Shri Sudhir Sawant.

SHRI SUDHIR SAWANT (Rajapur): I 
have decided not to oppose it at the introduo- 
tion stage. I will discuss it at a later stage.

MR. CHAIRMAN: So, you do not wart to 
oppose the Bill at the introduction stage.

SHRI SUDHIR SAWANT: Not at this 
stage.

'* Expunged as ordered by the Chair.
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MR. CHAIRMAN: Shri Bhogendra Jha 
may move for leave to introduce the Bill.

SHRI BHOGENDRA JHA (Madhubani): 
Sir, I beg to move for leave to introduce a Bill 
further to amend the Constitution of India.

MR. CHAIRMAN: The question is:

That leave be granted to introduce 
a Bill further to amend the Constitu-
tion of India.’

Tho motion was adoptod

SHRI BHOGENDRA JHA: I introduce 
the Bill.

15.31 1/2 hrs.

NOVEMBER 22.1991 Bills Introduced 464

15.31 hrs.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of articles 343 and 
348)

[English]

SHRI BHOGENDRA JHA(Madhubabi); 
Sir, I beg to move for leave to introduce a Bill 
further to amend the Constitution of India.

MR. CHAIRMAN: The questton is:

That leave be granted to introduce 
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted

SHRI BHOGENDRA JHA: I introduce 
the Bill.

MR. CHAIRMAN: Dr. P. Vallal Peruman- 
Absent.

Shri Ram Naik.

INDIAN MEDICINE CENTRAL 
COUNCIL (AMENDMENT) BILL* .

(Amendment of section 2 etc.)

[English]

SHRI RAM NAIK (Bombay-North): Sir. I 
beg to move for leave to introduce a Bill 
furtherto amend the Indian Medicine Central 
Council Act. 1970.

MR. CHAIRMAN: The question is:

That leave t>e granted to introduce 
a Bill further to amend the Indian 
Medicine Central Council Act, 
1970.’

The motion was adopted

SHRI RAM NAIK; I introduce the Bill.

15.32 hrs.

MARGINAL FARMERS AND AGRI-
CULTURE WORKERS FAMILY 

SECURITY BILL*

[Translation]

KUMARI UMA BHARTI (Khajurho) : I 
t>eg to move

That leave be granted to introduce a 
Bill to provide for security to the families 
of marginal farmers and agricultural 
workers."

[English]

MR. CHAIRMAN: The questbn is:

That leave be granted to introduce a 
Bill to provide for security to the families

* Published in Gazette of India, Extraordinary, Part II, Section 2, dated 22.11.1991.
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of marginal farmers and agricultural 
workers."

The motion was adopted

[Translation]

KUMAR! UMA BHARTI; I Introduce the
Bill.

[English]

MR. CHAIRMAN: Shri Sudhir Giri - 
Absent.

Shri Anadi Charan Das - Absent.
Shri S. B. Sidnal - Absent.
Shri Bhagwan Shankar Rawat.

15.33 hrs

AGRICULTURAL PRODUCE PRICES 
FIXATION AUTHORITY BILL*

[Translation]

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): I beg to move:

"That leave be granted to introduce a 
Bill to provide for the establishment of 
an authority for the fixation of minimum 
remunerative prices of all the agricul-
tural produce and for matter connected 
therewith."

[English]

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a 
Bill to provide for the establishment of 
an authority for the fixation of minimum 
remunerative prices of all the agricul-
tural produce and for matter connected 
therewith."

The motion was adopted

1. {SAKA) 

[Translation]

Bills Introduced 466

SHRI BHAGWAN SHANKAR RAWAT: 
I introduce the Bill.

15.34 hrs.

CONSTITUTION (AMENDMENT) BILL* 

(Insertion of New Article 31)

[English]

SHRI SHARAD DIGHE (Bombay North 
Central): I beg to move for leave to introduce 
a Bill further to amend the Constitution of 
India.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a 
Bill further to amend the Constitution of In-
dia."

The motion was adopted

SHRI SHARAD DIGHE: I introduce the
BilL

15.35 hrs.

CONSTITUTION (SCHEDULED 
TRIBES) ORDER (AMENDMENT) BILL*

(Amendment of the Schedule)

[English]

SHRI SHARAD DIGHE (Bombay North 
Central): I beg to move for leave to introduce 
a Bill further to amend the Constitution 
(Scheduled Tribes) Order, 1950.

MR. CHAIRMAN: The question is;

* Published in Gazette of India, Extraordinary, Part II, Section 2, dated 22-11-1991.
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That leave be granted to introduce a 
Bill further to amend the Constitution 
(Scheduled Tribes) Order. 195C.

The motion was adopted

SHRISHARAD DIGHE: I introduce the
Bill.

15.351/2 hr*.

CONSTITUTION (SCHEDULED 
CASTES) ORDER (AMENDMENT) BILL*

(Amendment of the Schedule)

[English]

PROF. K.V. THOMAS (Ernakulam) : I 
beg to move for leave to introduce a Bill 
further to amend the Constitution (Sched-
uled Castes) Order. 1950.

MR. CHAIRMAN: The question is ;

That leave be granted to introduce a 
Bill further to amend the Constitution 
(Scheduled Castes) Order, 195C*

The motion was adopted

PROF. K.V. THOMAS: I introduce the
Bill.

15.36 hrs.

HIGH COURT AT GUWAHATI 
(ESTABLISHMENT OF A PERMANENT 

BENCH AT IMPHAL) BILL

[English]

SHRI YAIMA SINGH YUMNAM (inner 
Manipur): I beg to move for leave to intro- 
duce a Bill to provide for the establishment of 
a permanent Bench of the High Court at

Guwahati at Imphal.

MR. CHAIRMAN: The question is:

That leave be granted to introduce a 
Bill to provide for the establishment of a 
permanent Bench of the High Court at 
Guwahati at Imphal.*

The motion was adopted

SHRI YAIMA SINGH YUMNAM: I intro-
duce the Bill.

15.361/2 hrs.

EXTRADITION (AMENDMENT) BILL* 

(Amendment of Section 2)

[English]

SHRI P.C. THOMAS (Muvattupuzha): I 
beg to move for leave to introduce a Bill 
further to amend the Extradition Act, 1962.

MR. CHAIRMAN: The question is:

That leave be granted to intro-
duce a Bill further to amend the 
Extradition Act, 1962.“

The motion was adopted

SHRI P.C. THOMAS: I introduce 
the Bill.

15.37 hrs.

CONSTITUTION (SCHEDULED 
CASTS) ORDERS (AMEND-

MENT) BILL*

[English]

SHRI P.C. THOMAS (Muvattupuzha): I 
beg tb move for leave to introduce a Bill
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further to amend the Constitution (Sched-
uled Castes) Order, 1950, the Constitution 
(Scheduled Castes) (Union Territories) or-
der, 1951, the Constitution (Jammu and 
Kashmir) Scheduled Castes Order, 1956, 
the Constitution (Dadra and Nagar Haveli) 
Scheduled Castes Order, 1962, the Consti-
tution (Pondicherry) Scheduled Castes 
Order, 1964 and the Constitutbn (Sikkim) 
Scheduled Castes Order, 1978.

MR. CHAIRMAN; The questwn is;

That leave be granted to introduce a 
Bill further to amend the Constitution 
(Scheduled Castes) Order, 1950, the 
Constitution (Scheduled Castes) (Un-
ion Territories) Order, 1951, the Consti- 
tutnn (Jammu and Kashmir) Sched-
uled Castes Order, 1956, the Constitu-
tion (Dadra and Nagar Haveli) Sched-
uled Castes Order, 1962, the Constitu-
tion (Pondicheny) Scheduled Castes 
Order, 1964 and the Constitution 
(Sikkim) Scheduled Castes Order, 
1978.*

The motion was adopted 

SHRI P.C. THOMAS: I introduce the
Bill.

15.38 hrs.

CONSTITUTKJN (AMENDMENT) 
BILL *

(InMrtion of new Article 18 A)

[Translation]

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): I beg to move that leave be granted 
to introduce a Bill further to amend the 
Constitution of India.

[EngBslil

MR. CHAIRMAN: The questton is;

“That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.'

The motion was adopted

[Translation]

SHRI BHAGWAN SHANKAR RAWAT; 
Sir, introduce the Bill.

15.381/2 hrs.

DESTITUTE WOMEN WELFARE 
BILL*

[Translation]

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): I beg to move that leave be granted 
to introduce a Bill to provide for the welfare of 
destitute women and for matters connected 
therewith.

[English]

MR. CHAIRMAN; The questton is:

“That leave be granted to introduce a 
Bill to provide lor the welfare of destitute 
women and for matters connected there-
with.'

The motion was adopted

SHRI BHAGWAN SHANKAR RAWAT 
: I introduce the Bill.

15.39 hrs.

HIGH COURT AT ALLAHABAD (ESTAB 
LISHMENT OF A PERM ANENT BENCH 

OF AGRA) BILL*

[Translation]

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): I beg to move that leave be granted
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(Sh. Bhagwan Shankar Rawat]

to introduce a Bill to provide for the establish-
ment of apermanent Bench of the High court 
at Allahabad at Agra.

[English]

MR. CHAIRMAN: The question is:

'That leave be granted to introduce a 
Bill to provide for the establishment of 
a permanent Bench of the high Ckiurt 
at Allahabad at Agra."

The motion was adopted

[Translation]

SHRI BHAGWAN SHANKAR RAWAT: 
I introduce the Bill

15.39 1/2hrs.

HIGH COURT OF ORISSA (ESTABLISH-
MENT OF A PERMANENT BENCH AT 

BOLANGIR) BILL*

[English]

SHRI SARAT CHANDRA PAT- 
TANAYAK (Bolangir): I beg to move for 
leave to introduce a Bill to provide for the 
establishment of a permanent Bench of the 
High Court or Orissa at Bolangir.

MR. CHAIRMAN: The question is:

That leave be granted to introduce a 
Bill to provide for the establishment of 
a permanent Bench of the High Court 
of Orissa at Bolangir.”

The motion was adopted

SHRI SARAT CHANDRA PAT- 
TANAYAK : I introduce the Bill.

15.40hrs.

CONSTITUTION (AMENDMENT) 
BILL*

(Substltion of new article for Article 
371)

[English]

SHRI SARAT CHANDRA PAT- 
TANAYAK (Bolangir): Sir, I beg to move for 
leave to introduce a Bill further to amend the 
Constitution of India.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a 
Bill further to amend the Constitution 
of India."

The motion was adopted

SHRI SARAT CHANDRA PAT- 
TANAYAK (Bolangir): Sir, I Introduce 
the Bill.

15.40 1/2 hrs.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Eight Schedule)

[English]

DR. K.D. JESWANI (Kheda): Sir, I beg 
to move for leave to introduce a Bill further to 
amend the Constitution of India.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a 
Bill further to amend the Constitution of 
India."

The motion was adopted.

DR. K.D. JESWANI: Sir, I introduce the 
Bill.
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15.41 hrs.

CONSTITUTION (SCHEDULED 
TRIBES) ORDER (AMENDMENT) 

BILL*

fiAmendment of the Schedule;

[English]

SHRI P.C. THOMAS: (Muvattupuzha): 
Sir, I beg to move for leave to introduce a Bill 
further to amend the Constitution (Sched-
uled Tribes) Order, 1950.

MR. CHAIRMAN: The question is:

'That leave be granted to introduce A 
Bill further to amend the (Constitution 
(Scheduled Tribes) Order, 1950."

The motion wad adopted

SHRI P.C. THOMAS: Sir. I introduce 
the Bill

SHRI SYED SHAHABUDDIN: Sir. I in-
troduce the Bill.

15.41 1/2 hrs.

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL*

^Amendment of Section 125;

[English]

SHRI SYED SHAHABUDDIN (Kishan- 
ganj): Sir, I beg to move for leave to introduce 
a Bill further to amend the Code of Criminal 
Procedure, 1973.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a 
Bill further to amend the Code of Crimi-
nal Procedure. 1973."

The motion was adopted

15.42 hrs.

INDIGENT PERSONS WELFARE 
BILL*

[English]

SHRI SYED SHAHABUDDIN (Kishan- 
ganj): Sir, I beg to move for leave to introduce 
a Bill to provide for the welfare of indigent 
persons and for matters connected there-
with.

MR. CHAIRMAN: The question is;

“That leave be granted to introduce a 
Bill to provide for the welfare of indigent 
persons and for matters connected 
therewith."

The motion was adopted

SHRI SYED SHAHABUDDIN: Sir, I in-
troduce the Bill.

15.43 hrs.

CONSTITUTION ( AMENDMENT) 
Bill*

('Amendment of Article B^)

[English]

SHRI SYED SHAHABUDDIN (Kishan- 
ganj): Sir, I beg to move for leave to introduce 
a Bill further to amend the Constitution India.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a 
Bill further to amend the Constitution of 
India."

Published in Gazette of India, Extraordinary, Part II, Section 2. dated 22.11.1991.



475 Empbyment NOVEMBER 22,1991 Guarantee Bill 476

The motion wad adopted

SHRISYED SHAHABUDDIN: Sir. I in-
troduce the Bill.

The time allotted for this Bill is two 
hours. Shri Bhogendra Jha had taken five 
minutes. So, one hour and 55 minutes are 
left.

15.44 hrs.

AGRICULTURAL WORKERS (MINI-
MUM WAGES AND WELFARE) BILL*

[English]

SHRI SATYAGOPAL MISRA (Tamluk); 
Sir, I beg to move for leave to introduce a Bill 
to provide for the payment of minimum wages 
and welfare of agricultural workers.

MR. CHAIRMAN; The questnn is:

•That leave t>e granted to introduce a 
Bill to provide for the payment of mini-
mum wages and welfare of agricultural 
workers.*

The motion was adopted

SHRI SATYAGOPAL MISRA: Sir. I in-
troduce** the Bill.

15.45 hr*.

EMPLOYMENT GUARANTEE BILL - 
Contd.

by Shri Bhogendra Jha

[English]

MR. CHAIRMAN: We shall now take up 
the foltowing motion moved by Shri Bhogen-
dra Jha on the 13th September, 1991, 
namely:-

That the Bill to provide for employment 
or for means and resources for self 
employment to all adult citizens of the 
country, be taken into conskJeration.*

Shri Bhogendra Jha was on his legs. 
He will now continue his speech.

[Translation]

SHRI BHOGENDRA JHA (Madhubani): 
Mr. Chairman, Sir, this Bill is slightly different 
from all other Bills that have so for been 
brought before the House in regard to prob-
lem of unemptoyment in the country. This Bill 
has not been drafted just to make a demand. 
For incorporating right to employment as a 
Fundamental Right. But at the same time it 
provides that it should be the duty of the 
State to see that people enjoy this right. Mr. 
Speaker. Sir, it cannot become a Funda-
mental Right only by making or calling it so. 
For example, in our country every citizen has 
the freedom of press and freedom to organ-
ize meetings and express his views but 
everybody does not have the means. Due to 
this, publcation of newspapers of has been 
concentrated in the hands of a handful of 
people. It is ironic that though we have a 
provision of Fundamental Rights in the 
Constitutk>n, we cannot ensure people to 
enjoy them. It is an irony In our society arKi 
for that matter every capitalistic society and 
our Constitution. As such this Bill aims at 
fulfilling all the the claims we make with a 
constitutbnal backing. Mr. Chairman, Sir, 
this Bill also contains certain other provi- 
sk)ns. Clause - 1 of the Bill stipulates that it 
will be the responsibility of the State i.e. 
Union Government, State Government, and 
Semi-Government Organisations to provkJe 
empkjyment to people who need work and 
are capable to work.

Mr. Chairman, Sir, I woukJ again like to 
emphasise that empbyment shouM t>e pro-
vided for earning a livelihood. There is not a 
single person who is devokf of some talent or 
the other and that talent can be utilized for

* Published in Gazette of India, Extraordinary, Part 11, Sectk>n 2, dated 22.11.1991.
** Introduced with the recommendatk>n of the PreskJent.



477 Empfoyment AGRAHAYANA 1,1913 {SAKA) Guarantor Bill 478

the devebpment of our society and the 
country. Unemployment keeps that talent 
unutilized. Children grow into youth and then 
become old and die but their talents go 
unutilized. Unemptoyment is a curse. It is a 
hurdle in the development of the country and 
society. As such how to make empk)yment a 
right.

The present irony is that people pos-
sessing 15-20 acres of land call themselves 
unempbyed. I am not referring to those who 
have acquired land by dishonest means. 
These people will neither plough their land 
themselves nor give the land to others or sell 
K off. They are interested in securing some 
empbyment for themselves. This becomes 
an impediment in agriculture.

Mr. Chairman, Sir, when we started our 
agitatbn against the Zamindars in British 
regime the zamidari system was abolished. 
But I am apprehensive that the number of 
absentee landlords is increasing rapidly. Ours 
is an educated society. There are doctors. 
Engineers, teachers among us I am a politi-
cian. Everybody is in a high position. I am a 
politician and I have my share of ancestral 
land I never plough that land nor will I let my 
future generatbn till that land. But I will never 
part with that land.

We have a responsibility towards our 
family in which we were brought up as its 
member. Even if one becomes a doctor, an 
officer or an engineer, he will think of sharing 
his income or pensbn with this own brother 
only when his children become majors. But 
nobody would like to part with his share of 
ancestral land. Though the whole educated 
society is doing 100% dishonesty with full 
honesty, they never understand that they 
are doing a dishonesty. Let me cite one more 
example. A person toils hard in his fields and 
makes arrangements for his brother’s stud-
ies. His rother will have a share in the landed 
property but the brother working in the field 
will have no share in the earnings of his 
Bnipbyed brother. Therefore, he also starts 
aking less interest in agriculture and this 
esults in the fall in production. Thirdly, those 
vho are in some other jobs, who are capable

and stay nearby will have to pay attentbn to 
the land. Those who are living at a distanc* 
place try to get themselves transferred. I 
think that it has become a part of duty wkh 
most of the M.Ps and M.L. As first to arrange 
a job and then try for their transfer to nearby 
place of their residence so that they oouM 
bok after their agriculture also. They cannot 
do justice to the job in which they are. They 
cannot put their full capacity and knowledge 
in it. This is one of the reasons how knowl-
edge and eff biency of our country is wasted. 
Therefore, it has been provided in clause 4of 
the Bill that a person who gets an empby- 
ment, has to make a choice either to con-
tinue with his source of income at a distant 
place from the place of his residence so that 
he may give proper attention to It or work on 
ancestral land. In this case he should give 
his share of land to his brother, sell it out or 
may deposit the sale proceeds of his land in 
a bank. But it should not be so that he will 
continue to earn from both the sources. Land 
is a source of income just like a factory. A 
factory also helps helps us make productbn. 
It is true not only in my case but also in the 
case of each and everybody in human soci-
ety. As such, nobody has a right to keep the 
land half utilised.

I have proposed that any citizen whose 
income from employment is Rs.1000/- or 
more, will have to make a chobe between 
his servbe and share of any moveable and 
immoveable property. Prbes of varbus 
commodities are rising day by day. So this 
limit of Rs. 1000A can be increase. At the 
time when I submitted this Resolutbn In the 
Lok Sabha, this was the limit and I did not 
make a change in it. The previous Govem- 
ment had also supported my proposals. 
During the present Government's tenure, 
the prbes are skyrocketing. In the circum-
stances the above limit will have to be in-
creased. But the basb principle behind the 
proposal is that when the income of a family 
is sizable and it settles in sen îce, it has to 
take a decision within three years either to 
keep the other source of income or the 
sen/ice. Now the question arises, what will 
he do after retirement. That is why. I have 
proposed that a person will be extended all
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help by the Government, both central and 
States to plan his future with the help of his 
retirement benefits. The Government would 
give some financial assistance either in the 
form of grant in aid or loan so that he could 
make a living for himself. After retirement 
nobody becomes unemployed. Though his 
physical capacity decreases yet he has the 
life long experience with him. He can’t go to 
agriculturai fields or do some manual labour 
or plough the land, but he can engage him-
self in a sedentary jobs and make a produc-
tion in a planned way. In this way, his capac-
ity can be utilised. It will be the duty of the 
State to provide as much amount a retired 
person gets towards his retirement benefits 
so that he could start a business, lead a 
happy life and make a contribution to na-
tional income.

Mr. Chairman, Sir, what I want is that all 
my hon. friends should think over it deeply, I 
also wantthatthe Government media should 
take it into consideration and give due pub-
licity to the plan. Of course, there will be 
some difficulty at the beginning. The prob-
lem will be that a person who is already in 
employment can not put up application for 
another employment. It is our personal ex-
perience that against the total number of 
vacancies for which advertisements are 
inserted, there are applicants, 80-85 per 
cent of which are already in employment and 
are seeking better employment avenues. I 
am narrating my personal experience in this 
regard. A college lecturer after getting ap-
pointment against a substantive post takes 
least interest in teaching profession and 
starts running after better employment ave-
nues. I am not talking of all but this is what 
generally happens. This results in loss in 
both the works. The respects a teacher en-
joys among his students and the capability 
he possess by virtue of his experience in the 
job cannot be seen in newcomers.

The same is the position with other 
servk:es also. Once it is strictly followed, 
people will choose a field according to their 
taste and ability and stk:k to it. Everybody

wants to have freedom of applying for new 
employment avenues for the betterment of 
his career. But this freedoms blocks the 
employment prospects of fresh hands. Since 
number of applications run into millions, it 
has become impossible to consider the 
applications even. Once, when the late Shri 
Karpoori Thakur, the former Chief Minister of 
Bihar inserted an advertisement for some 
jobs, 33 lakh applications had been received. 
All the applications could not be sorted out, 
not to talk of giving employment. Recently, 
the Government of Bihar decided to recruit 
teachers on the basis of applications re-
ceived from both trained and untrained hands 
in stead of recruiting only trained teachers. 
When the trained teachers made a com-
plaint to me against it, I advised them to 
launch an agitation. They said that if they 
launch an agitation,, the untrained hands 
would be displeased. They will say that when 
they were being provided an opportunity, we 
came in their way. They will accuse us that 
we want to keep them untrained for all time 
to come. That is why I say that the new 
people would get an opportunity only when 
they put up applications. But where are the 
vacancies? Had there been vacancies, the 
trained hands would have got appointment. 
Since there is no vacancy and for that matter 
no chance of recruiting people, they have 
decided that both the trained and untrained 
hands could apply. When I enquired about 
the number of applicants. I was told that it 
would be 50 lakhs to one crore. Then how 
much time will be required to scrutinise them 
and what will be the position if people in 
employment also send applk^ations? There-
fore, if the people in employment do not 
apply without resigning, the number of appli-
cations will no doubt decline. Then it will be 
easierto recruit unemployed people who will 
get a chance of employment. Then the 
question arises as to what will be Its impact 
on the career prospects of people who are 
already in employment?

Sir. that is why a clause has been Incor-
porated in the Bill which would provide that 
people in employment wouW be given pro' 
motion after every five years on the basis of 
their efficiency and academk: qualifications
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People in employment should improve their 
academic qualifications and skill for availing 
of promotions in service after every five 
years, instead or unnecessarily trying to 
switch over to other jobs. They will concen-
trate to their jobs. This will improve their work 
efficiency by virtue of their experience and 
they will also acquire expertise in their work. 
Thus, they will be able to fulfil their material 
as well as spiritual needs in addition to 
serving the natbnal interests.

Mr. Chairman, Sir, certain clauses 
appear to be a bit stringent, but despite all 
these provisions if people do not get employ-
ment, what will happen? Therefore, a provi-
sion has been made to fix a responsibility on 
the State that it should grant loans on easy 
terms and give financial aid and other facili-
ties for enabling people to take up self- 
employment. Only through promotion of self 
emptoyment, jobs can be provided to all in 
populous countries like India and China, 
instead of advocating for setting up of heavy 
industries. Medium scale industries are 
essential for manufacturing essential items 
on a large scale. Both small and cottage 
industries are the means of self-employ-
ment. These are very necessary on a large 
scale in the country to fully absorb the 85 
crore strong population with 170 crore hands. 
There is a need to make optimum utilisation 
of the whole labour force. Therefore, it is the 
responsibility of the State to provide self- 
employment to all men and women and I 
emphasise on this point. Other hon. Mem-
bers might ask whether there is no other 
avenues. In this connection, I would like to 
say that if production will increase, my pro-
posal will not come in the way of taking up 
other employments. So for promoting self 
employment, the State should give loans, 
financial-aid and resources. Money alone 
will not do, because unfortunately in the 
backward areas of our country, especially in 
the Eastern and Central India, a tendency 
has been witnessed that people take bank 
loans to purchase seeds and sell off the 
same at higher rates. Without utilising for 
further productive purposes, it is very unfor-
tunate on our part to do so.

16.00 hrs.

Therefore, I emphasize that means of pro-
duction should also be provided. The objec-
tive of the Bill is to provide employment to all 
able bodied people in the country either t>y 
engaging them in various jobs or through 
self-employment. It is possible in our coun-
try. Many hon. Members know that for fulfill-
ing the objectives of the Bill, rules need be 
framed. I have asked for the figures of unem-
ployment from the Government. Till last year, 
there were 3,43,86,000 educated and un-
educated unemployed people in the country. 
The numberof educated unemployed people 
is more than 2 crores. So maximum number 
of educated people are unemployed in the 
country. There are many who even do not 
care to get themselves registered in employ-
ment exchanges and are roaming here and 
there. Underthe circumstances, such a large 
productive force, remains unemployed and 
that is why the country is quite backward in 
various fields. So it is difficult to remove 
backwardness.

Sir, according to statement made by the 
Government in reply to USQ No. 177, dated 
20-11-91, assets provided to people, espe-
cially to those living below the poverty line, 
for self-employment, had generated addi-
tional income (net cost of maintenance and 
repayment of loan) of more than Rs.2000 in 
42 percent cases, between Rs. 100 and Rs. 
2000 in 18 per cent cases and between 501 - 
1000 in 9 per cent cases. The total annual 
family income of beneficiaries was more 
than 50% of their initial income in 43% cases. 
Such increase was even more than 100% of 
the initial assessed annual income in 20% 
cases.

16.03 hrs.

[SHRISHARAD DIGHE in the Chaii]

Among the various schemes provided 
under IRDP the minor irrigation schemes 
and shop had helped beneficiaries in cross-
ing the poverty line of Rs.6400 in 40% to 44% 
cases. All this highlights our potential of self-
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•mploymsnt. Everywh«ra th#r« is corrup-
tion, burtgling and backwardness. When I 
am referring to backwardness I am not 
indulgirtg in party politics. On the issue of 
backwardness, all the parties are united. 
Issue of empbyment is raised, but self 
emptoyment is never given priority. No one 
says to start his own units instead of joining 
ranks of labour dass. This divkling line is not 
a permanent line. There can be such a 
diviston on indivkiual basis but not on party 
lines. Collective backwardness is hurdle on 
self employment and production. It is a taboo 
on bringing a social change and removing 
social disparities. The present Bill entrusts 
responsibility on the State to promote self- 
emptoyment and give loans and resources, 
h will be helpful both in the case of people not 
willing to take up emptoyment and in the 
case of lack of emptoyment avenues. Our 
country can complete with Japan and other 
nattons if productton improves by utilising 
the talents of all the people who have wis-
dom and skill. Abundance of resources is an 
asset and if we become active, then abun-
dance of resources cannot become a bur-
den and will prove to be a boon for the 
country. Utilisation of all resources will be of 
great help in bettering future of the country 
and the worto at large. Therefore I urge the 
Government to examine it. It has been re-
peatedly demanded that emptoyment shouto 
be made a fundamental right. But mere 
induston of right to emptoyment in funda-
mental rights will not provkle employment to 
people.

The hon. Minister of Finance is at pres-
ent busy in reducing the government ex-
penses and trying to find ways and means to 
do so. I do not want to go into all such details, 
but wouto like to say that there is overstaffing 
in Government offices. Over staffing does 
not increase work, but adversely affects 
sodety and country as it devetops lethargy in 
general among emptoyees due to laxity 
shown by unwilling workers. The willing 
workers also start citing their examples. 
Therefore, it is essential that the people 
should be retained in accordance with the

requirement and their liking and capabilities. 
Only in excepttonal cases switching over to 
other jobs shoukl altowed. Otherwise, people 
should stay in their jobs and need not afSjaly 
elsewhere.

Mr. Chairman. Sir, as far as income is 
concerned, I submit that income limit of 
Rs.1,000 will have to be raised from time to 
time in keeping with inflattonary trends as a 
matter of principle. So I move the Bill in the 
House for discusston without any polittoal 
motives but as a private Members' Bill only. 
This Bill is urgently needed in the country. I 
hope that all the hon. Members would offer 
their valuable suggestions in this regard. 
Even if the Bill is opposed, I would not mind, 
because only a unKed approach will help us 
to find a solutton to the problem.

I introduce the Bill with the understand-
ing that the august House woukJ pass it. With 
these words, I conclude.

[EngBsh]

SHRI A. CHARLES (Trivandrum): Mr. 
Chairman, Sir, I am thankful to you for giving 
me an opportunity to talk on the Private 
Members’ Bill introduced by Shri Bhogendra 
Jha. hon. Member of Parliament. I share the 
sentiments expressed by the hon. Memt>er 
and I am equally anxtous about the problem 
of unemptoyment in almost every part of the 
country. I am totally opposed to certain por-
tions contained in this Bill.

I come from Kerala and you wilt appre-
ciate the fact that the problem of educated 
unemptoyed is most acute in our State. In 
fact our State is facing a aisis. There are no 
industries and whatever industries are there, 
they are sick. We have achieved hundred 
per cent literacy in last year and almost 
eighty per cent are highly qualified but lim-
ited opportunities are there for emptoyment. 
it shall be the duty of the State and the nation 
to provtoe emptoyment to the young people 
who come out of schools and colleges and 
other technical and higher educattonal insti- 
tuttons. But I cannot understand how if this 
Bill is passed and made as a law can gener-
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ate more employment opportunitiesi The 
hon. Member himself has stated that even if 
something is included in the fundamental 
rights and made it enforceable and if it can-
not be implemented, it becomes an irony. I 
agree with that and I stand by that.

I would like to draw your attention to our 
Constitution. I think it Is the most sacred 
legislation made anywhere and at any time 
in the worki. It is because our fundamental 
rights have been hailed all over the world.

The Directive Principles of State Poltey 
is equally important though it cannot be 
implemented like the fundamental rights. I 
think the Preamble forms not only the foun-
dation, I feel it is the very soul of the Consti- 
tutbn. It says:

* We, the people of India, having 
solemnly resolved to constitute 
India into a sovereign, 
socialist, secular democratk: repub-
lic and to secure to all its citizens;

Justk:e, social, economic and po- 
liteal;

Liberty of thought, expression, 
belief, faith and worship;

Equality of status and of opportu-
nity.... *

This is the soul of the Constitution. But we 
know that it cannot be enforced in any court 
of law. But all the subsequent angles, in-
cluding the fundamental rights, are based on 
this Preamble.

Justice has been defined by the well 
known jurist Salmond as justk;e is like bread 
in a besieged city, so that an equitable ap-
portionment of that is necessary. There are 
many jurists and even a layman cannot 
<»mpletely agree with that definition. If jus-
tice is like bread in a besieged city, how can 
that t>e real justice? Justice is not diviston of 
poverty. There is poverty in a country and if 
l^verty is equally d ivk)^, can that be jus-
tice? I will say that justice shouM be like a

perennial stream so that whosoever having 
a cup shall have it full. I think this is what the 
Constitutton aims for.

It is true that even after 43 years of 
independence a lot of our programmes still 
remain to be implemented and our dreams 
are not fulfilled. But it is a fact that in 43 years 
our achievements are tremendous and 
commendable when compared with some of 
the progress achieved even by the socialist 
countries. I doni want to talk on that topk; 
now because I don’t want to politicalise this 
issue.

I equally share the concern, sentiment 
and the feeling of the hon. Member. My only 
point is by simply enacting a legislaton, as 
he has sakJ, it becomes only an irony and I 
may be excused if I use the pharaseok)gy 
that it shall be fraud on the Constitution.

There is a basic difference between the 
fundamental rights and the directive prin-
ciples of the State Polk^. Mr. Basu in his 
commentary on the Constitution says;

* Nevertheless the courts cannot 
altogether ignore the existence of 
directives in the body of the Consti- 
tutk>n and as will be presently seen, 
our Supreme Court had aided the 
implementation of the directives in 
a substantive manner. Even in 
cases where the relevant legisla-
tion has been challenged as an 
inroad upon the fundamental right."

So, that shows the importance of the 
directive principles of the State Policy. Al-
most eveiy point mentioned in this Bill is 
covered by the directive principles of the 
State Polcy.

I wonder that a political party shows one 
important promise in their manifesto was to 
make right to work as a fundamental right, I 
am astonished to see, how, if the right to 
work is included in the fundamental right, 
they will be able to give emptoyment to our 
youth. It is one thing to include It In the 
fundamental right. It is very easy. If two-
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thirds of us lift our hands tomorrow it will be 
a legislation. But will that do anything if we 
pass a legislation and send the Bill to the 
youth who are without enfiployment? Will 
they get any emptoyment opportunity by 
that? What we want is not the jargons, the 
Bills, recommendatbns; what we want is an 
actbn to generate ennployment.

We are implementing the Jawahar Rozgar 
Yojana for the last two years. I would con-
gratulate the Government that this is for the 
first time that there Is a concrete proposal to 
generate employment and to develop the 
rural areas.

As a Member of the Estimates Commit-
tees, we were on tour to three or four States 
and it was a thrill to see that for the first time, 
the Panchayats were getting funds. Most of 
the Panchayats in my State-even small 
Panchayats-are getting nearly Rs. 5 lakhs or 
Rs. 6 lakhs or Rs. 7 lakhs for a year. It is for 
the first time that they are seeing Rs. 5 lakhs 
together in a Panchayat. Now we see how 
the roads are being tarred; how electricity is 
being given; and how water is being supplied 
to the rural areas. At the same time, there is 
also a strong direction that 50 percent of the 
funds shall be paid as wages; and compo-
nent or the material portion shall be less than 
50 per cent. It is really a piece of legislation 
and it is the decision and a political will 
wherein we have tried to give more employ-
ment; to generate employment and to pro-
vide more employment opportunities to the 
weaker section orto the unemployed. So, we 
have to chalk out schemes like that. In this 
Bill. I am afraid, one of the proposals go 
counter to the Fundamental Right. I may just 
point out that. In clause 4 (1) of the Bill, it 
says:

i "Every citizen who has secured a 
job shall not involve himself in any 
activity other than self-employment 
resulting In financial or other gains".

How can we enforce it? In our State, the 
part-time sweeper gets Rs.350/- per month.

Two years back in the largest circulated 
national paper in the country, there was a 
shocking news with a photograph on the 
front page saying that young B.Ed. graduate 
girl has applied for the part-time sweeper 
post in Cochin Municipal Corporation and 
there was a photograph of the B. Ed. quali-
fied young graduate, sweeping the road 
publicy for Rs. 350/-. So if this Bill is passed 
that girl will be barred from securing any 
other alternative employment. I cannot under-
stand that.

SHRI BHOGENDRA JHA: Please go 
through the Bill carefully.

SHRI A CHARLES: Yes, I have care-
fully gone through the Bill. I must appreciate 
your concern and we stand equally for that. 
But. when we pass the legislation, I am 
afraid, it may deprive that opportunity. If we 
go through the Basu’s Constitution, he has 
stated:

“Whatever is said in the Directive 
Principles should be the basis on 
which every State should make their 
legislation”.

At the same time, the fundamental rights 
are very important. Article 14 of the Consti-
tution which deals with Equality before law 
states:

“The State shall not deny to any 
person equality before the law or 
the equal protection of the laws 
within the territory of India”.

This is the very basis of our Constitu-
tion. That can be enforced. There cannot be 
any discrimination. Article 16 says that no 
citizen shall be discriminated against in re-
spect of employment. So, the Fundamental 
Rights are very carefully worded. Under 
Article 32. we have the Right to Constitutional 
Remedies. We have to have a clear distinc-
tion between the Fundamental Rights and 
the Directive Principles of State Policy. That 
should be the ultimate aim of a welfare State. 
We are all striving for that. But, this piece of 
legislation would not have the desired effect.
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Not only that; it will be a sad day for the 
country, if legislations of this types are 
passed. We are anxious to give employ-
ment. We have to ask the States to make 
sub-ordinate legislations; we can give direc-
tions; we can give legislations for providing 
employment opportunities. But, Section 4 
(6) of this Bill says:

"No application for any other em-
ployment from a person who is 
already in service shall be enter-
tained without that person having 
resigned from previous service, 
whether it be Government or public 
undertaking or private service."

I cannot understand this. I was a Deputy 
Secretary and thereafter I was a Member of 
the Kerala Public Service Commission. I 
have a long experience in that. In our State, 
if the post of a clerk is notified, there will be 
ten lakhs of candidates who will be applying 
and only one per cent will get that job and the 
rest 99 per cent of candidates will have to 
wait for more than four years to know that 
they are denying the appointment. There is 
a delay in the Pubik: Service Commission. 
This sad state of affairs exists in the UPSC 
also. During the last six or seven years even 
the Report of the UPSC has not been 
discussed in this august House.

If we discuss that report, you will get the 
shocking news about the delay committed in 
making the selection even by the UPSC and 
that is the case with the other Public Service 
Commissions. So, my point is that suppose 
my son has passed MA examination. He is 
jobless. He has seen a notification. He ap-
plied in response to that notification. He got 
the post of a peon and joined duty because 
we accept the dignity of labour there. Quite 
interestingly if I may say, one of our Ministers 
in the former Ministry asked our youth to 
catch dogs. There was a furore all over the 
state that graduates have been asked by the 
munteipality to catch stray dogs. This funny 
th i^  happened in Trivandrum, in my corpo-
ration. The boss began to catch dogs. Rs.7 
were being given for a stray dog. In six 
months, the bills came to Rs.38,000 but no

payment was made. So, we asked the hon. 
Minister that our children were asked to 
catch the stray dogs, you at least pay them. 
This is the sad state of affairs in our country. 
So can You say that if a post-graduate, who 
got an appointment as a peon, is has to apply 
for the post of a clerk or for some other job for 
which he is well qualifi.ed, he has to resign 
and wait for four years to know that he will not 
get the appointment because only one per 
cent of the applicants will ultimately get the 
appointment. I can agree with the hon. 
Member provided you guarantee that when 
he applies for a post, you give the appoint-
ment. That is not there. I think, to share the 
concern of the youth and to give employment 
opportunities we have to generate employ-
ment. But in this Bill most of the sections 
have been ill-drafted.

I am sorry, I have to oppose it. It is a 
private Members’ Bill. I know its scope. But 
in spite of that, when you present something 
in the Parliament and discuss, I feel I do not 
want to use the word ‘sensible’- it should be 
more meaningful.

I am happy and I welcome the senti-
ments. But I totally oppose it because this 
will not give any benefit to the youth. It will not 
do any good to the country.lt will not create 
any employment opportunities.

I must also say that jargons like 'right to 
work’ to be included in the Fundamental 
Rights is simply a fraud on the Constitution 
and to cheat the nation and to take political 
advantage out of it. We have been hearing 
the jargon: health for all by 2000 AD. I do not 
criticise the Government. When we listen 
that jargon, there is a feeling that by 2000 
AD, there would not be any disease. All 
people will be healthy and even nobody will 
die. But the strange thing is that there are 
only certain targets laid down in the health 
for all programme by 2000 AD. I come from 
Kerala where we have achieved all the tar-
gets relating to health for all by 2000 AD. In 
that state. We can see the sample of health 
for all programme ? The hon. Minister in 
charge know about if. You go to the hospitals 
and see that sad and unhygienk: conditk>ns.
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The poor people are not able to get even the 
minimum medicines. Merely passing a legis-
lation is not good. Let us forget the petty 
quarrels. Let us search our hearts. What was 
happening in the country for the last five 
years? We have been accusing each other, 
throwing mud at each other and the poor 
man is deprived of even the basic needs. 
This is the time when we have to join to-
gether. The country is in danger. The secu-
rity of the country is in danger. The secular-
ism we seek for is no more here. Let us join 
together and work for a country to fulfil the 
dreams of Mahatma Gandhi.

With that, I oppose the Bill. I thank you 
for giving me time to speak on the Bill.

SHRI CHITTA BASU (Barasat) : Sir. I 
rise to support the principle behind the Bill. 
So far as the ninty-gritty is corK:erned. far as 
certain provisions are concerned, there may 
differences of opin»n. But so far as the 
principle underlying the Bill is concerned, I 
think, there should not be any opposition 
even from those who are adorning the treas-
ury benches today.

Sir, the questnn relates to guarantee 
for empk>yment. I wouM request my friends 
to understand what the Bill wants to achieve. 
As far as I have understood, there shouM be 
some kind of guarantee for emptoyment. 
That is what the Bill wants. There shoukJ be 
no Member in the House who does not want, 
in the present confusion in the country, some 
kir>d of a guarantee for emptoyment of our 
people who are unemptoyed and whose 
number is growing constantly day by day.

Sir. let us. for the time being, have an 
understanding of the magnitude of the un-
employment problem. According to the lat-
est figure with the Employment Exchange, 
the registered unemptoyment In the country 
is three crores artd ten ld(hs on an average. 
According to estimates made by economists 
on the basis of National Sample Survey 
Data, rural unemployment has reached a 
cok>8sal figure of seven crores. Hence, the

total urban and rural unemployment comes 
to 10.10 crores which is 2S percent of the 
total work force of our country. In India, out of 
the total 80 aores population as estimated.' 
40 crores betong to 18-58 years of age. 
According to recent Government estimate, 
35 crores of Indian people are living betow 
the poverty line. Sir, this also indicate to what 
extent partial emptoyment is there in our 
country and there is no full emptoyment for a 
large section of our people.

Inthisconnectbn, Sir, we have to under-
stand the urgency of including the right to 
work as a Fundamental Right.

I feel that the demand had t>een raised 
by the youth and students of our country 
since a k>ng time. If it was the electkm 
manifesto of the National Front to incorpo-
rate right to work as a Fundamental Right,to 
include or to incorporate right to work as a 
Fundamental Right, is not equal to providing 
guarantee for emptoyment scheme. These 
are not the same perception. Sir. today you 
represent Maharashtra. Today, the Consti- 
tutton of our country does not provide right to 
work as a Fundamental Right It is true that 
it does not. But this does not prevent the 
Government of Maharashtra to have em-
ptoyment guarantee schemes. This Bill, as 
far as I understand, says that the Govern-
ment of India and the State Governments all 
over the country shouto make legislattons 
and shouU take steps to see that emptoy-
ment guarantee schemes are devetoped. 
And there shoukJ be some kind of Central 
taw in that respect. Sir, whatever might be 
the feelings of the National Front Govern-
ment, an attempt was made for the first time 
in the country to Incorporate, to at least 
accept by all prirx:iples, the right to work as 
a Fundamental Right. We, one of the sup-
porting parties, asked the Natnnal Front to 
have a scheme about it as to what they really 
want about it. As far as a note prepared by 
the Nattonal Front Government at that time, 
it is given as betow:

“ Using the daily status unemptoyment data
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avaitabl« for 1987-88 from the National 
Sample Survey and on the basis of the 
appropriate assumption, it has been esti-
mated that about2059 milibn person days of 
employment in rural areas and about 746 
million person days in urban areas would 
have to be generated during 1990-91 .*

So, for the first time, a concrete attempt was 
made to ascertain and to understand in real 
and concrete terms the magnitude of unem-
ployment problem.

According to that figure, it comes to 285 
million person days in a year. This much 
employment has to t>e generated. Now Sir, 
they have also calculated that a total sum of 
Rs. 12,900 crore is required per year to 
create employment on this scale. That was 
the assessment made by the National Front 
Government.

I Itnow there are many difficulties. Where 
shall Rs. 12,900 crore come from? That is 
another part of the thing and H you give me 
time, I can explain that also. There are re-
sources which can be garnered for providing 
employment.

My good friend who preceded me 
Tientioned about the success of the Jawahar 
^ jg a r Yojna. I am not opposed to this pro- 
iramme. I do support it. But so far as the 
‘nmensity of the problem is concerned, the 
unds provided for this Yojana are very 
neagre. As I have said just now, to generate 
I total employment of 285 person-days per 
'ear, Rs. 12,900 crore are required. Now, in 
he year 1990-91, only Rs. 3,650 crores 
were provided under the Jawahar Rojgar 
Yojna to create employment in rural areas. I 
am not accusing the Government. Nor am I 
criticising the Jawahar Rojgar Yojna. Bui 
looking at the urgency of the problem, 
whereas huge sum of Rs. 12,900 crore is 
required per year to create jobs for the rural 
and urban unemployed, the amount allo-
cated to the Jawahar Rojgar Yojna and other 
schemes is a mere Rs. 3,650 crore. What-
ever might be complexion of the Govern- 
fnent, it could provide only Rs. 3,650 crore 
for containing employment underthe Jawahar

Rojgar Programme and other poverty alle-
viation programmes.

Therefore, the main question is that if 
the Government has got the political under-
standing of the problem, that they have to 
create employment guarantee for such a 
vast majority of our people living in rural and 
urban areas, they will have to find the neces-
sary resources. If you give me time. I can 
also indicate the resources. But so far as the 
attitude of the Congress party is concerned, 
let us understand what it is. Here is the latest 
election manifesto of the Congress Party, in 
which it says, “The Congress Party will also 
generate 1,000 mandays of guaranteed rural 
employment every year.liere is their prom-
ise to create 1,000 mandays of guaranteed 
rural empby ment per year. Of course, I have 
not calculated the amount needed to ae- 
ate1,000 mandays of employment. But the 
allocation in this regard by the Congress 
Government was just Rs. 3,650 crore.

If this Bill is concerned a fraud, then I say 
that the election manifesto of the Congress 
Party is a greater fraud. This election mani-
festo come from a very responsible party 
which is occupying the Treasury Benches 
today.

Therefore, I support the princ^le be-
hind this Bill very firmly. There should be a 
legislation at the level of the Central Govem- 
ment giving guide for providing guaranteed 
employment. It can be done on the lines of 
the Maharashtra Emptoyment Guarantee 
Scheme.

But, unfortunately this guaranteed 
employment scheme has not been adopted, 
as far as I remember, by any other State. AH 
these Poverty alleviation schemes have been 
sponsored by Central Government. Of 
Course, State Governments are also re-
quired to match for the expenditure. There-
fore, Sir, there is an urgent need to have a 
legislatbn of that nature and also the State 
Governments can also prepare legislation 
on the basis of the model legislation thatthra 
House is in a position to enact.
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So far as the resources are concerned, 
as you know, there are more than Rs. 80,000 
crores of black money in parallel economy. 
Even today we have found that Rs. 2600 
crores are the loans taken by the top monop-
oly houses and they are defaulters. As far as 
I remember , annually there are Rs. 500 
crores to Rs. 600 crores income tax unreal-
ised. Of course, the income tax is not prop-
erly assessed. Therefore, if there is preven-
tion of leakage of revenues; if some black 
money is unearthed; if these financial institu-
tions are not allowed to be exploited by big 
monopoly houses and if the economy of the 
country is converted to a real economy which 
is jute serving the interest of the poorer 
section of the people, resources can be had.

It is not a question of resources. It is 
mainly the question of political will. Unfortu-
nately. I have to make a very caustic remark. 
What is heeded is the political will to make 
resources, to create resources and to utilise 
those resources for a social good and social 
justice.

I do not want to take much of your time. 
There are many suggestions which I wanted 
to make. I think this is not an occasion and I 
will not take much time of the House to make 
a long list of suggestions. As for example, 
suppose if we take up a massive programme 
of literacy campaign 60 crores people are 
illiterate as the Kerala has done it and as 
West Bengal is doing, we can employ a large 
numberof educated young men and women.

If we take up afforestation programme 
as a huge national campaign, we can create 
omptoymont for crores of people

If wtt have got a scheme of proper 
implementation of land reforms all over the 
country, we can also liquidate to a very great 
extent rural poverty in our country and there 
by we can also create a new condition for the 
economic rejuvenation of the nation as a 
whole.

Therefore, Sir, there are so many as-

pects of the problem and I hope the Govern-
ment will consider it in its proper perspective. 
I again emphasis upon the need of having a 
legislation at the central level to provide for 
guaranteed employment for those who can-
not afford to eke out their existence both in 
the urban and in the rural areas.

[Translation]

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Chairman, Sir, there are many inconsisten-
cies in the Bill moved by Shri Bhogendra 
Jha. I pointed out to him just now in Library 
that the provision of Rs. 1000 must be sepa-
rated from the right to employment. He agreed 
to my suggestion then and there. He has 
said here that when he introduced this Bill, 
prices were not so high.

Mr. Chairman, Sir, there are no two 
opinions on it that the unemployment is the 
biggest problem confronting the country. The 
day before yesterday in a radio-interview at 
Kota when 1 was asked as to what was the 
most burning problem of the country, I re-
plied there too that it was unemployment. 
This is a fact that no other problem Is as 
burning as unemployment is in the country. 
We are not finding any suitable means to sort 
out this problem. Hon. Chitta Basu is very 
much correct in saying that a strong will is 
needed and by forgetting ail our political 
differences and leaving aside the political 
untouchability some hard decisions regard-
ing these two things would have to be taken. 
And then we would have to arrive at a con-
sensus that such and such steps would have 
to be taken in order to solve the unemploy-
ment problem.

The next problem is of birth rate. We 
shall have to take stringent measures to 
check birth rate in the country. By then only, 
we could succeed in solving the unemploy-
ment and other problems of the country.

Mr. Chairman, Sir, we did every thing 
including several plannings to solve this 
problem of unemployment in the country. A 
survey should be conducted all over the 
country to find out as to how much money we
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have wasted during the last 44-45 years for 
sorting out this problem. The people have 
fed up with these plannings and promises 
regarding this problem. Today the unem- 
pbyed youths have begun to look at we, the 
leaders, with disregard whenever any of us 
makes any such promise. When hon. 
V.P.Singh promised employment guarantee 
to all, they reacted that it was merely a 
promise and as such it could not be believed. 
Due to one lacuna in that scheme we had a 
doubt too. Under that scheme there was a 
provision that any unemployed person could 
seek job by moving the court But how can 
one seek job by moving the court when one 
is not in a financial position to move the court. 
At that time it was discussed extensively.

A large amount of money has been 
wasted in the country on the various schemes 
like Jawahar Rozgar Yojna, National Rural 
Employment Programme, Integrated Rural 
Development Programme etc. Every time it 
was stated that such and such number of 
mandays in lakhs has been created. But an 
important question does arise as to why the 
people could not have been brought above 
the poverty line in the country if it has been 
really done through these schemes.

Today, there are two categories of 
unemployed in the country educated and 
uneducated. The educated unemployed any 
how manages bread and butter for himself, 
but it is very difficult for the uneducated 
unemployed. A villager,clad in a tattered 
dhoti, came to me 5-7 days back on the 
occasion of Diwali. He requested me repeat-
edly to secure a job for him. I told him twice 
that I would try to do that but I got agitated the 
third time and asked him to join the crowd of 
the unemployed assembled on different spots  ̂
as he could not become a Collector or an 
Inspector since he was an uneducated vil-
lager. For the last ten years in many cities of 
India such Haats are being conducted where 
men are auctioned regularly. Rs. 80 for this 
particular labourer. No one comes back with 
empty hands from those ‘Haats*. He cer-
tainly gets one or the other means of satisfy-
ing his hunger. Today, on the one hand there 
are educated unemployed youth who are not

finding a way as what to do and on the other 
hand we are entering into computerised era. 
We want to adopt modern technology for our 
Banks against which every day in this House 
a voice of protest is raised on the plea that 
the computerisation of the Banks will in-
crease the unemployment and that there will 
be retrenchment of staff. The educated youth 
are facing this big problem today. Should we 
not adopt modern technology ? If we adopt it, 
where will we absorb the unemployed. 
Employment cannot provided to people and 
on the other hand we cannot^ignore the 
modern technology completely. So, we will 
have to find a way out.

Once I visited the Bhilwara Suitings and 
Shirtings Mills in Rajasthan. On the one 
hand there were 6,000 workers in the old mill 
and on the other hand there is a new Mill 
equipped with modern machines established 
just 3 years back with the help of the Indus-
trial Development Corporation. While there 
were only 96 workers in the new Mill its 
production was one and a half times more 
than the old Mill where there 6,000 workers. 
This is so due to computer technology 
employed in the new establishment. When it 
develops some snag sometime, red-light is 
on and the sound of TUN-TUN comes out 
and the machine stops itself and after the 
snag is removed, it begins to operate again. 
Thus no extra man for such snags is required 
there.

Mr. Chairman, Sir, we shall have to 
decide as to which industries should be kept 
free from computerisation. In My Kota dis-
trict an N.T.P.C. factory with the investment 
of Rs. 900 crore has been set up. At Gar- 
hewan in the same district another fertiliser 
factory, about which I have come to know 
today only, is to be set up with an investment 
of Rs. 942 crore and at later stage when It is 
complete further Rs. 1200 crore will be in-
vested in it by Government. But the point is 
whether the Government, In spite of an in-
vestment of Rs. 1200 crore in It, can guaran-
tee jobs even to 1200 persons. Today, in the 
factory of the N.T.P.C, in which Rs. 900 crore 
has been invested, only 300 persons are 
working. Likewise, there may be maximum
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400 workers in the fertiliser factory at Gar- 
hewan when it is commissioned. So, it is my 
request that we should prefer to establish 
job-oriented industries. We should ban such 
industries which provide minimum jobs.

Mr. Chairman, Sir, the last Congress 
Government started many fake schemes 
whk:h must be banned strictly otherwise this 
country will be ruined. Shri Manmohan Singh 
should take some hard decisions in order to 
ban these take schemes as he has taken for 
bringing about financial discipline. In reply to 
my question I have been told today itself that 
this Government will provide jobs to 70 lakh 
people through Khadi and Gramdyog in the 
Eighth Five Year Plan, what industries this 
Khadi Gramdyog cover after all, are only 
bee-keeping, Tar ‘production, synthetic 
fibres. Mr. Chairman, Sir, this is the limit of 
such force. The country has been fleeced to 
a great extent in the name of such schemes. 
I submit in strong words that these hypocritic 
schemes must be done away with immedi-
ately. The Government will have to take 
some hard decision.,.We cannot secure the 
future of the youth of the country unless we 
adopt a realistic approach.

Mr. Chairman, Sir, Being a B.J.P. worker 
I often used to raise sk>gan loudly ‘ Naujava- 
non ko kam do, dono hathon ko kam do 
vamagaddichhordo.* I wouki like to ask the 
leaders sitting here especially the commu-
nists as to why the Bengal Government has 
stopped giving unemployment allowance to 
the unemployed it had started two years ago. 
What happened to the slogan, “ Naujavanon 
ko kam do, varna gaddi chhor do; Bekaron 
ko kam do, varna gaddi chhor do." Actually 
this scheme is not a realistic one. In Karna-
taka also the same scheme was started but 
it failed in two years only because all the 
funds meant for the developmental work 
was to be consumed in giving unemptoy- 
ment allowance as the number of the edu-
cated unemployed is much more in the 
country. And the State Government had to 
withdraw the Unemployment Allowance Bill.

Mr. Chairman, Sir, 15 days ago in m y

constituency 635 applicatbns were received 
against the vacancy of six posts. When I 
asked the Principal the reason for calling so 
mariy persons for so few posts. He told me 
that those IVth grade posts were advertised 
in the newspaper so all the applk:atk>ns had 
to be entertained because he did not requi-
sition candidates from the Emptoyment 
Exchanges. Further I asked him what proc-
ess he would adopt for relecting the 6 out of 
the huge number of 635. He replied that 
there was not any gukleline for that. There-
after, I tore off all the 58 slips of the recom-
mended names I had in my pocket because 
in such a sKuatk>n I dkJ not think it proper to 
recommend any name. A candkiate who 
was an M.A. with first division had come to 
my residence for getting my recommenda-
tion. He frankly tok) me that it was his 7th visit 
to my reskience in the hope of getting a job. 
When I asked him as to why he even being 
an M.A. was interested in the jobof a Chapar- 
asi. He replied that he wanted any job as he 
badly needed it because his parents under 
pressure married him a year ago. He re-
quested me for any job. He threatened of 
committing sucide at my door-step if he did 
not get any job. Such situation, is very 
shameful. I alone do not face such situation, 
rather all of us face it more or less. Today 
youths of the country are unempk)yed. Shri 
Bhogendra Jha is progressive. He has also 
expressed his concern over the problem of 
unempbyment. I woukJ like to remind him 
that no place except that governed by Shri 
Jyoti Basu is there in India where man is 
drawn by man or a man rkies on a man.

On the roads of Calcutta a man hokling 
the rickshaw in his hands mns himself in-
stead of peddling it. I would like to ask 
especially Shri Sharad Pawar whether it is 
not true that in Bombay women are engaged 
in flesh trade. What happens in Bhindi Bazar 
where the young children are kept in que like 
artbles at a shop. Even small giris of 10 
years sell themselves for bread. Do the hon. 
members not see all this? h seems we are 
least serious about it. Had we been serk>us 
about it, we would have unanimously sup-
ported the Bill moved by Shri Bhogendhra 
Jha.
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Against a vacancy a large number of 
Postal orders are collected. The candidates 
come from the distance of more than 500 
years to find a job. I would like to know from 
the Gk)vemment at what cost an application 
form Is printed. It Is hardly Rupee one but it 
is said for Rs. 50 each. Now the question is 
in whose pocket this difference of Rs. 49 
goes? Why are the applicants fleeced in this 
way? If youths continue to be fleeced, they 
will not spare anyone. Only time will tell as to 
what would be the future of this country. 
There shouki be a provisk>n in this Employ-
ment Guarantee Bill that the Youths can 
apply without any preoonditbn and a free 
railway pass may be issued along with the 
call-letterstothem. In this regard Shri Devilal 
had made efforts but he failed. We should do 
away with all these hypocrk:ies and bring a 
resolutk)n unanimously. We should give a 
serk>us consideration to solve the unem- 
pk>yment problem. If it is not solved , the 
country may face ruinatk>n.

In Rajasthan the people just are work-
ing on the posts of chaparasi for the last 9 to 
10 years for Rs. 340.

A vacancy is created after two years, 
and there is a ban on the new recruitment for 
the last ten years. Please decide the number 
of people to be employed. The youths may 
not be taken for a ride by just deceiving them, 
if the youths are deceived this way, it may 
lead the country to a situatbn of crisis. The 
New Prime Minister should discuss this 
problem in a meeting of all parties. He had 
presented a Bill under the Employment 
Guarantee Scheme, which had created a 
new thinking. Therefore. I woukJ request the 
Prime Minister of this new Government that 
he shouki conskJer the problem of unem- 
ptoyment as the most important problem and 
give top priority to it and take some steps in 
this direction.

[English]

SHRI SUDHIR SAWANT ( Rajapur) : 
Mr. Chairman, Sir, there is no question of 
supporting or opposing this Bill because if 
any one goes through the Objectives of the

Bill, whk:h I consider laudable, guaranteed 
employment for all, no one, I feel, will over 
raise his voice against the principle or the 
idea behind this Bill. But the question is, 
whether this enactment, whk:h is in front of 
us, serves the purpose, serves the purpose 
of guaranteeing employment to everyone. 
That is the question on which one has to 
speak.

It is very easy to say: “Mr. Pawar. you 
cannot say as to what is happening in 'Bhindi 
Bazar’, People are sold for money because 
of unemployment." We can say this. I can 
also say as to what is happening in Ujjain or 
in Madhya Pradesh. The same thing is 
happening everywhere. Unempbyment 
problem is a problem which confronts hu-
manity like no other problem does. In fact, all 
actions of every National Government are 
targeted towards giving employment to the 
unemployed. So also, this has been the 
practice and policy in this country.

Maharashtra Government, I feel, is the 
first and the only Government which has 
launched Employment Guarantee Scheme. 
When you talk of employment, it is not 
employment in general, you have to speak 
but of the type of employment.

The Clause of this Bill says:

“It shall be obligatory on the part of the State 
to provide employment to ail adult citizens 
seeking employment."

First we will have to define ‘employment* in 
effect. If you agree to this Clause, then every 
citizen or someone who is working on a farm 
would say that he wants employment in a 
different field. So, we must decide about the 
type of employment.

In Maharashtra, we find that though the 
Employment Guarantee Scheme is there 
and the Government is willing to employ 
people, there is no labour available. In fact, 
many such schemes-l have seen at least in 
my constituency-are notf ur>ctioning and they 
cannot be executed because there is no 
labour available for work. That is the posi«
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tion. So, this clause in effect cannot be 
acccepted because we will have to first de-
fine ‘employment’, lype of employment’ and 
the type of unemployed you want to employ 
in a particular manner. When we read it at the 
first sight, we will not able to accept the 
Clauses which are given here.

Whenever any such enactment comes 
before us, we have to see two things. Firstly, 
whether it is in consonance with part IV of the 
Constitution. And secondly, whether it 
abridges fundamental rights. It was said 
here now that probably the directive prin-
ciples are not important and fundamental 
rights have supremacy over the directive 
principles. I do not think that this is a fact.

I will just quote what Justice Chandra- 
chud had said in a case:

•The Indian Constitution is founded on the 
bedrock of the balance between Parts III and 
IV. To give absolute primary to one over the 
other, is to disturb the harmony of the Con-
stitution. This harmony and balance between 
fundamental rights and directive principles is 
an essential feature of the basic structure of 
the Constitution,"

17.00 hrs

Hence, you will, in fact, have to ensure 
this harmony. Now this enactment tries to 
give enforceability in legal terms to Article 39 
(a) and Article 41. Article 39 (a) says:

“The State shall, in particular, direct its 
policy towards securing-

(a) that the citizens, men and women equally, 
have the right to an adequate means of 
livelihood."

Article 41 says:

'The State shall, within the limits of its eco-
nomic capacity and development, make ef-
fective provision for securing the right to 
work.."

So the Directive Principles of State Policy 
(Part IV) tell us that within the means of 
economic capacity and development, right 
to wjork shall be provided.

17.01 hrs

[SHRIMATI MALINI BHATTACHARYA in 
the Chair]

This particular statement "within the 
means" and this particular constraint on the 
principles of right to work has been deliber* 
ately left by the framers of the Constitution 
because if you say that the right to work is a 
fundamental right and if you say that it shall 
be obligatory on the part of the State to 
provide to all citizens jobs seeking employ-
ment, then you will have 200 million young 
Indians going to the courts and the courts will 
be full of cases. It will create tremendous 
confusion in the country. So this is not the 
methodology which we can adopt to ensure 
employment to all which we all want.

The second thing is, clause 4 (1) says:

"Every citizen who has secured a job 
shall not involve himself in any activity other 
than this employment resulting in financial or 
other gains."

I want to ask, if a citizen wants to put a 
fixed deposit in a bank or he wants to buy 
shares, can he not indulge in financial gain? 
That is why clause 4 (1) is striking at his 
fundamental right part (III). Hencethis clause 
4 (1) is ultra wresof the Constitution and viod 
ab initto.

Clause 4 (“) says:

" Any citizen who is provided with a job 
shall have to relinquish his ownership or 
share of any moveable or immovable prop-
erty, except those used by him for his resi-
dential purposes, within two years of joining 
the service.."

Firstly, I would like to draw the attention 
here that when it comes to land problem, first 
we have to effectively enact land reforms
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before we can address this problem. And the 
sec»nd question is that there is a clause of 
retrenchment. The Industrial Disputes Act 
recognises the right of the employer to re-
trench his workers. Now what happens to a 
person who works for two years and after-
wards he Is retrenched because of eco-
nomic non-viability of the unit? If he does not 
have moveable or immovable property and 
he is retrenched and left jobless, what is 
going to happen to him? That is why, this 
clause does not go well with the social re-
quirements as we understand it today.

Clause 5 of the Bill says:

"It shall be obligatory on the part of the State 
of ensure periodical promotions to ail em-
ployees on the basis of tests and /or perform-
ance."

This is already happening. I do not know 
which particular organisation or institution 
this particular clause is directed. Secondly, 
this strikes at the principle of giving reserva-
tions in promotions to SC and ST people 
because if you say that "Promotions to all 
employees on the basis of tests and/or per- 
formance."then the reservation policy which 
we have maintained since our independ-
ence is rendered non-effective. Hence, this 
again is the vires of ultra vires of the Consti-
tution.

Clause 6 says that if you are in employ-
ment somewhere, you cannot seek employ-
ment elsewhere.

This is in conflict with Article 19 (g) 
which gives a Fundamental Right, Part (3) 
guarantees you that you can seek employ-
ment at anyplace, anywhere at any point of 
time, and hence again this is ultravires of the 
constitutbn and void. Clause 7 is very impor-
tant and interesting. It is mentioned that "the 
state shall provide cheap credit subsidy and 
other facilities to all citizens including retired 
persons seeking productive employment.” I 
fully agree with this Clause. This Clause, in 
fact, is a matter of Government Policy and is 
already implemented. Now, if we come to 
this Clause, we come to a wider issue. We

talk of public sector, we talk of private sector 
and non-functioning of public sector. I do not 
want to go into the reasons. But. one thing 
we must realise here is that the public sector 
or private sector cannot give employment to 
the unemployed in this country. This Clause 
which has been placed here has already 
been framed, but not implemented at the 
ground level. That is the only one method by 
which we can ensure employment to tiie 
unemployed in this country and there is one 
and only method for rural India and that is 
Cooperatives and only Cooperatives. This 
movement has shown results in Western 
Maharashtra. In Western Maharashtra there 
was no public sector, there was no private 
sector. It is the people who had come up and 
then used the credit subsidy and other simi-
lar facilities. So, the question is whether legal 
action can engineer social change. It can 
never do that. By enacting this piece of 
legislation will the people come forward to 
form Cooperatives, take benefit of the facili-
ties given by the Government? The Govern-
ment is giving cheap credit. Khadi Gramo- 
dyog is giving credit at 4 per cent, but how 
many people use it. This is because the 
people have not been educated enough to 
come forward to seek self-employment and 
secondly the cooperative movement except 
for Maharashtra, I do not think, has been 
popular anywhere. If you want to give em-
ployment for all, then, first thing that we have 
to do is that we have to launch a social 
movement and it is not going to be achieved 
by enacting legislation alone. We as politi-
cians and political parties will have to go to 
people and launch a social movement in 
terms of Baba Saheb Ambedkar and Ma-
hatma Phule. That kind of social movement 
will have to be launched for the people to 
come forward to take advantage of what is 
being given to them by Government, Today 
I have found this basic lacuna. The Govern-
ment Policy and Programmes are there. But 
the people are not utilising these pro-
grammes. Western Maharashtra is the ex-
ample for India to act as far as the coopera-
tive movement is concerned because there 
was no pubik: sector, there was no invest-
ment from the private sector, but that particu-
lar area has come roaring-up in terms of
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employment. You do not get employees 
there for normal menial duties at all. So. we 
should see the particular thing, enact that 
particular example and then devise means. 
Mere legislation I want to re-emphasis is not 
going to solve the problem of unemploy-
ment.

We require a social movement and a 
proper scientific enactment because this 
policy is totally inadequate. We will have to 
conduct a lot of research. There was a talk of 
black money. I fully agree with Shri Chitta 
Basu that rf we can and if we launch to take 
out the black money of Rs. 12000 crores 
required for generating employment, and 
use it, definitely we can do it. But, it is easy 
to speak, and very difficult to implement. Our 
Government definitely has the political will to 
tackle this problem. It is not that we do not 
have the means, but we have got a lack of 
participation of the people. That is the real 
problem which we all political parties must 
address instead of getting merely involved in 
political activities.

If we try to direct our attention to social 
activity and engineer a social change by 
participation of the people, I think we can 
achieve tremendous results from our activi-
ties.

Hence, in view of what I have said 
earlier, I cannot support a number of clauses 
of the Bill. That is why I would request the 
hon. Member to withdraw this Bill so that we 
can evolve a well-researched and a more 
scientific type of enactment which is in con-
sonance with our Constitution and the Direc-
tive Principles of the State Policy and which 
can be implemented so that we can achieve 
the objective of the Bill. I support the objec-
tive of the Bill and we will try to achieve the 
objective of the Bill. Thus, I would request for 
the withdrawal of this particular enactment.

SHRI JITENDRA NATH DAS (Jalpaig- 
u r i) : Thank you Madam for giving me this 
opportunity to speak on this Bill. I do support 
this Bill which has been brought by Shri

Bhogendra Jha. I would request the Mem-
bers t6 go deep into the problem and not to 
jiist float over it. I also thank Mr. Jha that he 
has brought this Bill correctly in correct time. 
At the same time, I would like to say that the 
solution of this problem wholly depends upon 
the attitude and Government will and the 
thinking of the present Government and the 
party in power. The Congress Party has 
framed many equations up till now but there 
has been no solution to this problem. The 
equations are remaining only equations.

Now the unemployment problem has 
become a curse to our Jiociety and a cancer 
to our nation. To save the nation and the 
country at the same time, the Government 
should come forward with a definite attitude 
to solve this problem. Even during these 
forty four years of our Independence, the 
Government has got on thinking and attitude 
to solve this problem. There are so many 
problems which have been dealt with by this 
Government but they could not solve this 
burning problem, that is, the unemployment 
problem.

Forgetting every-thing, irrespective of 
party politics, all should come forward and 
work together in order to solve this problem 
and in order to save the country. At present 
I think more than one-fourth of the population 
of India is unemployed. We should realise 
the density and we should realise the mag-
nitude of this problem prevailing throughout 
the country.

Those who are not unemployed, cannot 
realise the pain of unemployment. The par-
ents in the service are often found to commit 
suicide or to retire on health grounds only in 
order to provide their sons or their wards a 
job. So, let us go deep into the problem, I am 
saying it again, and not to just float over it.

As a citizen of India, we must have got 
some rights, for example, right to work, night 
to have education, right to live, right to exist, 
and it is the duty of the Government to 
provide all these facilities and rights to a 
citizen of India.
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The problems of disintegration and 
separatism arise mainly out of this unem-
ployment problem, I think.

I would request the Government to 
come forward to solve these problems and at 
the conclusion of my speech I am giving 
certain positive suggestions in this regard to 
solve the problems. They are massive land 
reforms throughout the country to be done 
immediately; improvement of the agriculture 
in the light of modern technology to be done; 
production and the sphere of agriculture to 
be increased industrial policy to be changed 
into decentralisation of industry; industries 
to be opened compulsively at places where 
the raw materials are available. Government 
should come fon^^ard to encourage by pro-
viding financial assistance to small scale 
industries, literacy is to removed. The State 
should take up the task of educating the 
people on modern technology. There should 
be simultaneous improvement of agriculture 
and industry which should be in all places of 
the country. The Right to work is to be 
introduced in the Constitution.

[Translation]

SHRITEJ NARAYAN SINGH (Buxar) : 
Mr.Chairman, Sir, I support this Bill. The 
problem of unemployment is very severe in 
the country nowadays. I am really surprised 
on the people who made rules and laws for 
42 years and these rules and laws never 
succeeded in any of the five year plans. In 
spite of that, this bill is being rejected. They 
should at least understand that we have run 
the Government for 38 years and whatever 
was done, the position regarding unemploy-
ment remained the same. If this Bill becomes 
a law, at least it should be supported. It is 
unfortunate or otherwise for the country that 
this Bill is not getting any support this time 
also.

Joshi ji rightly said that today all the 
members should support this Bill. I am also 
of the opinion that all of us should support 
this Bill. There is no state in the country 
where the number of unemployed people 
has not gone up, whether It Is U.P., Bihar.

Bengal, Madhya Pradesh, Maharashtra or 
Rajasthan. The youths through at the resi-
dences of the Members of Lok Sabha and 
Legislative Assemblies for employment In 
services. They are demanding any job any-
where. All of us are helpless in providing a 
job to anyone, simply because there is no 
vacancy in the Government, moreover there 
is no work that the Government can provide 
to the people. There is no vacancy since 
1975. If anybody is interested in providing 
employment to anybody, he too is helpless. 
But I believe that if this Bill is made a law and 
a new clause is added to article 16 of the 
constitution, a youth of the country, if inter-
ested to get a job and if the Government 
does not provide any job to him he can go to 
the court to get a job.

I.P.C. and C.P.C. are there to control 
crime. Whetherany statement istrueorfalse 
is determined under the Evidence Act. If the 
evidence in the cases under section 302, 
395 and 396 is true the culprit is liable to life 
imprisonment or execution. Similarly, if the 
unemployment problem is to be solved, an 
amendment in the constitution is inevitable.
I believe that the unemployed people of this 
country wont get any job unless the constitu-
tion is amended. We may build up castles in 
air and make loud announcements in mani-
festo, or deliver long speeches but it will not 
serve any purpose. The youth of this country 
are not ready to accept and listen to these 
speeches. It is a fact that if no solutbn is 
found to the problem of unemployment, and 
if the youth of this country have to wait for a 
couple of years more, there wont be any 
alternative except a revolt. Joshi ji said that 
in the state ruled by Shri Jyoti Basu there is 
a tug of war between man and man. I would 
ask Shri Joshi what has he done in Madhya 
Pradesh. There is no public latrine in your 
state. The people of Madhya Pradesh. There 
is no public latrine in your state. The people 
of Madhya Pradesh are coming to Delhi for 
their livelihood. There are no irrigation facili-
ties in his $tate. Many states are ruled by 
your party, but there are no irrigation facili-
ties. Have you been able to remove unem-
ployment? But you go on criticizing. You say 
that Shri Sharad Pawar has not been able to
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do anything. You should say that the Con-
gress party has not done anything during its 
regime of 42 years.

You have said about Shri Sharad Pawar 
abne who has been the Chief Minister of 
Maharashtra also, but the unemployment 
problem has not been solved 
there.... (Interruptions)

In Bengal, the problem of unemploy-
ment has reached a stage where man is 
against man i.e., everybody is fighting to get 
employment and this fact can not be denied. 
When the Government wants to stop em-
ployment people do not accept it. What is the 
contribution of the Congress in the develop-
ment of the State. Funds are being collected 
by your party for the construction of temple 
but for setting up a factory. You arecollecting 
Rs. 1.25 p. from people and ask people of 
Madhya Pradesh and Uttar Pradesh to do 
‘karseva’, but no arrangements are being 
made to solve unemployment problem. I am 
not saying ft just for criticism. Since you are 
discussing this problem so I said these words. 
After all nothing will come out of singing Ram 
bhajans. There is a saying in Bhojpuri that 
“Bhookhe Bhajan Na Ho Gopala, Le Lo Hath 
Mein Kanthi Mala". The people of the country 
can not chant the name of Ram with empty 
stomach. Congressmen should support this 
move with open hearts. Five to 10 lakhs 
people are coming from Bihar to seek em- 
ptoyment. Just now one of our colleagues 
from Kerala said that the fundamental right in 
Article 16 of the constitution would be 
amended, but it will end the very basis of 
it.The basis of the constitution are never 
affected. An amendment to the constitution 
does not affect it that way. Whatever can be 
added to the constitution is appreciable. If 
any clause is added to the Article 16 such as 
provkJing jobs to the unemployed . I believe 
it will not go against the law. It should defi-
nitely be added. There have been no ar-
rangements of irrigation even after 42 years 
of independence, The Congressmen, who 
are running a minority Government should 
think about it. The Congressmen could not

do anything when the number of their 
members was 425. Something worthwhile 
should be done to provide jobs to the people 
of this country. That way some solution to the 
problem is possible. I would like to tell my 
friends from the Congress party that they 
should give up this attitude. This bill provid-
ing jobs to the unemployed people may be 
passed. With these words I conclude my 
speech.

[English]

SHRI P.C. THOMAS (Muvattupuzha): 
Madam Chairperson, I am happy that the 
mover of the Bill has thought of the youth of 
the country and has put an enormous effort 
to try for jobs for all the youth in this country. 
As pointed out by some of the friends, there 
s 'e certain anomalies such as the difficulty to 
provide employment by merely bringing a 
Bill. I do share some of the other conditions 
which have been enlisted in the provisions of 
this Bill. Now, it is not possible for any person 
to get a job by merely having this sort of a Bill 
or law, which says it is obligatory on the part 
of the State to provide employment to ail the 
adult citizens seeking employment. It is true 
that this gives a great persuasive effort. It is 
also true that the Government should bring 
out laws to provide employment in all the 
sectors to the youth. But the most important 
thing for this will be to find out avenues where 
jobs could be given and I would think that the 
present Government’s policy with regard to 
starting of more industries and with regard to 
relaxation of rules for bringing out more 
industries is a very welcome step in this 
regard. With regard to providing jobs for the 
youth of the country, the only way will be to 
find out more avenues for employment just 
as in the case of the field of agrk:ulture as 
well as in other fields. Another aspect will be 
to give a boost to the agricultural sector.

Agriculture is one field where a lot of 
employment could be provided. It is unfortu-
nate that we are not paying much attention to 
this sector. For example, there was a hue 
and cry here in the morning with regard to 
rubber. This is a field where more than 20 
lakhs of people are having empbyment.
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Apart from this, about six lakhs of small 
farmers are there and it is unfortunate that 
the Governments are in no mood to see that 
proper safeguards are given to give a boost 
to the cultivation of rubber and thereby pro-
vide more employment in this sector.

This Bill is a very good Bill and I also 
appreciate that it is only by bringing such 
provocative Bills that the authorities as well 
as the Governments can be made to given 
more time to think about such a very serious 
problem such as unemployment. The other 
provisions with regard to the curtailing of 
other jobs or going for other jobs only after 
resigning some jobs are not practical. There 
is also another provision which is enlisted as 
section 7 in this Bill. It says that:

“the State shall provide cheap credit 
subsidy and other facilities to all citizens 
including retired persons seeking protective 
self-employment.”

Of Course, to retired persons, I do not 
know whether that is of much need, but as far 
as the youth are concerned, it shall be obliga-
tory on the part of the State to provide credit 
facilities.

The Government has the obligation to 
provide credit facilities to the youth who 
come forward with proper suggestions or 
proper schemes to employ themselves in 
various fields. I think, such a provision will 
very well fit in this venture.

There is another provision which makes 
it punitive. Clause 8 says that any person 
violating the provisions of Section 4 shall be 
punished with imprisonment for a term not 
exceeding one year of fine not exceeding 
Rs. 10,000 or with both. If at all, a Bill in this 
respect is passed, there must be a provision 
where something more specific to be given 
with regard to job which a person can seek. 
There must be so many schedules which 
make clear which are the avenues for which 
the youth can apply. If the officers of the 
State are reluctant to guide or are not 
properly guiding or not giving opportunities, 
then some kind of punitive measures re-

quires to be given. If that can be incorpo-
rated, that would be better if a law in this line 
is passed.

I do agree that the present Bill has been 
brought forward in an earnest attempt by the 
hon. Member, Shri Bhogendra Jha, which 
may not be adequate enough to cope up with 
the requirements which he has in mind or 
which he has discussed.

I thank you for the opportunity given and 
I support the intention behind this Bill.

[Translation]

SHRI BALRAJ PASSI (Nainital): Madam 
Chairperson, the Unemployment Guarantee 
Bill which has been brought here in the 
House may be containing certain impracti-
cable things but emotionally I fully agree to it. 
Many hon. Members have expressed their 
views on this subject prior to me. There has 
been Congress rule in the country forthe last 
42 years and during that period they pre-
sented many schemes, but with all that after 
the passage of so many years the problem of 
unemployment in the country has not been 
solved. It is acquiring bigger dimensions day 
by day. If this problem is not solved rightly 
and quickly, there is every apprehension of 
a strange situation to arise in the country in 
the time to come. During the post independ-
ence era, all the schemes implemented 
adopted the policy which was particularly an 
imitation of foreign countries. At times, we 
thought of imitating America in the sense 
that big factories be set up. and at times we 
thought of imitating Russia, and sometime 
we tried to cheat the country by giving the 
slogan of socialism.

Just prior to my speech an hon. Member 
from the Congress was presenting this Issue 
and I could not follow it clearly whether he 
was speaking in praise of the 42 year con-
gress rule or he was opposing it. About this 
Bill I would only say that it is not a to pic of 
discussion today. All the political parties 
should jointly consider this problem seri-
ously, because every year there is an addi-
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tion of 60 lakh youths to this number of 
unemployed people.

I belong to the area which is primarily a 
hilly area. Thousands of jobless people are 
added every year. Everyday a youth leaves 
his home after seeking blessings from his 
mother and she applies tilak on the forehead 
of her son with a hope that he will get some 
job, but when he returns dejected at night 
after appearing in interviews at so many 
places without getting a job and as a result 
he falls prey to some addiction. Whether it is 
the problem of Punjab of Assam, these are 
associated with the problem of unemploy-
ment. I request the whole House and all the 
Members that the Bill may be considered 
seriously and it may be passed after includ-
ing as many objects can be included so that 
the problem of unemployment in the country 
is solved.

[English]

SHRI MUKUL BALKRISHNA 
WASNIK(Bundana): Madam, Chairperson, 
as the needle of the Clock was moving 
towards 6 o’ Clock, I was getting worried 
whether I would get an opportunity to speak 
on this very important Bill. Thank you for 
giving me this opportunity. But as the pres-
ent Youth Congress President is sitting 
behind me and wishes to speak on this Bill I 
think that I would try to submit my views on 
this very important Bill in a limited manner.

The problem of unemployment has 
assumed serious dimensions. All the speak-
ers who have spoken on this Bill have pointed 
out how unemployment has grown over the 
years.

MR. CHAIRMAN: Will you kindly sit 
down just for one moment? We have to seek 
the opinion of the House regarding the ex-
tension of this discussion. Are we all agreed 
that this discussion may be continued till Six 
o’clock?

SEVERAL HON. MEMBERS: YES.

MR. CHAIRMAN: Thank you.

• SHRI MUKUL BALKRISHNA WASNIK: 
All the speakers who have spoken on this ETill 
have pointed out now this problem of unem-
ployment has grown over the years and 
though during the last several years, there 
have been many programmes to generate 
more employ/nerit opportunities, many 
schemes have been formulated and imple-
mented, but it is an unfortunate fact that 
where towards the end of the First Five Year 
Plan we had .75 million job seekers, towards 
the end of the Seventh Five Year Plan, i.e., 
December , 1989, the figure rose and as-
sumed a frightening dimension of 32.77 
million jobseekers. Not only this. Every year, 
there has been growth. Every year we have 
been creating a number of opportunities. But 
the number of job seekers whether it be in 
the Employment Exchanges or elsewhere, 
has been rising very rapidly and galloping 
like anything.

Shri Chitta Basu, the honourable and 
experienced Member of this House has 
quoted figures and I have also got certain 
figures from the Employment Exchanges 
which show that in March this year, the 
number of job seekers on the live registers 
was 4.3 crores. This is the only the figure of 
those who are seeking jobs, those who are 
unemployed. This figure does not reflect in 
any manner those people who might have 
got an employment opportunity but, for all 
practical purfx>ses, are unemployed because 
they are under-employed.

Mr. Charles had pointed out that gradu-
ates in Kerala, in certain areas, had to sweep 
the roads. Will we say that this is full employ-
ment? Or is this the employment in the real 
sense or are we going to give a graduate a 
job which goes on par with his education? I 
think, that those figures are missing out of 
the figures of the employment exchanges. 
And if we try to consider those under em-
ployed people, then the figures will be atleast 
three to four times more than what the figure 
is with the employment exchanges. I would 
like to point out here that though the motive 
and the purpose with which Shri Bhogendra
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Jha has introduced this Bill is quite com-
mendable, the details do not go well with the 
intentions.

Shri Sudhir Sawant pointed out about 
the lacunae in the Bill. There have been 
several shortcomings and those shortcom-
ings will have to be removed. If we have to 
frame a proper Bill, if we have to have a Bill 
which is going to ensure Right to Work and 
which Is going to help generate employment 
opportunities to the millions of job-seekers , 
I think and I do recommend the Maharashtra 
Employment Guarantee Act for this purpose 
at the national level.

Shri Chitta Basu pointed out that during 
the Congress rule, several expectations had 
been there and they had not been fulfilled. 
He pointed out that in the election manifesto 
of 1991, the Congress had promised to 
create 1,000 million mandays. He also pointed 
out about the requirements which were 
worked out during the National Front Gov-
ernment as also the number of mandays to 
be created and the Budgetary provisions to 
be generated.

When he was talking about Maharash-
tra, he had forgotten that it was the Congress 
Government in Maharashtra which had 
brought In the Employment Guarantee Act. 
Had his advise, as an experienced Member 
been followed by the West Bengal Govern-
ment the left parties governing the West 
Bengal for the last several years, then the 
West Bengal would not have earned a name 
to shelterthe largestnumberof unemployed 
people in the country. It is almost 45 lakhs of 
unemployed people. You might have given 
them shelter on the road-sides, under the 
bridges, you might have made them sleep 
without two meals a day and so on. That type 
of situation is there. We are talking of the 
realities and the reality is that in the country 
today 45 lakh unemployed people are there 
in Bengal. I am not trying to level allegations 
saying that one party has failed and the other 
party has been successful in implementing 
certain things. But in this fashion where 
under our very nose certain things have 
gone wrong, I think, it would have been

better to raise our voice and try to point out 
the mistakes.

This year in 1991-92, the Government 
today has decided to create 900 million 
mandays which will give jobs to about six 
million unemployed people for about 150 
days in a year. This is not sufficient. This is 
not sufficient. We have to generate much 
more than this. We have to see the schemes 
that we have decided to implement and we 
will have to increase the budgetary provi-
sions that we have made. But unfortunate 
things are happening when we are imple-
menting such important and delicate pro-
grammes.

An hon. Member from Madhya Pradesh 
was telling me today that there is severe 
drought in several districts of Madhya 
Pradesh. The problem is more serious in the 
tribal districts. The allocation from Jawahar 
Rozgar Yojna which was made to generate 
employment in those tribal districts of Bastar 
and elsewhere had been diverted to some 
other districts for political considerations. 
Why? Why from such an important employ-
ment programme? When we are talking of 
creating employment for the last person who 
is in need of a job, here they have diverted 
the funds for political considerations. In the 
election, if one has failed to get the support 
from the some quarjer or the other that does 
not mean that while implementing welfare 
and developmental programmes, they can 
try and divert the funds. Therefore, I would 
like to recommend here that we definitely 
need to have an employment guarantee Act 
and that Act should be in line with the Act 
passed by the Government of Maharashtra. 
We all are aware of the main features of rural 
employment. They are a large unorganised 
labour difficulties in measuring unemploy-
ment, ignorance about labour laws, sea-* 
sonal nature of employment, unemployment 
and under-employment prevalent among 
self-employed workers, non-mobility of la-
bourers, women labourers being less mobile 
than men. and higher proportion of unem-
ployed women. Keeping those main fea-
tures in view and keeping the Maharashtra 
Act on employment guarantee In view, the
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Government of India should bring in a similar 
type of Act before this House. I would like to 
suggest to the hon. Minister that such a 
measure should not be delayed and such a 
type of Act should be introduced in this very 
Sessiof^ of Lok Sabha.

Shri Chandulal Chandrakar and a few 
other Members including myself were dis-
cussing about this. We are the second most 
populated country in the world. When we 
look at the statistics we see the figures that 
every seventh person in the world is an 
Indian. But our heads do not rise in honour 
but our heads bow down in shame. This is 
not an achievement. We shall have to pon-
der over this. Very soon we are going to beat 
China to become a highly populated country 
in the world. Up-till now, we have not been 
able to prepare some programmes to dras-
tically control the population growth. During 
the mid 70s there was an effort to control the 
population in certairi places. The implemen-
tation might not have been upto the mark but 
that was a genuine and a pious effort. There 
might have been events where such efforts 
might have boomeranged politically. But I 
would like to point out that when the country 
is sinking under the pressure of population, 
the Government will have to take bold initia-
tives even though there is a risk that politi-
cally such measures will boomerang. If we 
try to take bold initiatives, we may be able to 
save the country from sinking. Unless and 
until we come out with certain drastic meas-
ures to control the population, I do not think 
that there is any future for any development 
of what so ever nature.

I have already taken much of the time of 
the House.The eight plan would give a major 
thrust to employment.The policy of the 
Government has already been announced. 
The policy of the Government to check the 
wasteful government expenditure has also 
been announced.

Several such measures have been taken. 
Several reforms have also been interested. 
The economic reforms, the fiscal changes, 
the new industrial policy,the changes In the 
import-export policy, the Panchayati Raj and 
the Nagar Palika Bills to reform the local self 
Government bodies these are the reforms 
underway. But I would like to suggest here 
that all these measures which are intended 
to rapidly develop the country would fail 
ultimately if the men who manage the affairs, 
the administration, does not rise to the occa-
sion. Whether it is with regard to the popula-
tion control measures, the employment 
generation measures, or any other meas-
ures, I would like to suggest here that we 
should come out with reforms in the admiri- 
istrative systems also. The attitudes of the 
Government officers, the bureaucracy and 
their responsibility and accountability will 
have to be gone into. If we are able to do that, 
I think with the employment programmes like 
the Jawahar Rozgar and Nehru Rojgar Pro-
grammes and other programmes, we will be 
able to implement in a much better way.

Lastly I would like to give a suggestion 
to the hon. Minister. During the last session 
also when there was a discussion on a 
private Member’s Bill on unemployment, I 
had pointed out that there is a need to create 
a National Commission on manpower plan-
ning. There has been a mushroom growth in 
engineering colleges, medical colleges and 
various other vocational and educational 
institutions, technical institutions. But have 
we tried to evaluate or assess the number of 
engineers (Civil and Electrical) and archi-
tects and the number of doctors which the 
country would be requiring in the coming 
years? Do we have a plan of that nature? I 
think up- till now we don’t have such a plan. 
The Government should constitute such a 
Commission as a permanent body which will 
continuously work upon evaluating the as-
sessment of different types of personnel 
which the country would be requiring in the 
coming years.

Foreign trips of Ministers and other 
political delegations have been curbed.

The time has been limited and therefore 
would end here.
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SHRI V. DHANANJAYA KUMAR 
(Mangalore): Madam Chairperson, I rise to 
support the principle and the spirit behind 
this Bill. I would not like to go into the details 
of the clauses of the Bill. There may be many 
changes which are required in the drafting of 
the Bill and therefore I would not like to go 
into the details of that.

Before continuing further, I would like to 
pose a question to this august House and to 
all my friends here as to whether the discus* 
sion which we have been having on the 
provisions of this Bill would at least invoke a 
ray of hope in the hearts of those crores and 
crores of unemployed in this country. If not, 
probably we are just making a futile exercise.

Before suggesting any other remedial 
methods, one should go into the root cause 
of the malady. Now undoubtedly the root 
cause is the failure of the successive govern-
ments in keeping up the promise which we 
have made to this country through our Con-
stitution. Now we have agreed that it is the 
primary responsibility and the duty of an 
elected Government to provide the basic 
needs to each and every citizen of this coun-
try, like food, clothing, shelter, education and 
the provisions for keeping good health.

Since successive Government have 
failed to fulfil these commitments which were 
made to this nation, the problem of unem-
ployment has grown to such a proportion 
today. Everybody today agree that there is 
the problem of unemployment. Howto tackle 
this problem is the worry in the mind of every 
right thinking person. Today, as has been 
repeatedly said here, we have got a large 
number of programmes like NREP,RLEGP, 
Jawahar Rozgar Yojana, so on and so forth. 
These rosy words are coined just to pocket 
the votes of the people. We are worried 
about the intention behind implementing all 
these programmes. What we have given to 
the people of this country is nothing but the 
frustration and turmoil in the society. As we 
all know, there is a brain drain.

Unless we are able to create confidence 
In the minds of the youth of this great country

that they are the real asset of future society 
and nation; that they are not only here to 
make some demands, but they owe a duty to 
this society probably we will not be able to 
tackle even the smallest of small problem 
which is being faced today by our society.

First of all, I would suggest that there is 
a great demand to introduce necessary 
changes in the educational system Itself. 
Drastic changes are to be introduced; our 
youth are to be properly educated to gain 
employment. Today we are talking about 
liberalisation; about giving more opportunity 
to produce more; and we are saying that the 
doors are wide open to make more and more 
exports, to generate employment. But, we 
do not provide the basic necessities required 
for producing more.

First of all, the faulty educational system 
is one of the root causes for the unemploy-
ment problem. The figure, that is the number 
of persons youth of this country aged be-
tween 18 and 58 who are able bodied from 
whom we can expect some greater contribu-
tion to our national wealth has been given 
here as 40 crores. We have no programmes, 
no future plans to give them enough employ-
ment. Today we only think about how to 
solve this problem, without going Into the 
root cause of the matter at all. Several obser-
vations have been made here. Even while 
discussing such a burning problem, we are 
interested in making political gains. We want 
to cast as per ions on this Government of that 
Government headed by this party or that 
parly. We do not want to rise above this 
parlism view or this political plane at least for 
a moment, to think about this biggest prob-
lem tomorrow, probably all of us may forget 
this when we go out of this House. But when 
we go to the larger society, we should know 
that we are answerable to them for these 
problems.

MR. CHAIRMAN: May I ask you one 
thing? How much time do you want to take 
more?

SHRI V. DHANANJAYA KUMAR: I am 
going to complete.
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I feel that each and every one of us is 
responsible. Let us forget all the differences. 
Let us all join together today to see how best 
this problem could be tackled and simultane-
ously how the production fo our national 
wealth could be increased, and how we can 
find a better place for our nation, a place of 
pride in the whole world. So, I would suggest 
that making of such enactments or giving 
some guarantee or talking in rosy words will 
not help anybody. At least, I do not think that 
by making so much of discussion, not even 
one unemployed will be getting an employ-
ment. So, let us devote our time and energy 
in that direction. Let us try to tackle this 
problem rising above the partism attitude or 
whatever it is, and forget all the differences. 
My humble submission through you. Madam, 
to my learned friend, Mr. Bhogendra Jha, 
who has brought forward this Bill with the 
earnest hope, is that at least here is an 
opportunity to bring to the light about this 
enormous problem being faced by our own 
kith and kin in the society and to open the 
eyes of the Government.

MR. CHAIRMAN; If you are going to 
take any tonger, then we have, to ask the 
permission of the house. It is already six 
o’ctock.

SHRI V. DHANANJAYA KUMAR: No.

Madam. My friend has made an effort to 
open the eyes of the Government. At least ‘ 
now let them make an earnest effort to solve 
this problem.! would also join hands with Mr. 
Bhogendra Jha to make an earnest request 
to the Government. (Interruptions)

All of us have to line in the society. I have 
made an earnest request that let us rise 
above all the differences. Then only, the 
problem could be tackled. So, I would sup-
port the spirit and the principle behind this 
Bill. I do not know whether the Government 
will make up its mind to pass such a Bill or 
support this Bill. Anyway, it is left to them. ,

AN HON. MEMBER: Are you support-
ing the Bill or not?

SHRI V. DHANANJAYA KUMAR: It will 
not be good to vote it at all. That is what I fear. 
Anyway the problem is enormous. K will 
have to be tackled properly. That is the 
submission I like to make at this juncture. 
Thank You.

MR. CHAIRMAN: The House stands 
adjourned to meet again on Monday, 25th 
November, at 11 am.

18.02 hrs

The Lok Sabha then adpumed till Eleven 
of the Clock on Monday, November 25, 

1991/ Agrahayana 4, 1913 (Saka).




